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LOK SABHA DEBATES 

LOKSABHA 

VVednesday, Decen1ber2, 1992/ 
Agrahayana 11,1914 (Saka) 

The Lok Sa:.-i,Ct met dt 
Eleven of the Clock 

[MR. SPEAKEP in the CllairJ 

RE SUSPENSION 'JF QUESTION HOUR 

SHiil RAM VILAS PAS WAN (Rosera): 
Mr. Speakar, Sir. w~at measures are 
oroposed to t>>:l taken by the Government in 
Ayodhya? The hon Prime Ministeris present 
here (Inter;uptions) Question Hour should 
be suspended. -; oday we would like to know 
the measures to be taken in Ayodhya . The 
attention of the entire country is focllssed on 
Ayodhya. ~'r,t€:r, u~;:()ns) 

[English] 

SHRI BASlJDEB ACHARiYA (Bankcra): 
The situ~i)n in Ayodhya is very serious. The 
Leader of the Opposi1ion has said that in 
spite of the Supreme Court order he will carry 
out the Karsavaon the disputed site. He h"; 
stated that he will violate the SI"preme C" L; 1 
orde- and he will carry our 1<71 sav" \ :'.:~ 
sl'lovel. Please ~uspet;ld th~ QU':}siiC'n !-' WC:~. 
The Prime Minister is here. He sr.oulC tna~e 
la statement. (InterrLlpti?ns) 

'l'Iot recorded. 

[Trar slation] 

~HRI VILAS MUT,'t:MWAR (Chimur): 
Mr. Speaker, Sir, lhe Supreme Court has 
delivered its jt.;dgem(.ot. (Interruptions) 

It is :' very serious matter. Whatwili be 
the fate of the verdict of SU,_Jreme Court. 
(Interruptions). 

The process of oisintegrating the 
country has begun. (Imerruptions) 

(E'1glish] 

SHRI TARIT BARAN TOPDAR: Shri 
Lal K. Advani has taken the oath in the name 
of the Constitution and he is violating the 
Supreme Court order (Interruptions) 

SHRI RAM VILAS P,ASWAN: Please 
suspend the Question Hour. (Interruptions) 

SHRI BASUDEB ACHARIt\: _jhri Lal K. 
Advani should tender his r<;"ignation. 
(Interruptions) 

MR. SPEAKER: N01!"iing will go on 
record without my permission .... 

(Interruptions) • 

MF:. SPEAKER: Nothing is goinll on 
recorc .... 

(/rterruptions)* 

MR. SPE, .KER: Nothing is going on 
~q"'orri unless I allow it ... 

(/nterrup!icms)* 

.AO. f:;!F.AKER: p!q~"e sit down ... 

(Interruptions) • 
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problems and the national i~sues. We ~a~ do 

MR. SPEAKER: You please sit down .. 

( Interruptions)" 

MR. SP.EAKER: f am on my leg~, you 
please sit down. 

(Interruptions) • 

[English] 

MR. SPEAKER: Well, are you going to 
hear me what I am going to say? SOME 
HaN. MEMBERS: Yes, Sir. 

MR. SPEAKER: Ithank you very much ... 

(lnterrup,:onsj 

MR. SPEAKER: Are you going to keep 
quiet when I am going to speak? Please help 
me. You should do me that favour because 
my throat is not working properly. One can 
understand your Inelings. One can 
understand your anxi9ty also. It is quite 
natural for all of us to know what is happening 
there. But then il all of us are standing at one 
and the same time and speaking out. and n 
we are taking only a partisan, party line, then 
sometimes we do not aChieve anything. 

( Interruptions) 

SHRI TARIT BARAN TOPDAR: It is not 
party line. II is Ihe counlry line. (/nteffuptions) 

SHRI BASUDEBACHARIA: Sir. we are 
nol on party lines. (Interruptions) 

MR. SPEAKER: Let me complete. 
Please do not react 10 each and every word 
and sentence immediately alter I utter it. You 
please try to understand the essence of what 
I am saying and althe end if you wanlto have 
some say in this matter you are welcome to 
do it. I cannot just go on repeating it every 
day. What I am saying is that this is the 
heights institution in the country. We are 

that only when we are discusSing n In a 
manner in which we should. 

[ Translation] 

SHRI NITISH KUMAR: I have give~ you 
a notice as per your direction. A copy of It has 
been given to the hon. Minister ot Home 
Affairs 

[EngliSh] 

MR. SPEAKER: lei me complete. 
(Interruptions) 

SHRI BASUDEB ACHARIA: Sir, I have 
given notice for suspension of Question 
Hour. You suspend the Question Hour and 
immediately allow a discussion on this issue. 
The Prime Minister is here. He should make 
a statement. (Interruptions) 

[ Translation] 

SHRI MADAN LAl KHURANA: I have 
also given a notice (Interruptions) 

SHRI NITISH KUMAR: A copy of it has 
been givtl.~ to the hon. Minister of Home 
Affairs •.. (lnterruptions) 

[English] 

MR. SPEAKER: S:lri Nitish Kumar. it is 
nol proper for yoU. When I am speaking you 
do nol have to interrupt me. You do not have 
to react to each and every sentence ot mine. 
let me comple:e lirst. You understand what 
I am s<:ying. Are you interested in discussing 
this matter lor 2-3 days? Continuously you 
are raiSing this matter tor 2-3 days 
immec'iately after the Question Hour. 

SHRI BASUDEB ACHARIA: The 
situation is serious. 

MR. f'P'EAKER: Why are you 
interruptin~ me? Is this proper lor you? can 
you net keer quiet for even five minutes? 

expected to solve the national problems. We SHRI BASUDEB ACHARIA: I will keep 
are expected to find so:;_lu::.:t:;:io::.;n_;:to=._t:;_h:.::e_;:n:=a:;_tio;:.:.n:;:a:.:_1 _...:9l:u:;:ie:;_t .:.:lo:.;_,_:f.:.:iv:;_e..:.;m:.;.:_in:.;;u::..··te::_:s:';_'.L;.(ln:.;;t=.e,,:.:..ru::,(p:.;_t:;:io.:.:n::.J.s ):...__ 
'Not recorded. 
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MR. SPEAKER: I said yesterday that if truth and to help each other to solve this 

you are so very desirous of discussing this problem. Only then a matter of this nature 
matter, you have come regularly to me. I can be discussed. " all of you are standing 
have received two letters - one from Shri up and asking for the suspension of this 
Somnath Chatterjee and the other from Shri Question Hour and if I suspend this Question 
Nitish Kumar-but are they regular matters? Hour which would be against the decision 
You want to discuss it in zero hour. which we have taken, , am not going to 

SHRI SRIKANTA JENA (Cuttack): We 
have given notice for adjournment motion. 

MR. SPEAKER: Why do you not keep 
quiet? if you want to discuss this matter as an 
adjournment motion you know that there is a 
procedure to be followed. I have informed 
the Government that the Members are 
agitated and they want to know. Nobody will 
be disinterested in discussing it provided we 
discuss it in such a fashion that the so!u1ions 
can be found and provided we wanted to 
discuss it only on the basis of information 
which is authentic, which you have collected 

SHRI BASUDEB ACHARIA: It is very 
much authentic. 

MR. SPEAKER: This is not correct 
(Interruptions) 

(Interruptions) 

MR. SPEAKER: If you want to discuss 
these kinds of seri0us matters also in this 
fashion, let me warn you, the authority of th is 
House will not be that which It should be. If 
the matters is serious you shall have to be 
more serious. If you are not discussing it 
seriously, well, they will find some other 
forum to discuss it. May I request you that 
even if you given an adjournment notice and 
even if it is allowed, then according to rules 
, it can be discussed on at 4 P.M. today? 
Nciw, I am not allowing it, I am not saying that 
J am allowing the adjournment mo::on. But if 
'Nou want some discussion on it arj if the 
;.entire House is in favour of discussing it. 1\,';'1 
~lIow the discussion provided you discuss 
"only on the basis of the information which 
.~. ou have verified and you take the 

•.. SP. onsibility, you c'iscuss in S.UCh a manner 
s to solve the problem and nottocomplicate 
. e problem, you discuss in such a fashion as 

.. to blame each other, but to find out the 

suspend the Question Hour. But if you want 
to discuss it, you have to discuss it in a proper 
fashion, but with these conditions only. If you 
do not want to discuss and if all of you want 
to get up and shout or you want to speak at 
the same time, I have no alternative but to 
say that the House is adjourned and retire to 
the Chamber. I have no other alternative. But 
if you want to discuss it in a regular manner, 
I am inclined to allow the discussion. But if 
you do not want to discuss it in a regular way, 
I cannot help myseif, I cannot help you. 

(Interruptions) 

MR. SPEAKER: One minute. There is 
no pOint in asking the Government every 
now and!hen to give their point of view. They 
do have their point of view and if they are of 
the view that by explaining and discl?sing 
their point of view when it is necessary the 
matter is not helped, we cannot compel the 
Government ·also to disclose their point of 
view. They do have their point of view and 

. they should be given the time to disclose 
their point of view as and when they think it 
is going to be most appropriate. 

(Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
It is not an ordinary situation. The Prime 
Minister must respond to it first. The Prime 
Minister must say something about this. 

SHRI TARtT BARAN TOPDAR: 
(Barackpore): Is it not that serious .as to 
!"lake the Government respond? 

(Interruptions) 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(lucknow) Mr. Speaker, Sir. . 
(Interruptions) 
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SHRI BASUDEB ACHARIA (Bankura): 
You suspend the Question Hourto raise this 
issue. You first allow, Sir, to ... (Interruptions) 

MR. SPEAKER: I am not going to. My 
Ruling is, I am not going to suspend the 
Qu~stion Hour. 

SHRI BASUDEB ACHARIA: Why? 
. (Interruptions) 

MR. SPEAKER: I am ready for 
.discussion, but not suspend the Question 
Hour. 

(Interruptions) 

I Translation) 

SHRI RAM VILAS PASWAN: I had 
given a notice to you to hold a discussion on 
N.I.C. (Interruptions) Had the discussion on 
N.T.C. been held, the present situtation would 
not have arisen. 

. (Interruptions) 
[EngliSh] . 

We have given notice. (Interruptions) 

I have given notice before 25th ... 

( Inte'Tuptions) 

MR. SPEAKER: Was it discuSsed in the 
Business Advisory Committe? 

SHRI RAM VILAS PASWAN: Before 10 
o'Clock I had given notice regarding the 
discussion on NIC. 

MR. SPEAKER: When? Is it today? 

raised It, •. but you told, ' Please maintain 
some dignity ' .. (Interruptions) 

SHRI BASUDEB ACHARIA: We have 
given notice. but you did not....(lnterruptions) 

MR.SPEAKER: lam ready to allow the 
discussion on that. but according to the rule. 
H you had given a notice .. you could have told 
me In the Business Advisorj Committee that 
you give priority to this subject. I could have 
taken it up. 

( Interruptions) 

SHRI BASUDEB ACHARIA: I have 
given notice .... (lnterruptions) 

[Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker. Sir, had the Government takE'n 
action well in time. the present situation 
would not have arisen. (Interruptions) 

The Government deliberately remained 
inactice . 

and the result is that the situation has 
been going out of control..(lnterruptions) 

(English] 

Everything is going out of control and It 
is dee ~ ... the Government's Inaction. The 
Governrr.ent has not taken any acti .n; 
therefore. ev~rything is going out of or.der. 

MR. SPEAKER: Yes. Mr. Vajpaype 

(Interruptions) 

MP. SPEAKER: I will allow. 

SIrfRJ TARIT BARAN TOPDAR: You 
f HRI RAM VILAS PASW AN: On 24th have giver the Ruling that you are not going 

of N')vember. to suspend the Question Hour on this, and 
you are allOWing Mr. Vajpayee .. (lntsrruptions) 

M.:t SPEAKER: You could have 
- a.1icussed it in the Business Aavisory (Translation] 

Co ."'lmltt 'l8. But you ,,;j not discuss. 
SHRI ATAL BIHARI VAJPAYEE: Mr. 

SHRI .... AM VILAS PASWAN: J have Speaker. Sir, you hove allowed Dl"'tO speak 
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and H these members don't let me speak [Translation] 
then how ..... 

\ Interruptions) 

This Is not the way to the House. 
. (Interruptions) 

[English] 

SHRI DIGVIJAYA SINGH (Rajgarh): 
You have given the Ruling, Sir, not to suspend 
the Question Hour .. (lnterruptions) 

MR. SPEAKER: I will allow you. 

SHRI TARIT BARAN TOPDAR: You 
are allowing Mr. Vajpayee. 

(Interruptions) 

SHRI TARI'" BARAN TOPDAR 
(Barracakpore): You cannot allow 
him. (Interruptions) 

MR SPEAKER: I have allowed him. 
You cannot dictate to me like that. h is not 
correct. 

(/nterruftions) 

MR. SPEAKER: Please take yourseats. 

(Interruptions) 

SHRI TARIT BARAN TOPDAR: We 
cannot allow him to speak. This is 
discriminatory. 

( Interruptions) 

MR. SPEAKER: I have allowed 
Paswanjl, I am allowing Vajpayeeji and I will 
allow you also. 

(Interruptions) 

SHRI TARITBARANTOPDAR: We will 
not allow him to speak. 

( Interruptions) 

SHRI MADAN LAL KHURANA (SOUlI 
Delhi): H Shri Vajpayee is not allowed tt 
speak, we would also not let anyor.e speak 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHR 
RAJESH PILOn: Mr. Speaker, Sir, Mr 
Advani has given a statement about kai 
seva. It is to a common man's statement. H 
is the statement of the Leader of the 
Opposition of Lok Sabha. We have no 
objection to Mr. Vajpayee's speaking here. 
But is he going to ~xplain about Mr. Advani's 
statement? (Interruptions) 

SHRI BASUDEB ACHARIA: They are 
violating the order of the Supreme Court and 
you are allowing him to speak. let Mr. 
Vajpayee respond to the statement of the 
Leader of the Opposition .. (Interruptions) 

[Translation} 

SHRI MADAN LAL KHURANA: I have 
also given a notice. ' 

[English} 

SHRI TARIT BAN TOPDAR: You are 
not allowing us, but you are allowing Vajpayee. 
He has not given any notice. This is 
discriminatory .(Interruptions) 

SHRI BAsUDEB ACHARIA:, Why can 
the Prime Minister not react to this? Why is 
he silent?(lnterruptions) 

SHRI BASUDEB ACHARIA: Why can 
the Prime '4iAister not react to the statement 
of Mr. Advani?(lnterruptions) 

SHRI SRIKANTA JENA (Cuttack): Mr. 
Speaker, Sir, you may call the Member who 
as given the notice for Adjoumment Motion. 
I think Atalji has not given any notice for 
Adjourl'llT'ent Motion. How can he be 
called? .(Interruptions) 
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MR. SPEAKER: Pleasetakeyourseats. 

I you are not going to sit at your places, I am 
,oing to adjoum the House. 

SHRI BASUDEB ACHARIA: But, you 
viii have to listen to us .. (lnterruptions) 

MR. SPEAKER: You cannot dictate to 
ne like that. If you are not sitting at your 
llaces, I will adjourn the House .. 

( Interruptions) 

SHRI BASUDEB ACHARIA: I have 
;Jiven notice that thA Question Hour should 
be suspended. You have to listen to 
me .. (Interruptions) 

MR. SPEAKER: The House stands 
adjourned to meet at 2 P.M. 

WRIDEN ANSWERS TO QUI::STIONS 

11.25 hrs. 

Solar Energy 

*121. DR. RAMESHCHANDTOMAR: 
SHRt DEVt BUX SINGH: 

Will the PRIME M:NISTER be pleased 
to state: 

(a) whether the Govemment have fixed 
any target for the generation, distribution 
and promotion 01 so!ar energy in the country 
during the Eighth Pve Year Plan; 

(b) i! so, the details thereof and the 
.achievemerits made so far; 

(c) whether the Government have set 
up/propose to set up solar power plants in 
Ihe country; 

(d) if so, the State-wise details of the 
locations Of these :"lla.lts and the existing! 
proposed capacity of each of these plants; 

(e) whether the Government have 
prepared any new programme to hamess 
solar energy forthe generation of power; and 

(1) it so, the salient features of tha 
programme and the amount earmarked 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): 

(a) and (b). Various solar energy systems 
comprising about 3 MW of photovonaic 
devices and 2.75 lakh sq. mts. of solar 
thermal-based devices and 3 lakh solar 
cookers are proposed t~ be installed in the 
Eighth Plan period. The Ministry of Non-
conventional Energy Sources is implementing 
a country-wide demonstration and extension 
programme for the utilization of solarenergy 
for various applications covering solar lights, 
solar pump:;. solar power plants, solarwatar 
heaters and solar cookers etc. Small capacity 
solar power plants in the range of 1-20 KW 
are being established in unelectrified villages. 
These plants normally provide power for 
domestic lights, street fights, community 
centres aild televisions. 

The achievements under the solar 
energy programme are as follows: 

SOLAR PHOTOVOL TAlC DEVICES: 
Over 40,000 syztemscomprising street lights, 
domestic lights, lanterns, community 
televisions, communication systems and 
village level power plants. 

SOLAR THERMAL DEVICES: Over 
25,000 systems comprising domestic water 
heating systems, Industrial water heating 
systems, solar stills, solar timber kilns, solar 
air heaters and over 2.271akh solar cookers. 
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(c) and (d). 72 village-level solar the Eighth Plan are Rs. 80 andRs. 90crores, 

photovoltaic power plants and two respectively. < 

e::perirr.qntal solarthermal plants have been 
set up. State-wise details of solar energy 
power plants are given in the attached 
Statement. Efforts are being made to install 
solar thermal power plants of MW capacity. 

(e) and (f). The allocationforsolarthermal 
and solar photovoltaic programmes during 

A pilot project on large-scale solar 
thermal power generation and expansion of 
activities on solar Photovoltaic pumping 
systems for irrigation are envisaged in 
addition to on-going programmes. These 
programmes will be taken up depending on 
the availability of funds for these projects. 
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No-Industry Districts In Madhya ~d) 29 letters of Intent and 6 Industrial 

Pradesh licences were issued to the State upto 
October 1992. 

*122. KUMARI VIMlA VERMA: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of no-industry districts of 
Madhya Pradesh; 

(b) the steps taken by the Government 
for industrial development of these districts; 

(c) the types of industries set up so far 
or proposed to be set up in these districts 
afterthe implementation of the new industrial 
policy; and 

(d) the number of industrial licences 
issued for setting up of industries in the State 
afterthe announcement of the new industrial 
policy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INDUSTRY (SMT. KRISHNA 
SAHI): (a) The list is given in the enclosed 
statement. 

(b) In Madhya Pradesh, six Growth 
Centres in 6" No 'ndustry Districts" were 
sanctioned under the Central Government's 
Scheme of 1983 for Infrastructural 
Development. Central C'ssistance of Rs. 10.5 
crores has beer released for the Centres at 
Bhind, Mandla, Dhar, Rajgarh, Jhabua and 
Panna. This Scheme has been closed. 

Under the new Growth centre Scheme 
announce:i ;" June 1988, Madhya Pradesh 
has been aliotted 6 Growth Centres including 
the districts of Bhind, Dhar and Guna. Central 
assistance of Rs. 8 crores has been released 
te the State Government. 

(c) The Industrial Entrepreneurs ' 
memoranda filedfort!'.e No Industry Districts 
of Madhya Pradesh. relate mainly to food, 
beverages, chemical~, textiles and basic 
metals. 

STATEMENT 

• No Industry Districts' of Madhya Pradesh 

SI. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

No. Names of the 
, No Industry 
Districts' 

Balaghat 

Bhind 

Chhatarpur 

Chindwara 

Damoh 

Dalia 

Dhar 

Guna 

Jhabua 

Mandala 

Narsinghapur 

Panna 

Raigarh 

• Seon; 

Shivpuri 

Sidhi 

Surguja 

Trikamg",rh 
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Prices of Ute Savings Drugs 

123. DR. ASIM BALA: Will the PRIME 
MINISTER be pleased to state the 
comparative prices of 15 leading commonly 

used life saving drugs during the last year 
and the current year drug-wise? 

THE MiNISTER OF STATE IN THE 
MINISTRY. OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): A 
statement is laid on the Table of the House. 
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OUtstanding Loans Against States 

·124. DR. LAXMINARAVANPANDEVA: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
'pleased to state: 

(a) whether some States while submitting 
theirfive year plan to a Planning Commission 
have requested to waive their outstanding 
loans; 

(b) if so, the amount of outstanding 
loans against those States; and 

(c) the reaction of the Government in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Some 
states have been requesting for writing-off/ 
rescheduling/moratorium of their loans and 
interest thereof to the Centre; 

(b) A statement indicating the 
outstanding· loans and advances as on 
31.3.1992 to the centre by the States is given 
in the attached statement and 

(c) An assessment of the debt position 
of the States has been referred to the Tenth 
Finance Commission. 
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Conferance of Law Ministers 

*125. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a Conference of Law 
Ministers was held in October, 1992; 

(b) ~ so, the main points discussed and 
the decisions arrived at; 

(c) whether the recommendations of 
the earlier Conference held in 1990 have not 
yet been implemented; and 

(d) ~ so, the steps being taken in regard 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI 
H.R.BHARDWAJ): (a) Yes, Sir. 

(b) The main agenda itemforthe meeting 
was .. The Implementation of the 
recommendations of the Malimath 
Committee Report on the subject of Arrears 
of cases of Courts ". The meeting also 
addressed itseH to issues like" Lok Adalats 
" and .. Use of NICNET For Information 
Exchange". A statement showing the main 
points/decisions arrived at the meeting is 
attached. 

(c) and (d). A number of steps have 
been taken, to Implement the 
recommendations of the earlier Conference 
held in 1990. The question of upgradation of 
infrastructural facilities for the judiciary as a 
Plan Scheme was taken upwiththe Planning 

. Commission. The Planning Commission has 
agreed to the proposal in principle. The State 
Governments have been asked to submit 
their proposals in this regard forconsideration. 

The Mj~istries/departments of the 
Government of India have been advised ~o 
constitute high-level committees to screen 
cases to be filed by the Government and to 

scrutinise claims against the Government 
with a view to avoiding unnecessary 
Government litigation. 

. The MinistrieslDepartments have also 
been advised to undertake, from time to 
time, orientation programmes fortheir officers 
in principles of constitutional law, 
administrative law, etc. 

It Is proposed to confer statutory status 
on Lok Adalats. A Billfor amending the Legal 
Services Authorities Act, 1987 is presently 
pending before this House. 

STATEMENT 

T~re was general agreement on the 
follOWing points at the Meeting of Law 
Ministers held during 17-18 October, 1992: 

(i) Unless the problem of growing 
accumulation of arrears Is dealt 
within time, extra constitutional 
centres for dispute-resolution by 
use of criminal force etc., may 
spring into existence and get 
strengthened. It is in the interests 
of healthy growth of democracy to 
strengthen the judicial wing of the 
State. 

(ii) There is a need to take immediate 
action to upgrade the infrastructural 
-facilities for the Judiciary as a Plan 
Scheme. 

(iii) Alternative forums for dispute 
resolution such as ' Lok Adalats ' 
should be established. 

(iV) Tribunals rr.ay be constituted te 
deal with litigation involving technical 
issues on the lines ot JTAT, 
CEGAT, etc. 

(v) There should be training institutions 
for training of judicial officers. 

(vi) Govemment litigation should be 
reduced by undertaking timely steps 
to screen grievances against the 
Government. 
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(vii) Courts should be strict in the matter 1992-93 for installation of hand pumps. 

(viii) 

(ix) 

(x) 

of admission of public interest 
litigation which is often misused. 

The Supreme Court and the High 
Courts sl-,ould exercise greater 
restraint in the exercise of their 
powers and in the discharge oftheir 
functions. 

Problems connected with frequent 
adjournments, strikes, etc., cannot 
be effectivelY handled, unless the 
judges and prccticing lawyers are 
brought together to discuss the 
matter acros~ the table. 
The Malimath Committee 
recomrr.endations constitute the 
right framework to proceed further 
in the matter. 

The Law Ministers also constituted three 
open-ended Working Groups to consider 
different aspects of the recommendations of 
the Malimath ComMittee Report in detail. 

Installation of Hand-Pumps 

*126. SHRI DILEEP BHAI 
SANGHANI: 

SHRI t\RJ\.lN SINGH '( t\Dt\V: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether any budget allocation was 
made during 199'. -92 and 1992-93 for 
installation of hand-pu'11ps in the rural and 
drought affected areas of Gujarat and Uttar 
Pradesh: and 

(b) if so, the rumber of hand-pumps 
installed till the end of October, 1992 in both 
the States 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) Separc.te 3.lIocation was made 
by the State Governments of Gujarat and 
~ar Pradesh to all the districts including 
1rought affected districts in 1991-92 and 

(b) 5735 hand pumps were installed in 
Gujarat and 40879 hand pumps in Uttar 
Pradesh during the period from 1 st April, 
1991 to 31st October, 1992. 

Allocation for Production of Uranium 

*127. DR. AMRITLAL KALlDASPATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the allocation made to the Uranium 
Corporation of India Limited for production of 
uranium during the Eighth Five Year Plan; 

(b) whether the allocation is sufficient to 
execute the various schemes/programmes 
based on uranium; I 

(c) if so, the details thereof; and 

(d) if not. the remedial steps proposed in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOG,( {DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
An outlay of Rs 350 crores has been 
provided to the Uranium Corporation of India 
Limited during the 8th Five Year Plan for its 
plan projects. 

(b) tv:J (d). The targets for installation 
of additional capacities for generation of 
Nuclear Power during the 8th Plan have 
been recast keeping in view the availability of 
resources. The programmes for production 
of Uranium by the Uranium Corporation of 
India Limited will be in keeping with the 
revised Nuclear Power Programme. 
Adequate outlays will be provided for the 
important proje;:.ts on hand namely, 
development of the Narwapahar Mines, 
modernisation and mechanisation of the 
Jaduguda Mines and expansion oUhe mill at 
Jaduguda. 
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Electoral Reforms (c) the total value of export and import 

*128. SHRI. DHARMABHIKSHAM: 
"SHRI ATAL BIHARI 

VAJPAYEE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) wh\)therthe Government propose to 
introduce electoral reforms; 

(b) if so, the details of the reforms that 
are being contemplated; and 

(c) the time by which these are likely to 
be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI 
H.R.BHARDWAJ): (a) Yes, Sir. 

(b) and (c). The Government have 
considered numerous proposals for electoral 
relorms received from the Election 
Commission and anoth8r sources and those 
contained in the recommendations of the 
Electoral Reforms Committee appointed in 
1990. These proposals relate to almost all 
important aspects of e,3ctorallaws and the 
Government are in the process of finalising 
these proposals which are proposed to be 
discussed with leasders of political parties in 
Parliament before a decision to bring forward 
the necessary legislation is taken. 

Export anci IMport Trade 

*129. SHRI NITISH KUMAR: 
SHRI SUKDEO PASWAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether India is likely to miss export 
target by a wide margin as reported in the' 
Times of India' dated October 24, 12 1992; 

(b) the reaction of the Government 
thereto; 

made in dollars and rupees during the first six 
months of 1992-93; 

(d) whether foreign exchange reserve 
has declined in international trade also due 
to more import and less export made in the 
country; 

(e) if so, the details thereof; and 

(f) the extent offoreig n exchange reserve 
in the. country as on October, 31, 1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) to (f). The Government has set 
an export target of Rs. 57850 crores or US 
20132 million forthe financial year 1992193. 
The target envisages as growth rate of 31.5 
per cent in rupee terms and 12.8 per cent in 
dollar terms. The targets are set on a financial 
year basis and it would not be appropriate to 
assess its shortfarr orotherwise at this stage. 

According to the provisional figures, 
India's exports during the first six months of 
the current financial year, i.e., April-
September 1992 amounted to US 8549 million 
(Rs. 24403) crores,) as compared to US $ 
8113 million (Rs. 18711 crores) during April-
September 1991, thereby registering a 
growth of 5.4 percent (in rupee terms, 30.4 
per cent). India's imports during April-
September 1992 amounted to US $ 11171 
million (Rs. 31888 crores) as compared to 
US$ 9135 million (Rs. 21 067 crores) thereby 
registering an increase of 22.3 per cent (in 
rupee terms, 51.4 per cent). 

The foreign exchange reserves 
(Excluding grid and SDRS) at the end of 
October ~ 992 were Rs. 1412 crores (US $ 
5454 milJiorl) as compared to Rs. 6032 craTeS 
(US $ 2323 million) at the end of October 
1991, indicating that these have not declined. 
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Industrially Backward Districts OF INDUSTRIAL DEVELOPMENT) (SHRI 

130. SHRI RATILAL VARMA: 
SHRI ANAND RATNA 

MAURYA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) tt,e names of industrially backward 
districts in each State; 

(b) whether any Scheme is under 
consideration of the Union Government for 
setting up industries in those districts; and 

(c) if so, the detai!.; thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

KRISHNA SAHI): (a) The Statement is 
attached. 

(b) and (c). In June, 1988 the 
Government announced a Growth Centre 
Scheme for promoting industrilisation of 
backward areas. These Centres would be 
provided with basic infrastructural facilities 
alike power, water, telecommunications. 
banking. etc. so that they act as focal points 
for industrialisation. Out of 70 Centres 
~rc~06ed to be developed during the Eighth 
Plan period, 65 Centres have already been 
identified. 51 ofthese are in backward areas. 
These growth Centres will be jOintly funded 
by the Central Government, State 
Governments and financial institutions. 
Central assistance amounting to Rs. 51.50 
crores has been released so far to the 
States. 
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Nuclear Power Plants THE MINISTER OF STATE IN THE· : 

MINISTRY OF PARlIAMENTARY AFFAIRS 
*131. SHRIMATI BASAVA AND MINISTER OF STATE IN' THE 

RAJESWARI:WillthePRIMEMINISTERbe MINISTRY' OF SCIENCE AND 
pleased to state: 

(a) whether the G()vernment have any 
proposals to set up nudear power plants In 
the country during the Eighth Plan period; 
and 

(b) if so, the details thereof? 

Kakrapar Atomic Power Project 

Kaiga Project 

Rajasthan Atomic Power Project 

TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Y~s, Sir. 

(b) projects under construction are the 
following:-

Unit 2 (1 x 220 MWe) 

Unit 1 &2 (2 x 220 MWe) 

Unit 3 & 4 ( 2 x 220 MWe) 

New proposals envisaged in the 8th Five Year Plan subject to availa':'lility of funds are 
following:-

Tarapur Atomic Power Project 

Rajasthan Atomic Power Project 

Kudamkulam Project 

Assistance for Hili Areas 

*132.SHRID. VENKATESWARARAO: 
Will the Minister of PLANNING 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the special- Central 
Assistance is provided to States Under the 
Hill Area Development Programme; . 

(b) whether the Govemment of Andhra 
Pradesh has requested for special Central 
assistance to develop the Eastern Ghats of 
Andhra ~radesh; 

(c) if so, the details thereof; 

(ci) whether a complete project report on 
the socio-economic pro:Jlem of North Eastem 
Ghats was prepared r.nd forwarded to the 
Union Government by the StateGovemment 

Unit 3 & 4 «2x 500 MWe) 

Unit 5 & 6 (2 x 500 MWe) 

l!oit 1 & 2 (2 x 1000 MWe) 

for approval; and 

(e) if so, the details thereof and the time 
by.which the project is likely to be approved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATlo.l'.J AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, 
Sir. 

(b) to (e). A Statement is attached. 

STATEMENT 

Based on a Project Report on ' Eco-
DevelopMent of Northem, Eastern Ghats, 
Andhra Pradesh' prepared by Tribal Cultural 
Research and Training Institute, Tribal 
WeHar" Department Hydt... abad in 1989 the 
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State Government had sought Special Central MINISTRY OF EXTERNAL AFFAIRS (SIInI 
Assistance for the development of Eastern R.L. BHAITIA): (a) and (b). Government 
Ghats in Andhra Pradesh. The Project Report are aware of the resolution passed by Pak 
envisages an outlay of Rs. 339.33 crores for National Assembly on October 26, 1992 
afforestation, social forestry, horticulture, which, inter alia, referred to alleged atrocities 
soil conservation. irrigation, education, by Indian security forces in J & K and which, 
medical & health rural water supply, roads, apartfromurgingthe international community 
housing, electricity, women & Child welfare to exert pressure on India to hold a plebiscite 
and other development programmes in the in J&K calis upon UNSG to send a fact-
area. The proposal was to cover 26 mandals finding mission to Investigate the alleged 
from five districts, namely, Srikakulam,. human rights violations in J & K 
Vizianagaram, Visakhapatnam, East 
Godavari and West Godavari. The provision 
of Special Central Assistance forthis Projects 
depended on the decision on the 
recommendations of the Expert Group on 
Delineation of New Hill Areas. The Planning 
Commission has considered the 
recommendations of this Expert Group and 
decided that on account of the prevailing 
resource constraints, the Hill Area 
Development Programme, (under which 
Special Central Assistance is provided to the 
States) may not be extended to any new hill 
area. 

Pak Resolution on Kashmir 

'133. SHRi P.M. SAYEED: 
SHRI MOHAN RAWALE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
of the recent approval by the National 
Assembly of Pakistan of a resolution on 
Kashmir; 

(b) if so, the details of the resolution: 

(c) whether this is the second time that 
such a resolution has been passed; and 

(d) if so, the steps taken by the 
Government in the matter? 

THE MINISTER OF STATE IN THE 

(c) Yes, Sir. 

(d) Government have conveyed to 
Government of Pakistan its concern and 
objections on the sponsoring of a resolution 
in the National Assembly of Pakistan which 
is designed to inflame public opinion and 
which constitutes an interterence In our 
internal affairs. 

Extradition Treaty with U,K. 

'134. SHRI GEORGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether I'!dia and UK have signed 
an Extradition Treaty and an agreement 
concerning the Tracing, Restraint and 
Confiscation olthe Proceeds and Instruments 
of Crime and terrorist Funds: 

(b) if so, the salient features thereof; 

(c) whether the Government have 
formulated any guidelines for seeking 
extradition of fugitive offenders from U.K.; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 
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(b) The salient features oft he Extradition (a) whether il1l»Ort restrictions on ethyl 

Treaty are:- alcochol against a licence have resulted In 

(i) extradition of persons, disallowing 
the plea of political offence in respect of a 
number of serious crimes. 

(ii) Assumption of jurisdiction in respect 
of certain serious ooffences even after they 
are committed outside the territory of the 
State. 

(iii) Possibility of extradition of a person 
situated within the State but who committed 
crimes through agents in the affected state. 

The salient features of the agreement 
concerning the Tracing, Restraint and 
Confiscation ofthe Proceeds and Instruments 
of Crime and Terrorists Funds are:-

(i) Tracing, restraint and confiscation of 
proceeds and instruments of crime both in 
case of drug trafficking and terrorism. 

(II) Mutual judicial assistance for search, 
seizure of documents and materials as well 
as recording of evidence in criminal matters. 

Action u'nder both the Treaty and the 
Agreement is subject to due process of law, 
human rights, safeguards against 
ee{spcution, and other fundamental principles 

tfike dOUble criminality, 

(c) and (d), The Agreements are yet to 
ble-ratified. The Govemment will thereafter 
seek extradition of fugitive offenders from 
UK keeping in view the prOVisions of the 
Extradition Treaty signed, and the relevant 
provisions of the national laws of India and 
the UK. 

Manufacture of Perfumes 

*135. SHRISHARADYADAV: Will the 
PRIME MINISTER be pleased to state: 

the use of substandard and inferior sotwnts 
for the: manufacture of perfumes which can 
cause skin cancer; and 

(b) if so, the steps contef'1l)lated by the 
Government. In the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (r~. There is no restriction on import of 
ethyl alcohol. There are reports that solvents 
other than ethyl alcohol are being used in the 
manufacture of perfumes. There is no report 
that such solvents can cause skin cancer. 

[ Translation) 

Incentives to Boost ElCport 

*136. SHRIMATI BHAVNA 
CHIKHLlA: 

SHRIMATISHEELAGAUTAM: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
identified some of the product groups in 
order to speed up the export compaign; 

(b) it so, the details thereof; and 

(0) the details of the incentives facilities 
proposed to be provided by the Govemment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MIN!STRY OF COMMERCE (PROF. P.J. 
KURIEN): 
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STATEMENT (a) whether the Govemment propose to 

(a) and (b). The Government have 
Identified 34 products/product groups called 
as ' Extreme Focus Sectors' for a special 
export thrust. These sectors are aquaculture, 
agro-chemical, auto components, bicycles 
and parts, cement, complete vehicles, drugs 
and pharmaceuticals, dyes and 
intermediates, electric power generation and 
distribution equipment, floriculture, footwear, 
fresh fruits, gold jewellry, granite, handtools, 
interl1al combusion engines and parts, 
industrial castings and forgings, tomato paste 
products, tropical fruits juices, pulp & 
concentrates, preserved mushrooms, ready 
made garments, rice, software packages 
system software, network computer aided 
design/computeraided manufacture, spices, 
sugar, molasses, alcohol including ethyl 
alcohol sugar machinery, synthetic and ,man-
made textiles and Tyres. 

(c) The Govemment have formulated a 
medium term programme with an objective 
of strengthening the process of liberalisation 
and creating market friendly environment, 
generating surpluses through quantum jump 
in quality upgradation and productivity, 
creating export production capabilities, 
identification of market segments where 
Indian products have competitive 
advantages, etc. The prot}ramme also 
includes removal of irritants and hurdles 
experienced by exporters in the process of 
export expansion, in the area of general 
macro-economic policy, precedural 
simplifications. infrastructural improvements 
and institutional arrangements. 

[English] 

Gas-based fertiliser Plants 

"137. SHRI SARAT CHANDRA 
PATIANAYAK: Will the PRIME MINISTER 
be pleased to state: 

permit cooperative sectors to set up gas-
based fertiliser plants in the country; 

(b) if so, whether any proposal is pending 
with the Govemment; and 

(c) the action proposed in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN}: (a) 
Yes, Sir. This is part of the established policy 
for capacity addition in the fertiliser sector, 
subject to availability of required raw 
materials. 

(b) and (c) KRIBHeo and IFFCO are 
the two fertiliser producing organisations in 
the cooperative sector who have made the 
following proposals for gas-based fertiliser 
plants:-

IFFCO: Doubling of the production 
capacity of Aonal fertiliser Plant. 

KRIBHeo: 

(i) A new grass root plant of 1350 
tonnes per day (TPD) of Ammonia 
and 2200 tonnes per day (TPD) of 
Urea based n HBJ pipelines gas. 

(ii) De bottlenecking of the existing 
Ammonia plant of KRIBHeo at 
Ha~ira and setting up a 
nitrophosphate plant at the same 
location. 

(iii) A 900 tor;nes per day (TPD) of 
Ammonia and 1500 tonnes per day 
of Urea based on Tripura gas. 

Out of the above, gas been allocated 
in principle only for the project for doubling 
the capacity of the Aonla plant of IFFCO for 
which a Detailed Project report has been 
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recently received for further processing. are likely to be completed? 

[ Translation] 

Petrochemicals Plants in Orissa and 
Madhya Pradesh 

138' SHRI SRIKANTA JENA: 
SHRI KHELAN RAM JANGDE: 

Will the PRIME MINISTER be pleased 
10 state: 

(a) the total number of on·going petro-
chemical projects In Orissa and Madhya 
Pradesh at present: 

(b) the details of the projects under 
construction or proposed to be constructed: 
and 

(c) the time by which the above projects 

THE MINISTER OF STATE tN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). The petrochemical industry in India, 
including in Orissa and Madhya Pradesh, is 
spread over organised sector as well as 
small scale and tiny sectors. The number of 
such units is large. Furthermore, 
petrochemical industry has now been by and 
large, delicensed. Data on all such units in 
operation is nol complied. However, the 
information relating to major petrochemical 
projects in Orissa and Madhya Pradesh for 
which Letters of Intent were issued is given 
in the S\a\emen\ attached. 

(c) The gestation period for major 
petrochemical projects normally ranges from 
2 to 5 years. 
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Industrl .. In Arunachal Pradesh 

ccjthepel'C8ntageOf~:. registered 
In the export of ens;neer1ri9 ~s and the 
details of quantum of prodUcts exported by 
India to the European Countries during this 

139* SHRI LAETA UMBREY: Will the year; and . 
PRIME MINISTER be pleased to state: 

Ca) whether the Government propose to 
set up Industries In Arunachal Pradesh under 
Public Sector; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the benefits likely to acrue to the 
State from the new Industrial Policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY CDEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) to (c). Cement 
Corporation of India is considering to set up 
a grinding unit in Arunachal Pradesh. 
Investment In industries is made keeping In 
view the techno-economicfeasibilityfadors. 

(d) Spreading of industrialisation to 
backward areas of the country and enhanced 
support to the small-scale sectors are 
envisaged in the Industrial Policy Statement 
of July, 1991. 

[ Translation) 

Trade Relations with European 
Countries 

140* SHRIN.J. RATHVA:WllthePRIME 
MINISTER be pleased to state: 

Ca) whether trade relatlqns between 
India and European countries have 
considerably Improved .lter the. 
announcement, of the r.ew IndustJ1aI policy; 

(b) If so, the names of such countries; 

Cd) whether the Government, have 
constituted an Inter Ministerial committee for 
solving the problems which may iltl)8de the 
progreso? 

, THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAl INDUSTRIES) AND 
MINISTER OF STATE iN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
There has been an Increase in trade between 
India and European countries In the period 
after announcement of the New Industrial 
Policy. 

(b) A list of countries that have registered 
an increase in trade during this period is 
given in the attached statement 

(c) Export of Engineering pt'Odudsduring 
AprII-Septe"**, 1992to European countries 
registered an increase of 25%. Total exports 
of such products to this region amounted to 
Rs. 678.45 crores In the period Aprll-
September, 1992 'ad compared to As. 75 
crores during the same period of 1991. 

(d) No, Sir. 

STATEIENT 

WEST EUROPE 

1. Belgium 

2. Denmark 

3. France 

4. FAG 
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5. Greece 
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6. Ireland 

7. Italy 

8. Netherlands 

9. Portugal 

10. Spain 

11. UK 

12. Austria 

13. NOlWay 

14. Sweden 

15. Switzerland 

16. Cyprus 

17. Turkey 

EAST EUROPE 

1. Czechoslovakia 

2. Poland 

[English] 

Agitation by Advocates in Madhya 
Pradesh 

1387. SHRI KALKA DAS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the advocates in the State 
of Madhya Pradesh are agitating against 
working in Hindi language by the High Court 
and .15 Benches in the State; and 

(b) if so. the remedial steps taken so far 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI 
H.R.BHARDWAJ): (a) No, Sir. 

(b) Does not arise. 

Fake Enrolment of Government 
Servants as Advocates 

1388. SHRI JEEWAN SHARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Bar Council of Delhi 
have received complaints against the 
enrolment of some of the Government 
servants as Advocates; 

(b) if so, the details thereof and the 
action taken thereon; 

(c) whether a large number of fake 
enmlment of advocates had come to light in 
the recent past; 

(d) if so, the details thereof and the 
action taken thereon; 

(e) the steps proposed to be taken to 
ensure that the Bar Council do not enrol 
advocates on fake documents and satisfy 
themselves fully in respect of all the 
requirements; 

(f) whether there have been cases of 
enrolment of advocates in 24 hours of 
submitting the applications with the Bar 
Council of Delhi; and 

(g) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
CCOMPANY AFFAIRS (SHRI 
H.R.BHARDWAJ): (a) and (b). The Bar 
Council of Delhi have received a complaint 
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against the enrolment of one Government 
Servant as an advocate and the same is 
bein,g investigated. 

(c) to (e). The Bar Council of Delhi has 
informed that 52 advocates who were Law 
Graduates from Varanasya Sanskrit 
Vishwavidyalaya, Varanasi, were suspended 
from practice as the LLB degree obtained by 
them was not recognised forthe purposes of 
registration as an advocate under the 
Advocates Act, 1961. 

(f) and (g). Yes, Sir. The Bar Council of 
Delhi has informed that there have been 
such cases. The enrolment of advocates 
within 24 hours of submission of the 
application is possible under the rules, if all 
the three members of the enrolment 
committee are present when the application 
is moved and the applicant pays fees for 
urgent processing. 

{ Trans{;>tionj 

Delimitation of Constituencies in Delhi 

+1389. SHRI N.J. RATHVA: Wilt the 
PRIME MINISTER be pleased to state: 

(a) whether the question of delimiting 
the assembly constituencies in Delhi on the 
basis of population is under considerallon of 
the Government; 

(b) if so, the details thereof; and 

(c) the times by which a decision in this 
regard is likely to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI 
H.R.BHARDWAJ): (a) to (c). Delhi has already 
been delimited into 70 single member 
constituencies and a notification to this effect 
has been issued by the Election Commission 
on 22nd September, 1992. 

[English) 

Bilateral Relations with us 

1390.SHRIMATIVASUNDHARARAJE: 
Will the PRIME MINISTER be pleased to 
state the steps taken/proposed to be taken 
bytne Government to strengthen furtherthe 
bilateral relations with the U.S.? 

THE MINISTER OF STATE IN THE 
MIN ISTAY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): Government attach 
importance to the continued expansion and 
diversification of relations between India and 
the USA. To strengthen bilateral relations in 
mutually agreed areas more frequent 

. consultations between the two Governments 
have been instituted. 

Financial Power to Hindustan 
Insecticides 

1391. SHRi RAMCHANDRA 
VEERAPPA: Will the PRIME MINISTER be 
ple;:'.sed to state: 

(a) whether the Union Government 
propose to give additional financial powers to 
the Hindustan Insecticides Ltd. 

(b) if so, the details thereof; 

(c) whether Hindustan Insecticides ltd. 
is now in a position to and its capacity: and 

(d) if so, the details of the expansion and 
modernisation scheme of Hindustan 
Insecticides Ltd. during Eighth Five Year 
Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
No, Sir. 

. (b) Does not anse. 
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(c) and (d). During Eighth Five Year 

Plan, Mis Hindustan Insecticides Ud. propose 
to take up the projects for manufacture of 
Phosphamidon. a broad spectrum 
insecticide. Carboxin. a what seed dressing 
agent and Dicofol. an effective acaricide for 
control of mites in tea and vegetable crops. 

Foreign Investment Promotion Board 

1392. SHRI PAW AN KUMAR BANSAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Foreign Investment 
Promotion Board was set up to attract and 
mobilise foreign investment in the country; 

(b) if so. the targets fixed for the next 
three years and the achievement made so 
far; 

(c) the details of companies which have 
responded to the capital likely to fjow in as a 
result thereof; and 

(d) the factors responsible for hampering 

the flow of foreign investment so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) Yes. Sir. 
The Foreign Investment Promotion Board 
has been constituted to invite and facilitate 
investment in India by international 
companies in projects which are considered 
to be of benefit to the Indian economy. 

(b) and (c). While no specifiC targets 
have been fixed. approval has been accort1ed, 
on the recommendations of the Foreign 
Investment Promotion Board till 31 st October. 
1992 to 100 proposals envisaging foreign 
direct investn 3nt of Rs. 2370.79 crores by 
foreign companies including NRls. The details 
of these companies are given in the attached 
statement. 

(d) In the 15 months of the post Policy 
periodfromAugust. 91 toendofOctober. 92. 
foreign invAStment approvals are more than 
19 times the approvals accorded in the 15 
months prior to the polic.y. that is, May 90 to 
July' 91. 
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Trade Ties with Austria 

1393. KUMARI PUSHPA DE VI SINGH: 
Will the PRIME MINISTER be pleased to 
state! 

(a) whether the Government propose to 
expand trade ties with Austria; 

(b) if so, the areas identified for the 
expansion of Indo-Austrian trade during the 
Eighth Plan; and 

(c) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) It is 
Government's endeavour to expand trade 
lies with Austria. 

(b) and (c). AHhough specific areas 
have been Identified recently, the Indo-
Austrian Mixed Commission, in its meeting 
held in New Delhi in 1990, agreed that 
possibilitieS of greater economic/commercial 
interaction should be identified. Some 
suggestions made an thiS respect were; 

i) Austria seeking greater investment 
opportunities in India and utilising it as a 
production base for exports to thlrdcountries; 

ii) Exploring the scope for export of 
Indian pharmace:.;tlcais to Austria and iron 
ore to third countries. 

iii) Establishing contacts with selected 
departmental stores and launching India 
Promotion Programmes. 

incentive t~ Boost Export of Diamond. 

1394. SHRI BAPU HARI CHAURE: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have 
decided to make changes in the highest slab 

of replenishment of 90 per cent of the free on 
board value of exports of cut and polished 
diamonds; and 

(b) if so, the details thereof and the 
incentives given toboost export of diamonds? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) Yes, Sir. 

(b) The Govemment has notified vide 
Public Notice No. t (N-18)192-97 dated 26th 
October, 1992 for realignment of 
remnishment rates for cut and polished 
diamonds reducing the Minimum eligibilityl 
limit for 90% from US $ 600 to US $ 575 and 
removal of the restriction of minimum five 
stones per carat. Exporters of cut and 
polished diamonds can import diamond rough 
why free under variotJs advance and 
replenishment licensing schemes. There is 
also a provision forthe bulk import of diamond 
roughs notified agencies for supply to small 
exponers who are valid holders of import 
licenses. Exporters are also assisted for 
participation in fairs and exhibitions and for 
sending de~gations for market surveys in 
foreign marKets. 

[ Translation] 

Digging of Wells In Gujarat 

1395. SHRI MAHESH KANGOIA: Will 
the PRIME MINISTER be pleased to state: 

(a) Whether 20 per cent at the amount 
given under the Jawahar Rozgar YOJana in 
GUJarat is spent on digging of wells; 

(b) if so, the details thereof; 

(c) whether the record is maintained to 
ascertain the extent of work done under this 
programme; and 

(d) If 60, the number of wells dug in 
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Gujarat during the last two years district- funds under JRY have been earmarked 101 
wise, and the percentage of amount to the Million Wells Scheme (MWS) which include 
total amount gIven undertheJawaharRozgar providing open irrigation wells, other minor 
Yojana utilised for this purpose? irrigatIon schemes like irrigatIon tanks, water 

harvesting structures etc., and also 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVElOPMENT) (SHRI G. VENKAT 
SWAMY): (a) and (b). 20 percent of the 

Year 

1990-91 

1991-92 

Amount 
released 

1618.14 

1109.48 

(c) and (d) The number 01 wells 
constructed in GUJarat under Million Wells 
Scheme (MWS) were 3331 in 1990-91 and 
6364 In 1991-92. District-wise informatIon 
on the number of wells constructed under 
MWS is not monitored at the Central level. A 

development 01 lands belonging to SC's srI: 
and lreed bonded labourers. Amount releaseo 
for implementation of Million Wells SchelTl£ 
in the State 01 Gujarat and expenditure 
reported therein during 1990-91 & 1991-92 
are as under:-

Amount of 
expenditure 

607.95 

1964.66 

(Rs. in lakhs) 

statement giving district-wise expenditure 
on MWS and percentage 01 the amount 
spent on MWS to total amount releasee 
under JRY during 1990-91 and 1991-92 i~ 

enclosed. 
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Setting up of Remot.Senslng Centre In 
Nigeria 

1396. SHRIGEORGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether India propose to set up a 
Remote-Sensing Centre in Nigeria under 
Indian technical and Economic Co-operation 
Programme; 

(b) if so. the details thereof; and 

tC) the amount earmarked for this 
projeCt? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes. Sir. 

(b) The proposed remote sensing ground 
station would provide high technology remote 
sensing facilities to AfrICan countries. ,Jsing 
data from India's Remote Sensing Satellite 
IRS-I. These facilities would enable African 
countries to make ortimum utilisation of 
there natural resources. By contributing to 
African efforts for bt.:ter management of 
natural resources. it IS expected that India's 
economic cooperation with African countries 
will be further strengthened for mutual 
benefits. 

(c) The estimated cost of the project is 
As. 9.25 crores. 

Investment Programme for Public 
Sector Undertakings 

1397. SHRI RAMCHANDRA 
GHANGARE: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherthe investment programme 
in public sector undertakings during the Eighth 
Five Year PIOlI} has since been finalised; 

(b) if so, the details thereof. Engineering. 
Non-engineering and Consultancy units. unit-
wise; 

(c) whether any share of this investment 
for each public sector undertakings has also 
been finalised; 

Cd) if so. the details thereof; and 

(e) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEAVYINDUSTRYANDDEPAR~ENT 

OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) to (e). The information 
is being collected and would be laid on the 
Table of the House. 

Enquiry by MRTP Into Malpractices of 
Drugs Companies 

1398.SHRIMOHANRAWALE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Monopolies and 
Restructive Trade Practices Commission 
has instituted inquires against manufacturers 
of drugs and medicines for resorting to 
restrictive trade practices .by way of 
manij)ulation of prices of drugs and 
medicines; . 

(b) if so. the details of such 
manufacturers against whom inquiries have 
been instituted; and 
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(c) the time by which such inqUiries are 

likely to be completed and action taken or 
proposed to be taken in this regard') 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI 
H RBHARDWAJ): (a) and (b). The reqUirec 

information is given in the attached statement. 

(c) The commission has to follow the 
procedure prescribed inthe MRTP Act, MRTP 
Commission regulations, 1991 andtheCClde 
of Civil Procedure, 1908. Undertheprovisions 
contained in the MRTP Act, 1969, the 
Commission is statutorily empoweredto pass 
appropriate orders in the cases coming up 
before the Commission. 
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Civil Servants on Deputation 

1399. SHRI LALIT ORAON: Will the 
PRIME MINISTER be pleased to state: 

(el) the numoer of I.A.S. I.P.S. and 
,.F.S. (Forest Services) officers belonging to 
It,fferent caders of the States working on 
deputation 10 different Mlnlstnes 10 Deihl as 
on date. and 

(b) the number ot such officers of Bihar 
cadre alongwlth their respective Ministries, 
deSignation and the period of deputation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS 
(SHRIMATI MARGARET ALVA): (a) The 

number of I.A.S. I.P.S. and I.F.S. (Forest 
Services) officers worKing in Deihl In vanous 
MlnlstrieslOepartments as on date IS a.s 
under:-

Service No. of Officers 

lAS 623 

IPS 9 

IFS 40 

(b) The IOformatlon In respect of lAS 
officers belonging to Bihar cadre may be 
seen In the attached statement. There is no 
I.P.S. officer of Bihar cadre worKing in a 
Ministry/Department in Delhi on central 
deputation. There are two I.F.S. officers of 
Biharcadre worKing in Delhi in deputation as 
Indicated below:-

Name Designation & Min,JDept. Period 

, Shn N M Prasad 
(BH 61) 

2 Dr 0 0 Sharma 
(BH 84) 

Add!. Inspector-Genl of 
Forests, M/Envlronment 
and Forests. 

Under Secretary 
O/Agnculture & Coope-
ration. 

1990-92 

1992-95 
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External Publicity 

1400. SHRI AJOY MUKHOPADYAY: 
SHRI HARISH NARAYAN 

PRABHU ZANTYE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
geared up Indian Mission abroad to promole 
Indian exports and to provide commercial 
Intelligence 10 Indian exporters: 

(b) if so, the measures taken/proposed 
to be taken by the Government in this regard 
and the results achieved so tar; and 

(c) the total amount spent on external 
publicity during each of the last three years, 
item-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) to (c). Yes, Sir. One of the 
primary taSKS 01 the Indian MiSSions abroad 
has been to promote India's economic and 
commercial interests. In the context 01 the 
recent measu-res towards liberalisation of 
our economy, steps have been taken to 
strengthen and reorient their functioning. 
Specific instructions have been Issued to ali 

accreditation for use by Indian exporters and 
prepare and implementtarget-oriented action 
plans to promote our exports, particularly in 
thrust areas and to undertake market surveys. 
A mechanism has also been devised for 
close and continuos interaction between our 
Missions and our trade and industry 
organisations to avoid delays in 
commu nication. 

In order to enable our Missions to 
discharge these new responsibilities special 
training programmes have been organised 
both forcommercial officers as well for Heads 
of Missions. Prime Minister himself has 
taken several meetings with Heads of 
Missions to underline the necessity and to 
provide direction to the promotion of India's 
economic and commercial interests and to 
work out a well-coordinated strategy for 
various regions around' the world. Steps 
have also been taken to computerise our 
Missions so that their functioning could 
become more efficient. Trade directories are 
being updated and information on economic 
developments in India is being provided on 
continuous basis so that all economic, 
commercial and trade queries could be 
responded to quickly in a comprehensive 
manner. Some of our important MiSSions are 
also taking steps to open up business cells in 
the embassy premises for use by visiting 
Indian businessmen. 

. Missions to monitor in their area of jurisdiction Results achieved so far have been 
alleconomlc developments of relevance to encouraging. Quick and regular flow of 
India. The Missions have been asked to commercial information has held ourexporter 
extend assistance go exporters and business in securing export orders and projecters. 
delegations visiting abroad and to promote Trad~ and industry organisations and visiting 
India's partiCipation In projects offered for. business delegates have frequently 

. 'nternational bidding. They have alsobeen expressed their appreciation over the 
. aSKed to prepare comprehensive economic functioning of our Missions. The total 
and commercial notes Including gUides on expenditure incurred on external publicit)· 
doing business with t~e country of during the I?st 3 years:-

1989-90 -----=30-=-6=--+-:3::-:8:-::8:--=-=6=-.9""4-:--c-ro-re-s----c--------

1 990-91 2279 + 306 = 5.85 crores 
- . " 

1991-92 384 + 401 = 7.85 crores 
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The . a~ove expenditu re has been the Federal Republic Yugoslavia (Serbia 

f1curred on the following items:- and Montenegro). Since the import is allowed 

i) Production of periodicals and 
pamphlets. 

ii) Books for libraries and for 
presentation 

iii) Newspapers and periodicals 

Iv) P & T charges. 

v) 

vi) 

vii) 

viii) 

ix) 

Wireless and cables 

Subscription to News Agencies. 

Press Delegations. 

Film publiCity and other audio-visual 
publicity. 

Photographs/:::;ullural publlcrty. 

x) Exhibitions abroad. 

Translation] 

Import of Cashew,uts from Africa 

1401 SHRI GOVINDRAO NIKAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have 
granted permission for the import of 
'-;:\shewnuts from Africa; 

(b) if so, the details thereof; and 

(c) the quantity of cashewnuts likely to 
be Imported during 19q2-93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (c). Under 
the current Export and !mport Policy, import 
of raw cashewnut is allowed freely from all 
countries except South Africa, Fiji, Iraq and 

without any restriction, the likely quantum of 
import during 1992-93 can not be ,stimated. 

[English] 

Formulations of Drug Manufactures 

1402. SHRI DEVRAJAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of formulations of drug 
manufactured in our country; and 

(b) the numberout of these manufactured 
by the public sector undertakings and their 
percentage in proportion to the total 
production of formulations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
There is no Central licensing system for 
formulations of drugs and the work of Ucensing 
is mostly with the State Drug Controllers. 
The same formulation can be manufactured 
under different brand names by different 
manufactures. The Indian Pharmaceutical 
Guide has given a list of about 20 thousand 
for~lations. According to some other 
estimates the number of formulations could 
be over 50 thousand. 

(b) The data relating to the production of 
individual formulations is not being monitored. 
The number of formulations manufactured 
by the Public Sector Undertakings of the 
Central Government, along with their Joint 
Sector Units, during 1991-92 is estimated to 
be around 500, which constitutes about 5 per 
cent of the total production of formulations. 

Indo-Vietnam Trade Relations 

1403. DR. KRUPASINDHU BHOI: Will 
the PRIME MINISTER be pleased to state. 

(a) whether the Government have 
identified the potentiality for enhanCing trade 
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(b) If so. the details thereof. 

(c) whether any programme IS drawn up 
for the expansion of Indo-Vietnam trade 
dunng Eighth Plan penod, and 

(d) If so the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED) (a) Yes, Sir 

(b) The Trade Protocol signed at HanOI 
on 12th September, 1990 Identified Items for 
export from India as being cotton. tobacco, 
pestiCides, drugs and pharmaceuticals. 
agncultural equlpments, mining equipment, 
textile Jute cement and agrtcultural 
machinery transport equipment, 
telecommunication equipment. electronics 
steel hospital appliances, consumer goods 
and consultancy services Items Identified 
for export by Vietnam are ApatIlIe, Anthracite 
coal Tin Pig Iron Edible Oils, Groundnuts, 
Gum reSin, CaSSia, Rubber, cashewnuts, 
nce Maize, Beens, Raw Silk and MediCinal 
herbs 

(crand (d) While no speclhcpr"gramme 
for expansion of Indo Vietnam trade dUring 
the 8th PJan has been drawn up, a number 
of steps have been taken to further enhance 
trade between the two countnes These 
Includes the diSCUSSions dunng the Fifth 
meeting of the Indo Vietnam JOint 
CommiSSion where aspects relating to trade 
were also on the agenda as well as our 
partiCipation In the Quang Young International 
F air last year 

Indo-Italian Trade 

1404 SHRI SUBASH CHANDRA 
NA YAK Will the PRIME MINISTER be 
pleaseCi to state 

(a) the steps taken by the Govemment 
for the expansion of Indo-italian trade, and 

(b) the areas identified In both the 

countries therefor dUring Eighth Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED) (a) Some steps 
for expansion of Indo-Jtahantrade mentioned 
In the minutes of the 9th Committee meeting 
held In January, 1992 are, 

(I) arranging a high level meeting of 
leading bUSinessmen of Indian and Italy, 

(II) Development of software In India for 
italian market, 

(III) Active partICIpation In Trade FairS In 
the two countries, 

(IV) Promotion of export of manne 
product and tobacco to Italy 

(b) The Indo-Italian JOint BUSiness 
Council In Its meeting In November, 1992 
identified areas such as leather goods, manne 
products, fruits & vegetables,gem&Jewellery, 
englneenng & electronIC goods textiles and 
garments, chemicals, and metals haVing 
potential for enhanced trade between the 
two coun'rles 

Expansion Scheme of Hmdustan 
Organic Chemicals Ltd. 

1405 SHRI P C THOMAS Will the 
PRIME MINISTER be pleased to state 

(a) whether there IS any expansion 
scheme forthe Htndustan Organtc ChemICals 
Ltd Ambalamugal near Cochln In Kerala, 

(b) the state at which It stands at present, 

(c) the amount sanctioned forthe same, 
and 

(d) the time by whICh the expansion IS 
proposed to be done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTllIZERS(DR CHINTAMOHAN) M(a) 
to (d) MIs Htndustan OrganIC ChemICals Ltd 
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(HOC) propose to set up the following two Planwlththeestlmaledcapllalcostlndlcated 
plants at Cochln during Eighth Five Year against each:· 

st. Namsofthll capacity Estimated 
No. Item CspItaJ Cost 

, 1 Hydrogen 10,OOOTPA Rs. 40 crores 
Peroxide 

2. 'Expansion of From existing Rs. 50 crores 
Phenol capacity 40,000 TPA to 

60,000 TPA. 

MIs HOC have entrusted the work 
relating to preparation offeasbDity and market 
survey report for the Hydrogen Peroxide 
project to a consuHant. For the Phenol 
expansion project preliminary feasibility 
studies have been carried out. 

Proposal. from Kerala for Approval 

, 406. SHRITHA YILJOHN ANJALOSE: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the details of the proposals regarding 
irrigation and power In Kerala submitted for 

the approval of the Union Govemment during 
the last three years; 

(b) the number of proposals cleared; 
and 

('c) the time bywhich remaining proposals 
are likely to be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): 
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Development of N( l-Conventionlll [TranslatIon] 

Energy Sources in Kerala 

1407 SHRI A CHARLES Will the 
PRIME MINISTER be pleased to state 

(a) whether there IS any proposal forthe 
development of Non-Conventional Energy 
Sources of Energy In Kerala dUring the 
Eighth Plan, and 

(b) If so, the detal,s thereof and the 
acllon taken by the Government In this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOUflCES (SHRI SUKH RAM) (a) Yes Sir 
The Ministry of Non-Conventional Energy 
Sources IS Implementing a country-wise 
programme for the development 
dissemination and popularlsallon of various 
types of non-conventional energy systems 
and devices dunng the 8th Five Year Plan, 
Including In the Sta:e of Kerala 

(b) DUring the first year of the 8th Five 
Year Plan (1992-93) It IS proposed to take up 
Installation ot 2,000 Nos of Blogas Plants, 
70,000 Nos of Improved Chulhas, 1,095 sq 
metres of solar thermal collector area 550 
Nos 01 Solar Lanterns 2 Nos of Solar 
Commumty TeleVISions 2 KW 01 Solar 
Photovoltalc Power Plant, and 7 Nos of 
BIomass Gasifier Systems A wmd tJrm 
project of 2 MW capdclty has been approved 
and likely to be completed dunng 1993-94 In 
addillon, the State Government has Indicated 
to set up 3 Wind farm projects of 2 MW 
capacity each dunng the current plan penod 

Employment Opportunities In Tribal 
Districts of Madhya Pradesh 

1408 SHRI SHIVRAJ SINGH 
CHAUHAN Will the PRIME MINISTER be 
pleased to state 

(a) whether the Union Government 
propose to Implement any scheme to create 
employment opportunities for the youth In 
tnbal districts of Madhya Pradesh, 

(b) If so, the details thereof, and 

(c) the total amount proposed to be 
allocated for thiS purpose? 

THE MINISTER OF STATE IN THE 
lJtll~I:;,TRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H PATEL) (a) to (b) 
Jawahar Rozgar YOjana (JRY) and the 
Integrated Rural Development Programme 
(IRDP) are two major programmes of the 
Ministry of Rural Development for creation of 
emp _yment opportunities forthe rUlal poor 
being Implemented aU over the country 
tncludlng tnbal districts of Madhya Pradesh 
The baSIC objective of JRY IS to generate 
additional gainful employment of the 
unemployed and the under-employed both 
men and women In the rural areas, on the 
other hand the IRDP IS a self-employment 
programme Within the IRDP, another 
scheme exclusIvely for prOViding training to 
youth captIoned Tramlng of Rural Youth tor 
Self Employment (TRYSEM) IS also under 

ImplementatJOIl, 
(c) The totat amount proposed to be 

allocated for JRY IRDP and TRYSEM In the 
State of Madhya Pradesh dunng 1992-93 
under Central Share IS as follows -

Programme AllocatIon dunng 1992-93 
(Rs In lakhs) 

JRY 

IRDP 

TRYSEM 

2060074 

647200 

27192 
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Public Sector Drug Units 

1409. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME 
MINISTER be pleased to state: 

(a) the nul'1't)er of Public Sector drug 
units working and their performance profile 
by broad IncflCators for the lasl three years-
year-wise and unit-wise; 

(b) the number of units which have gone 
in 1'9<1; 

(c) the steps laken to identify industrial 
sickness and take suitable remedial 
measures; and 

(d) the allocation of funds during the 
current year and Eighth Five Year Plan 
period for producti!)n of drugs in public 
sector and strengthening of research and 
development facilities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
to (c). There are five public sector drug 
manufacturing units under the Ministry of 

Chemicals and Fertilizers. The .. are Indian 
Drugs & Pharmaceuticals L1rn11ed (IDPl), 
Hindustan AntitMotics Umlted (HAl), Bengal 
immunity ltd. (Bll). Bengal Chemicals & 
PharmaceutJcals limited (BCPl) and Smith 
Stanistreet Pharmaceuticals ltd. (SSPl). 
The performance of these cofT1)8Oles during 
the last 3 years I.e. 1989-90. to 1991-92 Is 
given In the Statement at ANNEXE. 1DP1, 
Bll BCPl and SSPl have been. over the 
years, Incurring huge Cash as wen as net 
10SS85. All these four cofT1>arlles have In 
compliance with the provisions of sick 
Industrial cOrTllanles (Special Provisions) 
Act, 1985, referred their cases to the Board 
for Industrial and Finacial Reconstrudlon 
(BIFR). A revival package for each of these 
c0l1l>anies has been prepared. The revival 
package Involves restructuring ofthecaplta!, 
higher production and sales target, adoption 
of aggressive marketing techniques, cost 
rationalisation including reduction In excess 
manpower. 

(d) The total allocation of Plan as well as 
Non-Plan assistance to the five public sector 
undertakings in 1992-93 is Rs. 22.63crores. 
The 8th Plan outlay for these five public 
sector undertakings taken together is As. 
56.BOcrore Including Budgetorysupportand 
intemaVextra budgetory resources. 



141 Written Answers AGRAHAYANA 11, 1914 (SAKA) Written Answers 142 

~ 

I 
I s -.3 fi)- fi)-

t!! III) 

.~ e ,g_ 
~ co a) -

~ ~ (") co 01 ~ co M 
~ In ('II N ('II " (") 0 ;;; 
~ ct N 06 N ci ~ ~ ~ ~ :!. e .... 
i ;,; ...... 

t!! ~ (J) ;:, 
.~ S !£ 

III) 

-6 
..!:; ....... 

III) 

iii ." 
.~ Q 

~ ~ a) -- en -:; 
~ 

('II f8 ~ en 
~ 01 ;:::. 

~ eli cw; ..j (") (") e "It .... ... .... ci. ci. ~ CIS ~ ~ e. ('II 

§ 0..: 
.c: CIS ." it CIS 
(.) ... .S: z III) 

w ~ :E ~ w 
~ E ~ 

U) c::: N co ~ 01 ~ 
.... (") f3 CJ) ;:, ." C'!. CD an " co CD .... .li oi ...j cD 

~ 
l't) -.. " cD CJ) ci cw; ..j 

~ it " co co CD 0 (") 

9 
.g ....... 
.Q i ~ :5 '"- ::J" 0 

~ 
J!l ! ~ ...... 

~ c::: ;:, ~ 
::::! 

.9 i ~ 01 ('II ~ 0 CD ~ 01 0 .g t; 01 .... .s 0 .., 
j 

.., 
C') ('II 

~ 
C\I c! :8 ~ 8 cD ~ 

(") ...j cD !. .... 0 oi 
CIS ('II 

~ .s .... 
~ a. if 

~ 
.... 

Q) "0 ~ 
.S III) c::: c::: I i ~ ~ 

~ (:) 1i I J c::: c::: c: ! ..g .li g ..- N.2 ; .- Sf g ... ('II 

~ ~ 01 OI.!11 ::z: 0 01 0 
Ot 0 .!-zs i 

, 0, 0 , 
.- ..-

CD 01 8let g CD 0 01 
~ QI 01 01 01 0 
..!:; ; .......... ....: -: ::::: - ::::: 

~ 



143 Written Answers DECEMBER 2, 1992 Written Answers 144 

iii' 
II) 

.S! ..... c;;- (j) c;;- c0- R R ~ It) '" ...,. 
II'i 

CI) co 0> e t::. e ~ ri- ::t ::t Cl ...... 
~ 

iii' 
II) 

.S! ....... N N c;;- Ci) M ~ 0> co II) 0 ~ 
,.._ ,.._ 

e ..... ri- ri- !!i ~ ri- ri-a.:: ...... 
.c: 
II) 

~ 

::J- CD co ...,. 
~ 

J n ,.._ ,.._ co '" :8 cD r-: cD -- N 0> 

~ 
C') 

~ ct oi cD 
"tI V) 
!2 ~ 
~ "i -.I .'t:: 
.!!! .§ 
.~ -.I 

S JQ 
111 CD .~ IJ c: § S .S! CI) ,.._ II) i '" I 0> T"" 

C'It 111 co ...,. 
~ CI) '" ..I:: oi r-: cD ~ oi cD Cl ..... 

00 111 
Cl a: JQ 

.~ ~ 
CD .ia 
t5 c: 
Ci; ~ 
~ 0 .- '" ~ 0 ... N 
CD 0> 0> '!' '!' 0> '!' co 0, 8 V) 

~ c;; 0> c;; 
::! CD co 

0> 0> 0> 0> 0> 0> 
l'.! ::.; ! 



145 Wntten Answers 
[ Translatton] 

AGRAHAYANA 11 1914 (SAKA) Wntten Answers 146 

"Wasteland Development In Palamau 
District of Bihar" 

1410 SHRI RAMDEW RAM Will the 
PRIME MINISTER be pleased to state 

(a) the agency towhom Ihe afforestation 
work for the projectIOn of enVIronment over 
Bankl Canallrngatlon Scheme at Chattarpur 
In Palamau district of Bihar IS likely to be 
entrusted 

(b) the amour' given by the Union 
Government to the State Government under 
the said scheme so far 

IC) the progress made so far In 
completion of afforestation work and 

d) tile time by which the entire work IS 
likely 10 be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURpL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS 
DEVELOPMENT) (COL RAM SINGH) (a) 
to (d) The Information IS being collected and 
Will be laid on the Table of the House 

Use of Foreign Brand Names by Tea 
Industrialists 

1411 SHRI PRAKASH V PATIL Will 
the PRIME MINISTER be pleased to state 

(a 1 whether the tea manufacturers In the 
COL nlry have been adVised oy the 
Government to intrOduce torelgn brand 
'lames to boost ted eY po!1S 

(0) whether the Indian brand names In 

tea are also catching t'le world market and 

(e) If so the reasons for Government s 
suggest Ion to Introduce torelgn brand 
'lames? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMANKHURSHEED) (a)to (e) While no 
specilic advice regarding use of foreign brand 
names has been given the possible use of 
foreign brand names IS one of the elements 
of a strategy for boosting value added tea 
exports Certain Indian names have become 
popular In some markets, however, strategies 
Will vary from market to market It IS for 
private exporters to decide whether foreign 
brand names would help them In boosting 
trelr value added exports In some 01 the 
markets where brand loyalties are already 
strongly established 

Khadl and Village Industnes In EIghth 
Plan 

1412 SHRIGOPINATHGAJAPATHI 
Will the PRIME MINISTER be pleased to 
state 

(a) the target set In setting In Khadl & 
Village Industries In the Eighth Plar State 
wise 

(b) the achievements made so I ar State 
wise and 

(c) the steps taken to encourage the 
entrepreneurs to set up more and more 
K'ladhl & Village Industnes In the Eighth 
Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF P J 
KURIEN) (a) and (b) Statewlse targets tor 
Eighth Five Year Plan have not been fixed 
so far by KVIC as the total outlays were 
finalised recently However, the total outlay 
for KVI sector has been fixed by the Planning 
Commission at Rs 900 crores for the entire 
Eighth Five Year Plan Penod 
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(c) KVI programmes are taken up by three financial years; 

some institutions directly affiliated with KVIC 
and by institutions, cooperative societies 
and individuals through the State KVIB. 
KVIC has decentralised its working both in 
recognising instlfl1tions and financing them. 
KVIC has also evolved pattern of assistance 
with a view to give encouragement to set up 
more units. KVIC is also arranging 
departmentally and through its institutions 
and State KVIB the training courses on 
Khadl and Village Industries and also 10 
provide technical guidance. Bankable 
schemes have also been formulated In 
consultatIOn with NABARD, SIDBI and 

mstltut;o~,:s and Indlvloua: (;!'Tft;:)'eneurs In 
the Khadl and Villcge Industnes sector. 

Installed/Utilisation Capacity of 
Nuclear Power Plants 

1413. SHRI SYED SHAHABUDDIN. 
Will the PRIME MINISTER be pleased to 
state: 

(a) the r:o'Tl:'1al Installed capacity of 
atomic power I!I the country dunng the last 
---~----

As on 
(31st March) 

1. _ 19,,9-90 

2 1990-91 

3 1991-92 

(b) the average capacity utilisation du ring 
the last three years. year-wise; 

(cJ the reasons for the low capacity 
utilisation; 

(d) the steps taken for increasing the 
capacity Utilisation, and 

(e) whether the account of the atomic 
power stations is being maintained on a 
commerCial basis and If so. the net cumulative 
loss or gain on each plant upto 3 I st March 
1992; 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
The Installed capacity of atomiC power 
stations In commercial operatIOn dUring the 
last three years are as follows 

CUfnuiiilVe Capacity 
(Rerated) MWe 

1060 

1280 

1280 

(0; Tr,t: capac:ty Ut.lIsatlon of the Nuclear Power Plants In commercial operation 
calculateO on tile baSIS of notified ratings dunng trle last three financial years, IS as follows: 

1989-90 43 

1990-91 54 

1991-92 45 
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(c) The capacity utilisatIOn of the units and outage planning, standardising and 

was affected by eqUipment failures Thellrst progreSSively Improving the de::'lgn In 
at Narora had initial problems being the first successive units based on the operating 
Unit of a standardised deSign some of ItS expenence of the prevIous units 
systems could be fully tested only dUring 
plant operation 

(d) The steps taken for increasing the 
capacity Utilisation Include programme of 
condrtlon monrtonng, prE'ventlve maintenance 

No Name of the 
Power Station 

(e) Since the formation o~ NPCll on 
17 9 87, the accounts of plants owned by It, 
are being maintained on commercial baSIS 
The net cumulative loss and gain of each 
commerCially operating plant, IS as follows 

Cumulative Loss (-) 
or gam (+) for the 
penod from 17987 
to 31392 
(Rs In crores) 

Tarapur AtomiC Power Station Unit 1 & 2 (+) 67 35 

2 Rajasthan AtomiC Power Station Unit 2 (+) 56 72 

3 Madras AtomiC Power Station Unit 1 & 2 (+) 45 87 

4 Narora AtomiC Power Station Unit 1 & 2 (-) 02 46 

t-.ote figures for the period 1 491 to 31 392 are provIsional 

RAPS 1 being a Govt owned unit ItS accounts are maintained on proforma baSIS 

[ Trans/atlon] 

ASSistance to Sick Industries 

1414 SHRI ANAND AHIRWAR Will 
the PRIME MINISTER be pleased to state 

(a) whether the Government have 
recently recommended to provide finanCial 
assistance to some sick Industries and 

(b) If so the details of the Industries to 
be provided financial assistance and the 
details of amountto be glven,lndustry wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SMT 
KRISHNA SAHI) (a) and (b) No finanCial 

assistance IS provided by tf-Je Central 
Government directly to sick industrial units 
forthelrreVlval However financial Institutions 
and lead banks evolve rehabilitation 
packages for reVival of sick Industrial units 
under their portfoliO In accordance with RBI 
gUldellnes.or underthe schemes sanctioned 
by the Board for Industrial and FinanCial 
Reconstruction (BIFR) In terms of the 
provIsions of the provIsions of. the Sick 
Industrial Companies (SpeCial ProvISions) 
Act 1985 

Tax benefits are given under Section 72 
-A of the Income Tax Act, 1961 to a healthy 
company taking ever a sick Industrial Unit for 
ItS reVival 

Government has set up the NatIOnal 
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Renewal Fund which would Inter-aba, provide 
lor payment 01 compensation to workers 
affected by Industnal restructunng 

Under Ine centrally sponsored margin 
money scheme financial assistance IS 
provided 10 Slate G:>vernments tor revival 
of sick Industrial units In the small scale 
sector 

[EnglIsh] 

Rovival Package for Public Sector 
Units. 

1415 PROF SUSANTA 
CHAKRABORTY Will the PRIME MINISTER 
be pleased to stale 

(a) whelherthe Government propose to 
convene a meeting of the representatives of 
sick public sector units to discuss their 
outstanding problems and packages for 
revival 

(b) If so, the details thereof, 

(c) whether payment of wages has 
been delayed considerably In a number of 
public sector units and 

(d) If so, the remedial steps proposed by 
the Government In thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P K THUNGON) (a) No sir 

(b) Does-not anse 

IC) and (d) Sick enterpnses are generally 
suffering trom crises ThiS S::'lletlmes may 
result In delayed paY'11 'nl of wJges ReVival 
plans of the Board for Industnal and financial 
reconstruction (Blnl) fortheslck enterprises 
whICh are referaDle to the Board and reVI\ J' 

plansforthe other sick referable to the Board 
and revIVal plans forthe other SICk enterprises 
which have to be framed by the respective 
Managements and the administrative 
Mlnlstrys/Departments are expected to take 
care of thiS aspect also 

Launching of Central Projects 

1416 SHRIMATI OIL KUMAR I 
BHANDARI Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state 

(a) whether some Central Projects 
have Deen launched In the country. 

(b) If so the details thereof State and 
Union Territory-wise with estimated cost In 
each case. 

(c) the progress made In early completion 
of these projects, 

(d) the completion schedule of each 
such projects, 

(e) whether the Govt propose to launch 
any Central Project In Slkklm also and, 

(f) If so, details thereof and If not the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM) (a) Yes, 
Sir 

(b) the details of number of central 
projects costing Rs 20 crores and above 
and their estimated costs as on 01 07 92 In 
respect 01 States 2nd Union territories IS 
shown In the statement I 

(c) and (d) Details of present status and 
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latest schedule of all tile 316 projects may of any projects costing Rs. 20 crores and 
be seen in the Quarterly Project above. There is one Hydro Electric Project. 
Implementation Status Reportforthe quarter Rangit which is under Implementation. 
ending June. 1992. already made available 
In Lok Sabha and Rajya Sabha libraries. 

(e) At present. there is no new proposal 
(f) The details of Rangit Project may be 

seen In the statement II. 
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World Bank Loan for Cement Industry being used for Human Resource 

1417. SHRI M .V. CHANDRA 
SHEKARA MURTHY: 

SH~I SANDIPAN BHAGWAN 
THORAT: 

SHRI V. SREENIVASA 
PRASAD: 

Will the PRIME MINISTER be pleased 
to state: 

Development. Bulk cement transportation, 
and technical study projects for the cement 
industry. With the Utilisation of this credit 
production capacity is expected to increase 
over 7.5 million tonnes. Besides, the 
performance of many existing units I!; 
expected to improve on ac~unt ot 
conversion of wet process plants to dry 
process. addition of balancing equipment 
and deboUeneckil'lg. 

(a) whethe r th e World bank has {d) No, Sir. 
sanctioned 500 miil ion doiiar loan lor 
restructuring , modernisation creat1on of (e) Does not arise. 
addi t1onal capacii y and improving . '(. 

international compet it iveness of the cement , [ Tran~lationj 
industry m,tne country ; 

(b) if so, tl1e manner in which the Union 
Government propose to utilise the loan; 

. . 

(c) the extent to which the production oi 
cement in the country is likely to be impro;,:ed 
as a resu lt thereof: · 

(d) whether the Development Counci l 
for Cement lnd'-'stry (DCCI) nas also 
assessed the problems b~mg raced by 1t1e 
cement industry and sent the rGport ;o the , 
Union Government; r.d 

{e) if so. the details of the problems 
being· addressed by the DCCI in,this regard? 

THE MINISTER OF STATE IN THE 
MIN!STRY OF INDUSTRY (DEPARTMENT 
OF INDUSTR IAL DE VELOPMENT) 
(SHRIMA F KRISHNA SAHl) : (a) to (c). The 
worlei bank has extended two lines of credit 
of U5 Do!lftr 200 millio.l and 300 million fo r 
modernisation and restructuring of the indian 
cement industry. Thes'31oans are disbursed 
throu~h lOBI andiCICI and the loans have 
already been ~tilised o'r tully committed. 
Small con'\plements of these loans are_also 

Export Earning Goods 

1418. SHRIJAGATVIRSINGHDRONA: 
Wtll the PRIME MINISTER be pleased to 
slate: •• 

(a) the names of main export earning 
goods in the year 1 991 -92andthepercentage 
increase in the export earnings in comparison . 
to the earnings received during pfevious 
year from the export of the same goods; 

I 

; (b) whether the Government propose to 
make these goods competitive in the 
international market; 

(c) if so, the details·~ .ereof; and 

(d) the steps taken by the Government 
to*'"rnake Indian. products export oriented? 

THE DEPUTY MINI~TER IN THE 
MINISTRY 0F COMMERCE . (SHRI 
SALMAN KHURSHEED): (a) The export 
performance of principal commodi t ie~ cL r:ng 
the financial year 1991 -92 as comp.110J to 
the export performance during the fin ancial 
year 1990-91 is given below:-

-
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Commodities 1990-91 
~ /i.i 

Plantations·""-' 1322 
.J 

Agricultural & . 2891 
Allied Products. , 

Marine Products. ,, 960 

Ores & Minerals 1740 

Leather & 2566 
Manufactures 

Gems & Jewellery 5247 

Sports Goods 86 . 

Chemicals & 3189 
related products . ... 
Engineering gcods 3443 

.::> Electronics & 
ComptJter Software 

433 

Textiles .7967 

Handicrafts 402 

carpets 671 

Petroleum Products 938 

(b) Yes. Sir. 

(c) and (d) . Seve~al ' changes in trade 
policy were introduced since July 1991 , 

,, aimed at strengthe'lin~ export incentives, 
-!~iim i nat i ng a substant ial volume of import 
licens1ng ana rationa.lising the import tar iif 
stt'Ucture. Rupee has been made p<11i ia!!y 
conven ible to er:courage generat ion ot 
fo;e!gn exct1ange. These have been further 
ccnsol id;:::ted in the new Export-Import Pol icy 
which, \nter-al1&.a1ms to promote product.iv·iiQt, 

( Value :R~. Crore) 

1991-92 %increase 

1445 9.3 

4568 58.0 

1439 49.9 .. 
..:.';:; 

2287 31.5 

3077 19.9 . 

6750 28.7 

108 25.7 

4775 49.7 

4861 41.2 

642 48.2 

10639 33.5 

596 48.5 

1235 84.1 

1022 9.0 

modernisation and compet itiveness of Indk:m 
• industry and thereby to enhance its export 

capabilities. The policy also seeks to promote 
. efficient and internat ionally competitive import 
subst i!ction and se'f reliance UYlde_r a 
.deregulated frame work for foreign trade. A 
stl ort te rm action Pl an lor er.sur:ng the 
reviva! of tr1e export rmmentum has been 
torrnulatcd . . BeSides 34 commodities have 
been iclentifted as •extrafocus' sectors airneq 
a: a V3iueo increase of 30% every year in 
export. 
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Enrolement of Lawyers on Fake 
Certificates 

1419. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the bar Council of Delhi has 
suspended the licence of a large number of 
lawyers enrolled on fa!<e certificates in the 
recent past; 

(b) if so, the details thereof; 

(c) the details of Government servants 
registered as advocates by the Bar Council 
of Delhi during the ast 3 years; 

(d) the number of those who got the 
registration on fake certificates issued by 
their Departments; and 

(e) the number of complaintsl1etlers 
received in regard to the above and the 
action taken thereon'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) and (b). The Bar Council 
of Deihl has informed that 52 advocates who 
wer~ graduates from Varanasaya Sanskrit 
VlShwavidyalaya, Varallasi, were suspended 
from practice on the ground that the Law 
Degrees obtained by them were not 
recognised for the purposes of enrolment 
undertheAdvocates Act, 1961. The details 
of the same are a~ follows: 

Year No. 01 cases 

(1 ) 1988 4 cases 

(2) 1989 9 cases 

(3) 1990 10 cases 

(4) 1991 12 cases 

(5) 1992 17 cases 

. (c) The Bar Council of Delhi has reported 
that approximately 50 Government Servants 
were enrolled as advocates during the last 
3 years. 

(d) The Bar Council of Delhi has not 
come across any case of enrolement on the 
basis of fake certificate issued by a 
Government Department. 

(e) The BarCouncii of Delhi has received 
a complaint against the enrolment of one 
Government servant as an advocate and 
the said complaint is being investigated by 
the Council. 

Supply of Foodgralns under Anti-
Poverty Programmes 

1420. SHRI BIR SINGH MAHATO: 
SHRI GURUDAS KAMAT: 
DR. SUDHIR RAY: 
SHRI PIUS TIRKEY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetnerthe distribution of foodgrains 
under the antipoverty programmes has been 
pruned; 

(bl H so, the reasons therefor; 

(c) the foodgrains distributed various 
States during each of the last three years 
State-wise; and 

(d) the action proposed to be taken to 
increase the quantity of foodgrains under 
the anti-poverty programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT): (SHRI G. VENKAT 
SWAM'.'): (a) No, Sir. 

(b) Does not arise. 
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(c) Foodgralns allocated/utilised, State- decided that the foodgrains should invariably 

wise under Jawahar R:>zgar Yojana (JRY) be given as part of wages under JRY in view 
dunr1g the last three years is given attached of its sustained benefits to the rural poor and 
statement. there should not be any option in this regard. 

(d) The distribution of foodgrains under 
JRY was made optional during 1989-90 and 
this has resulted in the reduction of off-take. 
However, from the year 1992-93, it has been 

So foodgrains are required to be distributed 
to the workers engaged under the Yojana at 
the rate of 2Kg. per monday. Accordingly, a 
total quantity of 12,00,000 MTsoffoodgrains 
have been allocated to different StateslUTs, 
during the current year. 
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Complaint Against C.N.D.S. 

1421. SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
referto the reply given to Unstarred Question 
number 47 on July 8, 1992 and state: 

(a) whether the information in regard to 
complaints against the chalrman-cum-
managing directors has since been collected; 

(b) If so, the details thereof. and 

(c) II nol, Ihe reasons lor delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRI~VANCESANDPENSIONS(SHRIMATI 

MARGARET ALVA): (a) Yes, Sir. Information 
from 43 relevant MinistrieS/Departments/ 
Organisations have srnce been collected. 

(b) Thedetails olthe information collected 
from Ministries/Departments/Organisations 
referred to in (a) above is given in the 
attached statement I and II. 

(c) The desired Information from SIX 
relevant Ministries/Departments is still 
awaited. These MIOIstneslDepartments have 
been requested time and again to furnish the 
desired Information. 
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Agricultural Export and Creation of a 
Cess 

1422. SHRI • DATTATRAYA 
BANDARU: 

SHRIMATI DIPIKA H. 
TOPIWALA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthere IS ademandforcreatlon 
of a cess fund out of the earnings of 
agncultural exports to boost export of the 
agricultural products; 

(b) whether any representation has 
been received by the Government for 
reduction In year freight to help promote 
export of fruits, vegetable in and other 
horticultural and animal husbandary 
products; and 

(c) If so, the details thereof? 

n~E DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) A Cess is 
levied on the export of certain agricultural 
and processed food products for the 
development and promotion of their export 
under The AgricultL ral and Processed Food 
Products Export Cess Act, 1985. The 
proceeds of these duties are deposited in the 
consolidated Fund of India. 

(b) and (c). Representations have been 
received for subSidy ir air freight to make 
good the cost dlsadv antages In transportation 
of fruitS, vegetable, poultry and horticultural 
products in com'Jar.son with competing 
countries. 

Amendment Explosives Act, 1884 

1423. SHRI V.S.\IIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government 

propose to amend the Explosive Act, 1884; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI. KRISHNA SAHI): (a) to (c). A 
suggestion for enhancement of the existing 
penal provisions in the Explosive Act, 1884 
(4 of 1884) has been received. 

[ Translation] 

Survey for Rural Housing 

1424. SHRI RAJENDRA AGNIHOTRi: 
Will the PRiME MINISTER be pleased to 
state: 

(a) whether Govemment propose to 
conduct survey for rural housing; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): (a) Yes, Sir. 

(b) It has been decided that an indepth 
assessment of the housing settlements in 
the rural areas in terms of the technology 
used and the vailability of Its commercial 
application, viability and coast effectiveness 
may be made. It has also been decided to 
undertake on the-site Inspection for first 
hand appreciation of the quality of 
construction etc. from the stand point of 
acceptability to the people. 

Ac:cordlngly, it is proposed to complete 
the survey in two phases. In phase I, 
assessment would be made on the basis of 
secondary resources, i.e., the material 
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prepared by different research organisationsl (c) Does not arise. 
Institutions etc. on various aspects of rural 
tlousing. In phase II. it is proposed to 
conduct site surveys in selected States for 
the preparation of an action plan of rural 
housing and also for developing a 
management Information System for 
planning an~ monitoring of the programme. 

[English] 

Development Of Markets 

1425. SHRI BHUPINDER SINGH 
HOODA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the decision taken by the 
National Development Council to transfer 
the -Central Schemes for development of 
markets tothe Slates has been implemented; 

(b) if so, the assistance allocatedforthe 
purpose, State-wisu; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATIL): (a) In accordance with the decision 
taken by the National Development Council, 
the schema has been excluded from the 
Central Annual Plan 1993-94. The State 
Governments have I)een requested to make 
necessary provisions in their Annual Plans 
for 1 S93-94. 

(b) No State-wise allocations are made 
under the scheme. The Central assistance 
was being sanctioned according to the 
recommendations of the Central Sanctioning 
Committds in respect of each market. A 
provi~;i;;n of; . 2.01 crores has been made 
to me at I" ,mill-over liabilities during the 

1426. 

Extradition Treaty 

SHRI CK KUPPUSWAMY: 
SHRI SHRAVAN KUMAR 

PATEL: 
SHRI N.J. RATHVA: 
SHRI D. VENKATESWARA 

RAO: 
SHRI R. SURENDER REDDY: 
SHRI SATYA DEO SINGH: 
SHRI BRLJBHUSHAN SHARAN 

SINGH: 
SHRI RAJENDRA 

AGNIHOTRI: 
SHRI HARISH NARAYAN 

PRABHU ZA YNTYE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whelherlheGovernment propose to 
sign Extradition Treaty with various countries; 

(b) it so, the names of these countries; 

(c) the names of the countries with 
whom the Government are holding talks 
regarding Extradition Treaty; and 

(d) the names of the countries with 
whom India has signed Extradition Treaty? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to (c). The matter 
is under consideration. 

(d) We have signed Extradition Treaties 
with Bhutan, Belgium, Canada, Nepal. 
Netherlands, Uganda, UK and USA. 

[ Translation] 

Sub-Committee to Suggest Reduction 
in Wasteful Expenditure 

1428. SHRIARVINDTRIVEDI: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 
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(a) whether 'lny Sub-Committee of DISTRIBUTION (SHRI KAMALUDDIN 

National Development Council has been AHMED): (a) There statements showing 
constituted: monthly and yearly percentage variation in 

the wholesale Price Indices of selected 
(b) if so, whethflr only St<ltes have been 

kept under this jUrisdiction: 

(c) whether the Union Government IS 
also proposed to be covered it as there is 
large scale wasteful expenditure going on in 
the Union Government; and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLL:MENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM): (a) Yes Sir, 
an NDC Commlt.ee on Austerity was 
constituted in Feburary, 1992 

(b) to (d) The terms 01 reference of the 
Committee Included both the Union and the 
State Governments. The committee, Inter 
alia, was requested to suggest speCifiC 
measures to be taken by the Union and the 
State Governments to reduce their non-plan 
revenue expendl!UI9. -

[English] 

Prices Essential Commodities 

1430. SHRI BHOGENDRA JHA: Wdl 
the PRIME MINISTER be pleased to state: 

(a) the monthly and yearly rise In prices 
of different Essential Commodities and 
agricultural Inputs d Jrlng the bst three years: 
and 

(b) the steps b3lng taken to ame!lorate 
the d:fflcultles of the common people and 
peasants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 

essential commoditie and agricultural inputs 
during the last three years i.e. from November, 
to October, 1992, November 1990 to 
October,1991 and November 1989toC>ctober 
1990 are given in statement-I, statemenHI 
and statement-III respectively. 

(b) The Government has given highest 
priority to control the prices of essential 
commodities within reasonable limits and to 
increase the production. Towards this end, 
a Cabinet Committee on Prices (CCP) and a 
Special Action Committee of Secretaries on 
Monitoring of Prices (SACP) are functioning 
to review the price Situation in the country 
and to take for appropnate supplies of 
essential commodities and for keeping the 
prices under check. Pu~lic Distribution 
System is being strengthened and 
streamlIned to reach its benefits even to 
remote, lar flung hilly and inaccessil areas. 
Steps are also being taken vigo-rously to 
Implement the prOVision of the EC Act and 
other regulatory laws to punish these who 
are indulging in anti-social activities like 
hoarding, black marketing etc. The scarce 
item sucn as pulses, wheat, rice & palmolein 
elc. are being Imported to supplement their 
availability In the market. Based on the Input 
cost, the Government been announcing the 
higher minimum procuret4llJnvsupport prices 
of agricultural commodities from time to 
time. Recently the Government has also 
an nOll need release of subSidy t~ ~'.:1!es to 
off set the recent hike Inler1IIIZe'" M,"P The 
Government Isconsldenng det.:uled rneas .. re 
reqUired tor proteCting the Interests of small 
and rnarglnal farmers and to ensure thai 
fertilizers rea remote and hilly States, educate 
farmers on the opttmum uOltllsation 01 
ferillizers. measures to Increase agricultural 
production and supply of chemica~ ler1llizers 
at reasonable prices. 
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Pennission to Take up Job Abroad by 

Central Government Employees 

1431. SHRIOSCAR FERNANDES: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have a 
proposal to allow the Central Government 
employees to go on long leave for 
employment abroad; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPE~SIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). The Staff 
side proposed an Item for discussion in the 
last National Council Meeting that Central 
Govt. employees be allowed leave without 
Pay & Allowances for a maximum duration of 
five years to take up employment abroad, 
the period of leave not counting for Pension. 
Govt. have not agreed to the proposal as yet. 

[ TranSlation] 

Linking of National Highways with 
Roads in Uttar Pradesh 

1432. SHRI RAJENDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Uttar Pradesh State is most 
backward State in respect of roads in the 
country; 

(b) whether the Government of Uttar 
Pradesh have soughtthe allocation of special 
funds from the Union Government for linking 
some roads with the National Highways and 
with other roads: 

(c) if so, the number of such roads for 
which funds have been sought; and 

(d) whether any scheme has been 
formulated for providing infrastructure 
facilities and link roads for the development 
of villages and if so, the details thereof and 
the amount proposed for this purpose? 

THE MINISTER OF STATe IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) The Ministry of Rural 
Development does not maintain information 
in respect of roads in the States. 

(b) No, Sir. 

(c) Question does not arise. 

(d) The construction of roads including 
rural roads is a part of Minimum Needs 
Programme (MNP) in the State Sector and 
outlays for this programme are provided in 
the Plans of the StateslUTs by the Planning 
Commission. The sixth Plan envisaged 
linking of all villages with a population of 1500 
and above and 50% of the viilages with a 
population between 1000-1500 by the end 
of the Seventh Plan. 

[English] 

Disinvestment Commission 

1433. SHRISHRAVANKUMARPATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Govern men! propose to 
constitute Disinvestment Commission to go 
into whole gamut of disinventment in public 
sector undertakings, including identification 
of units, pricing of shares and timing of sale; 

(b) if so, the broad features of the 
Commission, its composition and terms of 
reference; and 
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(c) the deta Is of publiC sector OF HEAVY INDUSTRY AND DEPARTMENT 

undertakmgs which have so far been OF PUBLIC ENTERPRISES) (SHRI 
subjected to ~cruttny for purposes of P K THUNGON) (a) to (c) Government 
diSinvestment and V/hlCh are proposed to be have alre~dy constituted a Committee to 
dlslnvested? suggest alternative modalilies for the sale of 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

CompositIOn of the Committee 

( I) 

(II) 

1111\ 

(IV) 

v, 

(V II 

Dr C Rangarajan 
Member Planning Commission 

Shn K P Gethaknshnan 
Finance Secretary 

Shn M S Ahluwalia 
Secretary (EA) 
Department of Economic Affairs 

Sllri Suresh Kumar 
Secre'ary Department of 
Public Enterpnses 

Shn Asnok Desai 
Chief consultant 
Department of Economic Affairs 

S'lri S S Nadkarnl 
Chairman lOBI Bombay 

Dr Y VenugopalReddy 
JOint Secretary (Inv ) 

_____ D=epcrtment of Economic Affairs 

Tile terms of reference oftne Committee 

2. 

3 

To devise crrterla for selection of 
PubliC Sector Enterprrses lor 
dlSlnvetml nt dUring 1992 93 

To adVI:'E' on limits on the 
percentage of equity to be 
dlsrnvested 11'1 respect of such publrc 
Sector Enterprises 

To suggest the target clientele 

shares 01 publiC sector undertakings The 
compos Ilion and terms of reference of the 
Commiltee IS given In the attached statement 

Chairman 

Member 

Member 

Member 

Member 

Member 

Member Secretary 

including Mutual Funds Fmanclal 
Inslltutlons, Banks Employees, 
reSident Investors, Non reSident 
Indians, Foreign Institutional 
Investors etc 

4 10 maKe s.Jggec;t1onc; 011 me modus 
0ptlldndlo'dlsrnvec;tment whether 
mrougn public. oilers or pnvate 
pldcements 

5 To laydownthecntena for valuation 
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of equity shares of public Sector (b) if so. the details therefor; and 
Enterprises; 

6. To make recommendations on any 
other subject matter germ one to 
the disinvestment plan. 

Setting up of Cultural Centre in South 
Africa 

1434. SHRI SIMON MARANDI: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherthe Government propose to 
set up any cultural centre in South Afnca and 
to start direct air-links with that country; and 

(b) If so. the time Which thiS proposal IS 

hI-ely to De Implemented and the estimated 
expenditure likely to De Incurred and the 
income expected t J be therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Government 
propose 10 set up a Cul:ural Centre In South 
AfrICa at a suitable location to promote"people 
to people" contacts. The proposal to set up 
direct air-links with A.frica IS also under 
active examination 

(b) The timing of the implementatIOn of 
the proposal is not yet determined. At thiS 
stage it is not POSSible to quantify the 
estimated expenditure likely to be incurred 
and the income expected 10 be earned 
therefrom. 

Incentives to Stimulate NRllnves1ment 

1435. SHRI SANDIPAN BHAGWAN 
THORAT: Will tl1e PRIME MINISTER be 
pleased to Slate: 

(a) whether the Union Government have 
formulated speCial scheme offering speCial 
incentives to stimulate investment from 
NRl's; 

(c) the response of the NRl's to the 
special scheme/incentives so far for 
investment in Maharashtra, Madhya Pradesh 
and Goa in particular? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI. KRISHNA SAHI): (a) and 
(b) .Government of India in Ministry of Finance 
have deCided to permit Non-Resident Indians 
and overseas Corporate Bodies 
predominantly owned by them to invest upto 
100% of the equity in high priority industries 
and other Industries. subject to the conditions 
laid down Vide press Note dated 28th October. 
1991 ane 10 9.92. 

(c) After the announcement of the new 
Industrial policy In July. 1991. the response 
of Non-Resident Indians has been, by and 
large. encouraging 24 applications from 
Maharashtra and 4 applications from Madhya 
Prudesh. involving total NRI investments of 
Rs. 8116 lakhs and Rs. 190 lakhs, 
respectively. have been approved from July. 
1991 tl!! date. The areas covered are printing. 
sottware. live star hotel. etc. No proposal 
tram NRI tor setting up Industries in Goa. 
has been received. 

On Going Rural Water Supply Scheme 

1436. SHRI CHANDULAL 
CHANDRAKAR: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have 
received the report of the Committee set up 
to look Into the problems of maintenance of 
ongoing rural water supply schemes; 

(b) If so. the details thereof and the 
action taken by the Government thereon; 

(c) whetherthe Government have issued 
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any guidelines with regard to the norms of (b) does not arise. 
expenditure on operation and maintenance 
of these rural water supply schemes; and (c) Yes, Sir. 

(d) if so, the details thereof and the 
impact of the guidelines issued? 

THE MINISTEl=l ::>F STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) No ::;ommittee has been set 
upto look intc the problems of maintenance 
of ongoing rural water supply schemes, 

(d) Ten percent of the annual provisions 
under the Minimum Needs Programme and 
ten percent of the Annual allocation under 
the Accelerated Rural Water Supply 
Programme are allowed to be utilised for 
operation and maintenance of rural water 
supply schemes in addition to the expenditure 
met out of non-plan budget. The following 
norms of expenditure were communicated 
to the States:-

(I) Deep tubewells and hand-pump schemes Rs. 400-500 per pump 
per annum. 

(II) Shallow tubewell 

(Iii) Piped water supply schemes 

(iv) Gravity flow schemes. 

Rs. 1 50 per well per 
annum. 

5% of the cost of 
scheme excluding 
energy charges; 
This expenditure 
norms can be suitably 
enhanced for difficult 
areas such as desert and 
hilly areas. 

7.5% of the cost of 
the schemes in hilly 
areas. In desert 

areas, 8-9 of the 
cost of the scheme. 

After the guidelines were introduced, the situation has improved considerably. 

[ Translation} 

Funds to Bihar for Development of 
Agriculture 

1437. SHRI NAWAL KISHORE RAI: 
Will the Minister of PLANING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the amount allocated to Biharduring 
the year 1990-91 and 1991-92 for the 
development of agriculture; 

(b) whether the State Government of 
Bihar has sought additional funds during the 
current financial year; and 

(c) if so, the details thereof and the 
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reaction of the Government thereto? SHRI ASHOK ANANDRAO 

DESHMUKH: 
THE MINISTER OF STATE OF THE 

MINISTRY OF PROGRAMME 
IMPLEMENTATION AND MINISTER OF 
STATE IN THE .Ii1INISTRY OF NON-
CONVENTIONAL ENERGY SOURCES) 
(SHRI SUKH RAM): (a) to (c). The outlays in 
respect of Agriculture and allied activities, 
which are State subjects, are decided in 
consultation with the Planning Commission 
An Annual Plan outlays of Rs. 147.43 crores 
dunng 1990-91 and Rs. 148.30 crores for 
the year 1991-92 had been decided In respect 
of Agriculture & Allied activities in Bihar. The 
State Government had proposed Rs. 144.85 
crores for Ag ricultural & Allied Activities during 
1992-93 after discussions the outlay for the 
year 1992-93 was kept at Rs.150. 37 crores. 

[English] 

Power to Board of Directors of Public 
Sector Undertakings to Set up Joint 

Ventures 

'1438. SHRI GURUDAS KAMAT: Will 
the PRIME MINISTER be pleased to state: 

(al whethertheGovernment propose to 
empower the Board of Directors of Public 
Sector Undertakings to set up jOint ventures; 
and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUS1 RY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) and (b). The delegation 
of powers to Board of Directors of PSUs to 
set up jOint ventures is under consideration 
of Government. 

Reduction of Prices of Essential Drugs 

1439. SHRIMATI DIPIKA H. 
T':JPIWALA: 

DR KARTIKESWAR PATRA: 
SHRI BRIJBHUSHAN SHARAN 

SINGH: 
SHRI RAM SAGAR: 

SHRI RAJESH KUMAR: 
SHRIMATI BHAVNA 

CHIKHALlA: 
SHRIMATI SHEELA GAUTAM: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the prices of drugs have 
gone up during the last two years; 

(b) if so, the extent of increase thereof; 
and 

(c) the remedial steps proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (c). In a situation of rising costs of inputs, 
particularly of imported nature, corresponding 
increase in the prices of medicined are 
unavoidable if their availability is to be 
ensured. 

I 
Price revision of price controlled drugsl 

formulation are approved as per the 
provisions of DPCO, 1987, on the baies of 
the recommendations olthe BICP, and after 
careful scrutiny in the Department. In the 
case of formulations outside price control as 
and when any unreasonable price increased 
is noticed, Government interveQes to prevail 
upon the company concerned to bring it 
down to a reasonable level. 

(b) As per the Wholesale Price Index of 
Drugs & Medicines (Base 1981-82=100), 
there was an increase of 6.82% during 
1991-92. 

Thar Desert 

1440. SHRI GIRDHARI LAL 
BHARGAVA: WilltheMinisterof PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether tne Union Government 
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propose to make improvements in the forests Aravalli Development. 
of Aravalli hillranges to check the spreading 
of desert of Thar; (Translation] 

Cb) whether the working group of 
Planning Commission had recommended to 
bring Aravallt hillranges under the hilly area 
development programme: 

(c) whether the Government of 
Rajasthan had requested to include this 
scheme in the Eighth Five Year Plan; 

(d) whether this scheme has been 
included in 1he draft of Eighth Five-year 
Plan: and 

(e) if not the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PROGRAMME 
IMPLEMENTATION AND MINISTER OF 
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES) 
(SHRI SUKH RAM): (a) The afforestation 
ana tree plantation activities are being 
undertaken to check the spre;)dlOg to the 
Thar Desert in Aravalli hili regions. 

(b) to (e). Tile Working Group on 
Development of Arawali Hills had 
recommend that the Aravalll should be 
declared as "Minor HIli Area" which would 
mean that special Central Assistance would 
be extended to this area dUring the 8th Five 

~ Year Plan under the Hill Area Development 
Programme. (HADP). But the Planning 
Commission has decic'ed that on account of 
the prevailing resource constraints, HADP 
may not be extended to any new hill areas. 
However, the State Government had 
proposed the inclusion of Arawali 
Development in the 8th Five year Plan of the 
State. The agreed oL'!lay for the Special 
Area Programme for State's 8th Five Year 
Plan is Rs. 84 crore5 Which includes/interalia 

"Public Nurseries Under NWDB" 

1441. SHRI RAMKRISHNA 
KUSMARIA: 

DR. RAMESH CHAND TOMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether National Wasteland 
Development Board introduced a scheme 
for decentralised nurseries to promote 
people's participation; 

(b) if so, the details thereof; and 

(c) the extent to which National 
Wasteland Development Board achieved 
success under this scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS 
DEVELOPMENT){COL P"" SINGH): (a) 
Yes, Sir. 

(b) A centrally sponsored scheme viz., 
Decentralised People's Nurseries, was 
introduced from 1986-87 for raising of 
seedlings in nurseries of the Kisans, schools, 
women and young groups etc, The projects 
were promoted ,by the State Forest 
Departments with 100% central assistance 
at the rate of 0.45 paise per seedling, which 
was subsequently increased to 0.70 paise 
per seedling from 1991-92. The scheme has 
since been transferred to States from 1992-
93 and the entire financial outlay of Rs. 16.20 
crores is being released to the States. 

(c) The success achieved under the 
scheme is given in the statement attached. 
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Deep Sea Exploration 

1442. DR RAJAGOPALAN 
SRIDHARAN WIll the PRIME MINISTER 
oe pleased to stale 

\a) whetherthe De2p Sea exploration of 
the coast of Kavenpoompatlinam In Tamil 
Nadu has been undertaken 

Ib) If so the details thereof and 

te) the 10lai number 01 stal! employed at 
the exploration worK? 

THE MINISTE"l OF STATE IN lltl::.. 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM) (a) 
to (c) Information Ie; being collected and will 
oe laid on the table of the Lok Sabha 

; Translation] 

RecrUItment of Handicapped Women 

1443 SHRI LAKSHMI NARAIN MANI 
TRIPATHI Will the PRIME MINISTER be 
pleased to stale 

(a) whether the Government propose to 
relex service rules 'or direct recruitment of 
educated handicapped women and 

10)IISO thelme oywhensuchapollcy 
decls on IS likely' to be take"? 

THE MINISTE:R OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCESANDPFNSIONS (SHRIMATI 
MARGARET ALVA) (a) No such proposal 
IS Lnder consideration 

(b) Does not anse 

[English] 

Assets of Public Sector 

1444 DR SUDHIR RAY Will the 
PRIME MINISTER be pleased to state 

(a) the method used to evaluate the 
assets of the public sector, and 

(b) the authOrity which carned out the 
evaluation work In thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P K THUNGON) (a) and (b) Theevaluatlon 
of the assets of Public Sector Companies, 
whenever required IS carned out by the 
company as per accounring principles and 
reflected In the Annual Accounts, that are 
duly certified by the statutory auditors and C 
&AG 

D.A. to Temporary Employees of Khadi 
Gramodyog Bhavan 

1445 SHRI K P REDDAIAH YADAV 
Will the PRIME MINISTER be pleased to 
state 

(a) whether temporary employees of 
Khadl Gramodyog Shavan, New Deihl are 
not being paid Dearness Allowance despite 
the orders of Deihl Administration, 

(b) If so, the reasons therefor. and 

(c) the romedlal steps proposed by the 
Union Government In thiS regard? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF INDUSTRY (DEPARTMENT 
ClF SMALL SCALE INDUSTRIES AND 
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AGRO AND RURAL INDUSTRIES) AND (ii) All the majQr Government users 
THE MINISTER OF STATE IN THE have been advised that while 
MINISTRY OF COMMERCE (PROF. P.J. floating tenders. for computer 
KURIEN): (a) No. Sir. systEJms,tenderdocumentsshould 

only give specification of the 
(b) and (c). Does not arise. Software packages instead of 

mention ing the specific brand 
Demand of Package Software names, for the packages. 

1446. SHRI HARI KISHORE SINGH: 
Will the PIRME MINISTER be pleased to 
state: 

(d) whetherthe 30vernment have made 
any plan to meet the increasing demand of 
the software in the country; 

(b) whether the domestic production is 
only a few percentage of the total demands: 

(c) whether there IS any crash plan 
scheme envisaged by the Government to 
enlarge domestic base ot production: and 

(d) if so, the details thereof and if not the 
reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AI~D DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (d). The Government of India have 
identified Software as the major thrust area. 
To strengthen and promote domestic 
Software Industry various measures taken 
by the Department of Electronics are given 
below:· 

0) All the major Government users 
have been advised to advertise 
tenders separately for computer 
hardware and software as Software 
has separate identity. 

(iii) All the major Governmenl users 
have been advised that Indian 
Software Companies should, asfar 
as possible, be involved in the 
Software Development. 

(iv). As Software Piracy is one major 
factorwhich can n nullify the efforts 
of Government and Industry in 
achieving success, the Department 
of Electronics has initiated action to 
curb software Piracy. A Monitoring 
Committee has been constituted 
with the following objectives;-

I. To see that the provisions of the 
Copyright Act so far as software is 
concerned are vigorously 
implemented. 

II. To take initiative for conducting 
studies and monitoring the status 
of use of legitimate software. 

III. To promote action to meet the 
needs of users as regards prices of 
popular software packages. 

[ Translation] 

Implementation of Awards Given by 
C.A.I. 

1447. SHRI RAM BADAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 
ct delays made in ir,lpleme1tting the awards 
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01 Central Admlnistraltve Tribunal: and 

(b) if so, the corrective steps proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARETALVA): (a) The Orders passed 
by Central Administrative Tribunal are 
reqUired to be Implemented by 90ncerned 
authorities. No such In:ormatlon is centrally 
monitored by the G?vernment. 

(b) Does not anse. 

land to SCs/STs 

1448. SHRI CHHEDI PASWAN: Will 
the PRIME ~INISTER be pleased to state: 

(a) whether the possession of the land 
allotted to the Scheduled Castes and 
Scheduled Tnbes nas not been given to 
them; 

(b) If so, the St:ttecwlse number of 
Incidents of such non-possession; and 

tC) the efforts wade by the .central 
Governent forgiVing th 3 possession and the 
directions gIven to the Stales In this reqard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
{DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI G. VENKAT 
SWAMY): (a)and (b) State Government 
nave been reporting that possession of the 
iand allolted to the Scheduled Castes and 
Schedule Tnbe is beIng gIVen to them 

(~) Land being a State Subject Central 
Government hus only adVIsory and 
coordlnatlve role. However. States have 
been requested frorn tIme to time at various 
tor a Including Chtef M,nisters and Revenue 
MInisters Conference lor ensunng phYSIcal 

possession of land to allottees. 

[English] 

Projects on Non-Conventional Energy 
Sources In West Bengal 

1450. SHRI RADHIKA RANJAN 
PRAMANIK: 

SHRI HARADHAN ROY: 

Will the PRIME MINISTER be pleased 
to state: 

la) the central projects in West Bengal 
on Non·Conventional Energy Sources; 

(b) the total amount allocated for this 
finanCIal year; 

(c) the amount already spent on these 
projects; 

(d) whether there IS any proposal to set 
up a Research Laboratory on Non-
ConventIonal Energy Sources in West 
Bengal; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PROGRAMME 
IMPLEMENTATION AND MINISTER OF 
STATE IN THE MINISTRY OF NON· 
CONVENTIONAL ENERGY SOURCES) 
(SHRI SUKH RAM): (a) The Central 
Government is extending assistance for 
propagation of vanous non-conventlonal 
energy Sources in West Bengal State, as in 
other StatesJlJTs of the country viz. National 
Programmes of Biogas Development and 
Improved chulha, and other programmes In 
the field of solar Thermal. Solar Photovoltaic·. 
Biomass. Small Hydro. etc. for meeting rural 
energy needs or supplementtng total energy 
availability 01 the Slate. 

(b) Rs. 80.000 lakh have been provided 
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by State Government for non-conventional Biomass, Urjagram and Wind Energy 
energy sources cUring the current financial programmes. 
year. Financial support from the MNES is 
also being provided as per physical targets 
and funding pullern of various programmes. 
The physical targets for 1992-93 for the 
State. are indicated in the attached 
Statement. 

(c) Sanction of Rs. 67.80 lakh has already 
been made from State annual Plan. Since 
inception. a sum of Rs.' 8.63 crores has 
been released by the MNES for 
implementation 01 81Ogas, solar Thermal, 

(d) and (e). No proposal for setting up R 
& 0 Laboratory in the State has been 
submitted. However, technical back-up Un its/ 
Research Centres on Improved Chulha, 
Biogas, Biomass and Solar Thermal 
Programmes have been set up in Kalyani 
UniverSity. liT (Kharagpur), and Jadavpur 
University respectively. The State of West 
Bengalis reported 10 have initiated a proposal 
forselting up a Technical Back-up Unit-cum-
Research Laboratory on Solar Photovoltaic 
System 10 be localed at Jadavpur University. 
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of Civil Supplies, Consumer Aflaris and 
Public Distribution. Due consideration isgiven 
to remove the hindrances in the normal 
supplies of essential commodities to improve 
infrastructure facilities and also to augment 
the production of these commodities. As a 
result olthe constant monitoring olthe prices, 
the rise in the wholesale Price Index Numbers 
during the first 33 week of the current 
financial year has been only 6.2% compared 
to 10.8% in the corresponding period of last 
year. 

Prices Availability of Essential 
Commodities 

1451. SHRI KASHIRAM RANA: Will 
the PRIME MINISTER be pleased to state: 

(a) whethertheGovernment have taken 
any special measures for monitoring the 
prices and availability of Essential 
Commodities in th(J country; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
review these measures from time to time; 

(d) if so. the details thereof and the 
comments on the last review made; 

(e) whether these steps have produced 
the desired results: 

(f) if so, the details thereof; and 

(g) If not. the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (ai and (1:1). A Cabinet Committee 
on Prices (CCP) under the chairmanship of 
the Union Finance Minister and Special I 
action committee of Section aries on 
Monitoring of Prices (SACP) A are monitoring 
the prices off essential commodities on 
regular basis. These committees take 
necessary measures to keep the prices 01 
essential commodities under control and 
also augmenting the supply 01 these 
commodities. The Ministry of Civil Supplies, 
Consumer Affairs ano Public Distribution 
has also been monitoring the pnces of 10 
essential commoditie~ named rice. wheat. 
sugar. gram dal, tur dal, mustard oil. 
groundnut oil. vanaspati. tea and salt on 
daily and weekly basis. 

(c)to (g). Thee'liciency ofthe measures 
taken by the Government for controlling the 
prices of essential commodities is reviewed 
regularly by the CCP.SACPandthe Ministry 

[ Translation]. 

Status of Industries to Gold Ornament 
BUSiness 

1452. SHRI TEJSINGHRAO 
BHONSLE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Govern ment propose to 
provide the status of small Scale industry to 
the inherited handicraft business of 
goldsmiths (Gold Ornament Industry); 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALI: INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) No. Sir. 

(b) and (c). Does not arise. 

[English] 

Non-Conventional Energy Source for 
Power Generation 

1453. SHRI RAMASHRA Y PRASAD 
SINGH: 

SHRI V. DHANANJAYA 
KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 



235 Written. Answets DECEMBER 2, 1992 · ·WrittenA()swers 236 
(a) whether the Government propose to 

encourage the nqn-corwentionai sources at 
energy in the country during theEigtltt1 Five 
Year Plant to meet the growing demand for 
power in the country both in rural and urban 
area; and 

(b) if so, the . petails thereof and the 
reaction of the States thereto? . 

THE MINISTER OF STATE OF THE 
. · MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION AND 
·. MiNISTER OF STATE IN THE MINISTRY 
OF NON-CONVE.NTIONAL ENERGY 
SOURCES) (SHRI SUI<HRAM): (a) and (b) . 
Yes, Sir. The Government is encouraging 
taking . up . of · poww generation projects 

. through non-conventicnai energy sources 
during the Eighth Five Year Plan . It is 

· proposed to toke up power generation 
projects of about 300 r.rw aggregate capacity 
based on w;:.d ene·qy, srr.J 'l hycro and soiar 
enE?rgy: incluC:ng pr l 'JG \J · ~. ; :t.or p ro;~~~ cts . In 
addition, it is ai~.o p :op)SWJ to ::' .",t:i: ! 25CJ0 
~umbers of s.JiJr r~ ictc'...- ·:. J : ::~c ;::J i ~~i i~ g 

" Y"terns 6'00 r>iJ r ~, :..,.., ·"" ~f, ,- ... :·lr .::.. h n~ov" i 'C1i;.. ;:, ~ , ; 1 ,, •• , ~..~ ..... • 1 ":' ' v...,_, ._ t' \.,.l v ol ... \.I 

water pumps, 4coo ~ :I"':bers of \'; :nd pumps 
and 500 ~ umbers c'i wind bJttery charges . . 

ttlrougr. :)0 t tne ca~mtr'V. Energy generation 
proj oc;s oased on · B i'<:Jmass :oased 
technJ iog ies me ·a~~. o proposed to be taken 
up during the Eightl 1 F1ve YeJ f Pbn period. 

The ·state Governments are taking interest 
in the area of product ion of pqwer from non" 
conventional energy sources. 

[Translation] 

· Revival of Sick Small Scah~ ·Units 

1454: OR. G.L. KANAUJIA: :Will the . - . . ~ 

PRIME MINISTER be pleased to state: 

(a) the assistance ~prov,ided by the 
Union Government to each State dl]ringthe 
last three years for revival of sick uri its; 

(b) the number of .sick small scale units. 
revived . during the last three years, State-
wise; and . 

(c) the targets fixed if any, for revival of 
sick small scale units c:Juriog 1992-93? 

THE MINISTER OF STATE IN THE . 
MINISTRY OF INDUSTRY (DEPAR1MENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RLJRr'\L ·INDUSTRIES)· Af:'JD . 
THE MINISTER OF STATE i.N THE 
MINISTRY OF COMMERCE (PROF: P.J. 
KURIEN): (a) The assistance provide9 under 
margin Money Schemes for revival of slck 
small scale industrial units during the last 
three years were as follows: 

(Rs. in laJ<,hs) 

___ :_ _ _ .. ~--·.-···-- · - ·- -- ·--------·--··--------
S.No. Str;te 1 089· 90 1990-91 1991~92 
.. -·-- ·-- ---·-. - - ·- - .. ·--· - -·- · -----·-·------------------

1. Ut!nr Pr adc,sti 10.00 

2. H<1J<iSt.h~lrl ·3.37 

3. Karnatc:ka 28.00 

4. Tami l N3dti .24.82 

No ott·1erstate 'Va~ provided financial assistance undert11e Margin MoneySchemeduring 
~he last three years. 
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(b) InformatIOn In respect of number of 

sICk small scale unl's rpvlved dUring the last 
three years IS not available. However. a 
statement IS attached 11 respect of number 
of SicK small scale units put under nursing 

programme dUring the last three years. 

(c) Notargets are fixed for revival of sicl< 
small scale units 
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letters of Intent to U.P. been taken to delicense any of the 18 

industries kept under compulsory licensing. 
1455. SHRI HAMSAGAR: Will the 

PRIME MINISTER oe pleased to state: 

(a) whether the percentage ot letters ot 
intent issued to Uttar Pradesh has falien 
allerthe Introduction 01 new Industrial policy; 

(b) if so. the reasons therefor; 

(c) whether the Government propose to 
reduce the list of Industnal further in view of 
the liberallseo Industrial policy; 

(d) It so. the details thereot :::rd 

(e) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDL.;STRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SMT. 
KRISHNA SAHI): (a) and (b). Atter the 
,ntroduclion ot the new Industrial Policy I.e. 
trom August '91 to ('ctCber'92. 73 Letters of 
Intent (LOI) were qranted for setting up 
industries In Uttar Pradesh. Apart from 
these, 1923 Industrial Entrepreneurs 
Memoranda were fll!ed dUring this penod tor 
industries in U.P. in the de licensed sector. In 
tile corresponding penod in 1990-91, 139 
letters of Intent and 432 registrations under 
Delicensed/Exempted Industries 
Registralion schemes Ilad been issued. The 
decreases In number of LOIs i~sued alter 
August '91 is due you decrease in numbero! 
Items reqUire licensing. 

(c) to (e). Review of the list of industries 
kept under compulsory licensing is an Integral 
part of the continUing liboralisation of the 
Industrial policy. However, no decision has 

SC/STI Judges 

+1456. SHRI KRISHAN DUn 
SULTANPURI: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of judges belonging to 
SCs/STs in the various high courts presently; 

(b) the details of the recommendations 
sent by the Chief Ministers and Governors 
oj various States for their appointment 
during the last six months and the States in 
which they have been recommended for 
appointment; and 

(c) the reaction of the Union Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): (a) The requisite information 
is given in the attached statement. 

(b) to (c). Information regarding caste 
and community etc., not specifically asked 
for at the time of making appointments. In 
view of this, it is not possible to indicate how 
many recommendations were sent by the 
Chief Ministers and Governors of various 
States tor appointment during the last 6 
months and the States in which they have 
been recommendetj for appOintment. The 
Government have. however, requested Chief 
Justice and the Chief Ministers from time to 
time locate persons the Bar belonging to 
Scheduled Caste, Scheduled Tribes and 
Backward Classes, etc., so as to give them 
adequate representation on the Bench. 
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New Scheme of ECGC for Small 
Exporters 

1457. SHRI M.V.V.S. MURTHY: 
SHRI V. SREENIVASA 

PRASAD: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
approved any new scheme of Export Credit 
Guarantee Corporation for the small 
exporters to cover risks; 

(b) if so, the details thereof; and 

(c) the extent to which the exporters are 
likely to be benefited by the scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEEiJ): (a) Yes, Sir. 

(b) Under this scheme called "Small 
Exporters Policy" , exporters with an annual 
export turn overol Rs. 251akhs or less would 
be covered. The procedures have been 
simplifiedandthe policy will be issued by the 
EOGC too cover shipments that might be 
made by the exporters during the period of 
12 months against payment of a minimum 
premium. 

(c) The small exporters would be 
benefited by way of simplification of 
procedures, increase in the percentage of 
cover, payment of minimum, lesser waiting 
period for claims underthe policy and waiver 
of policy fee. 

Revamped POS 

1458. SHRI BRAJA KISHORE 
TRIPATHY: Will the PRIME MINISTER be 
pleased to state: 

(a) the follow up action taken by the 
Government after the introduction of the 
re~amped Public Distribution System; 

(b) whether the Government are 
supplying wheat, sugar kerosene oil etc. to 
the States according to their requirements; 

(c) if so, the reasons thereof; and 

(d) whether Orissa is suffering from 
acute shortage of essential commodities 
due to short supply by the Union 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a)' State Government and Union 
Territory Administrations are implementing 
the various proposals agreed upon for 
revamping the Public Distribution System 
(PDS). The progress achieved is being 
monitored on a regular basis by the Central 
Government. As per reports received till 
15th November, 1992, about 9721 additional 
Fair Price Shops (FPS) have been opend in 
the areas identified forthe Revamped PDS 
(RPDS) against the target of 11302 EPSs. 
About 19.50 lakh additional ration cards 
have been issued against the proposed target 
of 26.75 lakhs. More than 82.50 lakhs ghost 
ration cards have been eliminated. 
Arrangements have been made for additional 
storage capacity of 1.44 lakh tonnes against 
the proposed target of 4.45 lakh tonnes in 
the RPDS areas. More than 41,000 FPS$ in 
the RPDS areas have been covered by the 
door delivery system. Village/FPS level 
Vigilance Committees have been set up in 
most of the. States. Many States have 
reported distribution of additional 
commodities such as tea, iodised salt, soaps 
and pulses through PDS outlets in the RPDS 
areas. The Central Government is issuing 
rice and wheat meant for distribution iA the 
RPOS areas at Spe~\al Centre Issue Prices 
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,CIPs) which are lower by Rs. 50 per quintal of Delhi, including Jhuggi Jhopri dwellers, 
than the CIP for PDS with effect from 1st are entitled to ration card facility. Question of 
June, 1992. Central Government has set nationality of applicant IS nct enquired into 
apart 2 million tcnnes of foodgrams per before Issue of ration cards by Delhi 
annumtoOeallocau:atotheRPDSBlocKS In Administration. Details of the number of 
addition to the normal allocations by the foreign national. including Bangladeshis 
States/UTs to these areas. issued With rallon cards are not maintained 

oy Deihl Administration. 
(b) and (c). Allocation of PDS lIems are 

generally made to the ~1ates/UTs in a monthly 
oasIs taking Into account stocks the Central 
Pool, demands received from the States, 
Inter-se requirements of various States/UTs 
and seasonal factors. Allocation of PDS 
Items are supplemental in nature and are 
meant to meet tha reqUirements of any 
State/UT 

(d) No, SIT. 

[ Translation! 

Ration :Cards to Migrants from 
Bangladesh 

1459. SHRI F'HOOL CHAND VERMA: 
SHRI B. L. SHARMA PREM: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
prOVided ration-cards faCility 10 the people 
migrated fromBanglad~sh and hving in Delhi; 

(O) If so, the number of migrants from 
Bangladesh prOVided With the ration-cards; 
and 

(c) the details of other foreign nationals 
IS country Wise, prOVided With the ratlon-
cards facility? 

THE MtNtSTE-R OF STATE tN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRt KAMALUDDIN 
AHMED); (a) to (c). All permanent residents 

[English] 

Joint Ventures Between India and 
Nepal 

1460. SHRt K PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherthe Government propose to 
set up a joint venture between India and 
Nepal forconvertlOg bauxite into alumlOlum; 

(b) if so, the places Indetifiedtlo be 
identified for the Location of the points both 
in Nepal and India: and 

(c) the steps taken to implement the 
above proposals? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) So far, Govt. 
have not received any proposal to set up a 
Joint Venture in Nepal for converting bauxite 
into aluminium. 

(b) and (c). Does not arise. 

Grants to Indian Society of 
International Law 

1461. SHRI S. M. LALJAN BASHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Indian Society of 
Internatior.al Law. New Deihl, was given a 
grant for carrying on a research project; 

(b) if so, the amount thereof; 
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IC) whether any research report on that Government take periodical review of the 

project haS been submitted by the saId progress of implementation of Million Wells 
Society; ane:! Scheme. Corrective measures are taken 

(d) if so, the detail:; tnereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLlAi,1ENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (d). The Inlormatlon IS being collected and 
Will be laid on the Table of the House. 

Beneficiaries in Maharashtra Under 
Million Wells Scheme 

1462. SHRI LAnA MEGHE: Will the 
PRIME MINISTER be pleased to state: 

(a) the target fixed tor SCIST 
beneflcianes in Maharashtra under million 
on Wells Scheme during 1991; 

;b) the number of SC/ST beneficiaries 
actually benefited ': and 

:c) the steps takanto achieve the targ<:>t? 

1 HE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): (a) and (b). Performance 01 
Jawahar Roagar Yojna (JRY) and its sub-
scheme Million W('lIs Scheme (MWS) is 
monllored by fmanciai yem. A target was 
I1xed to provide 8760 irrigation wells during 
1991-92 to the benefi::iaries belonging to 
\ChOdUlod Castes and Scneduled Tribes In 
Manarashtra. AgaInst the target, 2885 
Irrigation wells wer J completed in the State 
dUring the year 19\11-92. 

(c) Both'CentralGovernment and State 

and necessary instructions are issued to 
step up the pace of implementation. 

Computer Specialists with the Sanskrit 
Institutions 

1464.SHRIRAMKAPSE:WilithePRIME 
MINISTER be pleased to state: 

(a) whether the availability of 
programmers and computer specialists are 
inadequate with Sanskrit Institutes for 
Sanskrit Computer Projects; 

(b) if so, the reasons thereof; 

{c) whether the Government propose to 
send computer Specialists on deputation for 
3 years trom the Research and Development 
Centres of the Department of electronics; 

(d) whether the Government have any 
scheme to provide software package to 
Sanskrit and Indian languages institutions; 
and 

(e) if so, the total estimated expenditure 
likely to be incurred on this schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Adequate number of computer specialists 
bad programmers are available with Sanskrit 
institutes for Sanskrit Computer Projects 
funded under the Technology Development 
for Indian Languages (TOIL) Programme of 
the Department of ElectronICs. 

(b) Does not aris~. 
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(c) Several projects have been initiated 

In different Sanskrit institutions. In each of 
these projects provision has been made for 
these institutions to employ Computer 
specialists to assist them in the development 
of Computer software. In view of this, there 
is no specific plan to send computer 
specialists on depL tallon for 3 years from 
the Research and Development Centres of 
the Department of Electronics. 

(d) Projects assigned to Sanskrit 
Institutions involve inhouse development of 
Software packages for these institutions as 
well as other Indian Languages Institutions 
as well as other Indian languages Institutions. 
As such, no commercial software packages 
have provided to thesb institutions. 

(e) Does not arise 

lSI Marks by BIS 

1465. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Bureau of Indian 
Standards has been granting lSI marks to 
van JUS manufactUiers for their production 
with Jut receiving testing reports; 

(b) If so, the flumber of officials and 
Industnes Involves therein; and 

(c) the action taken against the officials 
concerned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SI-:RI KAMALUDDIN 
AHMED): (a) No. Sir. 

(b) and (c). Quesl'on does not arise. 

[ Translation] 

Smokeless ChullJas for Uttar Pradesh 

1466. SHRI SATYA DEO SINGH: 
SHRI RAJENDRA 

AGNIHOTRI: 

Will the PRIME MINISTFR be pleased 
10 slale: 

(a) whetherthe Union Government have 
received any proposalfrom the Government 
of Uttar Pradesh for setting up of smokeless 
chulhas and biogas plants in the rural and 
urban areas during the last three years; 

(b) if so, the details thereof and the 
action taken by Union Government thereon; 
and 

(c) the amount allocated by the Union 
Governmentto Uttar Pradesh forth is purpose 
during the last three years, year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PROGRAMME 
IMPLEMENTATION AND MINISTER OF 
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES) 
(SHRI SUKH RAM): (a) Improved Chulhas, 
family size plants' and Institutional 
CommunitylNight Soil Plants are being 
installed/set up in all the States and UTs 
Including the State of Uttar Pradesh under 
Centrally sponsored schemes viz.: National 
Programme on Improved Chulha, National 
Programme on Biogas Development and 
Community Institutions/Night Soil Biogas 
Plants Programme respectively. State-wise 
targets are decided in consultation with the 
States under these programmes keeping in 
view various factors like area to be covered, 
potential beneficiaries, achievement of a 
particular State dunng the past. 

(b) The year-wise details of the number 
of Improved Chulhas. biogas plants set up 
in the State of UII2r Pradesh under these 
programmes are giv&n in the Statement-I. 

(c) The year-wise position of funds 
released. to Uttar Pradesh during the last 
three years for the installation of Improved 
Chulhas and Biogas Plants is given in 
Statement-II. 
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Anti Defection Law 

1467. SHRI SHARAD DIGHE: 
SHRI K.H. MUNIYAPPA: 
SHRI V. KRISHNA RAO: 

Will ttle PRIME MINISTER be pleased 
to state: 

\a) whether theGo'Jernment have since 
decided to plug the loopholes In the Anti 
DetectIOn Law In view the recent 
comroversles over some oi Its provISions; 
ana 

,b) If so. the delllls thereof and the time. 
by wh'ch the Government propose to make 
:lecessary amendment in the soid law? 

1 HE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAInS (SI-IRI H. R. 
BHARDWAJ) (a) and (b). The matterrelCll:ng 
to maKing of SUitable amendment In the A:lti 
Delectlon LClW IS under conSideration of tne 
Government and no finJI deciSions yet been 
(;]Ken 

Increase in Commission on EC 

1468. PROF. K.V THOMAS: Will the 
PRIME MINISTER be pleClsed to state: 

(a) whether Ihe Government have 
received proposClI~. trom the States for 
increasing the Commission for sale of 
essential commodities, 

10) if so, the details thereof; and 

(cl the action tal{en/proposed to be 
taken In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 

CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) to (c). Margins to fair price 
ShOPS tor sale of foodgrains is fixed by the 
State GovernmentslU.T. Admmistrations. 
Requests have come trom many Statesi 
U. Ts. tor enhancement or margins on levy 
sugar. The issue of fixation of margins of levy 
sugar is under review. In the case of 
kerosene, the issue relating to increase of 
commission for kerosene oil dealers is under 
examination. As regards imported edible 
oils, there is no proposal at present for 
revision of commission. 

Impact of Price Fixation of Fertilisers 

1469. SHRI TEJ NARAYAN SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

{al whether some indigenous fertilizer 
industries in the country are likely to be 
affected by the recent prtce fixation formula 
announced by the Government; and 

(b) if so, the industries that are likely to 
be affected by the price fixatIon which is less 
than the cost 0: production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). In so far as nitrogenous fertilizers 
are concerned, no indigenous unit would be 
affected adversely by 10% reduction in the 
sale price of urea or re-introduction of 
subsidy scheme In respect of low analysis 
nitrogenous fertilizers. 

After de-control of phosphatic and 
potassic fertilizers W .e.!. 25th August, 1992, 
no price fixation formula in respect of these 
fertilIzers would be applicable under the 
retention price- cum-subsidy scheme and 
the producerslsupplit:rs would be free to sell 
these products at prices to be determined 
by them depending .. ::-2n market forces .. 
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Pak Resolution on Babrl Masjld referred to MRTPC to restrain them from 

1470. SHRICHANDRAJEETYADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Pakistan NationalAssembly 
passed a resolution on Babri Masjid recently; 

(b) if so, the details thereof and the 
reaction of the Government thereto; and 

(c) the effect of such resolution on the 
process of bilateral talks between the two 
countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). Pakistan National 
Assemblypassed a resolution on August 27, 
1992 on the issue of Babri Masjid and called 
on Government of India to ensure full 
protection to the mosque. Government have 
conveyed to Govemment of Pakistan at 
diplomatic and political levels its strong 
objections and deepconcem over Pakistan's 
blatant and unacceptable interference in our 
internal affairs. 

(c) We have asked the Government of 
Pakistan to abandon its intrusive approach 
and join us in sincere efforts to have 
meaningful bilateral dialogue to establish 
good-neighbourly relat·ons. 

Price Rise Tyre Companies 

1471. SHRIINDRAJIT GUPTA: 
SHRI VIJOY KUMAR YADAV: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether majortyre producers have 
formed a cartel and are manipulating prices 
to their benefit; 

(b) if so, whether this case has been 

indulging in monopolistic trade practices and 
manipulating tyre prices; and 

(c) if not, the manner in which the 
Government propose to check this practice 
by the tyre producers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE .AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): (a) and (b). The Department 
of Company Affairs are filling an application 
under section 10 (a) (ii) of the MRTP Act 
relating to collusive price behaviour by some 
olthe tyre manufacturers. Furthera reference 
has been made to the MRTP Commission 
under section 31 of the MRTP Act against MI 
s Dunlop India Ltd for enquiry into 
monopolistic trade practices in the production 
and sale of aero tyres. 

The Director General of Investigation 
and Registration has informed that the 
Commission has issued a Notice of Enquiry 
to MIs. MRF Ltd regarding monopolistic 
trade practices allegedly carried on by the 
company. 

(c) Does not arise. The Department of 
Industrial Development have informed that 
there is no statutory control on prices of 
tyres. 

Office of State Trading Corporation In 
Ahemedabad 

1472. SHRI SHANKERSINH 
VAGHELA: 

SHRI HARISINH CHAVDA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are going. 
to shifVclose STC Office of Ahmadabad; 

(b) If so, the reasons therefor; 
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(c) whether the Government have 

received any memorandum from the 
Chamber of Commerce for continuance of 
the STC Office; and 

(d) if so, the reaction of the Government 
thereto? . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (d). The 
worked in STC's office at Ahmedabad has 
reduced substantially due to decanalisation 
of Newsprint and lesser import of edible oils 
and as such it is now functioning as a sub-
branch of STC's Branch Office at Kandla. 
There is no proposal to either shift or close 
the STC's sub-branch at Ahmedabad. 

Placement of Nuclear Installations 
Under International Safeguard 

1473. SHRI SANAT KUMAR 
MANDAL: 

SHRI GE0RGE FERNANDES: 
SHRI SRIKANT A JENA: 
SHRI HARI KISHORE SINGH: 
SHRI CHANDRAJEET YADAV: 
SHRI MANORANJAN 

BHAKTA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Governmentconsidering 
the question of placement of Indian's nuclear 
installations under inte~national safeguards; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
There is no such proposal. 

(b) Does not arise. 

[ Translation] 

Three Point Programme to Curb 
Corruption 

1474. SHRI RAM TAHAl 
CHOUDHARY: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have 
adopted a three point strategy to check 
corruption in Government officers; 

(b) if so, the details thereof; and 

(c) the results achieved so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS ( 
SHRIMATI MARGARET ALVA): (a) Yes, 
Sir. 

(b) and (c). In orderto check Corruption 
in Government offices, Government of India 
have adopted a three-pronged strategy 
prevention, surveillance, detection and 
deterrent punitive action. Pursuant to these 
policy guidelines, a detailed annual Action 
Plan on vlgilane and anti-corruption 
measures has been formulated this year 
also as in the past. Ministries/Departments 
are required to ensure the implementation of 
the action plan by all the administrative units, 
Public Sector Undertakings and otheroffices 
under their administrative control and 
periodically review the performance at the 
higher levels. 

[English] 

Indo-China Trade 

1475. SHRIANBARASU ERA: Will the 
PRIME MINISTER be pleased to state: 

(a) the volume of trade between India 
and China at present; 
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(b) the main ittnes which are being (d) if so, the details thereof? 

exportedlil\l)Orted by both the countries; 

(c) whetherthe Govemment propose to 
open more trade points on the border 
between the two countries; and 

Value .. Rs. Mn 

Year 

1989-90 

1990-91 

1991-92 

Aprll-
Aug: 92 

Export 
China 

391 

327 

1162 

472 

Import 
from 
China 

658 

556 

526 

249 

(b) The bilateral trade with China is 
confined to few commodities only. Iron Ore, 
other ores and processed minerals 
constitutes bulk minerals constitutes bulk of 
our imports from China. 

(c) and (d). The border trade between 
Indian and China is presently across the 
Lipulekh Pass with Indian trade mart at Gunji 
in Pithoragarn district, Uttar Pradesh. Both 
sides are keen to consider eXlensin of the 
border trade to some other areas which may 
be mutually agreed to. 

Modernisation of Fertilizer Units 

1476. 'SHRI SATYAGOPAL MISRA: 
Wi! the PRIME MINISTER be pleased to 
state: 

the steps taken or proposed taken to be 
modernise/rehabilitate the different units of 
Hindustan Fertilizer Corporation Ltd. during 
the Eighth Plan period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) The volume of 
trade between India and China during the 
last 3 years Is as follows: 

. \ Balance Total 
of trade trade 

(-) 267 1049 

(-) 229 883 

(+) 636 1688 

(+) 223 721 

(Source: OGCI &S) 

THE MINISTER OF STATE IN THE 
MINISTRY. OF CHEMICALS & 
FERTILIZERS (DR. CHINTA MOHAN): An 
outlay of Rs. 227 crores has been proposed 
for the Eighth Plan for various schemes of 
the Hindustan Fertilizer Corporation (HFC), 
including evamplng/rehabilitation of its 
operating units. However, the implementation 
of various revamping proposals would 
depend on their financial and technical 
Viability and availability of funds through 
budgetary sources. 

Inthe, meantime, the Board for Industrial 
and FinanCial Reconst ruction. have declared 
HFC as a sick company. 

Satlsh Chandra Committee 

14n. SHRI VUOY KUMAR YADAV: 
Will the PRIME MINJ5TER be pleased to 
state: 
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(a) whether the Satlsh Chandra (f) if so, the details thereof; and 

Committee has recommended deletion of 
all foreign language from the UPSC syllabus 
In the Civil Services examinations from 1 993 
onwardS; 

!bl It so. the Whether a section oj 
students has prctested against this 
recommendollon: Llna 

(clll so. the detoils thereol and reoctlor, 
01 the Government tnereto? 

THE MINISTER Of STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPE"lSIONS (SHRIMATI 
MARGARET AL VAr i<l) ana (b). Yes. Sir. 

(c) Considering the represen!<ltions 
~ecelved from V3fIOL.S ( U:lrters. UPSC h3ve 
oroposed to ret;)ln lOre gn languages In t'le 
syllabus !or CIVI; Services Examination 
Scheduied to be he,d In 1993 

[ Trans/atlon] 

Implementation of JRY 

1478. MAJ. GENL (RETD) BHUWAN 
CHANDRA KHANDUHI: Will the PRIME 
MINISTER be pleosed to state: 

(a) whettler tne Government have 
recelveo complaints regarding 
Imp:emGntatlon 01 JRY at village level: 

(9) the remedial measures takenl 
proposed to be taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): (a) and (b). Yes, Sir. Complaints 
are received occaSIOnally regarding 
mlsutillsallon of Jny funds at the village 
!evel. Generally, the fo!lowing type of 
complaints are received:-

(I) Tna! the Gram Prad~an/Sarpanch 
has not discussed tne plan for 
aevelopment of village in the 
meetings of the Village Panchayat 
and ho.S star1cd the worK w:!hout 
informing the Vt!:age Panchayat; 

(il) Th,lt a Gram Pmdhan has himself 
up the contract of tne works 
executed in the village; 

(III) That he has employed one of his 
relations as conractor to execute 
the work; 

(IV) Tho.t he has not paid the minimum 
wages to the worKers engaged 
underthe Yojana or wages are not 
paid for montns together; 

(v) That he has used JRY funds for his 
ib) if so. the detailS tilereof. personal benefits. 

(C) whether only a small portion of the 
TUnds earmarked fe' JRY is being utilised. 

~d) it so, the delJlls thereof and ttle 
impact thereof on r Jral society; 

(e) whettler any survey r:::s !Jeen 
conaucted by the GovE'rnme~t In thiS rego.:d: 

(vi) That he has spent less but 
ma!llpuia!ed the accounts to show 
more expendLre. 

(c) No, Sir. 

(d) The physical and financial progress 
made under the JRY since its inception upto 
Septe:nber, 1992 is as follows'-
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Year Funds 
provided 

Expenditure Targeted 
employment 

Employment 
generated 

(Rs. in crores) (In mil/ion mandays) 

1989-90 2694.30 2458.10 875.72 864.39 

1990-91 2539.30 2600.03 929.10 874.56 

1991-92 2358.75 2641.96 735.43 808.10 

1992-93 2556.22 931.72' 776.25 270.66' 

• Upto October. 1922- provisional) 

Besides this. the follOWing important assets have also been created under JRY during 
1989-92; 

(i) Trees Planted 

(II) Rural Roads 

• (iii) School Buildings 

(iv) Dnnking Water Wells!Ponds 

(v) Minor Irrigation Works 

(vi) Panchayat Garhs Mahila Mandals 

(vii) Houses constructed under lAY 

(viii) Wells constructed under MWS 

(e) to (g). Government of India have 
taken upthework oft.:oncurrentevaluation of 
JRY through independent institution! 
organisations to assess its impact in the rural 
areas in relation to the stated objectives of 
the programme. In the concurrent evaluation 
which has already been launched. the extent 
and nature of employm.~nt generated. wages 
paid to workers, the type of assets created 
under JRY, their useful'1ess to the society, In 

general. ~nd to the poorer sections of the 
comr.Jnify, in particular and the contribution 
of JRYto the welfare of the families below the 

18541.54 lakhs 

432971.40 Kms. 

107015 Nos. 

311282 Nos. 

148772.99 Hectares 

36703 Nos. 

681248 Nos. 

337581 Nos. 

poverty line are the main points of evaluation. 
The Government will undertake restructuring 
of the programme if the results of the 
concurrent evaluation warrant it. 

[English] 

Quality of Products by Multinational 
Companies 

1479. SHRI K. V. THANGKA BAW: Will 
the PRIME MINISTER be pleased to state.: 

(a) whether Government have the 
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requisite machinery to examine the quality of 
the products produced by Multinational 
companies; 

(b) if so, the details thereof and the 
number of cases identified where strict 
quality control is not a('hered to; and 

(c) the steps taken by the Government 
to prevent these companies from selling 
sub-standard goods in the third world 
countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) 
Government have the requisite machinery 10 
examine the quality of products requiring 
compulsory conformance to prescribed 
standards, whether produced by national or 
multinational companies. Products which 
affect the health or safety of consumers, 
certain items of mass consumption, and 
items qlfecting the environment are covered 
by these sta·ndards 

(O) Apart from the Bureau of Indian 
Standards (BIS), organisations mentioned 
;n the closed Statement are responsible for 
formulating standards and their enforcement 
through Clgencies Which are eitherunderthe 
CenlrClI Govt. or State G0vtS. Data on number 
of cases is not maintained centrally. 

(c) The Government have enacted 
variOllS laws in this regard (refer statement 
and penalties are 3nforced as prescribed 
Ulerein. 

STATEMENT 

Organisation Other than BIS Concerned 
with Formulating Standards at All India 

• Level. 

NATIONAL STAND~P.DS DJRECTORA TE 
OF MARKETING & IlNSPECTION 
(Agriculture Marketing Advisor to Govt. of 
India 

Ministry of Agriculture 

Field: Raw and Semi processed 
Agricultural Commodities, Meat and Meat 
Products 

Regulation: Agricunural Porduce (Grading 
and Marking) Act 1937 Meat Food 
Products Order 1973 

INDIAN ROADS CCONGRESS 

Ministry of Surface Transport 

Field: Roads and Bridges 

Disignation: IRC 

REGULATORY STANDARDS CENTRAL 
BOART OF IRRIGATION & POWER 

Ministry of Irrigation 

Field: Electrical Power Equipment 

CENTRAL BOILERS BOARD 

Department of Industrial Development 

Ministry of Industry 

Field: Boilers 

Regulation: Indian Boilers Act, 1923 

Indian Voilers Regulations 1949 

CENTRAL COMMITTEE FOR FOOD 
STAANDARDS CFFS 

Directorate General of Health Services 

Field: Food Products 

Regulation: Prevention of Fo Adulteration 
Act, 1954, and Rules 1955 (Amendments 
1986 a PFA (Second Amendment) Rules 
1987) 

CENTRAL ELECTRICITY AUTHORITY 

Department of Power 

Field: Electric Power Generatio/ 
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Regulation: Indian Mines Act & Rules TEXTTILE COMMISSIONER 
1952 

DIRECTORATE OF VANASPATI. 
VEGETABLE OIL AND FATS 

Department of Civil Su~plles 

Field: Vanasspati e, Vegetable Oils 

Regulation: Vegetable Products Control 
Order. 1947; Vegetable Oil Productls 
(Standards if Quality) Order. 1975 

DIRECTORATE OF WEIGHTS AND 
MEASURES 

Department of Civil Supplies 

Field: Weight and Measures use in 
Commercial Transactions 

RegulaliOn: Standards of Weight and 
Measures Act 1976 Standards of Weights 
ana Measures (Enforcement) Act. 1985: 
Standards of Weights and Measures 
(General) Rules 1987 

MINISTRY OF FOOD PROCESSING 
INDUSTRY 

Field FrUits and Vegetable Products, 
Synthetic Syrups and Aerated Waters 
Regulation: Fruits Product! Order 1955 

JUTE COMMISSIONER 

Field:Jute & Jute Products Regulationn: 
Essential Commodities Act 1955 Jute 
(LICenSing and Control) Order 1961 

TEXTILES COMMITTEE 

Ministry of T ext!les 

Fieeld: Fibre, Yarn Fabric and Textiles 
Machinery Regulation: Textilesl 
Comnm.!!!ee Act 196:i 

Field: Textiles Gibres. Yarn and Fabrics 
(Except Haandbook Fabrics) and Textile 
Machinery. Excluding Jute and Silk 
Regulation. Essential Commodities/Sugar 
(Pac'<.ing and Marking) Order 1970; Cotton 
Control Order 1986. TIextile Control 
Order 1986 

DEPARTTMENT STANDARDS CENTRAL 
PUBLIC WORKS DEPARTMENT 

Field: Civil and Electrical Works 
Designation CPWD Specificaation 

EXPORT INSPECTION COUNCIL OF 
INDIA 

Ministry of Commerce 

Field: Over 800 Notified Commodities 
meant for Export 

Regulation: Export )Ouality Comrol and 
Inspection) Act 1963 and Rules 1964 

DEPARTMENT OF 
TELECOMMUNICATIONS 

Ministry of Communications 

Field: Telecommunication Eqipmnet 

Designation: ITO 

D/RECTORA TE OF STANDARDISA nON 

Ministry of Defence 

Field: Articles for Defence use 
Designation: JSS. JSG. JSRL. JSPR. 

ELECTRONIC C MPONENT 
STANDARD/SA T/ON ORGANISATION 
LCSO 

Ministry of Defence 

Field : Electronic Components 
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RESEARCH DESIGN AND STANDARDS MINISTRY OF CIVIL SUPPLIES, 
ORGANISATION (RDSO) CONSUMER AFFAIRS AND PUBLIC 

Ministry of Railways 

leld'.: items used In Railways Designation: 
IRS Specifications 

CON TROLL ERA TE OF INSPECTION 

Ministry of Defence (DGI), 

Field: Exploslves/Amm:.mition 

DEPARTMENT OF ELECTRONICS 

Ministry of Electronics 

field: STOC Ssene., Consumer 
E :ectronlcs/lnlOrmatiOn Technology 

FPS in States 

1480. SHRI GOBHAJI MANGAJI 
THAKORE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
approved the opening of fair price shops In 
many States; 

(b) If so, the nunlberol such ShOps being 
opened'have been opened in Gujarat State: 

(c) whether the ['umber of fair price 
Shops is not in accordance with the proportion 
of the population: and 

(d) the rules and criteria for opening of 
fair price shops? 

DISTRIBUTION (SHRI KAMMALUDDIN 
AHMED): (a) to (d). Decisions to open Fair 
Pnce Shops (FPS) etc. are taken by the 
State Governinent since they have the 
operational responsibility for implementing 
the Public Distribution System. The Central 
Government advised Stale Governmentsl 
UT Administrations to open additional FPSs 
as necessary In their assessment in unserved 
and undeserved areas, especially in the 
areas identified for the Revamped Public 
Distribution System (RPDS). Government of 
Gujarat has reported that 274 new FPSs 
have been opened In lhe State since 1 sl 
September, 1991 till 31 st OctOber, 1992. As 
on 31 st March, 1992, it was reported that 
there were 9693 FPSs in the rural areas and 
318 i FPSs in the urban areas of Gujarat. 
The average rural areas and 3181 FPSs in 
the urban areas of Gujarat. The average 
urban population served is about 3330 peer 
FPS. Central Government has advised an 
average norm of 2000 persons to be served 
by an FPS, subject to the need and viability 
of FPSs as determined by the State 
Govern'llents/UT Administrations. 

Strength of lAS Officers 

1481. SHRI HANNAN MOLLAH: Will 
the PRIME MINISTER be pleased to state 
the total number of lAS officers in the country 
as on date together with the State-wise 
break up of their cadre? 

THE MINISTEH OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): The total number of 
lAS officers state-wise as on 1.1.1992. may 

THE MINISTER OF STATE IN THE be seen in the attached statement. 

STATEMENT 

The Statement showing Statewise No. of lAS Officers in Position 

SI. No. State Actual Strength 

2 3 

1. Assam-Meghalaya 205 
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SI. No. State Actual Strength 

2 3 

2. Andhra Pradesh 322 

3. Bihar 379 

4. Gujarat 251 

5. Himachal Pradesh 131 

6. Haryana 215 

7 Jammu and Kashmir 111 

8. Kerala 172 

9. Kamataka 261 

10. Maharashtra 351 

11. Madhya Pradesh 387 

12. Manipur-Tripura 137 

13. Nagaland 51 

14. Onssa 205 

15. Punjab 198 

16. Rajasthan 249 

17. Sikkim 43 

18. Tamil Nadu 316 

19. Uttar Pradesh 545 

20. Union Telrlrory 212 

21. West tiengal 294 

·Total 5035 
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Import of Medicines THE DEPUTY MINISTER IN THE 

1482. SHRI DEVENDRA PRASAD 
YADAV: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Indian Drugs and 
Pharmaceuticals Limited is impor:ing some 
Chinese manufactured medicine ' 
Tetracycline ' from the German firms at 
higher rates than its availability in Chinese 
firms; 

(b) if so, the reasons thereof; and 

(c) the total annual foreign exchange 
involved in this import? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
to (c). Indian Drugs and Pharmaceuticals 
Limited had, in AU~lust, 1989, Imported 20 
tonner. of Tetracycline through a German 
firm to meet ihe short ·term peak demand 
and pressure from the Industry. The import 
was made a1ter \ollowing the purchase 
procedure prevalent In the Company and at 
a competitive rate. The company is at present, 
neither importing nor it has any immediate 
plan to Import Tetracycline. 

Export of Horse-Shoe Crab 

1484. SHRI SIVAJI PATNAIK: 
SHRI SUDHIR GIRl: 

Will the PRIME MINISTER be pleased 
to state: 

(a) wnetherthe Government have since 
decided for exporting tne horse-shOe crab. 
manne creature anundantly available on 
Orissa Coast. to earn foreign exchange; and 

(b) if so, the details thereof? 

MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). There 
is no ban on export of horse shoe crab. 

BIS Co-operation with British SIQA 

1485. SHRI SRIBALLAV PANIGRAHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Bureau of Indian 
Standards has signed a memorandum of 
understanding with the British Standards 
Institution for quality assurance; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) Yes, Sir. 

(b) A memorandum of understanding 
(' iOU) was signed on 2nd Oct., 1992 between 
the British Standards Institution tor quality 
Assurance (BSIQA) and Bureau of Indian 
Standards (8IS) to: 

i) Provide IOf mutal assurance 01 their 
Quality Assurance Registration Systems 
based upon the ISO 9000 Standards and 
comparable national standards; 

ii) Establish an implementation 
programme to ensure integration and 
equivCllence of systems and procedures; 

iii) Provide for mutual recognition of 
assessments and thereby to provide a basis 
for the issue of reciprocal and lor jomt 
certification. 

IV) Provide assistance within the 
implementatIOn prografTlme in staff training 
3.1 an ag reed cost. 
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Assistance under Hill Area 
Development Programme 

1486.SHRIMATISUMITRAMAHAJAN: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleaseo to state: 

(a) whether spec I .... I Central assistance 
IS given to some hilly regions of the country 
under Hill Area Development Programme; 

Ib) whether Planning CommissIOn 
constituteo an expert group for prepartng a 
Itst of new hilly region of the country; 

(c) if so, whether thiS group has 
submitted ItS report. and 

(::I) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVE:NTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. 

(b) to (d). Planning Commission has set 
up an Expert Group in 1986 to evolve 
approprtate criteria for delineation of hill 
areas and prepare a Itst of new hili areas of 
the country. which submitted its Report in 
February, 1987. The Planning Commission 
has considered the recommendations of thiS 
Group and deCided trat on account of the 
prevailing resource constraints, HIli Area 
development Programme may not be 
extended to any new hili area. 

[English] 

Gas based Fertiliser Plants 

1487. SHRI RAJVEER SINGH: Will the 
PRIME MINISTER be pleased to state: 

the timeby which the gas based fertiliser 
plants at Jagdishpur and Aonla in U.P. are 
likely to be allocated additional gas so as to 
enable them to double their capacities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
The proposed project for doubling the 
capacity of the gas-based fertiliser plant of 
IFFCO has been allocated gas in principle. 
No such allocation has, however, been made 
for doubling the capacity of the Jagdishpur 
fertiliser plant. 

Handling Over Units of Coffee Board to 
Private Parties 

1488. SHRIMATI CHANDRA PRABHA 
URS: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Coffee Board has taken 
a decision to hand over its units to the private 
parties; 

(b) if so, the number of units proposed 
to be handed over to the private parties; 

(c) the places where tnese units are 
located; 

(d) the reasons for handing over these 
units to the private parties; 

(e) whether a few vested interests 
wanted to grab these units under benami 
names; and 

(f) whether the employees working in 
these units have opposed to privatisation. 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No, Sir. 

(b) to (f). Does not arise. 
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Uranium for Tarapur Nuclear Power 
Project 

1489.SHRIYASWANTRAOPATIL: Will 
Itle PRIME MINISTER be pleased to state: 

(a) whether Uranium IS imported lor 
Tarapur Nuclear Power Plant; 

(b) whether Bhabha Atomic Research 
Centre has proCluced such a fuel which can 
meet the requirement of Tarapur Plant; and 

(c) If so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes. Sir. 

(b) and (c). Yes, Mixed Oxide Fuel 
{MOX) has been produced by Bhabha Atomic 
Research Centre (BARC) on experimental 
baSIS which can be used in Tarapur Atomic 
Power Station (TAPS) In the absence 01 
enncl1eCl uranium II IS also possible to 
produce enriched urar.ium for TAPS bJsed 
on Indigenous technology developed in 
BARC. 

[English) 

Trade with Europea!'l Monetary Union 
Countries 

1490. SHRI B.L. SHARMA PREM: Will 
the PRIME MINISTER be pleased to state:· 

(a) whether the Indian goods are likely 
to face higher tariff Viall from January 1, 1993 
tor entry Into countries constituting Europe 

Monetary Union as compared to the tariff in 
force as on today; 

(b) if so, the details thereof and the 
remedial steps taken thereon; 

(c) whether India also propose to set up 
a body like European Monetary Union; and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Proposals received by Capart from 
Kerala 

1491. SHRI RAMESH CHENNITHALA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any proposals received by 
CAP ART from the Government of Kerala; 
and 

(b) if so, the action taken thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) The Council extends financial 
assistance 'for implementation of rural 
development programmes to non-
gove'rnmanlal organisalions. No proposals 
have been received by CAPART from the 
Government of Kerala. 

(b) Does not arise. 
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Family Pension Rules Joint Ventures by British Industrialists 

1492. SHRI A. DHANUSKODI 
ATHITHAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is a lukewarm 
response from the British industrialists for 
investments in joint ventures according to 
the Confederations of Indian Industries team; 

(b) whether the Govemment have taken 
any inltiativeto attract the British industrialists 
to Invest in various projects in India; and 

(c) if so, their response thereto? 

THE MINISTER OP STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) The 
Confederation 01 Indian Industry team 
comprising some Chief Executives of 
Industnes had gone on a mission to UK from 
6-9 July, 1992. CII had reported that their 
mission attracted positive response from 
Bntlsh Industry with regard to investments in 
India and also in terms of their interest in the 
economic reforms in Irdia. 

Ib) and (c). Various policy initiatives 
detailed in the Statement on Industrial Policy 
tabled on 24th July. 1991 are aimed inter 
alia. at generally attracting foreign investment. 
Companies from vanouscountnes, including 
UK, have shown their interest in investing in 
India. The tolal direcl foreign investment in 
India proposed by UK companies in the 
foreign collaboration approvals issued by 
the Government during the period 1990 to 
1992 has been as under:-

Year 

1990 

1991 

1992 
(upto OcfOber) 

Total foreign 
Investment, 
(Rs. in crores) 

9.06 

32.10 

109.42 

1493. SHRI HARIN PAntAK: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment propose to 
modify the family pension rules in the event 
of pensioners' death; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

(b) Dues not arise. 

Machinery under Consumer 
Protection 

1494. SHRI MANJAY LAL: Will the 
PRIME MINISTER be pleased to state: 

(a) the steps taken to strengthen the 
Machinery under Consumer Protection Act; 

(b) whether the samples of food items 
are taken form various localities to create. 
awareness among the consumers; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBU~ION (SHRI KAMALUDDIN 
AHMED): (a) Underthe Consumer Protection 
Act, 1986 Central Government is responsible 
for setting up of National Consumer Disputes 
Redressal Commission (National 
CommiSSion) and the Central Consumer 
Protection Council and they have been set. 
up and are functioning. State Governments 
are responsible for setting up of Consumer 
Disputes Redressal commission (State 
Commission) and Consumer Disputes 
Redressal Forums (District Forums) and 
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allopathic, Ayurvedic and homeopathy 
system of medicines during the last three 
years, year-wise? 

State level Consumer Protection Councils. 
As per information available, 30 State 
Commissions and 433 District Forums are 
functioning in the c~untry. State level 
Consumer Protection Councils have been 
set up in all the State!:/UTs except Kerala. 
The remaining State Commission and District 
Forums have been notified. The 
implementation of the Consumer Protection 
Act is pursued with the State Governments 
though number of letters, telegrams etc. 
The officers while on tour also take up matters 
with them. This matter is also reviewed in 
various meetings of the central Council. 

(b) and (c). Consumer Protection Act 
does not provide for picking up of samples 
from various localities etc., and this is the 
responsibility of the Food Inspectors under 
the Prel{ention of Fooc Adulteration Act. 

Manufacture of Drugs 

1495. PROF. RASA SINGH RAWAT: 
win the PRIME MINISTER be pleased to 
state. 

(a) the stepstaken/;)roposedto betaken 
by the Union Government to become self 
sufficient in the manufacture and research of 
arugs. 

tb) the steps taken to make available 
standard medicines at cheaper rates and to 
check the increases in the prices; 

(C) the steps taken for meeting our 
reqUIrements after Imposition of patent laws; 
and 

(d) the amount earmarked by the 
Government for the research work in 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (c). A numberof measures have already 
been introduced through the Drug Policy 
1986 as well as the New Industrial Policy with 
a view to increase production of drugs in the 
country as well as to promote indigenous 
research. In order to encourage further 
production of drugs and promote research, 
Govt. have reviewed the Drug Policy to bring 
it in consonance with the Iiberalised spirit of 
the New Indu .. trial Policy. A background note 
on the review of the Drug Policy has been 
placed in both the Houses of Parliament on 
12th August, 1992 for consideration of the 
Hon'ble Members. 

(b) Price revisions of price controlled 
formulations are approved as per the 
provisions of DPCO, 1987. Inn the case of 
formulations outside price control, as and 
when any unreasonable price increase is 
noticed, Govt. intervenes and prevails upon 
the concerned company to bring it down to a 
reasonable level. 

(d) As per information received from the 
Ministry of Health, the research in allopathic, 
ayurvedic and homoeopathic systems of 
medicines is mainly conducted by Indian 
Council for Medical Research, Central 
Council for Research in Ayurveda or Siddha, 
and Central Council for Research in 
Homoeopathy. The funds earmarked for 
each of these organisations under Plan and 
Non-Plan during the last three years is as 
under:-

A. Indian Council for Medical Research, New Delhi 

Year 

1989-90 

1990-91 

1991-92 

Non-Plan 

1575.00 

1647.00 

1828.03 

Plan 

3000.00 

3029.00 

2875.00 

(Rs. in Lakhs) 
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B. Central Council for Research in Ayurveda & Siddha: 

(Rs In laJchs) 

Yeilr Non-Plan Plan 

1989-90 -t9~ .00 121.57 

, 990-91 587.00 216.60 

1991-92 524.00 150.00 

C. Central for Research In Homeopatny, New Delhi. 

Year Non-Plan 

'989-90 89.50 

1990-91 87.00 

1991-92 ,00.50 

[ Trans/eltlon] 

Infrastructural Facilities for Industrial 
Development of Gujarat 

1496 SHRICHHITUBHAIGAMIT: Will 
the PRIME MINISTER be pleased to state: 

(a) wnether the Government are 
according priority to Increase the 
,nlrastructura! lacl!lti€S lor thE:! Industna! 
development 01 val OUS States; 

(b) II so, tn£l sleps taken by the 
Government In thl; regard, particularly in 
GUlara!: 

!c) the details olll1e allocallon made to 
GUJarat for each growth centre; and 

(d) the allocatIOn j.Jfoposed to be made 
dunng the year 1992-93? 

THE MINISTER OF STATE IN THE 

(Rs in Lakhs) 

Plan 

75.00 

130.00 

100.00 

MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVElOPMENT) (SMT. 
KRISHNA SAHI): (a) The Government are 
pursumg a • Growth Centre· Scheme for 
promoting mdustnalisatlon through creation 
olln!rastructuralfacl~tles. Under this Scheme, 
It IS proposed to set up 70 growth centres 
throughout the country. 

(b) GUJarat has Deen allotted 3 growth 
centres. 

(c) and (d). In a project cost of Rs. 30 
crores per growth centre. the central 
Government's share is Rs. 10 crores. The 
amount is released in instalments only alter 
the det.lllad project reports 'or the growth. 
centres are appraised and approved. Project 
repe rts in respect 01 the three growth centres 
ha:e Deen appraised and approved and art 
amount of Rs. 1.50 crOTes as Central 
Assistance has been released. 
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Claims of Engineering Projects (India) 
Ltd. against Iraq 

1497. SHRI ANANTRAO DESHMUKH: 
Will the PRIME MiNISTER be pleased to 
state: 

(a) whether there are any claims of the 
Engineering Projects (India) Limited pending 
with their Iraqi clients; 

(b) If so, the detail., thereof; and 

(c) the steps taKen by the Government 
for recovery of these claims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) Yes, Sir. 

(b) The amount 01 Iraqi Dinars 11.97 
lakhs (equivalent to Rs. 9.93 crores) and 
Iraqi Dinars 135.51 lakhs (equivalent to Rs. 
'12.4 7 crores) IS pending from Water 
Research Centre and Grain Silos Project, 
Iraq, respectively. 

(c) Matter has been taken up through 
Indian Embassy in Iraq. 

Procurement and Supply of EC 

1498. SHRI K.'>. SINGH DEO: Will the 
PRIME MINISTER be pleased to state. 

(a) whetnerthe steps are being taken by 
the Government fc~ the procurement and 
supply of levy sugar and imported edible oils; 

(b) if so, the procurement made during 
the current year so lar: and 

Ic) the allotment of levy sugar and 
Imported edible Oils made to different States 

during the current year, so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMAL UDDIN 
AHMED): (a)to (c). There is no procurement 
of sugar at present. Under the present policy 
of partial control, certain percentage of sugar 
produced by various manufacturers is being 
released as levy sugar for Public Distribution 
System (PDS) and certain percentage is 
being released as free sale sugar for sale in 
the open market, by regulating monthly 
releases. Arrangements are made to import 
edible oils for distribution through Public 
Distribution System depending on a number 
of factors such asdomestic and international 
prices of edible oils, seasonal increase in 
demand and availability of foreign exchange 
for imports. 

The monthly allocations of levy sugarfor 
the country as a whole is 3.33 lakh tonnes. 
The Government also allocates a total 
quantity of 1 lakh tonnes per annum as 
festival quota to the various States. The 
share of each StatelUT is proportion to its 
monthly levy sugar. The Government has 
also allowed 5% ad-hoc increase in the 
monthly levy sugar allocation from August, 
1991 to March, 1993. 

During the Oil Year November, 1991 to 
October, 1992, a total quantity of 1.68 lakh 
MTs of edible oil was imported for distribution 
through the PDS. This includes 54767 MTs 
of edible 0115 imported directly by certain 
State Governments tor the PDS under a 
speCial dispensation. During the Oil Year 
November, 1992 to October, 1993, till 30th 
November, 1992 about 11882 MTs of edible 
oil have been imported for the PDS. 

A statement showing the allocation of 
levy sugar and Imported edible oils made to 
different Slate slUTs in 1992 is the attached 
statement. 



295 Written Answers DECEMBER 2. 1992 Written AnSwelS 296 

::::: 
0 

~ i 1:) 
UJ 

~ 
.... C') ..... II) ~ N ~ 0 "It Q) l:: ... ,...: c:i c:i 'oi ,...: N 

0 lD - {! N cD .,; 'oi 
oS l 0 

~ ~ i ~ 
0 - ~ S . .Ii: 

~ 

S ~ ~ 
~ l 
~ 
0 

..S! 

~ ~ ... 
1:) 111 LLI 
~ ~ N ": :I .... II) Q) ~ q ~ N N Q) 

I!! ! U) (II) cO 'oi 'oi ..- cO <Xi ~ lD ..... en ~ N 
~ N N ~ 0 N C') 

~ N 

i! 
C') N C') III 

en 1:) -' 
~ 
..: 

t 
~ 
CD 
-' 
'Ci 
c: 
~ 
t! 
~ 
lIS 
'Ci .s:: .s:: ~ CI) 

~ .s:: 
~ 

CI) .s:: 
~ 

f/) 

~ .s:: CI) 

S CD 

~ ~ 25 ~ -g 0- 0- £ ~ ~ ~ iii iii 00 CU .s:: cu 1 s I! fd E 1! c: i ~ 
as 

~ .s:: CIIJ .... ~ ~ .s:: 
~ 

c: CIIJ lIS lIS E 2 ~ 
"C 

~ 0 3' lIS ~ &'II 
~ 

C'CJ c( c( 0 0 ::z: lIS 
~ :::E ..., 

~ - ...; N ii5 C") .. .,; ,,; .,...: ci 0 c:i ...; N 



297 Written Answers AGRAHAYANA 11.1914 (SAKA) Written Answers 298 

8 
:'I:i lU C! -: l .... 0 

! 
~ w ~ ~ ~ ~ C! ~ ~ N N ci ci ~ M ci 0 

la g» N 0 ~ ~ ~ en ~ "! en ~ co 0 N co 
til u) oi cxi C') II'i ai N co N c:i N N ~ C') ~ Co') 

~ 0 en co ~ co N N W M M 
QI .... 

... 
III 
.D 
.B 

~ .r: 
iii Z 

til oil € i e! ~ 

~ g' E III c: i c: III ('\j 

~ E "0 III .! ~ en ... c: .r: Z e Q.. "0 I! ::::) I! ~ III .D 'Iii E S .Q. .!!t E ~ ... 'Iii III c: III .&: 0 I III :¥ .@- III -g I'll CI) .r: c: co .t:I 5f c: '(i' ~ 

~ 5 ~ .r: III I'll CD ~ iii < 0 ~ ~ ~ ~ z 0 Q.. a: I-

~ - ~ II'i u) ,...: cxi oi c:i N C') .. II'i cO ,...: (ij M N N N N N N N N 



299 Wntten Answers DECEMBER 2, 1992 Written Answers 300 

(5 
"ti 
L.U N .., C') C! 
~ "t c::i c::i ari c::i 
0 

~ 

... 
ttl g> l"- I() N Ol 
'" CO) c::i c::i N c::i ari 
~ :s. 
Q) 
-J 

::t 
~ iii :::J Q. Ol 

~ ." is Sl ~ 
C\j Z GIS ~ iD 

~ GIS c: -g .r:: 
Jl! ~ ~ .r:: .~ 
(I) :c <I) "0 "0 

~ 
~ c: ." ." ." 0 a a ....J a.. 

~ ... 
cO m c::i CiS M N N N C') C') 



301 Written Answers AGRAHAYANA 11, 1914 (SAKA) Written Answers 302 
Growth in Manufacturing Sector (a)thenumberofdrinkingwaterproblem 

1499. SHRI C. SREENIVAASAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the growth in the 
manufacturing sector has been affected as 
a result of tight credit policy, high interest 
rates and import compression due to severe 
shortage of foreign exchange and the burden 
of external debt; and 

(b) If so, the sleps taken/proposed to be 
taken by the Government to revitalise the 
growth of manufactUring sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHrJA SAHI): (a) Growth in 
the manufactUring sector was affected inter 
alia by the increase in cost of credit,limitations 
on credit availability as well as Import 
compression measures," 1991 -92. 

tb) Polley Inltlo.tlves announced in the 
Statement of Industrial PoliCY In July, 1991, 
Trade PoliCY in August, 1991, and consequent 
changes Introducec in the E.xport and Import 
Policy, 1992 -97, removal of curbs on imports 
and initiatives taken ir the Union Budget, 
1992-93. such as raliOn;)lisalion and lowenng 
01 custom duties, the reform of direct taxes 
including. in particular. reduction of tax on 
productive assets. me.)sures for reiOrm in 
the capital markets. lowering of Interest rates 
on commercIJI creait, reduction In statutury 
liqUidity r<.ltlOn as w·?11 as post-Budget 
reduction in interest rates and reviSion in the 
credit policy, are some of the steps Ii:lken by 
the Government to reVitalise the growth 
manufactUring sector. 

Drinking Water Problem Villages In 
Orissa 

'500. SHRI LOKANATH CHOUDHURY: 
Will the PRIME M;NISTER be pleased to 
state: 

villages in Orissa at present; 

(b) Whether the Government of Orissa 
has sUbmItted some schemes to the Union 
Government in this regard; and 

(c) if so, the steps taken by the Union 
Government thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) As on 1.10.92, there were 489 
, No Source' problem villages in Orissa. 

(b) No Sir. 

(c) Does not arise. However, the Central 
Government has given special Central 
assistance of Rs. 12.81 crores for coverage 
of ' No Source' problem villages with safe 
drinking water faciltles. 

Quantity of Coffee and Its Markets 

1501. SHRIV. DHANANJAYAKUMAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total quantity of coffee of different 
grades pooled with the Collee Board during 
1991-92; 

(b) the quantity sold in the market and 
the International markets dUring this period: 

(c) the average price secured in these 
markets: and 

(d) the rate 01 payment made to the 
growers per kilogram of different kinds of 
coffee during this period? 

THE MINtSTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
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OF SMALL SCALE INDUSTRIES AND yet been completelycured,and as a quantity 
AGRO AND RURAL INDUSTRIES) AND of 36.908tonnes (ason31.1 0.1992) is stili to 
MINISTER OF STATE IN THE MINISTRY be cured. Gradewise receipt Into the pool is 
OF COMMERCE (PROF. P.J. KURIEN): (a) not available. However, Typewise total 
Since the entire quantl:y of coffee received quantity f receipts into the pool pertaining to 
into the pooldunng 1991·92 season has not 1991-92 season Is as follows:-

5/. No. Type of Coffee Total 
(in Tonnes) 

, . Plantation 65,824 

2. Arabica Cherry 19.724 

3. Robusta Cherry 74,121 

4. Robusta Parchment 15.742 

" Total 1,75,411 

(b) The following quantity was sold in Domestic and Export Markets from 1 st January to 
31st October, 199~: 

1991·92 crop 

I) DomestiC Sales 30,656 

u) Export Sales 80,467 

F-revious crop 
(in Tonnes) 

12.190 

13,924 

Total 

42,846 

94.391 

(c) Average pnce secured in DomestIC and Export Auctions for important Grades in 
il.ucllons since January 1992 upto October 1992 are as tallows: 

Important Grade 

Plantation PB 

Plantation A 

Plantation B 

Plantation C 

Arabica Cherry P'3 

Average Price secured tor 
SO kg. in (in Rupees) 

Domestic Export 
Auctions Auctions 

1939.00 1624.00 

1665.25 1592.50 

1564.00 1603.25 

1502.50 1471.00 

1614.75 1182.50 
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Important Grade Average Price secured for 
50 kg. In (in Rupees) 

Domestic Export 
Auctions Auctions 

Arabica Cherry AB 1511.75 1255.50 

Arabica Cherry C 1286.75 1103.50 

Robusta Parchment PS 1455.25 1242.50 

Robusta Parchment AS 1346.50 1417.75 

Robusta Parchme"t C 1262.00 1100.75 

Robusta Cherry PB 1367.50 1174.00 

Robusta Cherry AB 1288.00 1234.75 

Robusta Cherry C 1211.50 1126.00 

(d) The Coffee Boa'd has declared initial 
payment of Rs. 11.00 per point for 1991-92 
season. Subsequently, supplementary 
payment of Re. 1.00perpointfortheseason 

1991-92 has been declared. Taking into 
account the payment of Rs. 12.00 pr pOint 
declared for 1991-92 season, the payment 
will amount to: 

Important Grade Rupees per kg. 

Plantation PB 24.72 

Plantation A 24.00 

Plantation 8 21.60 

Plantation C 19.94 

Arablca Cherry PB 18.96 

Arablca Cherry A8 19.20 

Arabica Cherry C 13.92 

Robusta Parchment PB 17.04 

Robusta Parchment AS 17.52 
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Important Grade Rupees per kg. 

Robusta Parchment C 

Robusta Cherry PB 

Robusta Cherry AB 

Robusta Cherry C 

[ Translation) 

Proposals from U.P. for Inclusion in 
Eighth Plan 

1502 SHRI HAR! KEWAL PRASAD: 
Will tne Minister oi PLANNING AND 
PROGRAMME It,APLEMENTATION be 
pleased 10 stale' 

(a) whether the Government of Uttar 
Pradesh has sent ;:lnY project schemes to 
Include these In the Eighth Five Year Plan; 

(b) If SO, the delails thereof; and 

(C) the names of the proJects/schemes 
Itkely to be implemenled with the assistance 

15.12 

15.36 

15.84 

13.44 

of the world Bank? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCE (SHRI SUKH RAM): (a) and (b). 
Yes, Sir, the Government of Uttar Pradesh 
have submitted plan documents for the Eighth 
Five Year Plan 1992-97 and Annual Plan 
1992-93, containing proposals for all the 
sectors of development. 

(c) The projects presently under 
consideration of the world Bank for 
implementation in Uttar Pradesh are as gIVen 
below: 

Name of the Prowcf Amount 
$ million 

" UP Sod.c Pr')Je:~ 

2. First Primary Education 
PrOject 

Central sector projects which are also 
likely to be Implem(:ntatlon the States 
ncluding Uttar Praciesn and projects whICh 
have been posed for a:';slstance but are not 
yel ready lor Imp!S!fl1'3nlaIIOn have been 
excluded 

{EngliSh] 

Industrial Growth Rate of Gujarat 

, 503, SHRI CHAf'JDRESH PATEL: WIll 
ttlC !.1101ster 01 PLANNING AND 

o,)GRAMME IMPI.EMENTATION be 

100 

150 

pleased to state: 

(a) the Industrial growth rate of Gujarat 
as compared to the growth rate of other 
States during 1991-92; and 

(b) the target for industrial growth rate 
fixed for 1992-93 State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
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OF NON-CONVENTIONAL ENERGY manufacturing Sector. The latest date are 
SOURCES) (SHRI SUKH RAM): (a) The availability onlyf0r1990-91 and are detailed 
industrial grow rates are not compiled State- in the enclosed Statement. 
wise. However, some Idea of the industrial 
growth rates may be had from the growth 
rates 01 Nei State Domestic Product from 

(b) The targets for industrial growth 
rates are not fixed State-wise. 
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1504. DR. KARTIKESWAR PA TRA: Will 
the PRIME MINISTER be pleased to stale: 

(a) whether any allegation has been 
received from the Members of Parliament for 
mlsutihsatlon 01 tunds under J.R.Y. In some 
Stales; 

(b) if so, the reaction of the Government 
thereto: and 

(c) the remedial steps taKen in this 
regard? 

THE MINISTER DF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVeLOPMENT) (SHRI G. VENKAT 
SWAMY): (a) and (b). Jawahar Rozgar 
Yojana (JRY) is being implemented by Distrd 
Rural Development Agencies (DRDAs)lZilla 
Parishads (lPsj at the Qistrict level and by 
Village panchayats at village level few 
complaints have been received by the 
Government of Incia regarding misuse of 
JRY funds. Whenever such complaints are 
received, they are referred to the concerned 
State Government 'or appropriate remedial 
action. 

(c) The system of checks and balances 
is buill inlo the Jawahar Rozgar Yojana 
(JRY) programme so thai misutilisation 01 
funds does nol lake place. The resources 
underJRY alloc3ted to the vmagepanchayalS 
are kept in a bank account or a post office 
account in the 10lnt names of the Sarpanch 
ana another member nominated by the 
Panctlayat. Every drawa from the bank is 
reqUl;~ to be authorised in the meehOg of 
the Village Panchayat. Since JRY is 
Implemented by about 2.20 lakhs village 
pancnayats all over the country. the State 
Governments have drawn up a programme 

from the StatelDislrictlBlock level who are 
required 10 inspect the works in the villages! 
dislrict al a frequency decided by the State 
leVel Coordination Committee. Monthly and 
quarterly reports are prescribed for a regular 
flow of information from the districts to the 
Stale & Central levels so that both the Slate 
and Central Governments can monitor the 
performance of the programme periodically. 

[T tans/ation) 

Computer Centres In Maharashtra 

1505. SHRI VILASRAONAGNA THRAO 
GUN DEW AA: Will the Ministerpl PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether there is any proposal to set 
up more computer centres in Maharashtra; 

(h) if so, the details thereof and the 
names 01 the places, where these centres 
are proposed to be set up; 

(c) the amount likely 10 be spent on 
these projects; and 

(d) the details 01 the computer centres 
working in Maharashlra? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No. Sir. 

(b) and (c). Do not arise. 

(d) The details of computer Centres 
already working in Maharashtra are given 
betow: 
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Meeting of Chief Jus!lces of High 
Courts 

1506.SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to stare: 

(a) whether the Government are aware 
of the meeting of Chi~f Justices of 18 High 
Courts in this country held from September 
18, 1992 to discuss vital issues affecting 
certain powers of the Central Government; 

(b) if so, whether tre Government have 
been informed of the decisions taken during 
the meeting and its recommendations; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) to (c). The Chief Justices 
. Conference. held on 18th and 19th 
September. 1992 discussed the various 
issues and passed the resolutions relating to 
expenditure on administration of Justice under 
plan. delegation of more financial powers to 
Chief Justices of High Courts, instal!atlon of 
computers and FAX In the High Courts, 
improvement 10 Court Management, setting 
up of National Academy of Judicial 
administration. procedu re reg ard, ng 
appointment of Judges of High Courts haVing 
jurisdictIon over more than one State, code 
of conduct for JUdges of the High Cou1s, 
improvement in condition of services of the 
Chief Justices and Judges 01 the High Courts, 
maintenance of Annual Con!:dential Reports 
of Judicial Officers, selectIOn and 
appointment to Subordinate Jud:':'3ry ty 
High Courts and pUOlicatlon of monttily a~d 
yearly digests of the cases decided by the 
various High Courts. The recommendations 
do not affect the po',vers of the Central 
Government. 

Prlvatisatlon of Industries 

1507. SHRI UTTAMRAO DEORAO 
PATIL:WillthePRIMEMINISTERbepleased 
to state: 

(a) whetherthe Government propose to 
privatise some industries; 

(b) if so, the details thereof; 

(c) whether the Government have also 
taken any decision regarding privatisation of 
cooperative industries, especially the sick 
cooperative industries; 

(d) if so, the details thereof; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) and (c). No, Sir. what 
has been done is disinvestment 01 shares 
held by the Government in some public 
sector enterprises. 

• 
(d), (b) and (e). Do not arise. 

Free Movement of Molasses 

1508. KUMAR I FRIDA TOPNO: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the proposal for the free 
movement of molasses from one State to 
another is under the consideration of the 
Government; 

(b) if so, the steps taken; and 

(c) the date from which the restriction of 
movement is expected to be removed? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF CHEMICALS AND OevelopmentProgrammesofUttarPradesh 
FERTILIZERS (DR. CHINTA MOHAN): (a) for 1992-93 could not be acceded to. 
Yes. Sir. 

(b) and (c). A final decision is yet to be 
taken. 

( Translation) 

Development of Uttranchal 

1509. SHRI R.AJVEER SINGH: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Central Government 
have received any proposals from the State 
Government for increasing the amount of 
Uttranchal Development sub-plan for 1992-
93; and 

(b) if so, the decIsion taken by the 
Government so lar and the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. 

(b) Keeping in view the quantum of the 
overall resources at the disposal oftoo Central 
Government, the request of the State 
Government for increasing the amount of 
Special Central Asslst;lnce for the Hill Area 

IRDP 
(No. of families a!.sisted) 

[English) 

Benaficlarles Under Rural Development 
Programma 

151Q. SHRIMATI SURYA KANTA 
PATlL: Wil1hePRNE MINISTER be pleased 
to state: 

(a)thatotalnumberoftamiliesbenetiled 
in the tribal areas of Maharashtra and GuJarat 
under Integrated Rural Development 
Progranvne and Jawahar Rozgar Yojana 
during each of the last three years; 

(b) whether the schemes introduced for 
the betterment of the tribals and other 
categories of poor people have been 
reviewed; and 

(c) if so,1hedetails thereof andthe steps 
taken or proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAl DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) The total number of families 
benefited in the trbal areas of Maharashtra 
and Gujarat under Integrated Rural 

. Development Programme (IRDP) and 
Jawahar Rozgar Yojana (JRy) during the 
last three years are as under:-

JRY 
(Employment generated 
in lakh mandays) 

Gujarat Maharashtra Gujarat Maharashtra 

1989-90 '35,485 44,844 91.50 186.69 

1990-91 27,549 37,921 82.07 190.63 

1991-92 27,764 37,254 118.38 186.29 



329 Written Answers AGAAHA YANA 11, 1914 (SAKA) Written Answers 330 
(b) and (c). IADP is being constantly Cooperation, on 2nd November, 1992. The 

reviewed by the Central Government to Agreement will facilitate and enhance 
ensure that the benefits of the programme economic, scientific and technical 
accrue to the target group. A special cooperation between the two countries In 
safeguards have been built into the areas of mutual interest and benefit. 
programme for SC/ST families so that at 
least 50% of the assisted families are from Transfer of Technology 
the SCtST. In the case of JRY. there is close 
and continuous monitoring of the 
implementation of the sub-schemes of JRY 
namely Indira Awaas YOJana, Million Well 
Scheme which are me~nt for SCtSTfamilies 
mostly. 

Indo-Malaysian Joint Commission 

1511.SHRIDHARMANNAMONDAYVA 
SADUL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the meeting of Indo-
Malaysian Joint Commission was recently 
held in Malaysia; 

(b) if so. the bilateral and Multilateral 
subjects discussea in the meeting and the 
broad outcome thereof; 

(c) whether any agreement was reached 
during the meeting of the Commission; and 

(d) i1 so, the deta:ils thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUAROOFALEIRO): (a) Yes, Sir. The first 
meeting of the Indo-Malaysian Joint 
Commission took place from 30th October to 
3rd November 1992 in Malaysia. 

(b) 10 (d). Dis:ussions were held on 
bilateral cooperation in areas of trade and 
investment. human resource development. 
health, agriculture, transportation, power 
generation ana transmission, petroleum and 
_petrochemicalS ana science and technology . 
An agreement was signed 10rmally 
establishing the Joint Commission \orSi\a\eral 

1512. SHRI AMAR ROY PRADHAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the names of foreign countries who 
offered transfer of Technology in various 
spheres during the last three years; 

(b) the details of such offers; a:1d 

(c) the progress made so far in this 
regard and transfer condition in each case? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Whifecollaborations from about40countries 
were approved in the last three years, the 
following 12 countries contributed to most of 
the collaborations. They are: U.S.A., 
Germany, U.K, Japan, Italy. France, 
Netherlands, $weden, U.S.S.R., Denmark, 
Australia, and Austria. 

(b) and (c). The collaborations approved 
during the last 3 years covered a large range 
of products and processes and the major 
areas were: Electrical; Electronics; 
Mechanical Engineering; Industrial Machinery 
and Chemicals. 

Normally. penods upto 213 years is 
required for these collaborations to fructify 
and commence indus\ria\ ?Toduc\iot\. 
AnalysiS 01 past co\\aoora\\ot\s imlica\e \na\ 
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some 20 to 30% of the approved THE MINISTER OF STATE OF THE 
collaborations do not fructify due to various MINISTRY OF PLANNING AND 
reasons including those involving the need PROGRAMME IMPLEMENTATION AND 
to alter the conditions for transfer of MINISTER OF STATE IN THE MINISTRY 
technology agreed at the beginning. OF NON-CONVENTIONAL ENERGY 

Transfer of Khadl and Village 
Industries Commission to Rural 

Development 

1513. SHRIG. MADE GOWDA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govern me nt propose to 
transfer the Khadi and Village Industries 
commission to Ministry of Rural 
Development; and 

(b) it so, the details thereot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
No, Sir. 

(b) Question doe •. not arise. 

[ Translation! 

Solar Energy to Villages 

1514. SHRIVILASMUTIEMWAR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have fixed 
any target for prOViding Power to one lakh 
villages in the country through solar energy 
during the Eighth Five Year Plan; 

(b) if so, the criteria laid down for the 
selection of villages; and 

(c) the number of villages proposed 10 
be provided power during the currentfinancial 
year'; 

SOURCES (SHRI SUKH RAM): (a) No, Sir. 
There is no specific target for providing 
power to one lakh villages in the country 
through solar energy during the Eighth Five 
Y~ar Piton. However, small capacity solar 
photovoltaic power plants in the range of 1-
20 KW are being established in unelectrified 
villages as demonstration-cum-utilization 
programmes of the Ministry of Non-
Conventional Energy Sources in the area of 
solar photovoltaics. 

(b) the village chosen for such plants are 
generally in unelectrified and remote 
locations. 

(c) About 25 Villages are proposed to be 
provided with small village level solar power 
plants in the range '-20 KW with total capacity 
of 100 KW during the current financial year. 

[English] 

Setting up of Jewellary Institute 

1515. SHRI SHASHI PRAKASH: Will 
the PRIME MINISTER be pleas.ed to state: 

(a) whether the proposal to set up the 
firstjewellary institute has been pending with 
the Government since 1987; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). The 
proposal to establish ajewellary institute was 
first mooted in 1987. Discussions have been 
held with the Government of Rajasthan and 
the jewellery trade regarding various issues 
connoctAd with setting up of such an institute. 
While the Government of Rajasthan have 
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indicated their willingness to extend their (b) if so, the steps proposed to improve 
support to the institute, the trade has not yet the quality of photo films by the Hindustan 
came up witlJ the requisite financial support. Photo Film? 
A steering committee has been set up by the 
Government to go into the entire issue 
relating to setting up of this institute including 
sources of funding. The Committee is 
expected to submit its report by 31 sl 
December, 1992. 

Gems and Jewellary Policy 

1516. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the PRIME MINISTER 
be pleased to state' 

(a) whether the Government have 
announced a new Gems and Jewellery policy; 
and 

(b) if so, the detail') thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). While 
no new Gems and Jewellery Policy has been 
announced, the Government have notified 
vide Public Notice No. 65 (N-17)/92-97 dated 
23.10.1992 a pohcytor .he export of platinum 
Jewellery. The scheme for platinum in 
Jewellery IS gold and silver jewellery. It 
provides forthe duty free Import of platinium 
and other raw matenals either in advance 
against an expo I I obligation or on a 
replenishment baSIS against Ihe prior 
achievement of exports. 

Photo Films by Hindustan Photo Film 

1517. SHRI K. MURALEE DHARAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
received some complaints regarding the 
quality of photo films produced by the 
Hindustan Photo Film; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEA VY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) The Government has 
received as few complaints over a long 
period regarding quality of photo films 
produced by HPF, but the overall complaint 
level is very low. 

(b) The complaints received by 
Government are immediately transferred to 
the company. This information as well as 
otherfeedback from the clients ;s used by the 
Manufacturing Department to ensure trigh 
quality products. Aqualtty assurances system 
has been built up at the Shop Floor level and 
marketing outlets. 

Nuclear Dialogue 

1518. SHRI CHITTA BASU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether France has showed interest 
in the nuclear dialogues in South Asia 
recently; and 

(b) if so, the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b). France 
has expressed interest in bilateral discussions 
with India at senior official level on matters 
relating to disarmament, non-proliferation, 
nuclear energy and related matters. There is 
also a change in the French vote this year in 
the General Assembly on Pakistan 
sponsored, resolution Establishment of a 
Nuclear Weapon Free Zone in South Asia", 
on which they had previously abstained. It 
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was~bythe French that this cha~e 
iS~'~ with their decision to acace to - -
~o.,an Treaty. India has conveyed 

. ""' 
to the ,._,..uthorities that it cannot accept 
the Pakistani proposal for 5 nation talks as it 

· maintains that nuclear disarmament issues 
should be addressed -:>n a global and non 
discriminating basis. 

Guidelines for approval of foreign 
Investment 

1519. SHRI PALA K.M. MATHEW: Will 
·the PRIME MINISTER be pleased to state: 

(a) the percentage of the national 
industrial output accountedforbythe industry 
groups (listed in A?pendix) 3 of Industrial 
Policy) qualifying for automatic approval of 
foreign investment upto 51%: 

· (b) whether there are any guidelines for 
· approval of . foreign Investment • in non-
Appendix 3 industri.es; 

(c) if so. the details thereof: and 

(d) if not, whether the Government 
•- ' . 

propose to institute and publish such 
guidelines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMA Tl KRISHNA SAHI): (a) Separate 
figures regarding the national industrial output 
accounted for by industries listed in Annex Ill 
of the Statement on Industrial Policy, 1991 
are not maintained. 

(b) to (d). The Statement of Industrial 
Policy, tabled in both the Houses of Parliament 
on 24th July, 1991 lays down the guidelines 
tor approvai of oroposals for foreign 
investment both in Annex. Ill and non-Annex. 
Ill industries .. All proposals for foreign direct 
mvestment in non-Annex Ill industries are 
considered under normal procedure by the 

Government taking into account factors like 
export/employment potential, likely 
upgradation of Indian technologies and India~ 
capabilities and other benefits likely to accrue 
to the Indian economy. 

Families Living below Poverty Line 

1520. SHRI JITENDRA NATH DAS: 
SHRI SUBASH CHANDRA 

NAYAK: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

· (a) the number of families living below 
the poverty line in each State/UT during 
1990-91 and 1991-92; 

.. (~) the number of SCIST and other 
backward class famil ies out of them; and 

. (c) the steps taken by the Government 
to bring them above the poverty line? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE .IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Planning Commission estimate State-wise· 
number of persons below poverty line on the 
basis of quinquennial suNey on household 
consumption expenditure conducted by 
National Sample Survey Organisation 
(NSSO). The latest year for which the 
estimates for general population are available 
is 1987-88. For Scheduled Castes and 
Scheduied Tribes, latest estimates are 
available for the year 1983-94. As such, the 
estimates of poverty are not available for the 
years 1990-91 and 1991-92. However it was 
estimated that 237.7 million or 29.9% of the 
total population were below the poverty line 
in 1987-88. In 1983-84, 37.4 per cent of the , 
total population were below poverty line and 
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an estimated 53 percent of the population (d) the steps taken/proposedto betaken 
belonging to SC & ST were below poverty by the Government in the matter? 
line in the same year. 

(c) As for the steps, a number of 
programmes are being Implemented in order 
to improve the quality of life of the poor 
households. These Include programmes for 
raising incomes and~eneratingemployment, 
such as Integrated Rural 'Development 
Programme (IRDP) and Jawahar Rozgar 
Yojana (JRY). Benefits to SC/ST are 
specifically earmarked in these programmes. 
In addition, Special component Plan for 
Scheduled Castes (SCP) and Tribal Sub-
Plan (TSP) are being implemented which 
aim at prollu;ling a package of benefits for 
SC & ST families so as to enable them to 
meet their specific needS, false their income 
and levels of living. The Eighth Five Year 
Plan (1992-97) envisages promotion of an 
Integrated programmed of local area 
aeveiopment of selected villages for poverty 
alleviation through increased in employment. 
appropriate land reforms and meeting 
household neerts. 

Collision Course of a Comet Towards 
Earth 

1521. DR.R. MALLU: 
SHRI K.V. THANGKABALU: 

Will the PRIME ~t:NISTER be pleased 
to state: 

(a) whethertne Govemment are aware 
of the recent reports regarding collision 
course of a comet towards the earth which 
would result in an explosion more powerful 
than million nuclear bombS during the year 
2116 A.D. 

(b) if so, whettierlndian Space Scientists 
and Scientists engaged in other fields have 
conducted any study on the comet; 

(c) if so. the results of their study; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY. (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT AND IN THE 
MINISTRY OF PARLIAMENT AFFAIRS) 
(SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) Studies related to accurate orbit 
determination of the comet are being pursued 
by the scientists of the Indian Institute of 
Astrophysics (IIA). Bangalore and continuous 
observations have been planned using oplt.1J 
telescopes. 

(c) and (d). Results ofthe investigations 
can be arrived only after obtaining 
considerable amoullt of observational data 
followed by very complex analYSis. It should 
be recognised that various gravitational and 
other perturbations can occur to modify the 
trajectories of comets over a long period of 
time. Hence continuous monitoring of cornets 
is required. IIA has an on-going collaborative 
programme with the University of Arizona. 
USA to observe, discover and monitor all 
comentary and other similar objects which 
come closer to the earth. 

Pending Industrial Licences from 
Maharashtra 

1522. SHRI ANNA JOSHI: Will' the 
PRIME MINISTER be pleased to state: 

(a) the number of applications pending 
with the Government for issuing Industrial 
licences to Maharashtra; 

(b) the details of Items delicensed after 
the announcement of the new industrial 
policy in July; 1991; and 
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(c) the items proposed to be de licensed 

in the current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) 316 
applications for setting up of industries in 
Maharashtra were at various stages of 
considerations as on 1.11.92. 

(b) and (c). Review ofthe list of industries 
kept undercompulsory licensing is an integral 
part of the continuing liberalisation of the 
industrial policy. However. no decision has 
been taken to delicence any of the 18 
mdustries kept under compulsory licensmg. 

Funds Allocated to U.P. under CRSP 

1523.SHRIKALKADAS: Will the PRIME 
MINISTER be pleased to state: 

(a) the funds alloc3ted to Uttar Pradesh 
under original and revised Central Rural 
Sanrtation Programme nnd the achievements 
made during the last three years; 

(b) whether the progarmme is running 
behind the schedule; and 

(c) if so, the reasons therefor and the 
remedial steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) An amount of Rs. 10.61 crores 
was allocated to the Slate Gov!. of Uttar 
Pradesh under the Central Rural Sanitation 
Programme for the three years, 1989-90, 
199-91 and 1991-92. The State Govt. had 
reported an achievement in terms of 
construction of 14,14hanitary latrines during 
these three years. 

(bl No, Sir. 

(c) Does not arise. 

Decanallsation of Non-Ferrous Metals 
and Fertilizers 

1S24.KUMARI PUSHPA DE Vi SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whe~her the Metals and Minerals 
Trading Corporation had taken steps for the 
decanalisation of non-ferrous metals and 
fertilizers; 

(b) if so, the results achieved therefrom; 

(c) whether the Metals and Minerals 
Trading Corporation has any proposals to 
expand its market operation; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEEDl: (a) and (b). Import 
on non-ferrous ferrous metals, fertilizer raw 
materials, fertilizer intermediaries and DAP 
has been decanalised by the Govt. as a part 
of the liberalisation of Trade & Industrial 
Policies. 

(c) and (d). In addition to the existing 
lines of activities, such as minerals, metals, 
fertilizers etc., the new areas of activities 
identified by the MMTC for expansion of its 
market operations are in the fieldS of agro, 
marine, gem & jewellery, textiles,leather and 
chemicals. 

[ Translation] 

Export Promotion Council 

1525. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government held 
discussions with some Export Promotion 
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Councils and Commodity Boards to ascertain the allocations and the actual supply of raw 
the export trend in different areas; materials to States for' Small Scale Industrial 

units; 
(b) if so, the details thereof alongwith the 

names of the Export Promotion Councils and 
Commodity Boards; and 

(c) the areas in which export is likely to 
be increased? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) The Export Pro'TIotion Councils and 
Commodity Boards w:th which the Govt. 
held discussions to ascertain the export 
trend include the Engineering Export 
Promotion Council, Council for Leather 
Exports, Basic Chemicals, Pharmaceuticals 
and Cosmetics export Promotion Council, 
Chemicals & Allied Products Export 
Promotion Council, Gem & Jewelery Export 
Promotion Council, Plastic & LinoleumExport 
Promotion Council Sports Goods Export 
promotion Council Overseas Construction 
Council, Coffee Board, Tea Board, 
Agricultural Products export Development 
Authority, etc. Besides, meetings also have 
been held with the officials of the Ministry of 
Textiles. 

(c) In the course (1f these discussions, 
constraints and remedial action have been 
identified to an increase exports of all 
commOdity sectors. 

(English] 

Raw Material to Small Scale Industry 

1526. SHRI BAPU HARI CHAURE: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthere is a wide gap between 

(b) if so, the reasons therefor; 

(c) the allocation and actual supply of 
raw materials made during the last three 
years, State-wise; and 

(d) the .remedial steps taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL"SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
and (b). Presently SSI units procuretheirraw 
materials requirements from State Industrial 
Corporations and from open markets also. 
For certain critical raw materials viz. Iron & 
Steel items, Paraffin wax, allocations are 
made to the State Small Industries 
Corporation/Association of Industries. 

There is a small gap between the 
allocations and actual supply of the critical 
raw materials to States for Small Scale 
Industrial units which is on account of non-
lifting of these materials by SSI units. 

(c) Statements I and II showing the 
allocations, actual supply and percentage 
fulfilment of supplies for iron and steel items 
are annexed. 

, (d) Government have already taken 
remedial measures by liberalising import at 
reduced customs duty for certain critical raw 
materials and suitably modified the 
distribution policy in respect of indigenous 
materials, to bridge the gap between 
allocations and supply. 
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Creation of Employment 

1527. SHRI ARJUN SINGH YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the schemes being implemented in 
Uttar Pradesh for crnatlng employment to 
all; 

(b) the amount allocated to Uttar Pradesh 
for this purpose dUring the last three years; 
and 

I-IRDP 

Year 

1989·90 

1990-91 

1991-92 

II-JRY 

Year 

1989-90 

1990-91 

1991-92 

Total allication including 
State share (Rs. in lakhs) 

1472797 

14727.97 

13857.12 

Total amount released 
including State shares 
(Rs. in lakhs) 

53452.72 

48538.62 

44547.01 

Cement Plants under Cement 
Corporation of India 

1528. SHRI LAXMINARAYAN 
PANDEYA: Will the PRIME MINISTER be 
,pleased to stale: 

(a) the delalls of cement plants under 

(c) the target fixed and achieved in this 
regard during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY 0F RURAL 
DEVELOPMENT(DEPARTMENT OF 
RURAL DEVELOPMENT) (SHRI 
UTIAMBHAI H. PATEL): (a) to (c). The 
major scheme being implemented in Uttar 
Pradesh for providing employment to rural 
poor are Integrated Rural Development 
Programme (IRDP) and Jawahar Rozgar 
Yojana (JRY). The amount allocated. targets 
fixed and corresponding achievements during 
the last three years are as under:-

No. of families 
assisted 
Target Achievement 

5.73.362 6.30.024 

4.68.144 5.08.840 

4.13.427 4.62.259 

No. of mandays 01 employ-
ment generated (in lakhs) 
Target Achievement 

1436.28 1624.93 

1703.11 1628.21 

1472.69 1562.14 

the Cement Corporation of India; 

(b) the production capacity of each plant; . 

(c) whether all the cement plants under 
CCI are utilising their full capacity; and 

(d) profits made and loss incurred by 
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each plants during each of the last two OF PUBLIC ENTERPRISES) (SHRI 
years? P.K.THUNGON): (a) to (d). A statement 

THE MINISTE;:! OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 

indicating the names of the units and their 
installed capacity, production and net profiV 
loss of each unit during 1990-91 and 1991-
92 (Prove.) is attached. 
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Diversion of Essential Commodities 

1529. SHRI JEEWAN SHARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of trucks caught in Delhi 
Involved in diverting the essential 
commodities meant for distribution to the 
ration card holders through the fair price 
shops, In the last SIX months; and how do 
these compare with the peceedlng three 
years: 

1990 

January to June 

July to December 3 

(b) One.truck With 57 bags 01 wheat and 
one tanker With 12,000 Iitres of kerosene oil 
were caught lor vlolallon 01 law. 

(c) as a result of the checkings two FIRs 
have been lodged and departmental action 
has also been initiated. 

Shortfall In Availability of.Paper and 
Board 

1530.SHRID. VENKATESWARARAO: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a study made by the Paper 
Industry has predicted a 60 per cent shortfall 
in the availability of paper and board by the 
turn of the century as the present production 
of two million tonries against an installed 
capacity of over three r.lillion tonnes is more 
likely to fall than to register any increase; 

(b) whether the stl'dy has also revealed 

(b) the details thereof; 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (~) Delhi Administration has 
reported that two trucks were caught by the 
enforcement authorities between 1.7.1992 
and 30.1 1.1992. Corresponding figures for 
the previous three years are indicated below: 

1991 1992 

4 2 

5 2· 

(Upto 30.11.1992) 

a number of reasons for shortage of raw 
material; 

(c) if so, the details thereof; 

(d) whether any concrete proposals are 
being considered In this regard; and 

(e) if so,. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) to (c). All 
InQia Small Paper Mills ASSOCiation have 
informed that a study undertaken on their 
behaH has estimated that the production of 
paper and paper board by the tum of the 
century would be around 27.7 lakh tonnes 
against a projected demand of 37.9 lakh 
tonnes. The shortfall in production has been 
attributed to the inadequate availability of 
wood-based raw material and waste paper. 
Besides. rising costs of inputs viz. raw 
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material, coal, power and chemicals may appropriatetechnologyforchemicalrecovery 
adversely affect profit<lbility of paper mills plant for small pulp using non-wood raw 
resuhing in lower production. The optimal material. 
use of non-conventional raw material, agro 
residues and bagasse may also not be 
feasible due to problem of effluent control 
and their irregular availability. 

(d) and· (e). Government have taken 
various policy measures and provided 
following incentives to paper mills for 
sustained growth of the paper industry: 

(i) Paper units using minimum 75% pulp 
derived from bagas~e, agricultural residues 
and other non-convel"tional raw materials 
have been exempted from the prOVisions of 

. compulsory licensing zubject to clearance 
from the loeational angle. 

(ii) Paper units using minimum 75% 
agro-residues such as bagasse, jute etc. are 
fully exempted from excise duty. 

(iii) Paper mills using agro residues and 
other non-conventional raw materials atleast 
upto 50% are charged excise duty at 
concessional rates: 

(iv) Impon of wood pulp and waste 
paper is freely allowed underthe EX 1M policy 
at a low rate of customs duty without any 
need for obtaining import licence. 

Development of Cemant Industry 

1531. SHRI DHARMABHIKSHAM: Will 
the PRIME MINISTER be pleased to state: 

(a) the steps taken for the development 
of Cement Industry; 

(b) the production targets set during the 
Eighth Plan State-wise; and 

(c) the number of new cement factories 
proposed during the year 1992-93. State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) 
Government has delicensed the Cement 
sector. It is also providing all infrastructural 
support to the Industry to maximise cement 
production. 

(b) Production target of 76 million tonnes 
has been fixed for the terminal year of 8th 
Five Year Plan, I.e., 1996-1997. No State-
wise break-up of the targets has, however, 
been fixed. 

CPPRI, Saharanpur, an autonomous (c) As per the new Industrial Policy 
I:)ody under Government and a premier announced in July, 1991, the statement 
Institution for R&D in paper technology has indicating the number of memoranda filed by 
undertaken several projects to assist non- the entrepreneur from 1.8.91 to 25.1'.92to 
wood based pulp and paper industry. The set up new cement factories, State-wise, is 
Institute, is also engaged in developing enclosed. . 

STATEMENT 

Details o/Industrial Enterpreneurs • Memoranda (IEMS) filed for setting up of cement 
units between 0110811991 and 2511 111992 

51. No. Name of State No. of IEMS filed 

1. Andhra Pradesh 23 
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SI. No. Name of State 

2. Assam 

3. Bihar 

4. Delhi 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Karnataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Onssa 

14 PUnjab 

15. Ralasthan 

16. Tamil Nadu 

17. Uttar Pradesh 

18. West Bengal 

19. JaMmu and Kashmir 

Total 

Treaty of Friendship and Cooperation 
With Sri Lanka 

, 532. SHRI PAWAN KUMAR BANSAL: 
Will tI"Je PRIME MINISTER be pleased to 
state. 

(a) whether Sri lankan President has 

No. of IEMS filed 

02 

05 

01 

02 

13 

01 

13 

06 

01 

39 

06 

09 

01 

34 

04 

05 

02 

01 

168 

suggested that the 1987 India-Sri lanka 
Accord be replaced by a treaty of friendship 
and co-operation; 

(b) whether any official talks have been 
held on this ~sue; and 

(c) if so. the progress made so far in the 



365 Written Answers AGRAHA YANA 11, 1914 (SAKA) Written Answers 366 
matler? gathered and will be placed on the Table of 

the House. Time is requ ired forthe collection 
THE MINISTER OF STATE IN THE of information as various Departments and 

MINISTRYOF EXTERNAL AFFAIRS (SHRI 
R.l. BHATIA): (a) to (c). In March, 1989. the 
Government of Sri Lanka forwarded to the 
Government of India adraftfriendship Treaty 
between India and Sri Lanka, whicn contained 
a provision for supersession of the letters 
exchanged, along with the signing of the 
!ndo-Sri Lanka Agreement between the two 
Governments, on 29th July, 1987. 
Government of India forwarded Its counter 
draft forthe proposed Treaty toGovernment 
of Sri Lanka 1:1 January 1990 Of late, no 
official diScussions rave taken place on this 
,ssue 

Data on Smuggling of Children to Gulf 
Countries 

1533. SHRI MOHAN RAWALE: W~llthe 
PRIME MINISTER be pleased to state: 

(a) wtwther he has given any directions 
to the Ministry of Ex'erlal Affairs to compile 
all the necessary data about the smuggling 
of children from the country 10 Gulf countries; 

(b) If so. whether thiS data has since 
been compiled by tf"Je Ministry; 

(c) if so, the details In thiS regard; and 

(d) If not, the reasons for delay and the 
time by which such a data is likely to be 
complied? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
R L BHATIA)' (a) to (d). Information IS being 

out Missions abroad have to consulted. 

Allocation of Funds to States under 
CRSP 

1534. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the aliocation made underthe Central 
Rural Sanitation Programme in the Eighth 
Five Year Plan; 

(b) the allocation made for the current 
financial year State-wise; and 

(c) the schemes to be implemented 
under the Programme? 

THE MtNISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) An oullayof Rs. 380 crores has 
been made under the Central Rural 
Sanitation Programme (CRSP) in the Eighth 
Five Year Plan. 

(b) The State-wise allocation made for 
the current financial year is given in the 
Statement. 

(c) The Programme provides for 
construction of sanitary latrines. for individual 
household and village institutions and for 
health education awareness, etc. 
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Allocation for 1992-93 under Central Rural Sanitation Programme (C.R.S.P.) 

(Rs. in crores) 

SI. No. Name of the State/Union Territory Allocation 

1. Andhra Pradesh 1.02 

2. Arunachal Pradesh 0.05 

3. Assam 0.37 

4. Bihar 1.81 

5. Goa 0.05 

6 Gujarat 0.50 

7. Haryana 017 

8. Himachal Pradesh 0.16 

9. Jammu and Kashmir 0.20 

10. Karnataka 0.82 

'1. Kerala 0.74 

12. Madhya Pradesh 1.21 

13. Maharashtra 1.32 

14. Manipur 0.05 

15. Meghalaya 0.05 

16. Mlzoram 0.05 

17. Nagaland 0.05 

18. Orissa 0.63 

19. Punjab 0.18 

20. Rajasthan 0.67 

., 21. Sdtklm 0.05 
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(Rs. in crores) 

51. No. Name of the State/Union Territory Allocation 

22. Tamil Nadu 

23. Tnpura 

24. U~lar Pradesh 

25. West Bengal 

26. Dadra and Nagar Havell 

27. A & N Islands 

28. Lakshadweep 

29. Pondicherry 

30. Deihl 

31. Daman & DIu 

32. Chandigarh 

Total 

•• ProvIsional 

5151 Extension Centre at Klhapur 

1535 SHRI GOVINDRAO NIKAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Small Industries Service 
Industries Extension Centre at Kolhapur has 
been close&. 

(bl If so. the reasons there-for; and 

(el the steps the Government propose 
to take to restart 5151 Extension Centre at 
Kolhapur? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 

1.11 

0.08 

2.21 

1.09 

0.05 

0.05 

0.05 

0.05 

0.06 

0.05 

0.05 

15.00 

AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE 11\1 THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) Yes, Sir. 

(b) On a review of certain activities 
performed by SIDO (Small Industries 
Development Organisation). it has been 
decided not to spread SIDO too thin and to 
close down low tech/non-performing 
Extension Centers (37 Nos) and non-
functioning Field Testing Stations (4). This 
Extension Centre. which is one of these 37 
centres. has been closed after making a 
take-over offer to the Govt. of Maharashtra 
who has not responded to take the same. 

(c) Does not arise. 
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Trade Relation with Sri Lanka MINISTRY OF PLANNING AND 

1536. DR. KRUPASINDHU BHOI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have a 
proposal to expand trade relations with Sri 
Lanka; 

(b) if so, the areas of cooperation and 
expansion of trade identified so far; and 

(c) the agreements signed between both 
the countries in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) and (c). The Indo-Sri Lanka Joint 
Commission and its Sub Commission on 
Trade, Finance and Investment during their 
sessions had been reviewing bilateral trade 
and economic relations between the two 
countries and identifying areas of 
cooperation. During the recent meeting held 
in September, 1992, it was agreed that India 
would encourage joint ventures between the 
private sectors in Irdia and Sri Lanka in the 
areas of drugs and pharmaceuticals, graphite 
crucibles. automobi'e spare parts and eleo-
resins. 

Mini and Micro Hydel Projects 
In Kerala 

1537. SHRI THA Y'L JOHN ANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Govemment propose to 
set up mini and micro hydel projects in Kerala 
during the year 1992-93; and 

(b) if so, the details thereof and the 
places selected for these projects? 

THE MINISTER OF STATE OF THE 

PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Setting up of micro and mini hydel projects is 
withIn the competence of State Governments. 
The Government of Kerala has been 
requested to furnish requisite information, 
which will be placed on the Table of the 
House when received. 

National Seminar on Rural Sanitation 

1538. SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

SHRI SHRAVAN KUMAR 
PATEL: 

SHRI R. SURENDER REDDY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether a National Seminaron Rural 
Sanitation was recently held in New Delhi; 

(b) if so, the details thereof and whether 
the problems of rural sanitation were 
discussed; and 

Cc) whether the Government have 
formulated an action plan to tackle effectively 
the problems of rural sanitation and if so the 
details thereof State-wise for and Goa State 
in particular 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) Yes, Sir. 

Cb) A National Seminar on Rural 
Sanitation was held on 16th and 17th 
September, 1992. Representatives of 
implementing Departments in the Slates! 
some U. Ts, voluntary organisations/non-
governmental organisations, Council for 
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Advancement of People's Action and Rural 
Technology, experts etc., had participated in 
the Seminar. S)clological aspects, 
appropriate technology, research and 
development, institutional and inter sectoral 
linkages, human resources development, 
community participation and role of women 
were the main items discussed in the 
Seminar. The problems involved in the 
implementation of Rural Sanitation 
Programme were also discussed. 

(c) The strategy and the approach to the 
Implementation of Central Rural Sanitation 
Programme during the Eighth Five Year Pian 
are under consideration. After finalisation of 
the programme, action plan will be formulated 
on year to year basis in consultation with the 
States keeping in view the outlay for the 
Eighth Five Year Plan and the allocation 
decided for each year. 

New Guidelines of Joint Ventures 
abroad 

1539. SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Government have finalised 
new guidelines for approval of Joint Ventures 
abroad; 

(b) if so, details thereof; and 

(c) if not, the time by which the new 
guidelines in this regard are likely to be 
finalised? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

are: 

i) 

(b) Salient fealures olthe newguidelines 

Introduction 01 a new automatic 
approv81 procedure for investment 
upto USS;:> Oc: Million of which cash 

remittance is limited to US$ 0.5 
Million. 

ii) The procedure at (i) above would 
also be applicable for proposals to 
enhance the equity base of existing 
joint ventures wholly owned 
subsidiaries. 

iii) Greater operational freedom 
granted to Indian overseas ventures 
In respect of altering its share capital 
structure, undertaking a different 
activity, participating In the equity 
of another concern and promoting 
a second generation foreign 
concern. 

iv) Second hand or reconditioned 
Indigenous machinery may also be 
exported towards Indian equity 
contribution. 

(c) Does not arise. 

Investment Promotion and Project 
Monitoring Cell 

1540. SHRIGOPI NATHGAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have set 
up an investment promotion and project 

. monitoring ceil at the National level; 

(b) if so, the main objectives of the Cell; 

(c) the work done by the Cell so far to 
achieve the objectives; 

(d) whether such cells are likely to be set 
up at the State level top: and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF INDUSTRY (DEPARTMENT 
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OF INDUSTRIAL DEVELOPMENT ) (e) the percentage offoreign components 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. by value? 

(b) The main objective of the Cell is to 
act as a facilitatorforinvestors. both domestic 
and foreign, by providing information on a 
wide range of subjects such as licensing 
policy, tariff and dutie~, corporate taxation, 
Company Law. etc. 

(c) The Cell is constantly providing 
Investment related Information to a large 
number of entrepreneurs. domestic and 
foreign. The Cell also act as a Single-window 
for receiving applications lor industrial 
approvals and Industrial Entrepreneurs 
Memoranda. 

(d) and (e). Most State governments 
have their own investment promotion 
institutions to act as a single-window to 
provide investment related Information to 
entrepreneurs. 

Manufacture, Import and 
Collaborations in the field of Electronic 

Goods 

1541. SHRI SYED SHAHABUDDIN: Will 
the PRIME MINISTER be pleased to state: 

(a) the total value 01 electronic goods 
manufactured in the country dUring the last 
three yeas, year-wise: 

(b) the valL'e 01 the electronic 
components In-ported during the 
corresponding period, Year-wise; 

(c) the names of major foreign 
collaborators in the field of computers and 
ancillaries as on March 31,1992; 

(d) the number of computers 
manufactured 10 the c')untry during the last 
three years, Year·wise; and 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
'RANGARAJAN KUMARAMANGALAM): (a) 
The total value of electronic goods 
manufactured in the country during the last 
three years, year-wise is as follows:-

Year Value in Rs. Crores 

1989 8309 

1990 9200 

1991 9725 

(b) and (e). SIOce foreign trade data is 
maintained only for broad commodity group, 
data for import of electronic componentsl 
goods is not separately available. 

(c) The names of major foreign 
collaborators approved in. the field of 
computers and anCIllaries during the period 
1989·92 are given 10 the statement. 

(d) The number of computers 
manufactured in the country during the last 
three years, year·wise are given below:-

Year Nos. 

1980 92085 

1990 95900 

1991 87650 
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Rural Development Schemes for Bihar 

1542. SHRI RAMDEV RAM: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of the rural development 
schemes of Bihar lying pending clearance 
with the Union Govemment; 

(b) the time by which the schemes are 
likely to be cleared: and 

(c) the amount allocated to the 

1. 

2. 

Programme 

Integrated Rural Development 
Programme (IRDP) 

Training of Rural Youth for Self-
Employment (TRYSEM) 

Government of Bihar for rural development 
during the 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) and (b). No rural development 
scheme is pending clearance with the Union 
Government from the State of Bihar. 

(cl The amount of allocation for major 
rural development programmes in the State 
of Bihar during 1992-93 are as under:-

Amount allocated 
(Rs. in lakhs) 

4889.00 

519.76 

3. Development of Women & Children in 
Rural Areas (DMCRA) 

78.78 

4. 

5. 

Jawahar Rozgar Yojana (JRY) 

. Accel~rated Rural Water Supply 
Programme (ARWSP). 

Digging of Wells in Vananchal Region 
of Bihar 

1543. SHRILAUT ORAON: Will the 
PRIME MINISTER be pleased to state the 
number of wells dug in Vanancha: region s( 
Bihar and the expenditure incurred thereon 
during each of the last three years under the 
million wells scheme of Jawahar Rozgar 
Yojana? 

THE MINISTER OF STATE IN THE 

Year 

1989-90 

1990-91 

1991-92 

No.of Wells dug. 

35549 

17884 

50836 

30013.98 

2999.00 

MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVElOPMENT) (SHRI G. VENKAT 
SWAMY): The number of dug wells 
constructed, region/district-wise, under 
Million Wells Scheme (MWSl, which is a sub-
scheme of Jawahar Rozgar Yojana (JRY), 
is not monitored at the Central level. However, 
the number of wells dug under MWS in Bihar 
and amount spent thereon during the last 
three years is as under: 

Amount spent 
(Rs. in lakhs) 

2852.57 

6878.67 

7764.30 
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Fertilizer Ed~cation Projects 

1544. SHRiMATI DIL KUMARI 
BHANDARI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether some companies in Public 
Sector are implementing fertilizer education 
projects in the country with foreign 
assistance: 

(b) if so, the details thereof wrth objectives 
and names 'of States & Union Territories 
covered under these projects so far: 

(C) whether any progress has since 
been made in this regard; 

(d) if so, thedetails thereof and if not, the 
reasons therefor: 

(e) whether the said project has also 
been launched in Sikkim; and 

(f) if so, the details of progress made so 
far and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
Yes, Sir. Hindustan Fertilizer Corporation 
Ltd. (HFC) are imph?menting Indo·British 
Fertilizer Education Project and Rashtnya 
Chemicals & Fertilizer:: Ltd. (RCF), PYrites, 
Phosphates' & Chemicals Ltd. (PPCL). 
National Fertilizer Ltd. (NEL) and Fertiljzers 
And Chemicals Travancore Ltd. (FACT) are 
Implementinglndo·EEC Fertilizer Education 
Projects. 

(b) Details of the Fertilizer Education 
prOjects are given beIOW:-

(il The Indo·Britl$h FertilizerEducation 
Project (Phase· I) has been 
implemented \,lIth a financial aid of 

'As.· 26 crores from UK In the 
States of Assam. Bihar, U.P .• 
Orissa, West Bengal and M.P. 
covering 2032 villages in 26 districts 
by Hindustan Fertiljzer Corporation 
Ltd. This project came to an end in 
March, 1987. 

Being convinced by the success of the 
project, Govt. of U.K. extended the projects 
for another 5 years, wrth a further grant of 
Rs. 38.44 crores. For phase·II, the project 
covers 2400 villagers in 30 districts of the 
above mentioned six States. The project 
was to expire in March, 1992 but has been 
given extension for another one year with a 
financial aid of Rs. 9 crores. 

(ii) ReF has been implementing the 
Indo-EEC Fertilizer Education 
Project with the assistance 01 
European Economic Community. 
The duration of the project is from 
1.4.89 to 31.3.93. 

(iii) The first phase of Indo-EEC 
Fertiljzer Education Project was 
executed by NFL in the Stales of 
M.P., U.P. and Rajasthan. The 
second phase of the project is 
being executed in 1 0 districts of 
M.P. from October, 1988 to March, 
1993. 

(iv) PPCl has irfl)lemented Indo·EE C 
project in 3 dist ric1s in the Stales of 
U.P. and 2 districts in Bihar for a 
period of 4 years from October, 
1988 to September, 1992. 

(v) The phase -I oftha Indo-EECprojed 
has been ifTllIemented by FACT 
from 1985 to 1989. The second 
phase is from April, 1989 to March, 
1993. The FACT project is in 4 
southem Stales of Kerala, Tamil 
Nadu, Karnataka and Andhra 
Pradesh cO"llrtsing a total of 1 7 
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The total cost of lndo-E E C project is Rs. 
3.76 crores in both phase-' & II. 

Objectives of the Project: 

The objectives of :hese projects are to 
educate the farmers on sCientifIC fertilizer 
management alongwith latest farm 
technology and recommend package 01 
practices, to Increase crop prOduction 
thereby improve SOClo-economlc condition 
of the farmers 

(c) and (d). The evaluation report lor 
Phase-I 01 the project ifldlcates definite 
progress achieved in the target d:stri:;!s i1 
terms of higher yield and income, increase In 
fertilizer consumption resultlnglrom adoption 
01 scientific agricultural practices including 
5011 testing. 5ervice~, tarm(:rs tra:nlng, 
compost pit demonstration, block 
demonstratIOn, adoption of smal! marginal 
farmers, etc. 

(e) and (I). None of the two projects 
Implemented oblique being implemented 
covers Sikklm. However, Govt. 01 Sikkim has 
availed 01 some assistance from the 
agronomy staff of HFC. . 

People Below Poverty Line 

1545. SHRI MAHESH KANODIA: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to slate: 

(a). whether the planning Commission 
propose to make any assessment 01 the 
increase In the number 01 people below 
poverty hne; 

(b) if so, the details thereol; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
Planning Commission estimates the number 
of people below poverty line for the country 
as also for the States on the basis 01 the data 
or: qui'lquennlal survey on household 
car:sumption expenditure conducted by 
National Sample Survey Organisation 
(NSSO). The latest estimates on numberof 
people below poverty line are available for 
I"e year 1987-88. The next quinquennial 
survey wi:! be undertaken by the NSSO for 
the year 1993-94. The incidence of poverty 
10,t'le country and tne States will be estimated 
again a~ter tria data are available in the 
pr2cesseCJ form. 

Import of Edible Oil 

1546. DR.ASIM BALA: Will the PRIME 
MiNISTER be pleased to state: 

(a) whether the Government are 
considering to put a ban on import of edible 
oils; and 

(b) it so, the details thereof and the 
reasons therelor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No, Sir. 

(b) Does not arise. 

CBllnvestlgation Into Disinvestment of 
Public Sector UndertakIng 

1547. SHRI SHARAD YADAV: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the CBI has recently seized 
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certain files pertaining to the public sector 
undertakings disinvestment; 

(b) if so, the details thereof; 

(c) the .outcome 01 the investigation i1 
any, in this regard; and 

(d) the likely effect of the seizure of the 
files on the target for mobilizing resources 
through sale of share of public sector 
undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a)to (c). CSI obtained the 
files regarding disinvestment of PSU shares 
for examination. The outcome of the 
examination of these files has not been 
made known to the Government. 

(d) Does not arise in view of the above. 

Committee to Examine Export Subsidy 
Structure 

1548. SHRI SARAT CHANDRA 
PATIANAYAK: Will the PRIME MINISTER 
be pleased to state: 

(a) whether Government have set up 
any Export Committee to examine the export 
subsidy structures; 

(b) if so, the details thereof; 

(c) whether the Committee has 

Oty: in million tonnes 

Year 

1989-90 

1990-91 

1991-92 

O1y. 

21.68 

21.60 

18.29 

submitted Its report; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No, Sir, The 
Government has not set up any such Export 
Committee. 

(b) to (d). Do not arise. 

Export of Iron Ore to Japan 

1549.' SHRI CHANDULAL 
CHANDRAKAR: Will the PRIMEMINISTER 
be pleased to state: 

(a) the quantity of iron ore exported to 
Japan during each of the last three years 
together with the cost thereof; 

(b) whether India is getting lesser price 
than that it is being paid to other iron-ore 
exporting countries; 

(c) if so, the reasons thereof; and 

(d) the effective steps taken/proposed 
to be taken by the Government in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) The quantity 
and value of iron ore exported to Japan 
during each of the last three years are 
estimated to have oeen as under: 

Value 

547.18 

671.51 

880.57 

Source: DGCI&S 

Val: in Rs. Crores 
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(b) to (d). No, S'r. Prices are settled with 

Japanese Steel Mills 3very year based on 
International price trends. 

Artificial Rain with the Assistance of 
Satellite 

1550. SHRiMATi BHAVNA 
CHiKHLlA: 

SHRI RAJESH KUMAR: 
SHRiMATISHEELAGAUTAM: 

Will the PRIME MiNiSTER be pleased 
to state' 

(a) whether the Government have 
conducted any expe-lment regarding artdlclal 
rain with the help of satellite; 

(b) If so, the names of such places and 
the details thereof; and 

(c) the detaIls of the steps being taken 
by the Government to encourge the above 
technique? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (D~PARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGAlAM): (a) 
Yes. Sir. MeteorologICal Information like cloud 
cover derived from satellite has been used 
dUring artificial rain making expenments. 

(b) Experiments have been conducted 
In Maharashtra, GUJarat, Karnataka, U.P. 
and Kerala Regions. Cloud seeding was 
done uSing Instrumented aircraft with requisite 
chemicals 

(c) Indian InstItute of Tropical 
Meteorology (IITM), Pune IS the nodal 
institution for research and development In 
artificial rainmaking. It proposes to continue 

using satellite data forderiving meteorological 
information. IITM is giving technical 
assistance to the state Governents, 
whenever requested, in this area. 

Ocean Thermal Energy Conversion 

1551. SHRI JAGAT VIR SINGH 
ORONA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
assessed the potentiality of Ocean Thermal 
Energy Conversion (OTEC) technology for 
power generation along Indian coast line; 

(b) If so, the steps taken/proposed to be 
taken by the Government to harness Ocean 
Thermal Energy; 

(c) whether the Government have 
received any proposal in this regard; and 

(d) if so, the action taken by the 
Government thereon? 

THE MINISTER OF STATE OF THE 
MiNISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM): (a) and (b). 
The Indian Institute of Technology, Madras 
has estimated from theoretical studies the 
potential for Ocean Thermal Energy 
Conversion (OTEC) to be in the range of 
30,000 to 40,000 MW off the coast of India. 
However, with the present state of technology 
development, OTEC potential that can be 
harnessed economically would be far Jesser. 
Most of the potential OTEC sites off the 
mainland get adversely affected by cyclonic 
actlvny resulting in high financial andtechnicaJ 
risk for OTEC development. OTEC sites off 
Southern coast of Tamil Nadu and off 
Andaman Nicobar Islands are, on the other 
hand, likely to be safe and prima facie more 
SUitable. It is, thereot, proposed to conduct 
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a technoeconomic feasibility study to set up States Re-Organlsatlon Act, 1956. 
a 5-8 MW OTEC power plant in Andaman 
Islands. 

(-::) and (d). Yes, Sir. MIs. Sea Solar 
Power of USA has made an offer to Tamil 
Nadu Government lor sale 01 OTEC 
generated power. Under this proposed 
project MIs Sea Solar Power have proposed 
installallng a 100 MW TEC plant at their own 
coat. off the coast 01 Kulashekharapatnam 
in Tam:1 Nadu. Tamil Nadu Government will 
need to create some infrastructure for 
evacuation of powerlrom the coast and sign 
a contract for purchase of power @ about 
Rs 2.50iKW Hr. on long-term basis. MIs Sea 
Solar Power has desired the payment in 
10relgn exchange. The matter is under 
consideration of Tamil Nadu Government. 
No agreement has been signed in this 
regard. 

Bench of Karnataka High Court 

1553. SHRIMATI BASAVA 
RAJESWARI: 

SHRI V. KRISHNA RAO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there IS a persistent demand 
by the people of Karnataka for the 
establishment of a permanent Bench of 
High Court of Karnataka in the Northern part 
of the State; and 

(b) II so, the time by which the said 
bench is expected to be set up In the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): (a) Yes, Sir. However, the 
Government of Karnataka have not, so far. 
sent a cot1l>lete proposal. in consultation 
with the Chief Justice of the Kamataka High 
Court. in terms of Section 51 (2) of the 

(b) It is not possible at this stage to 
indicate the time by which the said Bench is 
expected to be set up in the State. 

[ Translation] 

Crisis In IDPL Units 

1554. SHRI HARI KISHORE SINGH: 
SHRI SOBHANADREE-

SWARA RAO VADDE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Hyderabad and 
Muzaffarpur units of Indian Drugs and 
Pharmaceutical ltd. are facingfinancialcrisis; 

(b) if so. the details thereof; and 

(c) the steps taken or proposed to be 
taken revitalise these units: 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
Yes, Sir. 

(b) These units are laCing financial crisis 
because of continuous losses. The 
cumulative loses of Hyderabad and 
Muzaffarpur units of Indian Drugs & 
Pharmaceuticals Limited upto 31.3.1992 
are provisionally estimated at Rs. 180 crores 
and Rs. 48 crores respectively. 

(c) A proposal for revival olf IDPL has 
been prepared. The proposal. inter alia, 
envisages restructuring of the capital, 
expansion of capacities of Penicillin G, 
Vitamins. setting up of captive power facilities 
and sub-stations at Rishikesh and Hyderabad 
besides funding of renewals/replacements, 
working capital, repayment of loans. 
discontinuation of non-remunerative 
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activities. The proposal has been under 
consideration ot the Government and Its 
viability is still to be established. Meanwhile, 
the company has, In compliance with the 
provisions of Sick Industrial Companies 
(Special Provisions) Act. 1985 referred its 
case to the Boardforlndustrial and Financial 
Reconstruction (BIFR). 

[Eng/ish) 

Schemes for Khadl and Village 
Industries In Bihar 

1555. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government have 
formulated any scheme for the development 
of Khadi and Village Industry in Bihar; 

Grant 

Loan 

Total 

(b) whether any financial assistance 
has been provided to Bihar for this purpose 
during the year 1991-92; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGROANDRURALINDUSTRIESANDTHE 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
to (c). For the development of Khadi and 
village industry in Bihar. KVIC provides 
funds to KVISs and directly aided institutions. 
Funds disbursed during 1991-92, for the 
implementation of several KVI programmes 
were as under:-

(Rs. in Lakhs) 

451.71 

510.19 

961.90 

In addition to above, bank finance sanctioned and availed during 1991 was as under:-

Sanctioned 

Availed 

KVIC has also sanctioned Rs. 500 
lakhs for Central Silver Plant at Saharsa, 
where a major project has been laken up by 
KVle for employment generation through 
Khadi and poly-vastra 

[ Trans/ation) 

Funds to St .. under Rural 
Development Programmes 

15S6. SHRI JANARDAN MISRA: 
DR. K.V.R. CHOWDARY: 
SHRI GABHAJI MANGAJI 

THAKORE: 

Will the PRIME MINISTER be pleased 
10 slate: 

(Rs. in Lakhs) 

1916.29 

473.43 

(a) whether the Govemment propose to 
increase the allocation of funds to each 
Slate forihe rural development prograrnrnes 
during 1993-94 vis-a-vis allocation made In 
1992-93; 

(b) it so, the detajls thereot, Sta~e-wise 
and programme -wise; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT Of RURAl 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) 10 (e). The OUIIay for rurat 
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development programmes during 1993-94 (a) whether the Government propose to 
has not yet been finalised. Therefore the manufacture cheap and small diesel cars 
question of allocation of funds to each State with French Collaboration as part of eftots to 
fortherural development programmes does revitalise the sick Scooters India limited; 
not arise. 

[English] 

NRI Sponsored Industrial ProJects 

1557. SHRI SHRAVAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of NRI sponsored industrial 
projects submitted during 1991-92 and 1992-
93 SQ far, particularly those for being set up 
in Madhya Pradesh, Maharashtra and 
Gujarat: and 

(b) the details of such projects already 
cleared and the progress made by each such 
project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SRIMATI. KRISHNA SAHI): (a) and (b). 
during the period 1991-92 and 1992-93 
(UpIO November, 1992), 105 proposals, 
involving an NRI investment of Rs. 14704.32 
lakhs, were cleared by the Govemment. Of 
these, Madhya Pradesh, Maharashtra and 
Gujarat accounted for 3.18 and 7 cases, 
respectively, involving NRI investments of 
Rs. 187.00lakhs, Rs. 3317.001akhs and Rs. 
3000.34 lakhs, respectively. The areas 
covered by these projects include printing, 
software, etc. These are under various 
stages of implementallon. 

Diesel Cars with French Collaboration 

1558. SHRI MANORANJAN 
BHAKTA: 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: 

SHRI R. DHANUSKODI 
ATHITHAN: 

SHRIGEORGE FERNANDES: 
SHRI MOHAN RAWALE: 

Will the PRIME MINISTER be pleased 
to state: 

(b) if so: the details in this regard; 

(c) the time by which such cars are likely 
to be available in the market; and 

, 
Cd) the progress made so far in this 

regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) to ((d). Presently there 
is no such proposal under consideration of 
the Government. 

[ Translation] 

Growth Rate of GUJarat 

1559. SHRI KASHIRAM RANA: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the growth rate of Gujarat is 
less as compared to other States; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken to 
raise the growth rate of Gujarat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM); (a) and (b). 
The State of Gujarat had the second highest 
average rate of growth In Net Domestic 
ProdUd during the three year period, 1988-
89 to 1990·91. 



405 Written Answers AGRAHAYANA 11,1914 (SAKA) Written Answers 406 
(c) Government of Gujarat have been 

implementing development plans for 
increasing the growth rate. These plans 
include investment for development of 
agriculture, industry,lnfrastructure, irrigation. 
rural development, education. health, etc. 
The agreed outlay for the Eighth Five Year 
Plan of Gujarat is Rs. 11500 crores. 

[English] 

Export of Sandal Wood 

1560. SHRI B. DEVARAJAN: 
SHRIMATI PRATIBHA 

DEVISINGH PATIL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether some State Governments 
have sought permission to export sandal 
wood; 

(b) if so, the details thereof; (names of 
the State Governm<9nts which have sought 
permission in this regard); and 

(c) the decision likely to be taken by the 
Union govemment thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) Two representations for permitting 
export of sandaf wood have been received 
from the Government of Tamil Nadu and 
Kamataka. 

(c) It has been decided in consultation 
with the Ministry of Environment & Forests 
notto allow export of sandal wood in the form 
of logs, billets, tim~r, chips, flakes, dust, 
powder, barks, roots, stuJ1l)S, pulp and 
charcoal. However, value added products 
namely handicrafts and machine finished 
products are permitted free forexport subject 

to fulfilment of certain conditions regarding 
minimum value addition, maximum weight, 
etc. 

LInkIng of H.P: " J.K. for P.D.S. 

1561. DR. G.L. KANAUJlA: Will the 
PRIME MINISTER be pleased to stale: 

(a) whether the Union Government 
have formulated a special scheme to club 
Himachal Pradesh with Jammu & Kashmir in 
order to extend help to the two State 
Government for strengthening the Public 
Distribution System and delink from other 
States; 

(b) if so, the details thereof; and 

(c) the benefits likely to be accrued to 
the State of Himachal Pradesh therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMAL UDDIN 
AHMED): (a) No, Sir. 

(b) and (c). Do not arise. 

Issue of Passports to Children Taken 
for Camel Race 

1562. DR. RAJAGOPALAN 
SRIDHARAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have 
issued passports to children who were 
taken to Dubai for camel races; 

(b) If so, the details thereof and the 
grounds on which such passports were 
issued; and 

(c) the details of verifications made in 
this regard before issuing passports to these 
children? 
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THE MINISTER OF STATE IN THE newspapers having more than 200 metric 

MINISTRY OF EXTERNAl AFFAIRS (SHRI tonnes of annual entitlement can import one 
R.L. BHATIA): (a) to (c). The information is tOllne of standard newsprint for every two 
being collected and will be laid on the Table tonnes of Indigenously produced newsprint 
of the House.' purchased by them from the Indigenous 

Import of Newsprint and Wood Pulp 

1563. SHRI M.V. CHANDRA-
SHEKHARA MURTHY: 

SHRI V. SREENIVASA 
PRASAD: 

newsprint mills. Newspapers having annual 
entitlement below 200 MT can ~rt the 
quantity as determined by the Registrar of 
newspapers for India. Non-actual users can 
also import newsprint from Russia & the 
other Republics of former Soviet Union 
throu'gh an Escrow Alc In terms of the 
conditions prescribed In Ministry of 

Will the PRIME MINISTER be pleased Commen» P. No 43 (PN) 192-97 dated 
to state: 

(a) whether the STC propose to import 
newsprint and wood pulp from the former 
Soviet Republics against barter deal; 

(b) if so, tne quantum of newsprint and 
wood pulp to be imported; 

(C)the estimated indigenous demand of 
newsprint and wood pulp in the country; and 

(d) the extent to which it is likely to meet 
the demand 01 newspaper industry? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHUASHEED): (a) and (b). STC 
at present has no prooosallo irr4>Ort newsprint 
and wood 'pulp from the former soviet 
Republics against barter deal. 

. (c) and (d). A!; intimated by Dept!. of 
1.0 .• the demand for newsprint is being met 
bothfromindigenousprpductionandifr1>ort$. 
The requirement of newsprint in the country 
fOrlhe year 1992-931$ estimated at the level 
al5.851akhstonnes thattargelted indigenous 
production for the current financial year at 
the level of 3.44lakh lonnes. 

Since 1.4.92the ~ of newsprint has 
been decanalised and in accon:Ianoe with 
the existing guidelines on the subject. 

15.09.1992. 

I Translation] 

Development of Hilly Area. 

1564. SHRI RAJENoRA KUMAR 
SHARMA: Will the Minister of PlANNING 
ANDPROORAMME IMPlEMENTATION be 
pleased to state: 

(a) whether the Government of Uttar 
Pradesh has sent a scheme to the Union 
Government for development of hilly areas; 
and 

(b) if so. the salient features and the 
reaction of the Government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEUENTATJON AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAU): (a) Yes. 
Sir. the Government of Uttar Pradesh have 
submilted UttaranchaJ (Hill Area) aub-pJan 
1992-93 a.'1d Eighth Plan 1992-97. 

(b) The Plan proposessedoral allocation 
of funds fOt the all round development of the 
region. After examining the proposal and 
detalleddlscusslons wllh the rapntSentatives 
of the State Government. the Planning 
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Commission approved an outlay ot Rs. 
387.01 crores, comprising Rs. 205.00crores 
as flew trom Stale Plan and Rs. 182.01 
crores as Spacial Central Assistance towards 
Uttaranchal (Hill Area) sUb-pian 1992-93. 

(£ngHsh) 

Shifting of Central Food Tecnologlcal 
Research Institute, Nagpur 

1565. SHRI DAnA MAGHE: Willthe 
PRIME MINISTER be pleased to state: 

(a) whether Ihere is any proposal to 
shiftfclose the Central Food Technical 
Research Institute at Nagpur. 

(b) if so, whel,er the Government of 
Maharashtra approached Union 
Government with the r':!quest not to shift! 
close; 

(c) whether the Government of 
Maharashtra oflered Icnd lor its retention in 
Nagpur; and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
and (b). The proposal, in agreement with the 
State Government of Maharashtra, is to 
relocate the Nagpur Centre of Central Food 
Technological Research Institute at a more 
congenial place In Nagpur itself. 

(c) Yes, Sk 

(d) Further aclion the matter can be 
possiQle only after the State Government 
agree to provide 50% of the expenditure tor 

running the Centre. 

Performance of Small Scale Units 

1566. SHRIMATI VASUNDHARA 
RAJE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
reviewed the perlormance of small scale 
units in each State; 

(b) if so, the period tor which the review 
has been conducted; 

(c) whether the small scale units are 
eaming good dividends in some States; and 

(d) if so, the details Ihereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) and (b). There IS no system 
of review of performance of Individual small 
scale units s'nee they a'o 'n 1:)9 privata 
sector. Howe'ver, through cer,sus conducted 
from tima to time periorr:'arce 01 Small 
Scale sector is assessed. 

(c) and (d). H,ere has no! been any 
review of commercial profitability of the 
small scale sector. However. RBI mOnitors 
the incidence of sickness In l'1e small scale 
sector. 

Unloading of Imported Fertilisers 

1567. SHRI SANDIPAN BHAGWAN 
THORAT: Will the PRIME MINISTER be 
pleased to slate: 

(a) whether the Government have 
suffered a loss due to delay in unloading of 
Imported fertilisers from ships of the 
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Companies handling these nutrients; delays in the unloading offinancialfertilisers 

(b) if SD, the details of such losses 
incurred during each of the last three years; 

(c) the action taken in each case; and 

(d) results thereof and the amount spent 
on litigation and compensatIon realised? 

THE MINISTER 0F STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILISERS (DR. CHINTA MOHAN): (a) 
to (d). For all demurrages on account of 

1989·90 

1990-91 

1991-92 

A litigation case involving disputes 
pertaining to demurrages also often includes 
other claims. It is, therefore, not possible to 
indIcate separately the amount spent on 
litigation relating to demurrages alone. 

[ Translation] 

National Drinking Water Mission 
Scheme 

1568. SHRI SRIKANTA JENA: 
SHRI RAM LAKHAN SINGH 

YADAV: 

Will the' PRIME MINISTER be pleased 
to stale: 

(a) whether Ine Government have 
implernen'eG the Na!lonai Drtnklng Water 
MISSion Sc~,eme in States; 

(!:;) .: so, the targets FIxed under this 
M· _sler' dUring the last three years and the 

arriving on Government account, the 
responsibility is that of the handling agents. 
The demurrages relating to waiting vessels 
prior to berthing are, however, on 
Government account, wherever Government 
are the consignee. In the post-berthing 
delays, the payments of demurrages are 
made initially by the Government to the ship 
owners and the same are later realised from 
the handling agents. The total amounts of 
demurrages' paid on account of pre and 
post-berthing delays during the last three 
years are given below: 

(Rs. in crares) 

1.89 

3.97 

1.62 

achievement made in this regard. State-
wise and Distt,-wise; 

(c) the amount allocated to States to 
cover the villages lagging in water resources 
during the last three year; and 

(d) the target fixed under the Eighth 
Five Year Plan State-Wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATH): (a) Yes, Sir. 

(b) Details of targets fixed and achieved 
during the last three years state-wise in the 
attached statement-I. District-wise taryets 
are not fixed under Accelerated Rural Water 
Supply Programme at the level of Central 
Government. CUr:1ulatlve targets and 
achievements In Mini Mission Districts are In 
the attached statement-no Based on the 
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overall target, the State GovernmentS fix 
the district-wise targets. 

(c) The amount allocated to the States 
during last yearto cover No Source Problem 
villages lagging in water resources is in the 
attached statement-III. 

(d) The fixing of targets for coverage of 
villages is done on a year to year basis 
depending on the annual plan outlays for 
each State/Union Territory under the 
Minimum Needs Programme and Rajive 
Gandhi National Drinking Water Mission. 
However, the target forthe Eighth Five Year 
Plan is tocover all rural habitations/population 
with safe drinking water facilities. 
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Development of Calcutta Municipal 
Corporation Area 

1569. SHRIBIRSINGHMAHATO: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to stat~: 

(a) whether the Union Government 
have provided funds to West Bengal forthe 
development of Calcutta Including Calcutta 
Municipal Corporation area; 

(b) if so. the projects for which funds 
have been provided; and 

(c) the conditions to be fulfilled by the 
State Government in ~his regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
Yes, Sir. 

An amount of Rs. 21 erores wasgivento 
1he Government of West Bengal in 1991·92 
for special Problems of Calcutta city. During 
1992·93, an additional Central Assistance of 
Rs. 20 crores has also been approved for 
Development of Calcutta city which the Slate 
Government proposes to spend on water 
supply. Sewerage and Drainage, Basti and 
Slum Improvement, Roads and Pavements 
Development and Cultural Complex. 

Petitions against Election of 
PresldenWlce-Presldent 

1571. SHRI SHANKERSINH 
VAGHELA: 

DR. AMRIT LAL KALIDAS 
PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Supreme Court has In a 

recent Judgement. suggested to the 
Government to take stringent measures 
against filtirfg pffrivolous petitions challenging 
election of the President and VICe-President 
of India; and 

(b) H so. the follow-up action taken or 
proposed to be taken by the Government in 
pursuance of the suggestion of the Supreme 
Court? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): (a) Yes. Sir. 

(b) The suggestion is being examined 
by the Government. 

Funds to Social Organisations 

1572. SHRI SATYAGOPJlL MISRA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of amount released to 
different social organisations in West Bengal 
during 1991·92 and 1992-93 for .rural 
development; and 

. (b) the existing system to ensure that 
the amount is not misutilisad~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) An amount of As. 4.2<\.74.889 
during 1991-92 and As. 3,67.82.425 during 
1992-93 respectively was released by 
CAPART to different social oganlsatlons in 
West Bengal. 

(b) BY and lalge. the institutions are 
discharging ~Ir functions satisfactorily. 
After release of the first Instalment. the 
voluntaryagencylsexpec:tedtosendquattile 
progress report. In most of the cases. a 
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Monitor is sentto monltortheproject. In case (a) whether there is high potential of 
the work is found satisfactory, the second export of bldi In Arab and neighbouring 
instalment is released. H there are some countries; 
discrepancies, the voluntary agency is 
Informed of the same and advised to correct 
the execution suitably. However, In some 
cases where misutillsatlon of funds comes 
to notlce,lt is dealt with appropriately Including 
cancellation of grants, criminal action 
wherever warranted and debarment of the 
organisation for future assistance. 

(b) if so, whether the Government have 
formulated any scheme to make the bldl 
exportable; and 

[ Translation] 

Export of Bldl 

1573. SHRI VLJOY KUMAR YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

Country 

UAE 

Ba!ualn 

Kuwait 

Oman 

Qatar 

S. Arabia 

Iraq 

Total 

Expons 
atr· 
(Tons) 

56.5 

25.05 

2.22 

40.11 

26.44 

148.2 

2.0 

300.52 

Steps taken ~y Tobacco Board for 
promoting exports of biells include displaying 
various brands of bidis in international fairs 
and exhibitions. exploring thrust markets 
during visits of trade delegations, conducting 
market surveys, and dissemination of trade 
information amongst bidi exports. However, 
the overseas mar1<etfor bidis is constrained 
due to the fact that the demand is mostly 
limited to the Indian ethnic population In the 
West Asian countries. 

(c) H so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (c). Details 
of export of bldls to West Asia during 1991-
92- (Provisional) are given below:-

[English] 

1991-92 
Value 
(Rs. Lakh) 

97.n 

42.84 

4.24 

69.41 

44.30 

305.92 

3.37 

567.85 

Supply of Sub--Standard Goods to 
Foreign Buyers 

1574. SHRI AJOY 
MUKHOPADHYAY: 

SHRI HANNAN MOLLAH: 
SHRI PURNA CHANDRA 

MALIK: 

Will the PRIME MINISTER be pleased 
to state: 
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(a) whether the Increasing Incidence of DISTRIBUTION (SHRI KAMALUDDIN 

export rejection andclai'TlSforcompensation AHMED): (a) to (e). State Government and 
for inferior quality of goods supplied by Union Territory Administrations are 
Indian exporters are causing concern forthe implementing the various proposals is agreed 
Government; upon for reva"1>ing the Public Distribution 

(b) if so, whether any legal action has 
been taken against any such exporters; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) There Is no 
increase in the incidence of export rejections 
and claims compensation for inferior quality 
of goods supplied by Indian Exporters. 

(b) and (c). Does not arise. 

[ Translation] 

Implementation of Revamped PDS 

1575. MAJ. GENERAL (RETD.) 
BHUWAN CHANDRA KHANDURI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether providing of routine items 
has been started to those 1700 identified 
Blocks whi9h were .selected under the 
revamped Public Distribution System. 

(b) if so, the details of facilities provided 
under the PDS to those blocks; 

(c) whether the blocks are not being 
provided that quantity of foodgralns which 
is being provided to other regions; . 

(d) if so, the reasons therefor; and 

(e) if so, the details thereof, and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 

system (PDS). Many States have reported 
distribution of commodities such as tea. 
iodised salt, soaps and pulses through PDS 
outlets In the RPDS areas in addition to rice. 
wheat, levy sugar and kerosene. The Central 
Govemment is issuing rice and wheat meant 
for distribution in the RPDS areas at Central 
Issue Prices (CIPs) which are lower by Rs. 
50 per quintal than the CIPs for normal PDS, 
with effect from 1st June, 1992. State 
GovemmenVUT Administrations have been 
advised to f~ the End Retail Prices of rice 
and wheat in RPDS areas not exceeding the 
Central Issue Prices by 25 paise per kg. 

Central Govemment has set apart 2 
million tonnes of foodgrains per annumto be 
allocated to the RPDS Blocks, in addition to 
the present allocations being made by the 
State slUTs to these areas. Additional 
allocations are being made to many States 
with effect from 1 st June, 1992. 

[English) 

Rehabilitation Industries Corporation 
Limited 

1576. SHRI HANNAN MOLLAH: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Union Government have 
received any memorandum from the Save 
RIC Action Committee regarding the problem 
of Rehabilitation Industries Corporation 
limited, Calcutta; 

(b) if so, the details thereof; and 

. (c) the steps the Government propose 
to take In this regard? 

THE MINIS'TER OF STATE IN THE 
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MINISTRY OF INDUSTRY (DEPARTMENT Pharmaceutk:aJs UmIledandllwoulcfbe laid 
OF HEAVY INOUSTRY ANDDEPARTUENT on the Table of tbe House. 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) Yes, Sir. Tractor and powetnlJ., ...... tactu,..,. 

(b) Save RIC Action Committee of 
Rehabilitation Industries Corporation Ltd., 
Calcutta in its joint memorandum has inter-
alaaskedforfinancia/assistance forworl<ing 
capital, settlement of statutory liabilities like 
Provident Fund dues, outstanding bank dues 
and other liabilities etc. 

(c) The. Government is aware of these 
problems of the RIC. Plan and Non-Plan 
funds are being provided to this Corporation 
according to resource availability. 

cases of IOPt In Courts 

1sn. SHRI DEVENDRA PRASAD 
YAOAV: Win the PRIME MINISTER be 
pleased to state: 

(a) the number of cases on personnel 
matters concerning IDPL erIl>loyees pending 
in the counts; and 

(b) the expenses incurred by Indian 
Drugs an_!1 PharmaceutICals limited on such 
cases including fees paid to the advocates? 

tHE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTILIZERS (OR. CHINTA MOHAN): (a) 
and (b). The requisite information is being 
collected from Indian Drugs & 

. 1578. SHRI ANIL BASU: Wi. the 
PRIME MINISTER be pleSS8d to state: 

(a) the companies manufacturing 
Tractors and Power Tillers and their 
production during the last three years as well 
as during first six months of 1992; 

(b) the cost of ind"lgenously produced 
Tractors and Power Tillers, cor1'1)8Ily-wlse; 

(c) whether any import has also been 
made In this regard; and 

(d) if so, the details thereof including its 
cost? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SRIMATI. KRISHNA SAHI): <a) and (b). A 
statement shoWing the details of companies 
manufacturing Tractors and Power TIllers 
and their production during the last three 
years and from January to June, 1992 for 
which the production figures are available 
and the price of Tractors-Is annexed. 

(c) No i"l>Ort of Tractors and Power 
Tillers has been made during the last 3 
years. 

(d) Does roOt arise. 
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Export Capacity of Indian Software 

1579. SHRIMATISUMITRAMAHAJAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
assessed export caJacity of Indian ::.oftware 
with the help of World bank; 

(b) if so, the results achieved therefrom; 
and 

(c) the action taken/proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARL IAt.1ENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DePARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (c). Yes, Sir. A study has been conducted 
with the assistance of World Bank to assess 
India's softwa-re 3xport potential. The 
recommendations made in the Software 
Study Report to boost India's software 
exports are being examined by the 
Government. 

[English] 

Revival of ~ilck Units 

1580. SHRI OSCAR FERNANDES: 
Will the PRIME MINISTER be pleased to 
state the schemes worked out by the 
Government for revival of sick units in large, 
medium and small sc;;;le sectors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SRIMATI. KRISHNA SAHI): 

Government has taken a number of 
measures and schemes for revival of sick 
industrial units in SJTI311 scale and non·small 
scale sectors. The important amongst these 
are given in the attached statement. 

STATEMENT 

Measure/schemes taken by the 
Government of India for revival of Sick 

Industrial Units 

The Government have enacted a 
comprehensive legislation namely 'The Sick 
Industrial Companies (SpeCial Provisions) 
Act, 1985'. A quasi·judicial body designated 
as 'The Board for Industrial and Financial 
Reconstruction) (BIFR), has been set UD 
underthe Act to deal with the problems of the 
sick industrial companies in an effective 
manner, which has become operational with 
effect from the 15th May, 1987. 

(2) The Reserve Bank of India have 
issued guidelines to the banks for 
strengthening the monitoring systems and 
for arresting industrial sickness at the incipient 
stage so that corrective measures are taken 
in time. 

(3) The Banks have also been directed 
by the Reserve Bank of India to formulate 
ren3bi!:tation packages for the revival of 
potentially viable units. The banks and 
financial institutions evolve rehabilitation 
packages for the revival of sick units. 

(4) Reserve bank of India have also 
issued guidelines separately to the banks 
indicating parameters within which banks 
could grant reliefs and concessions for 
rehabilitation of potentially viable sick units 
without reference to RBI both in the large and 
small scale sector. 

(5) Revival of sick industrial units is also 
done by amalgamation/merger of sick units 
with healthy units. Tax benefits are given 
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under Section 72 (A) of the Income Tax Act, (a) whetherthe Government propose tt 
1961 to the healthy company for revival of close down certain Coffee Houses ano 
the amalgamating sick unit. Depots run by coffee Board; 

(6) Government hassetupthe National 
Renewal Fu,!d which would, inter-alia, provide 
for payment of compensation to worKers 
affected by industrial restructuring. 

(7) On the advice of the Government of 
India, Reserve Bank of India has set up 
State Level Inter-Institutional Committees 
(SLIICs) In all States underthe Chairmanship 
of Secretary, Industries Department of the 
concerned State Governments for working 
out a rehabilitallon package for revival of 
viable sick small scale units. 

(8) Financial assistance in the form of 
long term equity type assistance upto Rs. 
, ,50,000/- to umts with a project cost not 
exceeding Rs. 10 lakhs at a nominal service 
charge of one per cent per annum IS aiso 
available to potenllally viable siCk small 
scale industrial units from the National Equity 
Fund set up In August, 1987. 

(0 'T~(> Union Ministry of Industry also 
opera!., _. ~ Centrall/ sponsored Margin 
Money Sdleme for revival of sick small scale 
units. With the quantum of assistance perunit 
available upto Rs. SO,OOO/-

(10) Small Industries Developmentbank 
of India (SlOB I) has been established to 
function as on Apex Bank for tiny and small 
scale industries. 

A separate Fefinance Scheme for 
Rehabilitation (RSH) is being managed by 
SIOBI for revival of potentially viable sick 
small scale industrial units. 

Closing of Coffet:t Houses and Depots 

1581. SHRIMATICHANORAPRABHA 
URS: Will the PRIME MINISTER be pleased 
to state: 

(b) the places where these Houses and 
Depots are likely to be closed together with 
the reasons thereof; 

(c) whether a large numberof employees 
are likely to be rendered surplus on account 
of closure of these units; and 

(d) if so, the steps taken to provide 
suitable employment to workers likely to be 
rendered surplus? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALlv1AN KHURSHEED): (a) and (b). There 

. is no proposal to close down any of the 
Coffee Houses or Depots at present. 
However. the Coffee Board proposes to shift 
the India Coffee Room functioning in 
Akashvani Bhavan, New Delhi to Krishi 
Bhavan, New Delhi to provide better service 
to a larger clientele. 

(c) and (d). 00 not arise. 

( Translation] 

Purification of Uranium 

1582. SHRI YASHWANTRAO PATll: 
Will the PRIME MINISTER be pleased to 
slale: 

(a) whether the Government propose to 
make a plan for purification of Uranium and 
other fuel for the atomic power plants; 

(b) if so, the detailS thereof; and 

(c) if not, he reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
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MINISTRY OF SCIENCE AND (b) if 50, the action taken by the 
TECHNOLOGY (DEPARTMENT OF Government thereon? 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a), 
(b) and (C). M!ning, Milling and Purifying 
Uranium is already being carried out and fuel 
fabricated for use in Pressurised Heavy 
Water Reactors. Research and Development 
work on other alternate means in fabrication 
of nuclear fuels is being pursued actively. 

[English] 

Law Officials Visit to United States of 
America 

1583. SHRIB.L.SH.A.RMAPREM: Will 
tile PRiME MINiSTER be pleased to state 
the details 01 the VISitS lJr.jertaken by I'tle 
offiCials of Law Ministry to United States of 
America In connection with Bhopal Gas 
Tragedy case and the expenditure incurred 
thereon trjp-~Ise alongwlth conslituents of 
the visiting Team? 

THE MINISTER OF STATE !N THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): 

The information IS being compiled and 
will be laid on the Table of the House. 

Compensation Claims of Gulf 
Returnees 

1584. SHRI RAMESH CHENNITHALA: 
WII the PRIME MINISTER be pleased to 
stale: 

(a) whether trle Government have 
received any compl::lInts !romGulf returnees 
regarding compensation of their bank 
depOSIt. payment a'1d the house-hold items 

. left behind by them in Kuwait and Iraq; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). Representation 
have been received by Government from 
Gulf returnees in regard to compensation 
from the UN Compensation Fund for losses 
suffered by them as a result of Iraq'S 
invasion of Kuwait requesting assistance in 
filing the claims with the United Nations 
Compensation Commission as well as for 
expediting the settlement of such claims. For 
this purpose Government have set up a 
Special Kuwait Celi in the Mipistryof External 
Affairs and the first batch of claims have 
been sent to the Indian Mission to the UN in 
Geneva for lodging with the UN Corrpensation 
Commission. The remaining claims will also 
be forwarded after due proceSSing. The 
Government will provide all possible 
assistance to Indian citizens in regard to the 
early settlement of such claims. 

Funds to States Under ARWSP 

1585. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) the Central assistance released 
under the Accelerated Rural Water Supply 
Programme to each State during 1991-92; 

(b) the amount spent for the benefit of 
Scheduled Ca;:;tes and Scheduled TribeS 
therefrom; and 

(c) the funds allocated to each State for 
1992-93 under the said Programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) to (c). A Statement is laid on the 
Table of the House . 
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Viability Nonns for Setting up of THE MINISTER OF STATE IN THE 

Industry MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 

1586. SHR I R. DHANUSKODI BHARDWAJ): (a) and (b). All the institutions 
ATHITHAN: Willthe PRIME MINISTER be 
pleased to stale: 

(a) the techno·economic viability norms 
tor setting up an industry; 

(b) whether the Government are 
adhering to these norms; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI. KRISHNA SAHI): (a) Barring 
recognition of Minlmun Economic Scale In 
certain Industnes covered under compulsory 
licensing like beer and sugar, Government 
has not specified techno-economic viability 
norms for setting up an industry. It IS for the 
financial Institutions to appraise the techno-
economic feasibtll:y reports submitted by tne 
entrepreneurs before fl'1ancmg the prOjects 

(b) Where Mlr:lmurn Economic Scale IS 
recognised In IndL.slnE's under con')Pulsory 
licensing, Government adheres tothe r.orms 

(c) Does not anse 

[ TranslaliOn] 

Austerity Measures 

+'587. SHRI KHELAN RAM JANGDE 
SHRI ~10HAMMAD ALI 

ASHRAF FATMI: 

Will the PRIME M!NISTER be pleased 
to stale 

(al the details of th~ ausler,ty measures 
taken by the Ministry of Law, Justice and 
Company A!f'llrs to reduce ItS expenditure; 
ana 

(b) the amount sa'/ed so far by opting 
these measures? 

on austenty measures issued by the Ministry 
of Finance to all MinistrieslDepartments from 
time to time have been scrupulouslytollowed 
by the Mintstryot Law, Justice and Company 
Affairs. As J result, the total expenditure of 
the Ministry has been kept within the 
approved budget estimates 1992-93 passed 
by the Parliament. 

[English] 

Growth Rate of LargeIMedium/Smali 
Industries 

1588. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

(a) the progress made by large/medium 
and small-scale industries after the 
enlorcement ot new industrial policy; 

(b) whether these industrial units have 
received the desJ(ea encouragement by the 
new Industnal poliCY; and 

(c) If so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI. KRISHNASAHI):(a) According 
to the Index of mdustrial production compiled 
by Central StallsticalOrganisation, the overall 
rate of growth of industrial production during 
1991-92 was (+) 0.3 percent. In the current 
financial year' 992-93, the figures available 
upto July, 1992 showed an overall growth of 
2.1 percent dunng Apnl-July, 1992 over the 
corresponding period a year ago, The small 
scale sector as a whole, registered a rate of 
growth of 3 percent dunng 1991-92 

(b) and (c). A statement snowing the 
Impact of new l'1du~!nal POliCY, IS enclosed. 
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Mobilisation of Resources Posting In STCIMMTC 

1589. PROF. SUSANTA 
CHAKRABORTHY: 'Nill the Minister of 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Planing Commission 
has asked the States to raise the resource 
mobilisation during the Eighth Five Year 
Plan; and 

(b) if so, the measures takenJto be 
taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
DUring the Eighth Plan, State's Plan outlay is 
projected to be Rs. 179,985 crores at 1991-
92 prices. According to the Eighth Plan, this 
IS expected to be financed by (I) balance from 
current revenues induding additional 
Resource Mobilisation Rs. 12,985 crores, (Ii) 
contribution of public enterprises including 
addllional Resource Mobilisation of Rs, 4000 
crores (iii) Central Assistance of RS.78,500 
crores and (v)borrowings and miscellaneous 
capital receipts of Rs. 84,500 crores. The 
measures reqUired to raise the additional 
resources for financing the State's Plan 
outlay are decided after mutual discussions 
between the States and Planing Commission 
at the Annual Plan meetings. 

STC 

Managers 

Stall 

In the case of MMTC, only one Manager 
opted for Voluntar)' retirement alter return 
from abroad. In the case of STC, three 
Managers had resigned since 1.4.89 on 

17 

6 

1590. SHRI MANJA Y LAL: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of Managers and Staff 
of STCIMMTC posted outside India during 
tt>e last three years and those resigned on 
return from abroad; 

(b) whether some of the Managers! 
Staff were found to be doing their own 
bUSiness during posting abroad; 

(c) if so, the action taken against those 
found guilty; 

(d) the total expenditure incurredJbeing 
incurred on foreign offices including pay etc. 
of Managers; 

(ftl, whether there is any proposal to 
appoint agents on commission basis 
instead of posting Mangers and Staff from 
India; and 

(f) if so, the details thereof and it not, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) The numberof 
Managers and staff 0 STC & MMTC posted 
outside India during he last three years is 
given below:-

MMTC 

4 

3 

return from abroad. 

(b) and (c). None of the Officers of 
MMTC was carrying on his own business 
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while posted abroad. However, on receipt of voluntary retirement. 
complaints in- regard to conduct their own 
ousiness by some managers posted abroad, 
STC recalled them back and after taking 
sUltableact;on against them, three managers 
were dismissed and one manager took 

STC 

1989-90 566.79 

1990-91 510.61 

1991-92 556.03 

(e) and (f). Consequent upon liberalition 
of trade w.e.1. 1.4.92 In the new Export 
Import Policy, many of the commodities 
have been decanalised. In the changed 
scenario. the role of the foreign offices of 
STC & MMDC has assumed greater 
significance and these offices are exploring 
possibilities of exports and imports of non-
traditional items to and Irom India in addition 
to existing commoditie& being handled by 
them, besides collection and dissemination 
of market intelligence re;>orts and maintain Ing 
continuous lisation with the Indian Missions 
and trade offices elc. The personel 
involvement of the olfiors beloglng to these 
two Corporations in foreign offices is 
considered more advantageous In achieving 
its goal and objectives rather than foreign 
agents who might have varied interests and 
cannot be depended upon to look after the 
Interests of these t'NO Corporations on an 
exclusive basis. 

However, the;e Corporations also 
undertake transactions through CommiSSion 
Agents on deal to deal basis in some of the 
countries where need for such an 
arrangement is felt In the commercial Interest. 

[ Translation] 

Nuclear Energy 

1591. PROF. R,l.SASINGHRAWAT: 
Wil: I: ; PRIME MINISTER be pleased to 
stale: 

(d) The amount spent on the foreign 
officers of STC & MMTC during the last three 
years is as under:-

(Rs. Lakhs) 

MMTC 

130.80 

134.75 

165.24 

(a) the present position and capacity of 
India's Nuclear Energy and the details of tiled 
in which it is being used; 

(b) the expenditure incurred on various 
schemes on the production, development 
and utilisation of atomic energy during the 
last three years; and 

(c) the details of the discussions held 
with America. France, Pakistan, Japan. etc. 
in this regard; 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
India has acquired indigenous capability in 
harnessing nuclear energy for a variety of 
peaceful applications. The installed capacity 
of nuclear power stations presently is 1720 
MWe. With schemes under implementation 
this is to go upto 2820 MWe by the end of the 
courrent plan. Apart Irom generation of 
power, nuclear technology is being used a 
wide range of devel<;>pment activities a such 
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as application of radioisotopes in medicine, 
agriculture and industry, use of radiation 
technology for food preservation, radiation 
sterilisation 01 pharmaceuticals and other 
medical product~, redioimmunoassay 
techniques lor diagnosIs of diseases, use of 
gamma radiography In mdustry, treatment 01 

Year 

1989·90 

1990-91 

1991-92 

(c) No discussions have been held by 
this Department with U.S.A., France, 
Pakistan or Japan on tile schemes for 
develoPillent and utilisation of atomic energy. 

{English] 

Advances to Sub-contractors by 
Engineering Projects (India) Limited 

1592. SHRI At-'ANTRAO DESHMUKH: 
Will the PRIME MINISTER be pleased to 
ztate 

(a) whether the practice of giving 
unsecured advances to sub-contractors is 
stili being followed in Engineering Projects 
(India) Limited; 

(b) If sQ, the volume Of outstanding 
adVances Including Interest to sub-contracts 
as on October 30, 1992: and 

(c) the steps proposed by the 
Government to rUC0ver thiS oustandlng 
amount expeditiously'; 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEA VY INDUST RY AND DEPARTMENT 

sewage with radiation to destroy bacteria 
etc. 

(b) the overall expenditure incurred on 
vaious plan schemes forthe construction of 
plants, production, development and 
utilisaticr, of atomic energy during the last 3 
years is as follows:-

Expenditure 
(Rupees in crares) 

883.46 

1086.22 

891.38 

OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) No, Sir. 

(b) and (c). Does not ar:se. 

Door Delivery System 

, 593. SHRI K.P. SINGH DEO: 
SHRIGOPI NATHGAJAPATHI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government are aware of 
the failure of the door delivery system in 
Orissa: 

(b) if so, the reasons thereon; 

(c) the steps taken to implement the 
scheme effectively so that the consumers 
living in the flung areas derive benefit out cf 
the scheme; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) to (d). State GovernmentsJUT 
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Administrations were advised to Introduce candidates therefrom? 
door delivery of commodities' meant for 
distribution under the Public Distribution 
System to the Fair Price Shops in the Blocks 
identified for the Revamped PDS. 
Government of Orissa·has reported that till 
15th November, 1992, they have covered 
only 71 FPSs under door delivery system 
out of the 7947 FPSs ,:1 the RPDS Blocks. 
However, it has been reported that 51 
mobile vans have been deployed in RPDS 
areas which distribute PDS commodities to 
consumers in weekly and by-weekly hats. 
Government of Orissa has reported that it 
would be easier for them, after the proposal 
to take over. storage agencies by the State 
Civil Supplies Corporation in a phased 
manner is implemented. No time limit has 
been indicated by the Government of Orissa 
for Implementing this proposal. 

( Translation] 

Irregularities In Conducting Civil 
Service Examinations 

1594. SHRI RAJENDRA AGNIHOTRI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
deCided to give ore extra chance to the 
candidates appeared in the Civil Services 
Examination. 1992, in view the complaints 
received regarding the megularltles 
committed in the examination; 

(b) if so, the categories of candidates to 
whom this chance is proposed to.) be given; 
and 

(C) If not. the steps proposed to be taken 
to make-up the loss occurred to the 

No. 01 sick 551 unlls 

(I) As at the er,d 
of March. 1 !.:90 218828 

T.HE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

. (b) and (c). Do not arise. 

[English] 

Sick Industrial Units 

1595. SHRI C. SREENIVASAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the numberof sick industrial 
units in the country has increased manifold; 

(b) if so, the reasons therefor; 

(c) the steps taken to prevent more 
industrial units from becoming sick; 

(d) whether the percentage of sick units 
is more in Tamil Nadu; 

(e) if so, the details thereof; and 

(I) the remedial sters proposed in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF \NDUS1RIAL DEVELOPMENT) 
(SHRIMATI. KRISHNA SAHI): (a) The 
Reserve Bank of India compile data on sick 
industrial units assisted by the banks. The 
RBI -data as at the end of March. 1990 and 
March, 1991 (latest available) lor sick 
industrial units of the country In small scale 
and non-smail scale sectors are as undor:-

No. 01 sick non-551 units 

1455 
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No. ofs~k SS/unfts 

(ii) As at the end 
of March .• 1991 221472 

(iii) Increase 
(Percentage) 1.2% 

(b) The major causes for industrial 
sickness as reported by Banks relate to 
marketing, technical, labour and production 
problems, management deficiencies, power 
shortage. demand recession and natural 
calamities. 

(c) Government has taken a number of 
steps for revival of sick industrial units and 
prevention of industrial sickness. Some of 
the Important aspects are given in the 
attached statement. 

(d) and (e). According 10 the latest RBI-
data. as at the end of March. 1991, the State 
of Tamil Nadu accounted for 4.86% of the 
tolal 221472 sick SSI units, ranking ninth in 
the country. The State of Tamil Nadu ranKed 
fifth in the country, in terms of sick Non-SSI 
umts having8.7%0IthetotaI1461 sicknon-
SSI unils. 

(I) As al tc) above. 

STATEMENT 

Steps taken by Government for Revillal of 
Sick Industf/al UMs 

(1) The Government have enacted a 
comprehensive leglsl3lion nameiy 'The Sick 
Industrial Comp.:1nles (Special ProvISions) 
Act. 1985. A q:J3sl-Jud,cial body designated 
as 'The 8o.:1rd for Industrial and FinanCial 
ReconS1rucllon (8IFR) h.:1S ceen set up 
underthe Act tc deal wlHl !tie problems olthe 
Sick Industn.)1 compa'1les In an eftectlve 
manner, which has become operational wllh 
effect from the 151h May. 1987. 

No. of sick non-SSI units 

1461 

0.4% 

(2) The Reserve Bank of India have 
issued guidelines to the banks for 
strengthening the monitoring systems and 
for arresting industrial sickness atthe incipient 
stage so that correctively measures are 
taken in time. 

(3) The banks have also been directed 
by the Reserve Bank of India to formulate 
rehabilitation packages for the revival of 
potentially viable units. The banks and 
financial institutions evolve rehabilitation 
packages for the revival of sick units. 

(4) Reserve Bank of India have also 
issl.:ed guidelines separa!ely to the banks 
indicating parameters within which banks 
could grant reliefs and concessions for 
rehabilltC'tion of potentially viable such units 
without relerenceto RBI both in the large and 
small scale sector. 

(5) Revival of sick Industrial units is also 
done by amalgamation/merger of sick units 
with healthy units. Tax benefits are gIVen 
uncler Section 72(A) of the Income Tax ACi, 
1961 to the healthy company tor revival cf 
the amalgamating sick unit. 

(6) Government has set up the National 
Renewal Fund which would inter-alia. provide 
for payment of compensation to workers 
affected by industrial restructuring. 

(7) On the advice of the Govemment of 
India. Reserve Bank cf India has set up 
State Level Inter-Institutional Committees 
(SLIIGs) in aU States underthe Chairmanship 
of Secretary. Industries Department of the 
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concerned State Governments for working THE MINISTER OF STATE IN I HE 
out a rehabIlitation package for revIval of MINISTRYOFPARLIAMENTARY AFFAIRS 
viable sick small scale Untts AND MINISTER OF STATE IN THE 

(8) FinancIal assistance In the form of 
long term equity type assistance upto 
Rs 1,50,0001- to units with a project cost not 
exceeding Rs 1 0 la~hs at a nominal service 
charge of one per ::ent annum IS also 
available to potentially vllable sick small 
scale industrial Untts from the National EqUity 
Fund sel up In August, 1987 

(9) The Unton Mlnr,try of Industry IS also 
operating a Centrally sponsored Margin 
Money Scheme for reVival of sIck small scale 
units, under which quantum of assistance 
per unit IS upto Rs 50,0001-

(10) SmalllndustrtE's Development Bank 
of IndIa (SIDBI) has been established to 
tuncllon as an Apex Bank for tiny and small 
scale industries 

A separate F.eflnance Scheme for 
Rehabilitation (RSR) 1<; being managed by 
SIDBI for reVIval Of potentIally VIable Sick 
small scale Industnal units 

MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM) (a) 
and (b) The Kalga AtomiC Power Project 
Units 1 &2each with a capacity of 220WMe 
are already under construction and are 
scheduled for achieving criticality by the 
year 1996 

(c) and (d) The AtomiC Energy 
Regulatory Board (AERB) has cleared the 
Kalga Project after a detailed review of all 
safety aspects, Includtng the deSign The 
deSign of the plant IS based on defence-tn-
depth phIlosophy and prOVides for safety 
features for normal operation and for 
preventing an accident , he setting up and 
operation of the plant has been established 
to monitor constantly the radioactivity levels 
In the area around the plant 

lokAdalats 

1597 SHRI CHANDRA PATEL 
Kaiga Nuclear Power Project SHRI SANDIPAN BHAGWAN 

1596 SHRIV DHANANJAYAKUMAR 
Will the PRIME MINISTER be pleased to 
state 

(a) whetherthe Government propose to 
proceed With the K21ga Nuclear Power 
Project In Karnataka, 

(b) If so, the details of the proJect, 

(C) whether the hazards of a nuclear 
power plant have teen cntlcally examined, 
and 

(d) If SO, the de'alls of the remedIal 
measures contemplated by the Government 
thereto? 

THORAT 

Will the PRIME MINISTER be p'eased 
to state 

(a) the total numberof Lok Adatats held 
dunng lost three years and the number of 
cases disposed of by them state-wise, 

(b) whethertheGovernment propose to 
give legal status to Lok Adalats, and 

(c) If so, the status of the proposal at 
present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H R 
BHARDWAJ) (a) The total number of Lok 
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Adalats held and the number of cases efforts for r3solulion of disputes through 
disposed of by them. state-wise. during the conciliatory process. The lok Adalats are 
years 1989. 1990 and 1991. is contained in organised by the respective Stata.Legal Aid 
the attached Statement. & Advice Boards from time to time. The Lok 

(b) and (C). Lok Adalats are not regularly 
constituted Law Courts but are voluntary 

Adalat will get statutory status afterthe legal 
Services Authorities Act. 1987 come into 
force fro which an amending Bill is pending 
consideration of the Lok Sabha. 
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Export of Iron Ore to Japan production of honey who now face an 

epidemic. 
1599. SH~I GURUDAS KAMAT: Will 

the PRIME MINISTER be pleased to state: 

(a) whether Japan has proposed to 
import iron ore from India; and 

(b) if so, the d6tails thereof? 

THE DE;PUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). Exports 
of Iron ore to Japanese Steel Mills (JEMs) 
are being made under a Five Year Long 
Term Contract concluded in pursuance to a 
Memorandum of Agreement sing ned jointly 
by MMTC, NMLC and KIOCL with JSMs in 
October, 1990. The contract provides for 
export of 11.53 to 13.75 million tonnes of iron 
ore per annum. The exact quantity within this 
range and prices are decided each year at 
the time of annual price negotiations. 
Besides. iron ore of Goan origin is exported 
to Japan directly by private shippers of Goa. 

Production of Honey 

1600. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) the steps taken by the Union 
Government to help people engaged in the 

(b) the quantity of honey produced in the 
country State-wise; and 

(c) the schemes chalked out and 
assistance given/proposed to be given by 
the Khadi and Village Industries Commission 
in this regard? 

THE M:I\JISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) to (c). KVIC took immediate 
steps to identity the disease affected colonies 
and areas in the districts of Kanyakumari, 
Coorg and enlire Kerala. Arrangements for 
giving training to the technical personnels 
and beekeepers about tackling of the disease 
affected colonies and to build up disease 
resis!ance new stock, were some of the 
steps taken by KVIC. A Sib-Committee for 
working out a rehabilitation programmme 
has been formed and KVIC will take suitable 
action on receipt of the scheme from the 
Committee for its implementation. 

The Statewise quantity of honey 
production during 1991-92 underthe purview 
of KVIC in the country is as under: 

State and U. T. (Honey Production in Kg) 

1. Andhra Pradesh 98099 

2. Arunachal Pradesh 300 

3. Assam 388411 

4. Bihar 207414 

5. Goa 329 

6. Gujarat 2122 
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State and U. T. 

7. Haryana 

8. H.P. 

9. J&K 

, o. Karnataka 

, ,. Kerala 

12. Madhya Pradesh 

'3. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mlzoram 

17. Nagaland 

18. Onssa 

'9. Punjab 

20. Rajasthan 

21. 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Deihl 

Total 

Space Programme 

1601. SHRI AMAR ROY PRADHAN: 
Will the PRIME MINISTER be pleased to 
state: 

(Honey Production in Kg) 

10800 

64410 

53422 

582126 

1963825 

88440 

835128 

105425 

71892 

2900 

20823 

598392 

107688 

408 

2379547 

15060 

105853 

488529 

590 

8202273 

(a) total amount spent on Space 
Programme during the last three years, 
year-wise; 

(b) the outlay for the next three years, 
year-wise; 
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(c) whether the results achieved are in state-of-the art remote sensing and 

commensurate with the expenditure; and communication satellites. Replavirg the 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINfSTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCiENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
The total amount spent on space Programme 
dUring the last three years is given below: 

(Rupees in Crores) 

1989-90 398.56 

1990-91 386.22 

1991-92 460.10 

Total 1244.88 

(b) The approved expenditure on space 
programme for 1992-93 is Rs. 51 0.02 crores. 
For the year 1993-94, the Department has 
projected its requirements at Rs. 720.85 
crores. For the yea. 1£)94-95, for which the 
estimates have still to be made, the 
requirement will be around Rs. 850.00 
crores. 

(c) and·(d). Yes, Sir. Funds allocated 
are judiciously spent for Space Research 
activities which are essential for national 
development. With the builcing and launch 
of Indian Remote Sensing Satellite -IB (IRS-
IB) in augu'st 1991 and Indian National 
Satellite-2A (INSAT-2A) in July 1992, 
respectively, it has been established thatthe 
nation has acquired the ability to indigenously 
build. design. develop and operationalise 

foreign assistedlforeign procured space 
services, these satellites are now providing 
operational services In meeting all diverse 
needs of the nation in Vital areas such as 
tel7communication, television broadcasting, 
weather watch, agnculture, forestry, land 
and water resources, disaster warning, etc. 
The successful launch of Augmented Satellite 
Launch Vehicle-D3 (ASL V-1.J3) Mission in 
May 1992 has further es:ablished India's 
capability to master the complex launch 
vehicle technology and to proceed towards 
realisation of Polar Satellite Launch Vehicle 
(PSLV). within next one year. 

Review of Anti-Poverty Schemes 

1602. SHRI K. PRADHANI: Will the. 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
reviewed the achievement of Centrally 
sponsored anti-poverty programmes; 

(b) if so. the physical and financial 
achievements of the Centrally sponsored 
schemes like IRIP, TRYSEM and DWCRA 
during 1991-92 and 1992-93 in Orissa; and 

(c) the efforts made to implement these 
programmes expeditiously and effectively in 
the tribal areas of Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UITAMBHAI H. 
PATEL): (a) Yes. 

(b) The Physical and financial 
achievements of Centrally sponsored 
schemes like IRDP, TRYSEM and DWCRA 
during 1991-.92 and 1992-93 in respect of 
Orissa State are as under:-
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1. IROP Physical FinC'ncial (Rs. in lakhs) 
(No.offamilies Target Achie- Allocation Utili-
assisted) vement Re/ease sation. 

1991-92 108539 111712 3391.85 3671.71 

1992-93 90457 22246 3198.00 866.11 
(Sept., 92) (Sel'!., 92) 

II. DWO,'M Physical Financial (Rs. in /akhs) 
(No. of Target Achieve- Allocation! Utilisation 
riroups ment Release 
assisted) 

1991-92 350 350 60.99 43.71 

1992-93 240 18 5.05 17.07 
(Oct., 92) (Oct., 92) 

III. TRYSEM (No. of Youth trained) 

1991-92 26248 25194 

1992-93 18070 8505 
(July, 92) 

(c) The Ministry of Rural Development 
regularly reviews these programmes from 
time for their effective implementation In the 
State including tribal areas. 

[ Translation] 

Export of Gems 

1603. SHRI RAMASHRA Y PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the export of gems has 
declined during 1991-92 and during 1992-
93 so far; 

(b) if so, the reasons therefor; 

(c) the countries to which gems have 
been exported and the foreign exchange 
earned from each country during the last 
~ree years; and 

364.24 445.27 

215.94 77.23 
(July, 92) 

(d) the measures proposed to be taken 
by the Government to increase the export of 
gems and to identify the new markets? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHF.; 
SALMAN KHURSHEED): (a) Yes, Sir, The 
export of colored gemstones (excluding 
diamonds) has declined in terms of /US 
dollars. 

(b) The export of gems is very sensitive 
to changes in the international consumer 
markets. Most of the International markets 
to which gems are exported have been 
facing recessionary conditions for the last 
two years which has adversely affected the 
export of gems. 

(c) The country-wise exports of coloured 
gemstones during the last three years are 
given below:-
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( Value in US$ Million) 

country 1989-90 

USA 28.18 

Hong K9n9 21.99 

Thailand 13.89 

W. Germany 12.28 

Switzerland 8.60 

Other 32.08 

Total 117.02 

(d) With a view to increase the met 
foreign exchange earnings through higher 
value addition the GOvernment intends to 
promote the export of gems as a part of 
exports of studded jeweliery . F orthis purpose, 
provIsions have been fililde In the Exim 
Policy permitting the duty free import gems 
against gem replenishment licenses and 
other repllnishment licenses Issued against 
the export of jewellery. Exporters are also 
assisted for participation in fairs and 
exhibitions and for sending delegations for 
marKet survey in foreign markets. 

Substandard Goods by Kendriya 
Bhandar 

1604. SHRI BRIJBHUSAN SHARAN 
SINGH: 

SHRI SURYA NARAYAN 
YADAV: 

Will the PRIME MINISTER be pleased 
to state: 

1990-91 1991-92 

23.62 26.06 

22.25 19.38 

19.96 20.13 

12.40 10.62 

9.88 10.07 

27.64 1800 

115.75 104.26 

(a) the details of the complaints receive" 
regarding the supply of sub-standard and 
adulterated consumergoods by the Kendriya 
Bhandar; 

(b) whether the Government have 
conducted any inquiry in this regard; and 

(c) if so, the findings thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMAT! 
MARGARET ALVA): (a) to (c). Eleven 
complaints have been received so fa~ from 
customers regarding adulterated on sub-
standard goods sold by the Kendriya Bhandar 
during the year 1992-93. A stateme.,t 
indicating the nature of complaints, findings 
of the Kendriya Bhandar and action taken 
in this regard is enclosed. 
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Improving Trade Balance Due to Polley 
of L1berallsation 

1605. SHRI RUP CHAND PAL: 
SHRI PJOY MUKHOPADYAY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the policy of liberalisation 
has helped in improving trade balance in the 
country's fal(our; and 

(b) if sO,the details of the balance, both 
for rupee terms and general currency areas? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) India's trade 

Rupee Pa~ment Area 

General Currency Area 

( Translation] 

Expatriate Indians from Uganda 

1606. DR. P.R. GANGWAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the issue of expatriate 
Indians from Uganda and their property was 
discussed dUring Ugandan President's visit 
recently; 

(b) if so, whether any agreement was 
reached between the two countries in this 
regaro; and 

deficit during 1991-92 amount to Rs. 3835 
crores Of US$ 1555 million, the lowest in a 
decade. India's a trade deficit during the first 
six months of the current financial year i.e., 
April-September , 1992 amounted to· Rs. 
7485 crores or US$ 2622 million. The higher 
trade deficit during the current financial year 
was largely due to the increase in imports. 
The imports during April-September, 1992 
increased by 51.4% in rupee terms or by 
22.3% in dollar terms. In this connection it 
may be mentioned that the increase in 
imports is to a great extent, to compensate 
for a severe import compression during the 
financial year 1990-91 due to critical balance 
of payments situation. 

(b) The country-wise data forthe current 
financial year 1992-93 is available upto the 
period April-August, 1992. The trade balance 
in respect of RupeEl Payment and General 
Currency Area countries is given below: 

+ 452.73 

- 7029.54 

(Value in Rs. Crores) 

Trade Balance 
April- August, 1992 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUAROOFALEIRO): (a) Yes, Sir. President 
Museveni during his recent visit to India 
pOinted out that he had requested the Asians 
of Indian origin to retum to Uganda and take 
possession of the property or business left 
behind by them when they were expelled 
during the \di Amin regime. 

(b) No, Sir. 

(c) Does not arise. 
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Netto .... of 1ndI*, Ortgtn to(c).~ofpetlochemlcalproduc:ta Ike 
HIgh Denslty~8fc. wallowed 

1607. SHRI SURYA NARAYAN freely andcofllu""",.,.dltw:tlyllrpol1lng 
YADAV: W," the PRIME MINISTER be 
pleased to state: the steps takef14lroposed 
to be taken by the Government regarding 
property left behind by Afghan Nationals of 
Indian Orlt)in who hav"l come to India from 
Afghanistan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS \SHRI 
R.l. BHATIA): 

Government have taken up with the 
Government of Alghanistan the issue of 
protection of the property left behind by 
Afghan nationals of Indian origin. 

The AfQhan authorities have given the 
Government of India assurances to protect 
and safeguard such property to the extent 
feasible in the present uncertain political 
conditions in that country. 

Regarding Import of V.troleum 
Products from Czechoslovakia 

1608. SHRI UPENDRANATH VERMA: 
Win the PRIME MINISTER' be pteased to 
state. 

(a) whether Indian imports petroleum 
products like High Density Polyethylene 
PoIyproiene etc. from Czechosiovakia and 
some other countries; 

(b) if so, the difference In the prices of 
these petroleum products Imported from 
Czechoslovakia and other countries; and 

(c) the total amount received by the 
Government every year as custom duty on 
the said imported products? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 

these Items from several countries 
depending upon prices and volumes 
available. custom revenues from these Items 
Is dependeni on rate of duty and CIF price 
which varies from time to time. 

[EngliSh] 

Vacant Posts Ir. Central Bureau of 
InvestigatIon 

1609. SHRI RAMACHANDRA 
MAROTRAO GHANGARE: WIll the PRIME 
MINISTER be pleased to state: 

(a) the number of high posts lying vacant 
in the Central Bureau of Investigation and 
since when; 

(b) the number of such posts likely to fall 
vacant by the end of 1992; and 

(c) the reasons for delay In filling up 
those posts and the time by which the said 
posts are likely to be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Four posts In the 
rank of Joint Director and above are lying 
vacant from the dates as shown below: 

(1) Two posts of Additional Director· 
from 26.8.92 and 1.12. 1992 
respectively. 

(2) Two posts of Joint Directors from 
20.7.92 and 1.11.92 respectively. 

(b) Nil 

(c) While efforts are made to ensure that 
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the vacant posts are fiHed up expeditiously, release th~ st,')ares of ttJe;disinvested public 
it may be mentioned that high level posts sector undertakings direc:;tly to. the publicin 
required proper selection and approval of aphasedmannerone the share prices have 
tlte Union Public Servi·c.e Commission/ been establised in the market; 
Appointments Committee of the Cabinet. 

Quoting of Shares of Fublic Sector 
Undertakings . 

1610. SHRIMATI GEETA 
MUKHERJEE: Will the PRIME MINISTER 
be pleased to state: 

(a)' whether the shares sold by public . 
sector undetakings at low prices were quoted 
at very higb rates at Delhi Stock Exchange; 

(b) if so, whether tt1e Government have 
evolved any system for tt\e. third rund of 
disinvestment to ensur3 full vaiue of these 
shares; and 

(c) if so, the details ttiereof1 ·' 

·THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLI_C ENTERPRISES) (SHRI 
P.K.THUNGON}: (a) to (c). No, Sir. Sale 
price of PSU shares have keen decided on 
the recommendation of professional bodies 
of merchant banks. Fluctuating market 
prices based on inade~uate volumes and 
period of trade are not to beJaken as the sole 
criteria. Stable market price is established on 
the basis of · sufficient volumes of shares 
actually traded in the market and for a 
sufficient period of tim~. Both conditions do 
not appear to have met in the case of public 
sector shares in which recent disinvestment 
has taken place. 

Amo.unt from Disinvgstment of Shares 

1611. SHRL P.M. SAYEED: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the gov~rnmert propose to 

(b) if so, the total amount of the shares 
otthe disinvestedpublic sector undertakings 
that will directly go to the public and the 
amount out of it likely to· go to the worker of 
the concerned pub!ic sector undertakings; 
and 

(c) the amount expected from the sale 
of shares at disinvestment of public. sector 
undertakings and the amount likely to be. 
used for meeting the budgetary deficit and 
the amount likely to go to the National 
Renewal Fund? 

1HE: MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY {DEPARTMENT 
OF HEAVY INDUSTRYAND DEPARTMENT .. 
OF PUBLIC ENTERPRISE$) (SHFH 
P.K.THUNGON): (a) to {c) Government 
have sold shares of some sel~cted public · 
sectc-r undertakings in.Octobor, 1992Jhrough 
open tE)nder which covers any )ega! ?ntity or 
indiv1duaLThrough .such disinv?stment an 
amount ofHs.-682 crores has been re_alised. 
As aiready ~nn~unced.intheBudget Speech 
of 1992-93. Government would disinvest 
sharEisin selected public sector undE)rtakings. 
i:ifld woyid realise Rs. 3500 crores to raise 
non-inflationary resources and to contribute 
Rs. 1000 crores to the Nat!ona! . Renewal 
Fund. The .. number of shares that would oe 
sold to public financial institutions WOL!Id 
depend upon sale price realised for each 
PSE shares. Sale of Governmental shares . . . . 

to workers of public sector undertakings is 
also envisaged in the Industrial Policy 
Statement of 24th July, 1991. 

Target for Disinvestll)ent of Public 
· • $ector Undertal<;ings 

1612. DR. R. MALLU: Will the PRIME 
MINISTER be pleased to state: 
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(a) whether the Government propose to 

raise Rs. 2500 crorE!S in 1993-94 from 
disinvestment of Public Sector Shares as 
reported in the Economic Times dated 
October 29,1992; 

(b) if so, the details thereof and the 
rational behind fixing the target of Rs. 2500 
crores; 

(c) whether the Government have 
considered formation of employees 
cooperatives to n,m some of these units to 
ensure that private monopolists do not 
completely throttle the interestofthe workers; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DE PAm 1,1ENT 
OFHEAVYINDUSTRYANL)DU),\li I r.'FNT 
OF PUBLIC ENTERPRISES) (SHRI 
PKTHUNGON): (a) .\lo, Sir. 

(b) Does not arise. 

(c) and (d). Some trade unions have 
suggested the setting up of workers' 
cooperatives during the meeting of special 
Tripar1lte Committee held on 20.1.1992. 
Government IS prepared to consider viable 
proposals 'fro runn:ng sick PSUs through 
workers' cooperatives where the workers 
are willing. However, the details in this 
regard have to be worked out based on 
specific proposals from worker's 
cooperatives. 

[ Translation] 

Chinese Aircrafts to Pakistan 

1613. SHRI SIMON MARANDI: 
DR. LAL BAHADUR RAWAL: 

Will the PRIME M!NISTER be pleased 
to state: 

(a) whether Pakistan has inducted two 
more squadron of Chinese aircraft; 

(b) if so, the details of such assistance 
and defence material supplied by China to 
Pakistan since January 1992 till date; and 

(c) the steps taken by the Government 
in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). Government have 
seen news reports that Pakistan has been 
examining concurrent proposals to acquire' 
different kinds of aircraft from various sources 
indulging F-7P aircraft from China. However, 
there is no confirmation of any of these 
reports. 

(c) Government have, intheirdiscussions 
with the Chinese Government, emphasised 
that the supply of sophisticated arms to 
Pakistan beyond its legitimate requirements' 
of defense, poses a threatto India's security 
and is not conducive to the maintenance of 
pe.ace and stability in South Asia. 
Government have additionally stressed the 
need forthe avoidance of actions that do not 
build mu·tual confidence and undertaking 
between India and China. Government 
keep under constant review all developments ) 
having a bearing on India's curity and take 
appropriate measures to safeguard the 
national interest. 

[English} 

Committee on Medical Education 

1614. SHRI BHOGENDRA JHA: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the National Developmerw' 
Council had appointed a nine-member 
committee on Medical Education; and 
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(b) if so, the composition, tenure and 

terms of reference of the committee? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM): (a) Yes, 
·Sir. 

(b) the composition of the Committee is 
as follows:-

(i) Chief Minister, Maharashtra 
-Chairman 

(ii) Chief Minister, Karnaka 
-Member 

(iii) Chief Minister, Orissa - do -

rIV) Chief Minister, 
Rajasthan - do -

(v) Chief Minister, Andhra 
Pradesh - do -

(vi) Union Minister for 
Human - dO -
Resources Development 

(vii) Union Minister for 
Finance 

(viii) Union Minister for 
Health and 
Family Welfare 

(ix) Member, Planning 
CommissIon 
(Prof. J.S. Bajaj) 

- do -

- do -

Convenor 

The terms of reference of the Committee 
I~e:-

(il To .asses the present avaIlability 
and future needs of medical and 

dental manpower in the country, 
keeping in view their migration and 
atirition rates. 

(ii) To take stock of annual intake to 
students and turnout of graduates 
of all systerRs of medicine. and of 
dentistry, from all types of 
professional colleges, and to assess 
the health manpower production in 
relation to present and projected 
needs of the country. 

(iii) To assess the present and future 
availability of key para-
professionals to support the medical 
and dental manpower for the 
delivery of preventive. promotive. 
cu rative rehabilitative health 
services. 

(iv) Taking cognisance of the above 
iactors, to recommend the need, if 
any, for starting new medical and 
dental colleges in the country in the 
private sector, or expanding their 
existing intake capacity. 

(v) 

(vi) 

(vii) 

To suggest mechanisms for 
ensuring uniformity of standards 
amongst the entrants to private 
medical and dental colleges and 
for improving the quality education 
imparted in such institutions. 

To suggest mechanism (s) for 
continuous update and review of 
medical, dental and para-
professional manpower availability 
and projected needs. 

To consider and make 
recommendations with regard to 
any other retateo matters including 
the issues concerning the existing 
unrecognised professional 
institutions in dental and medical 
sciences. The tenure of the 
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Committee is four months. (CO If SQ. the detail thereof; 

DIsinvestment of Public $e(;for 
Undetfaklngs 

1615. SHRI SANATKUMAAMANOAL: 
Will the PRlME MINISTER be pleased to 
state: 

(a) the details ot the Public Sector 
Undertakings whose shares equity holdings 
have been disinvested during the currant 
year and the extent of disinvestment so 
made: 

(b) whether the Disinvestment was 
made by bilateral negotiations or by public 
tender system; 

(c) whether any assessment has been 
made of the losses suffered 10 the sale of 
public shares by bilateral negotiations; 

(e) ,not. the ...",. ~r; 

(f) the reasons for nor ~ tile 
public tender system; and 

(g) the principal buyers and the manner 
In which the sale price was'heed In each 
case by means of bIIat~ negotiations? 

THE MINISTER OF STATE IN THE 
MJNlSTAYOFINOUSTRY (DEP~ 
OFHEAVYINDUSTRYANlDEPABllAENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K lHUNGON):(a) astatemenllsenclosect 

(b) the sale of shares during October 
1992 was done by a public tender system. 

(c) to (g). Do not arise In view of abov,. 
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Solar Cooker 

1616. SHRI MAHENDER KUMAR 
SINGH THAKUR: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Union Government have 
made any arrangements to make available 
additional grant and to popularise the use of 
Solar Cooker and Solar Water Heater among 
the rural masses; 

(b) if so, the details thereof; 

(c) whether the Government proposed 
to impart foreign technology forthis purpose; 
and 

(d) if so, the details th9reof1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PROGRAMME 
IMPLEMENTATION AND MINISTER OF 
STATE IN THE MINISTRY OF NON· 
CONVENTIONAL ENERGY SOURCES) 
(SHRI SUKH RAM): (a) and (b). The 
Govemment is implementing Solar ThermaJ 
Extension and Solar Cooker Programmes In 
\\"Ie coun\'1 \\"IfOUg\"l vanous Sta\e nodal 
agencies in their respect\ve States. Unoer 
these programmes, various low grade solar 
thermal devices inch,lding Solar Water 
Heaters and. Solar Cookers are·being made 
availabe to the users with central subsidy. 
The central subsidy is the same for both rural 
and urban areas . . ' 

(c) and (d). The technologies for Solar 
Water Heating systems and Solar Cookers 
have been developed In the country through 
indigenous R&D efforts. These technologies 
are working well under Indian conditions. 
However If more ~ffleient technology Is 
available in othercountries we will not hesitate 
In Importing the same. 

Shortage of Vital Drugs 

1617. SHRI MANORANJAN 
BHAKTA: 

SHRI RAM VILAS PASWAN: 
SHRIDEVENDRA PRASAD 

YADAV: 
SHRI JANARDAN MISRA: 
SHRI CHETAN P.S. 

CHAUHAN: 
PROF. RITA VERMA: 
SHRI CHANDULAL 

CHANDRAKAR: 
SHRI MARIN PATHAK: 
SHRI MADAN LAL KHURANA: 

Will the PRIME MINSTER bepleasedtp 
state: 

(a) whether Government's attention 
has been drawn to the recent press reports 
regarding shortage of some vital drugs in the 
coun~ry; and 

(b) If so, the remedial steps taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTIUZERS (Oft CHINTA MOHAN): (a) 
and \'0). No genera\ s\"lonage 0\ an" "i\a\ 
drug came to the notice of the Govemment 
except instances of shortage of some 
branded formulations in some localised 
areas, for which therapeutic equivalents 
were normally available. As soon as any 
such shortage Is reported, the concerned 
co"l>anles are advised to rush stocks to the 
area of shortage. 

Investment In Management of 
Foodgralns by P.D.S. 

1618. SHRI SANDIPAN BHAGWAN 
THORA'r: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether the Governments are CONSUMER l\FF l\IRS & PUBLIC 

cOnsidering to improve the management of DISTRIBUTION (SPRI KAMALUDDIN 
foodgrains and other essential commodities AHMED): (a) to (f). Strengthening and 
through Public Distribution System; streamlining of Public Distribution System 

(b) if so, the details thereof; 

(c) theactualquotafixedforeach State 
and ac:tual quota released commoditY-Wise 
tor the lastthree years, year-wise and forthe 
last six months month-Wise; 

(d) the percentage of shortfall along with 
total subsidy; 

(e) the steps taken or proposed to reduce 
adminrstrative over-heads of total subsidy; 
and 

(f) the break-up of the composition of 
total subsidy for the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 

Year 

1989-90 

1990·91 

1991-92 

1992-93 
(B.E.) 

Consumer 
Rice 

(Rs. per quintal) 

124.23 

109.03 

127.67 

78.95 

• including sugar 

Subsidy on 
wheat 

106.90 

104.54 

120.52 

156.68 

(PDS) is a continuous process. An Advisory 
Council on Public Distribution System has 
been constituted in which the Ministers in 
charge of Food and Civil Supplies In State 
GovernmentlUT Administrations are 
members. The demands mac'e by the 
States, inter-se requirements of StateslUTs 
and seasonal factors are tal-.en into 

, consideration while making allocations of 
PDS commodities. 

Statements showing the allocation and 
off-take of PDS commodities in 1989-90, 
1990-91 and from April. 1992to September, 
1992 month-wise are given in the statement-
I to VIII. . 

The total subsidy borne by the 
Govemment on the distribution of foodgrains 
are as under:-

Carrying cost 
of foodgrains 

(Rs. per quintal) 

52.77 

61.68 

81.38 

87.50 

Total subsidy 
of FCI on grains 
(As. in crores) 

2450· 

2850 

2500 

Continuous efforts are made by Central and State Govemments to keep administrative 
overheads of distributicn of PDS commodities under control through improved management 
of the system. 



523 Written Ans...,_ DECEMBER 2. 1192 

I ~ 2 8 0 0 ~ ~ ~ ~ 
8 

40 .. ..... ~ R .... 81 ..:> ..- j C') 

~ 
co ..... ..... ..- .- .-N ..-... I • i .,; 

§ I .s; 
Jil I ~ 8 ~ 8 8 8 8 ~ i 8 8 1 ~ ~ 

iii 
~ N i 0 II) if If) 0 ..- CD ... at ..- -I 

~ 

I 
~ 8 j ~ ~ I !i "'" 8 0 0 0 

~ r-. N 

I c ftj ~ c) ~ 0 ,..: 
~ CIt (") - N - .... .- ... - I I I ! 8 8 ~ 8 ; .I ~ 

\'I) 8 ~ 8 ~ ~ ~ til ~ ~ d g ~ ~ 0:: ..- - ..-

I 
is 

I 
1 

I I I J 
.. 

J I I 

J i I I 
.. 
J I fit I J ! J I c 

J i ..:. N (IIj .. an .- ,..: .0 at 0 • - -



525 Written AnswelS AGRAHAYANA 11.1914 (SAKA) Wrllten An$"1S sat 

~ ~ 
0 0 

~ a ~ ~ ~ 8'~ ~ .... 
(0 

~ at ~ ; rJ = 1ft cD ~ !1 .... ~ .... 
! § . i 
.st 
I f 8 g 8 ~ i 8 i 8 2 S 8 i 2 

II) i ~ 
, .... m ...: ...: i .. eli coi i I&: til N N ..... II) - ... 

5 .. 
~ 2 ~ 0 0 ~ 

c c 0 ~ ~ J ..,.. "! ... 
~ 

eli d CD cD "! 0; .... I ...: coi .... .... C 4D .... N 4D .... 

J 
~ 8 ~ 

0 
II) S 8 8 g. 

~ ~ to) 0 0 c 

i I 0 ~ ..... cD ~ 1ft d i ai 4D coi .... .-.- - N 

I J c j 
I I I i I I I A a, • i i J l. 

i ..: N coi .. 1ft cD ~ cD Gi 2 ....: ~ ai - .... ... - - N ..- - - - ... 



- 527 Written Answers DECEMBER 2, 1992 Wn1'ten Answers 528 

0 0 0 0 co co N ~ 0 8 0 '" 0 R 10 M N 0) 00 C'! ,...: ~ 

~ 
CO) 00 

...,. N c:) c:) ...,. ..j 

~ 
t:: 
t:: 
~ 
C CD g .~ 

CC .s 
'" e g II') 0 0 :;, 

II') 0 0 f5 0 
~ 

II') 0 0 0 ~ ::::: oN ,...: C'! CO) 0 oq: It) a) C'! c:) 0 0 ll: CO) 0 0 ..j 0 cO N co 

$; ~ 0 0 0 0 
C'! co 0 0 0 0 0 0 0 -J CO) ui 0 0 0 N 0) 0 co M .... 

N 0 II'i 0 d d d 00 II') - N 
'II 

~ 

~ 
0 0 0 CO) f5 0 0 0 0 0 II') 0 0 II') g 0 ...,. C1 ...,. N 0 ,.._ 

~ ,...: ,.._ N ui 0 0 m 0 0 N 

~ ... 
tV 

i B :r ... .c Z tV .i! 
~ 

I/) iii Q 

~ Q ell i tV 0 , f c c Z ell 
t! t! CD ~ IllS 

~ 0.. CD t! C\.I ii .... 1;; tV 

~ ~ ~ ~ tV 

~ ~ 
-0 

"{:. 5 l! ..J C. 

i c.; - ..j US .,; cD " cD ~ g ,_ 
~ N N N N N N C') 



529 Written Answers AGRAHAYANA 11,1914 (SAKA) Written Answers 530 

.r. .r. .... 
II) II) E .r. .r. CD CD II) 
'0 .r. CD 

~ 
II) '0 II) CD ~ III III a1 

~ 
'0 a.. 0:: ~ 
~ (ij (ij ~ 

III 0:: a.. III .:.:: III .r. ni c: .r. ::::J III ;:.. !!! I!! 0 E III 0 E ni III .r. III .... .... III 1i! (/) .r. c: III III III III ~ E E E '0 
'0 ::::J til .r. 0 ":;- III III III CD III :t < ~ CD <:) C!) J: :f .., ~ ::.: :E 

~ ..... 
ci N 

CiS N co; ..; .n to ....: to 0) ~ ..; ~ 



531 WnYten Answet$ DECEMBER 2: 1992 

- ..- m ~ N ., 
~ ..... a .... ...; co C') 

S ~ ari .. N C') fj ;i 

I ~ = 
~ ~ !Ie 
§ i ~ 0 

() -18 II) 
~ ~ .... 

.s ~ - f:! C1 c:i ~ ari C') 'It 

i CO) 

St CD ..... co 0 ~ 'It 
01 cO C'f .... .... ...:- N s;; N 0 d d d d 

~ -.I 
0 
:ti UJ 

! ~ C') 0 It) 0 It) 0 

~ 
C') C') It) ,.... 

~ It) 

! co gl d d d d d 
.;c 

0 g 0 g 0 0 0 
0 0 0 0 0 s ...... d d d d d d c:i 

.. 
i 
C/) co CD 'It 
~ 

CD 0) co co .... co 
oi 0 ~ 

,.... C'f ,...: M CII N d 
-.I 8 co co CO) N 

~ 

- cD Gi ... -

fa 
R 

f8 
ex) 
co 

CD 
0 
d 

0 
It) 

d 

0 
0 
c:i 

'It ,.... 
c:i 
It) 

I a: 

Written Ans.,.. 532 

fa co .... c:i M ,... 

f8 ~ ex) 
co N 

co ..... 
0 0 
d d 

0 0 
It) CO) 

d d 

0 0 
0 0 
c:i d 

'It 0) CD 'It r...: c:i CD 

E 

I 

-N 

.... 
N 
cO 

.... 
'It 
cO 

0 .... 
d 

It) 
N 
d 

0 
0 
d 

0 
0 
M 

-N 
t'\i 
t3 

N co 
cO 
N 
N 

..... ,.... 
d 

0 
0 
N 

0 
0 
c:i 

co ,.... 
ex) 
It) 

.. 
N 



533 Wrmen AnSweB AGRAHAYANA 11,1914 (SAKA) 

- - .. .. 0 0 CO CO CO - or: ..- ..- 0 0 :8 d ..-
S u; u; d 0 «i 

I I 
~ ~ :.: 
§ 01 01 0 ~ 

N ..- 8 
~ 

a or: CO) ~ IX) C! N .so - u; It) 0 0 N d «i co ; 
l 

It) It) It) co It) 
~ 01 0 

01 . o· 0 0 .... ('4 0 ~ 
0 S 0 d .0 ci 0 N ci 
41.! 6 
:d 
10 

) 0 0 CD .. co 0 .. It) 

~ 
CD CD .... d N C! ~ ~ 

CD d 0 0 d CO) 

~ 

0 8 0 0 0 0 0 0 
0 0 0 0 0 0 0 

5 I'.. d d d d d d d ci 

:u 
l $ .. N It) N " .... co 

t 0 N co t-: -: .... .,.... 
~ CD ~ 0 d d d d _, 

~ 

.... 
IG t ~ 

~ 

~ Z IG :::I 

~ t 1i GO -E i a i- t Q Z I c C IG GO ...... Q) 
~ OJ oIS i :§ >-CD '6 I!! "1: G5 '" I IG i E :E i ~ IG 

~ 
"'D IG g Q) .c: IG 0 ~ c 0 0 ....I .!! a 

Q 

~ 

d ! :2 - ~ l5 Ci5 lQ i ~ cD gi ~ c; N I 



535 Written Am:IAIDrs DECEMBER 2, 1992 Written Answers 536 

-0) 

6 
0) 
0) 

·s !5 0 0 ~ 
0 0 0 0 0 0 0 

~ 
(0 .... ,.... N 0 10 I/) CJ) C'! 

." 'i. cO ~- ..j Lri ..j N " oi 

~ 
~ eo CJ) N -.t 10 CJ) in c: C') C') N 
c: J!! ~ 

S5 c ~ 

2 .!:2 
.2 ex: 
~ ·s 

." 

~ ~ g 0 0 0 0 0 0 0 I 0 0 
:) It) 0 I/) ~ 0 CJ) 0 0 0 0 

~ 

~ 
:::: Lri N oi a) a) cci ex) c:i oi c: "'{ .... 

~ ~ 
CJ) 

~ 0 ..,. .... M ,.... N co 
." 

C') ..,. I/) 

e 
~ 
"tl c: 
I'CI 
,¥J a 
~ 

~ 0 0 0 0 0 0 " 0 0 0 
UJ ~ 

..,. M M N (J:) 10 CJ) 10 ..,. ..,. 
"tl -.J "It It) ,....: c:i en ,....: (OJ 0 oi oi c:i 

~ 
N .... N N (') ,.... ,..._ ,..._ (') 

N ..,. 10 M 
0 iij = f I- ~ 

Z ~ W ~ 

~ 
I'CI 

UJ ~ 
I- CI) 
c( ~ ~ 

0 0 0 0 0 0 0 0 0 0 
I- 0 0 0 0 I/) 0 0 0 0 0 
(/) ~ to) c:i c:i c:i c) cci c) d ..j ..j It) 

-.J "'{ ,..._ ..,. N ..,. W N N ,..._ 

~-
(') N I/) co (') 

_,. 
I'CI 
~ 

~ ..__ 
0 
~ 

~ 
~ .s::. _r::; ~ 

"tl <II ·E 
~ CD <II c: .s::. CD 

III i <II -0 -0 .s::. 
c: CD ~ I'CI <I) 

~ 
"0 a... ~ (II 

~ a. :::.:: 

! (\j (ij (II 

~ a. .s::. (II :0 oC .::£ 
CI) ~ 0 E iii c: .s::. ::J nl 

nl ttl 0 E iii 
"' .c c: "' ;;; ;;; ~ "' E 
CD -0 ::J <II .s::. ttl ::;- E E c: ~ <II 0 ttl ttl ttl 
S c:( c:( c:( i:D CJ CJ J: J: ., :::.:: 
01 .s 
~ 
0 .c: 
II) -c: 
!JI ~ t;: 
J!! ii5 ~ N c.; ..j 
S5 - Lri cci ,....: ex) oi d 



'537 Written Answ(.'IS AGRAHAYANA 11,1914 (SAKA) Written Answers 538 

...; 0 0 0 0 0 0 0 0 0 0 0 0 !!::: ~ co 0 <.0 ~ 
,..._ "- N to <.C! CX? co co 

'" -I lri N N co ,...: 0 ui -i N N <6 c::i Q) (") "- ~ li'l 0 0) "- C\I <Xl c:: li'l li'l '" c:: 
~ 
0 ,~ c c a:: 
'!.:: 
'" ~ ti 

~ 0 0 0 0 0 0 0 0 0 0 0 ::. ,g It) 0 I/) 0 0) L() I/) I/) 0 ~ 0 CX? ~ « f;lj cO cO -i lri cO M ,...: c:) cO ~ ~ ,..._ li'l co <Xl U"l (") to to N U"l N ,..._ 

0 0 0 0 0 0 0 0 0 0 0 0 
~ <.C! C\I -.::: ex> (") N '" ~ 0 ~ 0 "-
-.J "<t c::i cri ui M -i lri c:) N <6 -i 

~ en (") C\I C\I to to (") (") ,..._ 
C\I C\I N to 

iii q, 

~ I 

J 

I 0 0 0 0 0 0 0 0 0 0 0 0 

I 
(J 0 0 ~ 0 <.0 0 U"l 0 ~ 

,..._ 0 ,g C") 
~') c::i 0 to ,...: L() M c::i 0 c::i <6 c::i « L'"J 

~ 
0 (") C\I "- 0) ex> to 

N N (") ex> (") 
\ 

I 
I 

\ \ 
~ r:; 

Cf) 

~ 
Q) 

" <II <II "- III :::I 
C\j a:: 1: >- " C "0 

~ III Cf) "- III E c III III 
U) ~ ::I (ij <II .n .t::. Z >- ~ III Vi E III r:; <II ,9- .r:: (ij <fl ,~ "§ " r:; c (J) 0 0> Cf) n: :i< 'E 

OJ C1l <Il C1l <Il N <Il ';:: ::I 'iii" .)I! 

~ ~ ~ ~ ~ ~ ~ z 0 u.. ex: en 

ti 
( 
I <: I 

~ I 
~ N M -i ui <6 ,...: cO cri ci ~ ('j l 

N C\I N! 



539 Written Answers DECEMBER 2. 1992 

s:; 0 0 0 0 0 
q) I.() N "<t en en 

(I) ...... to a:i to ci M 
CI> M C') 0> 
~ N IJ) 
c:: 
~ 
C:> ~ <:> <:> ex: 
·50 
(I) 

~ ti 0 0 0 0 0 
~ 0 Ii) N 0 0 0 IX) 

~ 
:::::: oi d a:i -i ~ 

,.... 
<0 r- C') 

C') to 

0 0 0 0 0 
~ Q <Xl r- en IJ) 

-J '<t r- r...: a:i '<t en 
0 
'<t en 

~ 
<ll 

~ 

ti 0 0 0 0 0 
0 en q "<t 0 <:> CO) -i :::- 0 0 0 to 

""( M 0> 0 N 
to 

iii 
D 

~ 0 
I.) 

::::> .c. Z -... III «i l£ Q 00 t "C Ol -.:; C c: co !"l ? !II !21 Vi a: ~ CD E "C ., ~ in co c: 
a. ~~ Q "C !II c .s:::. .::: :5 3; c{ (.) 

0 
O'! 

0 
0 
to 

0 
N 
d 

0 r--

::c ... 
It) 
Ol 
'" Z 
00 
~ 

"C co a 

Written Answers 540 

0 
It! 

0 
"<t u; 

0 
to 
ci 

0 
IX! 

::) 

c5 
00 
c: 
!II 
E 
!II a 

0 .,... 
-i 
<D 

0 
0 
0 
'<t 
N 

0 
<D 
<0 

co 

0 
0 
0 r-
CD 

..c. 
~ 

ci 
(') 

0 0 
"<t 

-i to 

0 0 
IJ) 0 
IJ) '<t 

N 

0 0 
0 '<t 
0 

0 0 
0 

0 r--

Q. 
~ CI> 

(!) ... 
(!) :r; .r:. "C !:1 .r:. 

'" "C 
~ c: 
co 0 
..J a.. 

.... 
(') 







545 Written Answers AGRAHAYANA 11.1914 (SAKA) Written Answers 54:: 

M ,... - Cl) N 11'1 11'1 M M ,..: Cl) 11'1 N 0 cri N CD ;:: ~ M ~ C\i C\i d ..t ::J ~ N 
N 

; ~ 
<II 

c: e c: 0 N ~ CD ~ ~ 0 N 01 
.., Cl) 11'1 eli CD d - 01 cri CD ..t 

~ ~ M M C\i M d N N 
.50 ~ -!! ... -::3 'C( 

f 11'1 11'1 Cl) 01 Cl) 01 ...... 01 C1 CD ,... q N N .... - ~ d d ..t d II'i .., 
S Q 

~ -a 
~ 
UJ 

i 
~ :g ~ CD ~ 

11'1 M 0 ,... - N N ! N d d eli d II'i 
~ Q 
'C( 

g 8 0 g 0 0 g 0 
0 0 0 0 

$0 CIQ d d d d d d d d _, 
.... 
~ 

CI) 

~ 
<II _, 

11'1 .., 
~ 

.., 
~ m M ~ 01 ...... Cl) 

CD iii CD ...... "'- eli d ..,j ~ M M ..,j d 0 0 

..,. 
Iii g 
I :t >-

~ .~ z '" ::II '" ti I 0 Q. 
~ 

<II ~ ell E CD c: 

j ~ c: f ell I CD .!l s:: '" CD ~ ell c: .S2 ... CD l! ~ '" J '" & ~ 
-g ~ fA ~ 6 ! s ! ~ (/) 

~ 

l~ ~ 
0 CiS 

~ ,..: cD gi g - ~ 
Q l(i .!iii - N N C') 
I: _, 



S47 Written Answers DECEMBER 2, 1992 Written Answers 548 

~ -~ 
.5; 

~ 2 0 0 ~ 0 0 0 0 0 0 
~ 

(C) .II) aD '<t co co C') aD '<t 

~ 
--4 ,...: ,...: N ui g cD N M 0) d 

~ 
(7) aD ~ (7) (? N " '<t 0 
0 N co c:: N !! ~ !! § Cb CI) .~ 

.2 a: 
~ ·50 

ell 

~ e g 0 0 0 0 ~ 8 0 0 0 0 ::;) II) 0 (7) 0 0 0 co 0 0 Cb ~ 
..., 

M cO d N ai cO d ci 0) N ~ "'( 
aD -- ~ an an C') ..,. aD It) N 

ell N .... C') '<t co e 
~ 
~ 
QI 
.!!! 
CS 
~ '6 0 0 0 8 0 0 ~ 0 0 0 PJJ S ... "! aD co aD N .... co co 

cO N ui ~ ~ 
0) ui oj iii 

~ ~ co ~ " .... N ..,. 
N .... '<t -= ! QI 

t! ~ Z 
l&J ..: 
:E ~ 
~ ~ 
t! ~ 

~ 
0 ~ 8 0 It) 0 0 0 0 0 

C') 0 ~ co co 0 o· 0 0 
(I) Cb cO ai ~ .... 3 oi ..j M cO ,...: ...... " rg " (7) N ~ co 

I N aD N ..,. 

..: 

! 
~ 
'C5 

i 
~ 
0 s::. s::. .!: 

1 II) 

~ s::. , II) E 

i I i s::. 
<II 

~ Q. It ~ 
I (\I I IV 

i Q. til ii "" ~ I! J ! c ! I 10 s::. :a IV 

I c 8 ~ ~ E 
~ i .- :! IV 

CD C) :E .., lit: 

f 
0 
ii 
'e ci 

~l I ~ 

Ci5 .... ~ N ('oj ... ui cO ,...: cO cri 
t;5 



549 Written Answers AGRAHAYANA 11,1914 (SAKA) Written Answers 550 

~ 8 0 0 0 0 0 0 0 0 0 0 0 co CD CD ~ en C") co CD ...... co co ·co 

i 
_, g iii ~ ~ N ~ .....: cD cD --i .....: .....: &I) C\I C") CD C\I C") &I) ,.._ C\I UI C\I en c:: 

~ g .a 
IX: 

.s; 
(I) 

~ ~ ~ 0 0 0 0 0 0 0 .:> o. 0 co It) 0 0 III III 0 III 0 0 co 0 '<t 

~ ~ N d N d d .....: ui d d M cci cci co C") en 0 '<t 0 '<t ,.._ C\I "It III '<t ,.._ C") CD C") en 

0 f6 0 0 0 0 0 0 0 0 0 0 

~ 
9 n C") C") CD ~ C") co co III en 

"'t N ;t 0 0 en --i ...... oi .....: en --i tri 
~ co C") C\I ,.._ co en ...... C\I 

C") C") C\I co C\I 

16 
~ 

~ 
0 0 8 0 0 co 0 0 0 0 co 0 
0 0 '<t 0 C") en 0 0 0 0 0 

(') 
~ g cD ~ 0 ui ui ui ui d ,...: ~ ~ en C") ,.._ r; (ij ~ t') t') C") 

~ .r:. 
t/) 

j CD 
"0 III cu ... r.l :::l a: 1: c "0 C\i >- -g cu cu 

~ cu t/) :; r.l E .c Z >- !!! iii l!! III III .D fJ E III .r:. III a. .c Iii ~ 
III E e "i .r:. .~ 0) 0 

~ c j cu ~ 
N ·c ..::s Ii' tJ. ~ :e :e :e ~ z 0 ~ a: 

~ 
N iii ...: N ~ ..t ui cD .....: cci en d ...: - C\I N N 



551 Wollen Answe,s DECEMBER 2, 1992 Written Answers 552 

.;:; 0 0 c 0 0 0 0 g 0 0 
<0 0 N C> C> ,..._ M '"": 

,..._ '<t 

'" 
_, ,..._ cd '<t '<t ~ 0 a:) ~ M 

Ql In In 0 ,..._ 
c:: c::: M ,..._ 

~ 

§ Ql 
.~ 
ct .s: 

II) 

~ (.) 0 0 0 0 0 0 0 0 0 0 :::l 'J It) In 0 0 0 C'! 0 co 0 M 0 
~ 

::::: 
~ cd co N co cO ,..._~ a:) cd co 

0> ,..._ ,..._ CD N 
M co N 

0 0 0 0 0 0 0 0 0 8 ~ '<t '<t ,..._ co ~ 0 II) '<t 0 _, ""t '<t ,...: N ,...: 0> 0 ci ,...: ci ci 
CD co M co co ,..._ 

iii 
Ql 

~ 

~ 
0 0 0 0 0 CD CD 0 0 ..,. 

('I) 
II) 0 0 ..,. <0 M "": co N co 
cO M ~ cO M N &Q ci cO 

~ N '<t N II) ,..._ 0 co 

cu 
~ 

.D :x: ~ .... 

~ 
s:: Z co .2 ell "iii C) i CD CI OICI of co 0 f C\j "C c: c: co Z OICI I ~ co CD ~ 

C) OICI .... Ii I.! 0.. m '5 e &. :a iii co Ii E ~ ~ ~ 
"C l. "C 5 CD .s:. 
~ ~ ~ .... ~ () 

-



553 Written Answers AGRAHAYANA 11, 1914 (SAKA) L1'r,:!e" Am:,~ ers c-, _J .. 

r 
'lOt 0 M en CD 0 M '<t CD N 0::> en CD en U) ,.._ 0 M ,.._ 0 <D N ...: 

~ ~ cD c) ,...; <D M c) I1'i I1'i 0 -or 'lOt l!::: 
-.I 'lOt to N CD II) M to '<t lr ,.._ 

II) N 'lOt ,.._ '<t - J (") 

~ 
CIl e 
~ 

N en '<t N en ..- co en en en N II) 

~ 
en CD M to en co ..... 0 en N 'lOt 

~ cD oj cO cO ,...; c) cO M g ,...; c) 
M co N ..... II) M co II) CD 

~ N '<t ,.... N M 

to en 0 ,.._ CD N 0 Q) GO CD ...... to 'lOt 0 to ..- "": CD C'! N ~ II) ..... II) ..: 0 cD c) c) N cD N Ifi ..r ..r !'!::: :§ -.I -
0 
"ti 
lU 

~ 
! 8 ~ 0 II) 0 0 0 0 II) CD to to 0 

N en 0 ~ 'lOt 40 M 'lOt II) CD 

~ 
01 cO d d cD cD N N N ,...; M .j 

8 0 0 0 0 0 0 0 0 0 0 0 

S 0 0 0 0 0 0 0 0 0 0 0 co d d c) d c) c) c) c) c) c) c) c) 

"-lIS 
~ 

CI) 

~ 
Q) 
-.I en 'lOt CO) CD N N 0 g: II) ...... II) ..-

~ "": en M to "": to to to IX! en 
"- ..... M N .j cD II'i co Ifi cO II'i it) ,...; 

~ N N N co N M N M M '<t N N 

.s:: .s:: ... en II) "e .s:: .s:: 
~ 

CD fI) 
fI) -g .s:; -8 II) CD lIS 

~ 
... lIS 

~ Q. Q. X lIS 
... 

'ii 'ii eo Q. 

i Q. lIS ~ lIS 

~ ~ ~ 
lIS 

(!! E i! c: iii lIS >-... lIS jij .s:; .s:: c: m lIS lIS "~ ~ E E E ... -g -g 
~ III s:: 0 lIS :f lIS lIS CD :it <I( <I( m (!) (!) J: ..., lie: X 

a 
~ 

05 
N M .j &ri cO ,...; cD oj d .,.:. N .,.:. 



555 WriNen Answers DECEMBER 2., 1992 Written Answers 556 

8 U; co co CD ..... ~ 0 
~ 

1.1) c; ..... ..... ..... ..... 1.1) co N Q) 

~ C\I ~ ~ &ri cci ~ ~ cci d CD ,..: Q) en 
-oJ - C;; CD ~ g ~ N ..... 

co ~ Q) r:: co 
r:: e 
~ ~ g 1.1) 

~ 
..... C; N ~ ~ CD ~ 0 CD C') 

oS ~ 
0 ..... ..... ~ N C') - g Q) &ri cci en ~ cD -.i cci ..- en cD e -- - ... ... CD ~ 0 

:) ~ ~ C') N Q) 

~ 

N co ~ ~ ~ U; 1.1) en 0 0 co co ..... co co ~ ~ ~ 0 1.1) U"! 
~ (;) N 0 d d &ri 0 -.i d ... -oJ C 

'ti 
IJ.J 
1) 

~ 

! ~ 
0 0 0 0 0 N 0 0 0 ..... 0 0 ..... co ~ "": c.> ..... co C') ..... co co 0 

01 0 0 N &ri N M d M 0 cci 
~ 

0 0 0 0 0 0 0 0 0 0 0 0 
$;: CIQ 0 0 0 0 0 0 0 0 0 0 0 0 
-oJ 0 0 0 d d 0 d 0 d 0 0 0 

._ 
fII 
~ 
(I) 

~ 
Q) 

-oJ 

~ 
1.1) N ..... ..... 

~ ~ 
..- C') en ..... ..... N 

N co • C') Q) co 0 C') ..... N ...... 
~ eO eO M &ri ,..: 8 • N cO N ~ ~ 1.1) ..- co 
C') N N CD 

s::. 
~ ~ II) 

«I ::J 

~ ~ 
1: >- "E c 

~ II) ... .!! E «I 
C\I I! ::J C'G .!! .D ~ I! 0.. ~ ,9- I.'!! C'G E C'G s::. C'G 

,~ 
C'G 'E a. ... 

~ s::. c f 0 0> 'c C'G ~ C'G 
C'G C'G ~ CIS i. 'l' ~ ~ 3 2 2 2 z 0 Ci5 

~ -Vi 
M .. &ri cO ,..: eO 0 ~ C\j '~ ~ tS .- ..- .,.. .... .... 



557 Written Answers AGRAHAYANA 11. 1914 (SAKA) Written Answers 55~ 

q) q) t\I t\I M M to to an 0 to to an :ti ~ cO M ai M N c) 0 M 
-.I ..... M ,.._ t\I 

:: ~ 
Q) 

c: CI) 
c: e 
~ ~ 
8 ..... ,.._ - "<t ,.._ ,.._ "<t 

~ 
co II) 0 01 to to ·5 u:i M 0 M N cO 0 M e ;::. N M <;( t\I ~ 

~ 

(") <0 ,.._ '" M 0 I/) 
"<t <0 M M C\I ~ ...: () Il"i c:i c:i c:i c:i «i 0 

'" !!:: -::::: -.I 
0 
"ti 
I.LJ 
"t) 

~ 
0 

l 0 0 0 <0 en f6 CD 1<1 ti <0 <0 "<t N "<t M C\I 0 Q) u:i d 0 0 ci u:i 0 :::::: 
<;( 

0 0 a 0 a a a a 
t; 0 0 a a 0 0 0 0 
-.I CO 0 c) 0 0 c) 0 c:i c) 

... 
CIS 
~ 

C/) 

~ 
Q) 
-.I 

M I/) a <0 0; I/) a M ti to ,.._ <0 II) "<t a ,g "'- cO M «i 0 0 u:i c:i Il"i 
<;( N ..-

M .,... 

~ 0 .... a 
lIS a 
.0 :s: 0 >-.Q ~ "t: 
Z :::J <II 

Ci C) 0 a. 
~ Q) 

~ oa s= <II QI c:: C) .... Z 011 QI .... 

~ 
c c <II 

~ 
Q) ~ QI ~ 

C) oa C .t:: 
CO '6 lIS "0 0 iii ~ .t:: '6 c;; 10 C E :c <fl C" 

~ "0 lIS "0 Cl ~ 
.><: c:: ::> QI c .s::. .., .., 0 U; 3: 4( 0 0 .... Q.. >-> c:i CI) 

....J <: 
':5 <is 

Il"i u:i ~. ex) 0; 0 - N '? 
t\I t\I N N M M M € 

....J 



559 Written Answers DECEMBER 2. 1992 Written Answers 560 

~ CIQ 0 co ~ CIq ~ C") ~ co Ol It) C") 

d d .- iii d d ~ N 
~ 'CC ~ CQ C\I M 

c: c: 
~ <II 
't:I § 

~ c: ~ 
IU 

0> ... 
:l 

...: 0 
~ ~ ~ ..... 0 C'! 0 C") 0 0 0 0 

~ 
,.... 0 0 M iii d 0 d iii Il'i -I .-

.S: C\I It) CQ C\I C\I C\I 

~ ... 
£" ~ 

::l 

2 u: 
~ S; Q) co 0 ..... .- "! ..... C\I C/) "! C") C\I - -I oi d cO ~ ~ N 0 ~ M 

l 
.... 

C\I .... C\I 

~ e ,g ::e -III <II g 
~ :::::: It) 0 ..... 0 0 It) 0 0 0 0 0 0 - 'CC Il'i d d N M Il'i 0 d 0 iii Il'i 
0 C\I ~ co C\I C\I C\I 

>0) 
- .S: 
t!-~ z . W5 ::Eo:: 
~g ~ "It 

It) M It) It) 0 It) ~ ~ I/) 0 0 
4:::::: ....: 0 0 oi N ....: cD cO cD M Il'i 
",111 -I I/) C\I 
fl)qi 

.!!! 1:: 
It ~ £ 
5 e g 
qi 

(\') :::::: 0 ..... 0 0 I/) 0 0 0 0 0 0 

'i 'CC Il'i 0 0 N M g 0 0 0 Il'i Il'i 
C") ~ C\I C\I C\I 

!! 
!! ... 
~ 
.~ s:. ... 
CI) '" s:. 
0 s:. I '" "e 
i III i! s:. 

t £ VI 

C II! 

I ~ ii 
~ 

II! 

i 
0.. s:. ea ii eG ..x: 
t! ~ E ! c: ~ ~ 

II! 

&S 
C\I s:. m .. CII 16 ~ 

"0 c: CII CII .!!. ~ E E E t! 
~ .i ~ ~ ci S d ! :t ea ~ 

II) ..., :.::, 

~ - .,.:. N (OJ ~ iii cD ,..: cO Gi 0 .,.:. 
Ci5 -



661 Written Answers AGRAHA YANA 11, 1914 (SAKA) Wntten Answers 562 

(j CD CD ~ Q) 0 I() '.D 0 '"': 
~ co 

~ ~ N 0 0 ~ 0 M cO (I) "'( Q) N Q) CD c:: c:: 
~ CD 
~ § 
c:: -, 
(lS 
II> 
::I 
0 0 q 
~ :S "'- 0 0 0 0 q 0 0 0 u: cci N M N N 0 Iii 0 N 
.S -.J "<t 0 N 0 N 
II> 
l!? 
::I 

~ 

~ <0 CD en 0 N '"': q C"" '" 0 N N 
-.J ,...: ,...: M N ,...: 0 M 0 cO 

M co ,..._ 

:... 
~ 

g 
tl) I() 0 0 0 q 0 0 .:> 0 co 0 ::::: N vi N N N vi vi 0 0 "'( 0 

'<t co N '" M 

S N or-: C1! q ": cD co N N '" ..,. ,...: ;:: N M ~ 0 vi 
N N :D 

-;:: 
~ 

u g C'") 
0 0 0 q q 0 0 0 0 cD q 

"'( I() If) M N N I() vi vi 0 0 
,M '" N '" M 

.c 
u> 
<0) 
0 III =s III .... <II "0 0: 1: c 

~ >- "0 !II !II 
'1l '" .... -:l E c .c Z :::> .... (:! ::> "2 !II !II til .0 iii E 

til '" 9- .... (ij II) III :i: 'e .\, i5 .s= c: :::-> 0 01 !!2 'c III 
~ I'll ro ro Q) N I'll 0 =s iii -l!: !II 

as ~ ~ ~ ~ ::E z a.. cr (/) .... 

~ N M ~ vi cci ,...: cO en 0 N N 
N N 

-.: 
(/) 



: 563 Wntten Answers DECEMBER 2.1992 WrItten Answers 564 

g ~ 
,.._ M co 0 0 0 0 

~ 
co co a) 0 c) 0 ~ 0 0 0 

~ CD 
t::: 
t::: 
~ <II 

~ 
§ 
"") 

!g 
0 
i!: ~ ,.... to 0 0 IX) N 0 0 0 to ,.._ 0 0 0 0 N 0 0 0 s: -.I Lt') to '" C/) 

~ 
~ 
Ol 
li: 

~ 10 '" V 0 to 0 0 C") 0 0 
-.I 0 V 0 0 0 0 C") 0 0 v IX) lO 

::0.. 

~ 

'-> .g It) 0 0 0 0 IX! N 0 a co 
oct N 0 0 0 0 0 N a 0 

Lt') 0> '" 
~ • t-
2 
IL 
:ii 
IL t- ~ C") en N 0 0 0 to 0 0 
CI -.I '<t 0 M N N 0 0 Lt') 0 0 t- v lO lO 
Ul 

1:: 
~ 

'-> .g (') 
0 0 '« C> to N 0 0 to 
N 0 C> N 0 0 N 0 0 

Lt') en '" 

.... ro 
.D ::c 0 
12 ... 

..r:: Z rn :;:) 
</) "iii 01 6 n c:-CI) 01 00 ..r:: rn 0> 

~ "0 c c: li; Z 00 Cl lii 
~ 

~ (I) 
~ 01 00 c: ~ ..r:: III 0.. CO '5 III :) 0 ... I!! £: ('\. ::> li; in III c E E '" -c 

~ a.. CIl "0 ro "0 III a; y c: 
.!:? ~ 5 ~ 

c: .s::: III a '1l 0 
V) « (.) a a _J n. 

0 
? V" <0 ,.._ IX! en c N 
i!' It:\. "J N N N "\J N M M Cry 

I 



565 Written AnsJ:Vers AGRAHAYANA 11,1914 (SAKA) Written Answers 566 

~ co 
~ 

.... co a It) C') It) It) .... co r..: en ci ci '<Ii en cO ~ 'It en ci ~ en N v It) N V 
~ 

-.J -
~ ~ ~ !!! III 

~ II) ::;, 
0 
~ ~ a ~ a C') a a 0 0 0 .... ci lIi ci ci c:i lIi lIi <D oS g C') ci N u; M co (\J (\J (\J v e :::: -::;, oq: 

~ 

IX) N V It) co ..- ,.._ 
~ CD N ci "<i M "<i 

(\J 
en ci r..: <D M <Xl en en -.J - V co (\J (\J 

t;; 
::;, 
~ oq: 

~ 0 0 C') 0 0 0 0 0 - ~ .... ci .,...; lIi c:i ci c:i lIi u"i <D - ci N IJ") M co N N N "<t oq: 

.... <Xl 0 C') N N <Xl C') V m 0 c:i "<i u"i ex) ~ 0 d 
IJ") ,....: ex) en ex) - d 0 0> N N "<t 

-.J "<t "<t 

~ ::;, 
'"l 

0 C') 0 a 0 a a g ~ .... a ~ u"i d c:i ci u"i u"i <D Q) ci d u; c-i C\I (\J N "<t 
:::: 

N co oq: 

..c. .c ... 
°E .c '" <J) 

<J) ..c. (J) Q) 
J::: III '" "0 "0 II) "0 (!! 11:1 Ql ... a: <Il 

~ "0 a.. ~ ~ ro a.. ~ ro ro ~ .x <Il a.. rn ro .c 
iii .c :::> >-~ ~ la E c u E iii <Il J::: 

~ 
.... ro rn c ~ "0 .c c ro m rn ?: E E ro '-:l .<!: "0 2 If) .c 0 oS' ro <1l CJ 

~ 
C ~ C5 0 0 J: J: ..., ::.:: ::.:: !!! c( c( U) 

~ 
Vi N M -.i lIi <!' en ~ 0 N 



Wtmon Answers 

! 

51 (# ,.. "? '" i In ~ m ~ ... ... tv aJ' ri m ci 0 0 
~ tV d ,.. ..... ,.. 

'" -<Z> 
~ .... 
~ ~ 
"C t:: 
c:: Ej I <'l ~ V> 
:::> (/) 0 ! 

f:. I 0 0 ~ 0 co I C'J 0 0 C") 0 c:i 0 ~ 
to 0 

I N c:i U"i 0 N (;:; S -' 
~ 

0 C") N 0 0 N 

~ 
,g 

:::> « I 
Ol 
~ 

~ ~ 
,..._ .n "<t '" ~ 

,..._ 
N co N .n '" ex) 

ci N ex; N Irl co co 
-J '" 

0 '" 0 0 II) 

u; 
:::> 
g> 
« 

IS 0 0 u, 0 ex) 

0 N 0 0 0 0 0 to 0 
::: 0 M N N 0 .. .., 0 0 0 N 

,.._ 
« N N II) 

~ 
,..._ _.., '" 0 '" ~ 0 0 "'! T 0 0 rJ r-

-J 0 N 0 0 0 N ex) 0 II) co 
CJ O'l "<t 

~ :::> ..., 

~ I 0 0 ..... c: co 
C 0- N 0 0 0 0 0 ~ C 
::: 0 C") N N 0 ..r 0 0 0 N r-
« N (J .r> 

.r:. 
l:1! '" (IS :;) Q) 

~ .E >. '"Q c "0 "0 
II) .... (IS E (IS <'iI n:s 

~ 
e :;) "iii ~ .0 .t::. Z (IS 

,_ 
~ 

(IS (IS u; E 0.. 
C'\I (IS .t::. (5 i'3 II) ra E ~ 

,_ 
.t::. C 01 Ol II) C (IS .i: :2 <'iI (IS (I) N C iii" .:w:; 

~ ~ 
ro :;) '"J C 5 :E :E :E z 0 a. a: Vi l- I-

-::) 
~ 

~ M ..t U"i to ,.... ex; :> .-: 
~ '-J M .,; 

'J r~ rJ ('J N 



$69 Written Answers DECEMBER 2, 1992 Written Answers 570 

('I) ..... co 0 0 In 0 0 ...: :! f8 M d d d ci d d ~ ..,. 
U) 

_, 
Q) c: c: I ~ 

't) 
c: ~ 
CIS 

~ fI) 
:;:, 
0 
~ 0 0 ~ C\I 0 0 co 
.S ~ 

d d d c:i N c:i d 
~ co ..... 

~ '<1.: :;:, 

~ 

~ ~ 
co .., 

~ 0 <0 0 0 ci c:i c:i c:i lJ') c:i ci -.J <0 <0 

ii; 
:;:, 
~ 

'<1.: 

~ - 0 0 ~ C\I 0 0 co - c:i ci ci d N ci ci 
~ co ..... 

~ 0 C> O! ~ C\I C\I 0 0 
<Xi c) c) cD c) c) -.J .., U) 

~ 
~ 

~ ~ ~ C\I 0 0 CD 
Ch 0 N c) ci N 0 ci 

'<1.: CD 
,..._ 

ro 
.0 :t 0 
~ ro ::l 

Iii z C> c5 a. c:-cd .c; nl III 

~ 
CI n; Z cd III (i) c: c: !i: Q) nl CI cd c: .c; 

;:) co E is nl -c 0 
~ .t:: i5 

~ C\j in nl c: E E <II -c nl -c CIS 8 ~ 
c: 

Q) 

~ 
.t:: nl 0 0 

~ 3: () 0 ...J 0-
(/) 

ci 
~ 

N -: Lti <6 r....: <Xi ci ci ... 
(/) C\I C\I C\I C\I C\I M M M 



571 Written Answe"S AGRAHAYANA 11,1914 (SAKA) Writt,n Answers 572 

g 01 ...... .,.... 01 10 ~ ~ Q) C! 10 01 eo N cD c:) ,._: .. M u; ,._: ~ ~ 
... .,.... 
<C( 10 ~ N ..... 10 ..... 

c: . 
~ Q) 

"I:) § c: "") 
~ 111 
8l !g 
..- 0 

~ ~ "- C') 0 ~ co 10 0 C') 10 N 10 0 

! cD cD ~ .. .. cD M cO cO cO g 05 co N N C') co 
fI) 

~ e 
~ 

~ 

~ 
2 
~ ~ 

01 10 0 10 N co 01 N C') co ,....: cO cO N ~ ,._: N ~ c:) cO cO Q) C') C') N N 10 10 ..-
1::-
~ ~ 
E ~ 
,g 
.g g 0 0 0 0 0 0 0 10 0 0 0 ... It) c:i cO N ~ ~ CI) M cO ~ c:) c:i 
13 "'( co ~ N ~ co 10 

01 
>05 '-=: 
~:::: wC: 
:E~ 
w~ !C,g ~ N N 10 ~ 0 0 t.:) 10 ~ C') 

"t ,._: cO a; M ~ ~ N Li CI) a; ~ .... 111 
_, 

...... N N 10 o Qi 
.!a 1:: 
~ ~ S c: 
0 
E ~ 0 0 0 0 0 0 0 10 0 0 0 
<Ii CO) ci N ~ ~ ~ cO M cO ~ M c:i 

.l!! "'( 01 C') N C') co 10 
Jt 
~ 
.!!! 
fI) 
Q) 

S 
2' .::: .r::. .... fI) III .r::. E 0 .r::. -8 III .c:: t fI) III .r::. 

Q) !II III c: ~ 
.... ns 

~ 
a.. ::.:: 

~ iO iii 011 ns 
Q. .r::. ns :lI! 

~ 1 t "fi :::J ns I!! ~ ~ 
c co ns Si ns E C\I .r::. c io ns ~ ~ fa fa ~ 

tA 
-g 2 III .r::. 0 3' CD 
< < < iii C!) C!) l: J:: .., ::.:: ::.:: 

~ ..- ,..; N M .. ~ cd ,...: cO a; ci .,..; 
Ci5 



573 Written Answers AGRAHAYANA 11,1914 (SAKA) Written Answers 574 

8 co '<t C1I M ,.._ C1I C1I fD Ii'! co co M co "<i M '" oj ci cO oj ci N ci M II) :::: 
CD ":( M fD ,.._ C\I c:: c:: 
{!. CD 
~ ~ c:: 
III 
II) ::;:, 
0 

L/') L/') co Ii'! (") L/') co 0 ~ ~ C1I 0 ,.._ 0 " ci N '" oj oj ai cO .j "<i ci cO ,50 
_, 

'<t 10 M ,.._ 
II) 

~ ::;:, 

~ 
...: M O'! 0 ,.._ co L/') U) ~ U) ~ co 
~ (Q N fh ~ N ci '" cO 0 0 M ;:::. cO _, 

C\I 

::..._ 

~ 

~ 0 0 0 L/') L/') ~ 0 Ii'! ~ L/') 0 0 II') 0 0 '" oj oj 0> I/') '<t "<i ci u) 
'<t M L/') C\I ,.._ '<t 

~ 0 O'! 0> co 0> '<t ,.._ '<t ~ L/') 
..". M N ci ai I/') cO ci "<i I/') "<i _, 

C\I ;:::. L/') 

't: 
~ 

ti 0 0 0 L/') L/') 0 0 Ii'! 0 L/') 0 0 
~ (') ci ci .....: oj oj oj I/') ~ ~ ex) u) 
'<t M L/') C\I U) 

.£: 
IJ) 
(I) 
'0 

~ ~ !IS 
!IS 0: 1: c: '0 

~ >. '0 '.!1 III 
III IJ) "- III E c: z ~ >. ~ :::l Iii ~ 

t'Il III .D Cii E ~ 
.£: III a. .£: Iii '" III 

"'11 :i: 'E ~ 

~ t'II '0 .£: 'c 0) 0 0) U) 'C a. 
III III !IS (I) N III .;::: 

~ '(if .>£ III c: S ~ ~ ~ ~ ~ z 0 a.. a: Ci) l- I-
CI) 

~ N M ~ I/') u) '" cO oj ci ... N M 
C\I C\I C\I C\I c;j 



575 Wntten Answers DECEMBER 2, 1992 Written Answers 57 f 

ti 0 co ~ M 0 N ": 0 '" ~ co cO ~ c:i c:i c:i ci c:i II) 
q, "'( M 
c: c: 
(2 q, 
"l:l § 
c: -:. <1l 
II) 
::l 
0 

1.0 1.0 
~ S ...... co cD 0 M 0 0 0 

.....: c:i c:i c:i c:i c:i c:i c) N 
.S -.J M co N 
II) 

~ 
::l 

~ 

~ 1.0 ,.,_ 1.0 M 0 M 1.0 0 '" ~ to c:i c:i c:i c:i c:i M d c:i -.J N 1.0 

~ 
ti 0 0 q M 1.0 1.0 0 0 0 0 Il") c:i c:i c:i d d c:i c:i N ::::::: 
"'( M ,.,_ C\j 

3 1.0 ,.,_ ,.,_ M 0 0 ~ ~ 
~ ..j N N d d d -.:t d 0 

N -.:t 

';:: I Q 
"'( 

.1 u 0 0 0 M 1.0 l(l q 0 0 g C") d c:i to c:i c:i c:i 0 c:i N 
"'( M ,.,_ N 

... 
~ 
D J: 0 
.s.? is .c. Z ::l 

U) iii CI is 0-
Il) 0'1 cO .r:::. <1l II) i!" 

~ "0 C C ~ Z cO <l) Qj 
:::> ~ Q) E 0'1 cO C ~ .r:::. 

0... CD "6 ~ "0 ,s.? 
til <'4 Cii ns c ~ E :c .r:::. "0 
.'!! ; "0 ns "0 </I c: Q) ns 

~ 
.::e. 

!!! 5 3 c .r:::. ns 0 ns 0 
U) 

c( () 0 ...J Q.. 

~ «i Lri to r..: ex) oj c:i ..- N 
-.: C\j C\j N N N N M M M 
V) 



577 Written Answers AGRAHAYANA 11. 1914 (SAKA) Written Answers 578 

CD ..., CD tn CD an CX! M ..., ..., M N 
~ "'t ci cO .....: -.i M cO .....: cO -.i N M 

CIl _, - ..., M N CD <0 M 
CD 
C c:: ! ~ 
~ 

fa ~ 
CIl & ;:, 
0 
~ 

M 0 "it <0 an 0 0 "<t N an 0 0) .5 ~ <") cO cO cO -.i "<i cxi M cO cO cxi ci ci e - CD M N N M CD ...... ..., 
::l ~ 

~ 

~ C\j ...... ...... N N 0 CD N N ..., ...... - ,; .....: cO -.i -.i .....: N .....: cO N N -.i _, 
M N CD CD cO 

M 
iii ;:, 
~ 
~ 

~ M 0 ..., CD an 0 0 an N an 0 CD 
cO cO cO -.i -.i cxi M cO cO cO ci ci 

~ <0 M N N M <0 an "<t ..... 

:S (:) M ...... an an an N U) N N ...... an _, - u; cO cO -.i -.i u; N u; u; .....: N cO ...... M N <0 ...... M 

~ 
~ 

~ M 0 ..., U) an 0 0 an N an 0 CD 
Cl) cO cO cO -.i -.i cO M cO cO cO ci ci 

~ U) ..., N N M U) an ..., 

.r. .r:. .... 
fI) fI) "E .r. z:. l ! fI) .r. CD fI) fI) '0 CD .... co 

~ ~ ~ 0. :II:: 

I "iii "iii aIJ ~ 0. 
0. .r. co -fi ::J co co 

16 c 'iii co >-l! ~ E .... co co E e .r. .r. c ~ ;a co co ~ E E E '0 

~ ~ :E 8 :; co co tV ~ 
tV .t CD 0 :I: 1: .., :II:: :E 

~ 
~ 

C1.i ...: N M -.i iii a) .....: cO C7i ci ...: N 



579 Written Answers DECEMBER 2, 1992 Written Answers 580 

g "'"'; CO) 0 N ..,. .... CD an 0 0 0 0) 
co cO ~ ex; Iri ci c:i N ci oi c:i Iri fI) :::: .,... 

CD '0:( CD N an CO) 

t:: 
t:: 

{2 CD 
't:) § 
~ '"") 
fI) 
:::a 
0 t:. ~ "-
.S -J 

0 ...... an an 0 co ~ 0 an co 0 co , ~ 
fI) N ~ oi ~ c:i ex; ~ ~ c:i cO ~ e ...... CO) ...... CO) 

:::a 
~ 

~ Ie 
-J 

01 CO) 0 N ..,. co ...... ~ CO) .... 0 CO) 
ex; cO ~ ex; Iri cO c:i CO) oi c:i Iri 

:.... an N CD CO) 

~ 

g 
:::::: '" '0:( ...... an an 0 co ~ 0 an co 0 co 0 

N ~ oi oi oi ex; ~ ~ c:i cO ~ 
CD CO) ....... CO) 

>t: ~ -J "": CO) ...... co CD ....... co ~ an .... .,... ....... .... ~ ~ oi Iri cO c:i ~ M ~ cO 

~ 
CD N co CO) 

~ (') 
'0:( 

0 ...... an an 0 co ~ 0 an co 0 co 
N ~ oi oi oi en ~ ~ f2 cO ~ 
CD CO) CO) 

&: 

~ ~ 
Ih 

~ 
::::I -8 

~ -g C "C e ~ .!!! E III III e ~ III e III ~ 
&: E z e 0... ~ III .B- &: "jij III 'iii :g E 5. .... !!! &: c: C» 0 

~ 
.c- III :i2 III 

CI) III III CD N 'c :::J 'iii' .x III c 5 :!: :!: :!: :E z 0 0... a: en l- I-

~ - M ~ u; cO ~ en 0; c:i .,... N ~ ~ 
US .... N N N N 



581 Written Answers AGRAHAYANA 11. 1914 (SAKA) Written Answers 582 

g co C) CC! co C) C) ...... C) 'It 
; .... ci 0 0 0 ..t 0 0 "'( II) 
c: c: 
{:. Cb 
.'t) § 
c: .., 
CIS 
." ;:, 
Q 

~ ~ "-
S -.j co 0 M It) It) 0 0 0 
'" c) 0 0 c) c) c) c) C\i e (Xl N 
:3 

~ 
...: !!:i: to 
-.j 

M N M 0 N (Xl C) 'It 
!;j ..t c) c) c) ..t c) c) 

~ ::e 
I 

8 ... It) 
"'( 

~. C) M II'l It) 0 0 C) 
C) -0 c) c) c) c) c) C\i 
(Xl N 

$:; 
""" 0 N ...... C) M -.j ... co M 

ci Iri 0 c) c) Iri c) c) 

1:: 
~ 

N 

8 == M 
"'( 

co II) M It) It) 0 0 0 
c) ..t c) c) c) c) c) C\i 
(Xl N 

~ 

CIS 
.&J :r .B ~ 

Z IV ::I 
iii 01 i:5 0.. i:!' ~ all t IV I a Z ~ 

~ 
c C IV all CD 
CD ~ ,g' all c .c. 

IX:I 
~ 

IV .c. .!.l 
0 IV c E :E ~ 

"0 
~ "0 IV "0 IV 

~ 
c CD c .c. IV C 0 3:' 4( () C ...J a.. 

~ Iri cd ,...: cD ci 0 C;; C\i 
CiS C\I C\I C\I C\I C\I C') C') 



583 Written Answers DECEMBER 2, 1992 Written Answers 584 

~ 0 0 0 0 0 0 C! 0 0 0 0 co 0 0 0 0 0 0 0 0 0 0 0 
~ "'( 

~ 
{2 q, 

01 'b § 
0) c::: "") - ~ 

...: ~ 

~ 
0 

It) It) 0 ..... v ..... co t: ~ ...... M .- ..- ..-cD 0 0 cD 0 ,..: cD N M eO N J!! .s; ...... C\I M 

& ~ 

~ 
::::II 

~ ~ ~ 0) 
q 0 0 0 0 0 0 0 - S 0 0 (Q 0 0 0 0 0 0 0 0 0. 0 0 a ...... 

5 
"'( 
E: 

~ .g ... :i: 
& 
~ ti It) M ..- It) 0 "': 0 ..... co ~ ~ II) to 0 ci 1.1) 0 ,..: co N M eO N q, "'( C\I M ...... 

>'Ci 
..:.~ zS 
w~ 

~; .... ~ s 0 0 q 0 q 0 0 0 0 0 0 c(- ...... ""t 0 ci 0 ci 0 ci ci 0 0 0 0 ... ~ 
(/)::::: 

i CIS 
Q) 
~ 
3t 
is 

~ c::: 
~ It) (") 0 It) 0 ..... 0 ..... co ~ "'( cD 0 N 1.1) 0 ,..: cD N M cO N C\I M Q) 

·i 
.! 
J9 
11) 
q, -s .s:::. .c: .... 
~ III 

(/) E .c: GI 

~ .~ (/) "0 .s:::. 

~ 
~ :« .. ii 0. 0. lie:: ~ (ij (ij ea III - a.. III ~ ~ ~ 
.s:::. .s:::. E e ~ E e c 

~ 
r.) i'i .!!! C\a .t:. c: i ~ 

III III E I! t'II t'II E ~ !! "0 
~ .t:. "'5' E 

~ ~ S III s: III ~ ~ ~ iii 0 ::I: .., 

C) 
~ ...; N M 

, 
tri u) ....: cO oi d ..: v (is 



585 Wollen Answers AGRAHAYANA 11.1914 (SAKA) Written Answers 586 

g Q) 
0 0 0 0 0 0 0 0 0 0 0 0 

II) ::::: d d d d d d d d 0 d d d 
CD "'( 
c: c: 
~ CD 

~ ~ lIS 
II) :;, 
0 ,..._ 
~ ....: 

" 
C') ..... ..... C') "'f 0 C') co C\I ..... -: '!:::: «i d .;:; d d d M a:i ,...: d M 

.5 -J C\I C\I 
II) e :;, 

~ 

~ 0 0 0 0 0 0 0 0 0 0 0 0 
<0 d d d d d d d d d d. d d -J 

~ 
~ 

~ C') ..... ..... ,..._ C') "'f 0 C') co C\I ..... -: It) «i d d d d d M a:i ,..:. d M 
"'( C\I C\I 

~ 0 0 0 0 0 0 0 0 0 0 0 0 
-J "it d d d d d d d d d d d ci 

'e 
~ 

ti 
0 C') co C\I ..... ,g C'I) M -:t: ..... ..... C') "'f -: 

«i d d c:i d M a:i ,...: d M "'( 
C\I M C\I 

s:: 
II) 

§ g til ::3 ... c i ,!! Q.. s:: >- E -g til 
~ 

I/) ... 111 .r:: Z I! 1 f! ::> "iii t! '" '" i it E 

i til Q. s:: iii :g :i2 E C'II .s::. °c Cl 0 Cl C 
til lIS CD o~ lIS "C ::) oar 

~ ~ "C 
:t :t :t :t :t z 0 Q.. a: t-

O) 

ti 
«i r..: a:i oi d ~ ~ M <: N M ~ Lri C\I C\I C\I 

US ... 



587 Wntten Answers DECEMBER 2. 1992 Written Answers 588 

ti 0 0 0 0 0 0 0 0 0 .g co d d d d d d d d d tI) 
CD ~ c:: c:: 
~ CD 
~ ~ ~ 
!g 
0 r:. ~ "- co N C') ..,. .... 0 N 0 ..,. 

&ri ,...: 0 d d d en d d 
.E: 

_, 
10 N 

CI) 

~ :;, 

~ 

~ 0 0 0 0 0 0 0 0 0 
<0 :::) d d d d d d d 0 _, 

~ 
:\! 

~ It) co N C') ~ 0 N .... ..,. 
&ri ,...: d 0 d d en d d 

~ 10 N 
0 

s 0 0 0 0 0 0 0 0 0 _, ..,. d d d d d d d d 0 

~ 

~ CO) co N CO? ..,. 0 N ..,. 
~ &ri ,...: 0 d d d en d d 

10 N 

.... 
"' D :i 0 
.!.l jij .r:. Z :l 

en IV C) 15 Q. 

~ C) a!S .r:. "' I ~ 
~ 

.... Z a!S c C III Q) 

~ 
!! Q) 

~ .21 a!S c .r:. 
!l- eo -c I! III !.l 

C\i ... i III c: E ;& .I: -c 
~ III -c til -c til ~ c: 
5 5 3: c .I: II C 8 III ~ U) 4( 0 C ..J 

c) 
~ tt &ri ~ ,...: cO en g ...: N 
&:Ii N N N N CO) CO) 



589 Written Answers AGRAHAYANA 11,1914 (SAKA) Written Answers 590 

S '<t 0 0 0 0 0 0 0 0 0 0 0 0 VI -
~ c:i c:i c:i c:i c:i c:i c:i 0 c:i c:i c:i ci 
c:: .... 

0 
~ f ~ .!! 'II 

~ VI 
5 
~ ~ ~ 

co ... 1.1') 01 ...... ...... C\I C') 

.50 ~ 
ci ci ci Ifi ci cO u:i N M cO u:i u:i 

CO) M M N 
l!? .... 
:) "( 

~ 

~ ~ 0 0 0 0 0 0 0 0 0 0 0 0 
...J c:i ci ci ci ci ci ci ci ci ci ci ci 

§ 
~ 
"( 

~ 
1.1') C') "": - co C! ...... 0 ...... co C') .... u:i Ifi ex) N u:i ci (; ci co u:i N M "( N C') N 

~ (:) 0 0 0 0 0 0 0 0 0 0 0 0 
...J ci c) c) c) c) c) c) c) c) c) ci c) 

~ 
:) 
"") 

ti 1.1') 1.1') C! ...... 0 ...... U) ~ 
0 0) u:i M ci Ifi c) ...... u:i N M ex) N 0 ::::: c) N 
"( N C') 

.c .c .... 
til til E .c 

.c CD Ql en 

" " .c 
~ 

III en G) ~ to ra 
~ a. ct ::.::: 

(ij iii oil ra a. 
0- ra ...: ra 

~ 
.c iii c .c ::J ra >-~ u E III U E iii III .c III .... .... III e i .c c III III III III ~ E E E ffi " ::J III .c 0 :;- III III G) c ..( '" iii <:) <:) J: :f rc; :.:: :.:: ::E < < ..., ... 

!!! 
(J) 

... 
~ ..t Ifi u:i ,...: ex) oj ci ...: N ...: N M ... 
iii 



591 Wr;tten Answers DECEMBER 2, 1992 Written Answers 592 

~ ""'" 0 0 0 0 0 0 0 0 0 0 0 0 -~ 
_, 

d d d d d d d d d d d d 
c: 
§ ! " ~ ~ til ct 5 
~ ~ " " M an 0 M M N " ""': co 
S g - d d d d Lri ex) d d M M 

(\') M N N co 
I!? =:: -
~ 

"'( 

~ 

~ C\I 0 0 0 0 0 0 0 0 0 0 0 0 _, - d d d d d d d d d d d d 

-II) 
~ 
"'( 

g ..,. 
" " M ~ 

0 M CD N " C,! co 
=:: Lri d d d 0 M ex) ,...; d M Lri 
"'( M N an 

~ <:) 0 0 0 0 0 0 0 0 0 0 0 0 _, - d d d d d d d d d d d d 

~ 
~ 

~ ~ I:::. I:::. 0 :It 0 0 CD 
~ " co 

coS .. .. .... !:: ... 

~ 
.r; 
II) 

!l ::J II) 

'E c 
~ "2 

~ ; .. .!!! E to 
::J -i i .r; e ... 
.Q. to 

~ ~ 
1;; .s a.. 

i .c E a. ... 
i :i f N c to 

~ lIS C\I .!::f R # ~ "C: ~ ~ 
, 

If' '-

M - - - ... - ... ... L ... 

<) 
4!: - M ~ Lri cD ,..; cD en d .,.; N M ~ iii - N N N N 



593 Written Answers AGRAHA YANA 11. 1914 (SAKA) Written Answers 594 

~ "" Q 0 0 0 0 0 0 0 -~ 
_, 

c::) c::) c::) c::) c::) c::) ..::) c::) 
~ ... 
~ ~ "'0 
~ ~ 

~ & 0 
~ C'\I M 'It 0 M l(') 

.S: g .....: c::) c::) c::) c::) ci c::) c::) 
~ C'\I 

~ :::::: 
:::t "{ 

~ 

...: 
~ 0 0 0 0 0 0 0 0 !!:::: c::) c::) c::) ci c::) c::) c::) c::) _, 

~ 
~ 
"{ 

ti C'\I M 'It 0 C\I 'It 0 r-..: :::::: c::) c::) c::) c::) ai c::) 0 
"{ C'\I 

:;; c 0 0 0 0 0 c 0 0 _, - c::) 0 0 0 ci ci ci ci 

~ 
~ 

ti C'\I M 'It 0 C'\I '<t 0 0> .....: c::) c::) c::) 0 ai ci 0 :::::: 
"{ C'\I 

rn 
.D :i 0 
0 .... 
Z n! ::> 

iii t:» 0 a. c:-o!! .s::; n! II) 
0) rn z oI:S II) Q) c: c: ~ CD III t:» oI:S c ..c: 

~ co E is III '0 0 
~ ..c: 

~ ~ iii n! c E :c II) 
"0 III "0 til 

~ 
.:>e. (5 

~ (\j CD c .s::; n! Cl III 3: « () Cl ..J CL 
m 
(I) 

.Q N N N N N c; M M 
US 



595 Written Answers DECEMBER 2,1992 Written Answers 596 

~ 
.,... 0 0 0 0 0 0 N CO) N &0 

co 0 0 0 0 0 0 0 0 0 0 0 
CI) < 

~ 
CI) 
c: c: 

~ ~ CI) 
..: 1) § 

~ 
c: "") CU 
CI) 

l!! :::l 
() 0 0 0 0 0 0 0 ~ 0 0 

5} ~ ~ ....... 0 0 0 0 0 0 0 0 0 0 '0 
C/) .S ...J 

2 '" ~ e 
:::l 01 g. -~ 

~ ~ ~ 0 0 0 CO) If! a &0 ~ "-: 0 
q) 0 c:i c:i c:i c:i a a c:i E ...J 

~ 
~ ::.... is ~ .!!! 
~ 
LU g 0 0 0 0 0 0 0 0 ~ ~ 0 

¥ :::::: It') c:i c:i c:i 0 c:i c:i 0 c:i 0 0 0 < 

5:1 
~: z () 
WO) 
::E .s 
~~ ~ 0 a 0 0 0 0 0 ~ 0 
c( - ...J '<:t c:i c:i c:i c:i c:i c:i 0 c:i 0 0 ..... ~ CI) • .e::: 

~ 'i:: 
() ~ :::::: cu 
qj 

'i ~ C") 

S 0 N If! CO) If! <0 &0 &0 0 ~ < <'Ii c:i 0 0 0 0 0 -.i c: 
~ 
qj 

'i 
!!! 
!!! .c ... CI) .c IJ) 

fJ) 'E CI) .c CD CD S fJ) "0 "0 .c 
0) CD ~ ~ 

VI 
"0 0.. III .s ~ 0.. ~ 

CI) ~ 0.. iii iii o!S III 
() s::. III ~ .c ~ l!! ~ E ~ c .c 

~ '" ... III ~ (ij III 

t: (\I .c c :ll III ~ E e l!! "0 III III E E 

~ !!! .'l 2 ~ 
.c 0 .S' 

!l III CU' ~ C/) "" ill (!) (!) :f .., ~ 

;;S 

~ .,... <'Ii M -.i II'i cO ,...: uj ai 0 ...:. 
US .,... 



597 Written Answe{s AGRAHA YAN/'. 11. 1914 (SAKA) Written Answers 598 

8 0 Ll'! 0 C\I 0 C\I 0 0 0 0 
<:0 d d d d d d N d d d 

~ 
== 'C( 

c:: 
~ Ql 
~ § 
lij ""') 

III 
::::s 

0 Q 
0 0 0 C") 0 0 C") 0 0 0 ~ ~ '" d d d d d d d d d d 0 

05: 
III 
~ 
::::s 

~ 

~ 0 I/) C\I C\I C\I I/) 0 0 0 q co d d d d d c) c) c) d d 0 -J 

::.... 
~ 

~ 0 0 0 0 0 C\I 0 0 0 0 0 ll') c) c) c) c) d c) c) c) c::) c::) c::) 'C( 

~ 0 "'": 0 0 C") 0 "'": 0 0 "'t c::) c) c) c) c) c) c) d d -J 

=t: 
~ 

ti ,g ('") 
C\I 0 C\I C\I C\I C\I q ,.... ,.... Ll'! 'C( N N c::) c) c::) c::) c) c) c::) 

.c 
'" CD 
"0 

~ ::J ~ CIl c "0 ~ 0:: .E >- " ~ CIl ro '" .... CIl E c .c. Z 

~ e :::l Cil ~ 
~ ro .0 u; E >- a. "iii '" ~ °E .c CIl .r:: 0 C ~ :x "C .c °c Ol 

~ 
Ol '" :.or ~ ~ ~ !2 .s! ..m :;;; .;;! .m 41! 

ti 
cD r-.: ex) ci d ~ N ~ N M ..j tri 

C\I C\I C\I CiS 



599 11I!71/817 A17SWNS DECEMBER 2, 1992 Wrillen Answers 600 

ti 0 0 0 0 0 q 0 C'? ... 
c: ~ co d d d d d 0 d d d d 

c: 
~ (l) 

"0 § 
c: ~ 
III 
'" ::l 
0 0 

~ ,t,: 
0 0 0 0 0 CD 

"- d d d d 
0 0 0 ._ d d d d d d 

.5: -J 

til 
! :;, 
.~ 

I.L 
_, 0 0 .:> 
"'" ~ 

0 0 

-J d d d d d d d 
." 0 0 
d d d 

~ 
~ 

IS a .g '0 
a a 0 0 

d d d d d 
0 0 0 N 

d d d d 0 « 

~ "<t 
a 0 a 0 0 

-J 0 0 
0 0 ." 

0 0 0 
0 a 

0 0 0 0 0 

-c: 
~ 

g (') :::: « C\J LI"! a 
0 d 0 0 0 0 LI"! N 

0 0 

la 
.0 J: 0 

.c. 
Q la 

C/) iij Z ::::I 

~ 
CI) o!I 

0) 6 a. 
01 .c. III ~ 

"0 c: c: ... Z 
CI) 

;:> 
III III o!I (l) ... 

III a:: CI) III 0) o!I ~ 
CI) 

~ 
CD E '6 

c .c 
:; III III "0 U 

a. la in III C ... E :c .c. "6 

!':l 
CI) "0 III "0 C/) 

c: 5 := c .c. III III 8 .x c: 

(/) 
.... < (.) C C III 0 

..J a. 

c: - M ..t 
Ui 

oJ) cci ,....: co ci 0 
C\I C\I C\I C\I C\I - ('J 

C\I C\I M M M 



601 Written Answers 

S ...,. -
~ 

_, 
.._ 

~ ~ "0 
~ Sl 

'" & :l 
0 

~ 
5 ~ ~ e q: 
::) 

~ 

~ ~ _, 

iii 
::) 

~ 
"( 

g 
::::: 
"( 

o -
~ 
::) 

""') 

~ 0) 

"( 

~ 
;:) 

~ 
iii 
US 
0 z 
ui 

0 
0 

0 
0 

0 
0 

0 
c:i 

o o 

N 

.r; 
</) 
CD 
"0 
e! a.. 
e! .r; 
1J c < 

....: 

AGRAHAYANA 11. 1914 (SAKA) 

0 
0 

0 

0 
c:i 

0 
c:i 

o o 

0 
0 

.r; 
</) 
CD 
a1 ... a. 
iii 
.r; 
0 
<U c 
:::l ... < 

N 

0 0 0 0 0 
0 0 0 0 0 

0 C'l "": 0 
0 c:i c:i c:i 

0 0 N q N 
c:i c:i c:i c:i 

0 0 0 0 
c:i c:i c:i c:i c:i 

o 0 0 0 o 0 0 c:i 0 

'0 0 C'l tJ1 0 
c:i c:i c:i c:i 

<U 
iii c E (ij <U 

<U (ij <U ~ CIl .r::. 0 "::;- <U </) co <!) <!) ::I: < 

M o:i Iii cO ,...: 

Written Answers 

0 0 
0 0 

0 It) 

c:i c:i 

C'l 0 
c:i c:i 

0 0 
c:i c:i 

.,.... 0 o 0 

It) 0 
c:i c:i 

.r; ... 
</) "E CD 
"0 .r; 
!_I! </) 

<U a.. ~ 

iii oil 
.r; :::l 
0 E <U 
E E 

<U r. "") 

ex) oj 

0 
0 

0 
c:i 

0 
c:i 

0 
c:i 

o o 

0 
c:i 

<U 
~ 
<U 
iii 
E 
<U :.:: 

c:i 

0 0 
0 0 

0 0 
c:i c:i 

«! 0 
c:i 

0 0 
M c:i 

o 0 o 0 

q 0 
c:i 

.r; 
en 
CD 
1J 
<U ... a.. 
<U >. <U 

~ 
.r::. 
1J 

CD <U 
:.:: ~ 

....: N 

602 



5 ~ 
0 ... 0 0 0 0 0 0 0 0 0 0 
d d d d d d d d d d d d 

~ 
~ (') 

~ 

0 0 0 0 0 0 0 0 0 0 
N d d d d d d d d d d d 

.c 
J l :3 I t!! .c 'E c: '0 

i! ... .!!! E ftI ~ j .c ... .§. ftI I! -m ftI ~ iii E I! Il. 
C\j III .c 

~ E a. ... .c c: f 0 r ~ 
:i: III 

~ J J .t:I 
~ ~ ~ c: 5 ::::e .... 

M ..t &I') cD ,..: ex) CJi ~ N ~ gi ~ 
~ 

.- ... ... -CiS 



605 Written !'nswers AGRAHA YANA 11, 1914 (SAKA) Written Answers 606 

g 0 0 0 0 0 0 0 0 co ci ci ci ci ci ci c::i ci V) ... 
~ 

C{ 

c:: 
~ Q) 

'tI § c:: ""') 
CIS 
V) 
:::J 
0 

t;; ~ ,..... _, 0 0 ~ 0 0 II) 0 0 oS c::i c::i c::i c::i c::i ci c::i V) e 
:::J 

~ 
...: 
~ co _, 

0 0 .... C') 0 0 
ci c::i ci ci c::i 0 c::i c::i 

::... 
~ 

~ 1.1) 
0 0 0 0 0 0 0 .... C{ ci c::i ci c::i ci c::i c::i c::i 

~ ~ 
0 0 C') 0 

_, 
0 0 0 
ci ci c::i c::i ci c::i c::i ci 

~ 

~ l") 
C{ 

0 0 0 0 .... .... 0 0 
0 ci c::i c::i ci c::i c::i 0 

:u 
D :I: 0 
2 .... 
Z rei :::J 

"'jij CI i5 0.. 
~ o(l .r::. to CII CI .... Z o(l CII 15 ~ c: c: rei 3: G) 

~ CI o(l c: .c "C 0 i CD '6 ~ 
C'i! .c '6 '" 'In to c: E :c ~ c: -g lIS "C to 

~ 0 G) .r; to 
~ ~ < (.) 0 0 ...J Cl. 

lI'i cO ....: cO cri c::i .... N 
C') C') C') N N N N N 

ti <: 
CiS 

... 



607 Writtet1 A,lswers DECEMBER 2, 1992 Written Answers 608 

g M CX) co CX) N .... 0 r- I() co r...: ci ci r...: N N N M .,j r...: 
(I) :::: ..,. N M co M 
CD "'( 
c:: c:: 
~ CD 

~ 't) § 
Q) c:: ""l - III 

(I) 
..: ;:) 
CD C) CX) co CJ) N 0 0 

~ ~ ~ ....... IX) co 0 r...: M N N 0 ..,. r...: 0 N M .,j 
~ .s: -.I ..,. N C') co .r- M 

li} (I) 

~ U) ;:) 

.2 ~ 
~ 
Q) I() CJ) .... ..,. 0 I() CX) - ~ (0 r...: 0> ci ui ~ N N to 
~ -.I ..,. ci N M <0 M .,j C') 

~ 
€ .~ .g ::!: 
CD c:: CX) co co CJ) N 0 

~ 
..,. 0 CD IX) 0 ci r...: C') N N r...: (I) 

~ 0 N C') .,j e II') 
..,. N M <0 M 

~ "'( 

:;; .... 
C) 

.:. 01 .S Z -LLI ~ 

== c:- I() co """: 0 N .... I() C') 

LLI C) to 0 r- IX) N N N M .,j to 
t- :;::: ~ ..,. N C') <0 C') 

< ~ -.I "'" t- g (I) .... 
~ CD 

'i 
£ 

~ 
CX) co CJ) ~ 0 0 c:: CX) M 0 ..,. 

~ 
C"') ex) ci ci r...: N N N. ci .,j r...: 

"'( ..,. N M co M 

<Ii 
.~ 
.! 
~ 
(I) 

i 
U) .r:. .... . S on .r:. 'e II) .r:. .g CI) 
C) CI) .g .r:. .c: RI VI 
(I) CD .... RI III 

~ ~ a.. .... 
C a.. ::.:: 

~ "iii tV 

~ a.. 
~ 

ftI "iii eO .:.t. 

~ 
(\I t!! 1ii c: 

~ E tV 
~ E .... RI 1ii 

~ J! .c c :ll :a III .!!. ?;- E E " U) .:l ~ ~ 
.c 

~ 
::I !l III tV in 0 :E -" ::.:: 

~ ..:. N M .. u; cD r...: cD 0) ci 
.....: 
U) 



609 Written Answers AGRAHA YANA 11, 1914 (SAKA) Written Answers 610 

~ ~ N 
,.._ 

"¢ N "": «I co Ifi "': "! It) co ~ N ci ci ci M cO 0 ci ~ ~ ~ C? N N 
c: 
C:' 
~ CD 

l § 
"') 

!g 
0 "! N 0 M ~ «I «I 
~ ~ Ifi "': "! It) co M ~ '" N ci ci Ifi 0 ci -.J N ~ N N It) .S: 
." 
~ ;:, 

~ 
O! ~ 

It) "¢ ~ It) w 0 
~ Ifi "': "! It) co M Ifi ci ~ <0 ci ci ci -.J N M - N N -

~ 
~ 

~ 
N 

It) co 0 C? It) CD CD Ifi ,.._ "! M Ifi ~ ~ g N - ~ ci ci ci N C? N :::: It') 

'"(. 

"-: ~ 
,... 

It) co .... It) «I (I') 
Ifi "': "! M Ifi ci ~ - ci ci N N ci ,t; -.:t N ..., 

-.J 

l 
~ ~ 

N 0 C? It) CD CD 
~ Ifi "': "! It) co M Ifi ci ci ~ COl N ... ..... ci ci N N 

~ N C? 

.r. 
til 
CD 

t! ~ CG 
~ 

::::I ... c: ~ ... 1: '0 j a.. CG e .!!! E c .r. Z (\i CG :; t"II e .!!! t"II .g 1ii E E .!!! >- CG .g- . .r. t"II .; t"II ! .r. 0 C 
~ e ~ .r. ~ .!::! CI 

::::I Iii' {J. t"II CG III ... 
~ :E :E :E :E :E z 0 a.. a: 

~ N M ~ Ifi cD ,...: ex) en ci .... N ... ..: N N N 

Cii .... 



611 Wntten Answers DtCEMBE:R 2. 1992 wr/ttsn Answers 612 

1 "': cD "": M "': M C\I .- .- C\{ 

... co ~ ;0 0 0 0 cD d 

~ 
~ 

c::: 
~ § "2 
~ 

~ 

C) 

~ ~ ...... "': 
It) "": M "': M 

~ 
M N C'! 

oS co ci ci ci cD ci 

... e 
~ 

,S2I 
I.(; 

~ ~ ~ 
0> 0> M N ci ~ M N 0 C'! 

-I ci ci ci cD 
...... cD ci 

~ 
~ 

~ 
It) "": 

~ 
M 

\.) N co ~ M C\I cD .... C'! 
g \11 ...... ci ci ci 

<t 

~ 
It) C'! M It) N 
M M C\I 0 

~ 
.- ci d C'1 

...,. ...... cD 0 CD ci 
-I 

i: 
• 
~ CO) ~ 

It) "": C'1 M 

~ 
~ M C\I 

.- .- cD C'! 
~ cD 0 0 0 ci 

... 
I x 

.s:; 
... 

t!! 
z til :::lI 

I "ii eO ,- W i5 I I g' c Z eO i 
l! 

III ~ eO m J :6 a. ... iii til t'! 
til III ~ 

til 8 ;6 I "C 

·c 5 ~ 
.s:; 

~ 
c 

.... 0 ~ _, 

~ - ~ ~ 1ft ~ ,...:: 
(1j ~ gj g ..: pj N N ('I) 



613 Written Answers AGRAHAYANA 11,1914 (SAKA) Written Answers 614 

N IX) CD ,... 
N ~ "<t 01 M ... IX) 

~ ~ oj ci ci cO N ... N N an ,...: N oj 
;: ....,J - "<t N M CD M N N 

c: c: ! ~ 
~ 
lIS .!! 
II) 

~ 5 
~ IX) IX) CD M M ,(I) "<t 0 ..... 0 I/) 

.s ~ 
ex) d d ai N d N M an ,...: N ai CO) "<t N M CD M N N l!! -~ "'( 

~ 

... (I) CD M M q -.i 01 N 0 ... ..... 
ai d d ai N .... N N an ,...: N d 

~ C\j "<t N M CD M N M 
....,J -

'Iii 
~ 

~ 
"( 

IX) (I) CD M M (I) "<t 0 ... 0 .... I/) 

~ 
ex) d d ai N d N M an ,...: N ai 
"<t N M CD M N N 

"'( 

N I/) N .... "'": "<t en .... CD ~ 01 Ii; (;) IX) N ,...: ai en d d en N .... N an .... 
....,J - M CD M N N "<t N 

~ 

~ 
(I) CD M (I) "<t 

~ ..... 0 ... I/) 
(I) M d N ,....: N ai 01 ex) d d ai N M an M N N 

~ N M CD 

.J:: .J:: ... .. <I) E .J:: 
~ ~ 

<I) .J:: .J:: Q) <I) 

~ -8 t! "0 ... t! e a. a. I'll a. 

i a. (ij I'll (ij ea i I'll .J:: e c: .J:: E >. I!! ~ E "' ~ 1ii .!!! .J:: ... E I!! ~ J: C J. I'll I'll I'll ~ E E I ~ .r:. 
~ 

'5' I'll ~ ~ I iii 0 'f ~ ::IE 
..LI .... ... ... ... ... 

i - cO oi ci ... N 
CiS .,.; N M .. an c:O ,...: .... ... 



615 Wfltten Answers DECEMBER 2, 1392 Written Answers 61E 

C'I 
C'I (\j C'I ..,. co "! "! I() co CD ": 

..: .... (\j c) c) C\i ,...: c) c) ~ I/) 

,... _, - ... (\j (\j 

"" 
... 
~ I c:: 
~ 
~ .9! 
III & ~ 
0 
~ 

~ ": "! I() co 0 M '": CD CD ": ~ 8 c) c) r) ,...: ... c) ~ CD 
.S r') ... (\j (\j 

"" 
~ - ... e 'ct 

:l 

~ 

I() 

"! M C'I ~ ": "! I() co '": CD ": ~. ~ c) c) CO) ,...: 
N 0 ~ cci ... 

(\j 

"" 
_, 

~ 
~ 

"'( 

~ ": "! I() co 0 CO) -: CD CD ": "<t ~ c) 0 r) ,...: 
N 0 ~ ~ 

... (\j ~ 

~ ~ "! ": "! I() <0 C'I -: CD ..,. 
": I() 

_, N 0 0 (',j ,...: .... 0 ~ cci (\j (\j 

"" 
~ 
~ 

I~ ~ ~ ": C'! I() co 0 CO) -: CD CD ": ..,. 0 c) r) ,...: ... 0 ~ cci - - (\j (\j 

"" 

~ &; J.!! ~ :;, I 'g i "D j ~ .. S E 
~ .B- III 

~ S .D &; .s l.'! 
III &; III g .~ i J ! .. &; c I 1· ;I III lA i i f i- ii' 5 IX: (/j 

ci 
C!: 
<i5 r) .. iii cci ...: iii cri ~ N ~ ~ « ... ... ... ... ... 



617 Written Answers AGRAHA YANA 11. 1914 (SAKA) Written Answers 618 

~ ~ ~ ~ N co 0 ""': ~ "'t ... 0 0 c:i cO c:i 
~ 

..... - co 

c: 
~ ~ -~ • (\'I 

~ CII 
:;) 
0 
~ ""': ~ "': ~ N co '" . 5: ~ 

... 0 0 c:i cO c:i CO) co 
~ -:;) ~ 

~ 

C! ~ ~ M N "- 0 '" U; 0 0 0 cO 0 ~ c-., ..... -
~ 
~ 
~ 

""': M "': M N co '" ~ 
... c:i 0 0 cO '0 - co -~ 

~ ~ M ~ M N 0) 0 '", C) ... d d c:i cO d ..... - co 

~ 
.~ 

g -: M N co '" M "': cO d 
~ 

01 U; ~ c:i c:i 

... 
«J 
.D :i .B lG .2 

"iii Z a 0 0. 
~ oIJ € «J I 

~ 
~ c: «J Z oIJ 

~ .! CD ~ a oIJ c: 
~ CD '6 e (\'I .s::. " "iii (\'I c: E ;5 ~ c: " «J " «J CD .s::. «J ~ (\'I 0 ... c: 0 Q.. 

~ == < 0 0 ....J 

i - ,..: cO oi c:i M N 
<is U"i cD 

N N N M M 
N N 



619 Written Answers DECEMBER 2, 1992 Written Answers 620 
Contribution to GRF Account OF SMALL SCALE INDUSTRIES AND 

1620. SHRI MADAN LAL KURANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Government propose to 
permit the Central Government employees 
to contribute any amount to their General 
Provident Fund account; 

(b) if so, the details thereof; and· 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY.OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) and (b). Under the 
existing General Provident Fund (Central 
Services) Rules, 1960. the Central 
Government employees are already 
permitted to subscribe to the Fund any 
amount not less than six per cent of 
emoluments and no more than total 
emoluments as defined in the rules. 

(c) Does not arise 

Development of Small Scale Industries 

1621. SHRI HANNAN MOLLAH: Will 
the PRIME MINISTEA be pleased to state: 

(a) whether there is any proposal to 
allocate more funds for development of 
small scale industries; 

(b) if so, the details thereof: and 

(c) the funds earmarked for the purpose 
during the current Five Year Plan and the 
extent to which this amount is more than the 
previous Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) to (c). Yes, Sir. As per 
tentative outlay, the amount for small scale 
industries under Central and State Sectors 
during the VIII Five Year Plan Is about Rs. 
2812 crores. In the Seventh Plan this was 
Rs.1120.S1 crores. This amount Is 150.96% 
higher than the previous plan. 

[ Trans/ation] 

Funds to Check the Migration of 
Labour 

1622. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether some amount has been set 
apart from the National Renewal Fund to 
check the migration of labour from the rural 
areas; 

(b) if so, the details thereof; 

(cl whether the amount so set apart is 
sufficient for the purpose; and 

(d) if not, the steps taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI. KRISNHA SAHI): (a) The 
Employment Generation Fund (EGF), which 
is a component of the National Renewal 
Fund, is meant to provide funds for 
employment generation activities in the 
organised and unorganised sectors. The 
Employment Generation Fund will be 
applicabie to rural areas also. Details are 
being worked out. 

(b) to (d). Do not arise. 
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STATEMENT CORRECTING REPLY [English] 

TO 'USQ NO. 4305. DT. 5TH AUGUST, 
92 RE; EDUCATED AND UNEDUCATED 

UNEMPLOYED PERSONS. 

THE MINISTER OF STATE IN THE· 
MINISTRY OF 'PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONENERVENTIONAL & 
SOURCES (SHRI SUKH RAM). In the answer 
to part (d) of Unstarred Question No.4305 
answered on 5th August. 1992 the figure 
'"32.1 million" may be corrected as" 22 1 
million". 

This was due to an error in thecalculation 
01 the net increase in employment between 
1983 and 1987-88. The error came to notice 
when the file was received back in the Division 
concerned and the figures in the final reply 
were verified. The delay is regretted. The 
inconvenience caused to the Lok Sabha IS 
regretted. 

11.25 hrs. 

The Look Sabha then adjourned till 
fourteen of the clock 

The Lok Sabha reassembled at Fourteen 
of the Clock. 

[MR. SPEAKER in the Chaitl 

[English) 

( Interruptions) 

MR. SPEAKER: Please take your seats. 
No Interruptions. 

( Interruptions) 

14.05 hrs 

RE SITUATION IN AYODHYA 

[ Translation] 

SHRI NITISH KUMAR (Barh): Why does 
the Central Government decline to make a 
statement? 

SHRI BASUDEB ACHARIA (Bankura): 
Why are they sitting quiet? 

[ Translation] 

SHRI NITISH KUMAR: I know, you are 
having throat problem and therefore you are 
facing much difficulty in controlling and 
conducting the proceedings of the House. 
Well, the Hon. Prime Minister should come 
here and make a statement. (Interruptions) 

MR. SPEAKER: I rise to speak to help 
you all, but I can'nt do it if you do not allow me 
to speak. 

[English] 

SHRI BASUDEB ACHARIA : We want a 
statement from the Government. 

[ Translation] 

MR. SPEAKER: I have just come after 
having a cup of tea, so please let me speak 
as long as I am able to do so. You should 
manifest your speechraft and wisdom only 
during your speech. I think, all the hon. 
Members olthe House share your sentiments 
andthatthere are no two opinions aboutthat. 
We are contemplating howtodo it. We would 
like that the things should be done according 
to your will. We are all members whetherone 
is a Speaker in the Government. Nothing will 
be done that goes against the consensus. 
Nothing can be done if every one rises to 
speak at the same time. 

You should first decide whether you 
would like the discussion to be held tomorrow 
our you will wait for the respeonse or a 
statement on the part of the Government to 
hold the discussion thereafter. you should 
leave the rest of the things to me. 

SHRI MADAN LAL KHURANA (South 
Delhi): We would like to submit that Shri 
Vajpayee should be allowed to speak first. 

(Interruptions) 
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MR. SPEAKER: Please all of you take thereC'l'); the second is let there be a 

your seats ... It you are interested to speak discussion first and then in response to t.hat 
you should wait for your turn.. the Government will have to make a reply. 

[English] 

SHRI TARIT BARAN TOPDAR 
(Barrackpore): We want to understand what 
is happening. I cannot understand what is 
happening, 

MR. SPEAKER: I cannot entertain 
things like this. If you do not want I Will retire. 
Then, you can go on speaking like thiS. I am 
trying to help you to diSCUSS. Please sit down. 

[ Translation] 

( Interruptions) 

MR. SPEAKER Will the leave If you all 
keep doing like this. The speech of the 
Members whom I did not allow to speak Will 
not go on record. 

SHRI ATAL BEHARI 
VAJPAPEEOLucknow} : Mr. Speaker, SIr. .. 

( Interruptions) 

(English] 

ME. SPEAY.ER: If 'Iou do not want I can 
easily go to the Chamber and I can adjourn 
the House. If you have to make your say I Will 
allow you to make your say. 

( Interruptions) 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, you have put forth two 
suggestion when we reassembled here after 
the adjoumment of the House. I think that 
both the suggestions are acceptable to us. 
We do not want to refrain O\JrseJves from any 
discussion on Ayodhya. Rather, we want 
that there must be a discussion on it but what 
should be the nature of the discussion. Tllere 
are two options to hold the discussion. The 
first is the Government should first make a 
statement and then discussion should follow 

My submission Is, however, that whatever 
happened today in the morning. 
(Interruptions) ... I do not have any complaint 
against the Members who are Sitting on my 
left; they are doing their duty. Indeed my 
complaint is against the members of the 
Congress party because this is the t>arty that 
enjoys the majority in the House and this is 
the party that holds the power. II is really 
something very strange that a party which 
enJoys majority wants suspension of the 
Question Hour. There is a prescribed 
procedure to get the Question Hour 
suspended. (Interruptions) 

SHRI MUKUl BAlKRISHNA WASNIK 
(Buldana): He is speaking irrelevant 
things. (Interruptions) 

MR. SPEAKER: Mr. Vajpayee, neither 
he nor anyone else sought suspension of the 
Question Hour. 

( Interruptions) 

[English] 

MR. SPEAKER: Pleas sit down. I have 
spoken for you and you do not have to get up. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: You 
have made my job all the more easier. H he 
rose to plead for the suspension of the 
Question Hour, well. then I could have 
und&rstood his point.( Interruptions) 

MR. SPEAKER: He did not make any 
such submission. nor anybody else made II. 

SHRI ATAl BIHARI VAJPAYEE: Why 
did he rise then? 

( Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILOT): I told II two days ago when 
Shri Advaniji was sitting here. n was the point 
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that you please give an assurance. 
(Interruptions) 

MR. SPEAKER: There should not be a 
cross discussion like this. 

( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: If the 
Members of the Congress stood up to raise 
the issue of Ayodhya .. (Interruptions) 

SHRI RAJESH PILOT: It was not the 
issue of Ayodhya, it was the matlerpertainlng 
to the statement made by the leader of the 
opposition, it was the matter of giving an 
assurance by a responsible 
person .. ( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: If the 
Members want to make an Issue regarding 
the statement made by the leader of the 
opposition with regard to Ayodhya, then 
there could be a proper way of doing that. 
That issue could be raised after the Question 
Hour. If the Government was ready for 
discussion then that could be held even 
earlier and It can be held even now. 

SHRI RAJESH PILOT: It is not the 
matter of diSCUSSion. We were interested 
only to know your Int0ntlon. On then one 
hand you claim thelt you have full regard far 
the court of justice but on t he other hand you 
are not ready to abide by the orders of the 
Court. Ultimately, what is your intention? 

( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir you will first have to listen to me. 
We will not tolerate the way the things are 
being taken (Interruptions) 

MR. SPEAKER: The proceedings of the 
House cannot be run in such a situation. 
They are nol allowing me to speak. 
(Interruptions) I have completed 30 years in 
the Parliament. 

SHRI VILAS MUTTEMWAR (Chimur): 
So, what? Things will nol go like this. 
( Interruplions) 

SHRr ATAL BIHARI VAJPAYEE; But 
you cannot shout my mouth. 

(Interruptions) 

MR. SPEAKER: I am also saying to the 
Members ofthe ruling party th at ShriVajpayee 
has not made any such point in his speech 
that may provoke anybody. If you want to 
speak something in reply to it, , will give you 
a chance but don't interrupt him. 

SHRI ATAL B'IHARI VAJPAYEE: Mr. 
Speaker, Sir, if, Congress Party does not 
exwoss regret over the behavior of its 
Members, we wiH also decide upon our 
course of action in this regard. This can not 
be allowed. (Interruptions) 

MR. SPEAKER: You please sit down. 

( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: I you 
want to diSCUSS Ayodhya issue without our 
participation, you are free to do that. Do you 
think that the discussion will be meaningful? 
If so, go ahead. Ayodhya issue will only be 
solved with mutual trust and through 
discussions. 

Mr. Speaker, Sir, this time also efforts 
.are bein\:! made to find a solution through 
negotiations. 

SHRI BASUDEB ACHARIA:(Bankura): 
How? 

SHRIATALBIHARIVAJPAYEE:And in 
this way you had rightly said in the 
morning.(lnterruptions) You had rightly said 
that let the negotiation take place and 
wherever is being published in the 
newspapers 

SHRI BASUDEB ACHARIA: The 
Government should tell us as to what 
negotiations are going on. (Interruptions) 

SHRIATAL BIHARIVAJPAYEE: In this 
manner discussion cannot be held. If you 
dun't allow the discussion to take place. then 
we will also interrupt you at every point and 
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our number is 

SHRI BASHDEB ACHARIA: Then you 
should .contradict your own 
statement. (Interruptions) 

MR. SPEAKER: Mr. Topur, you please 
sit down. 

(Interruptions) 

MR. SPEAKER: look. you are a good 
orator. 

( Interruptions) 

SHRI T ARIT BARAN TOP DAR: If you 
seek their suggestions first this will be the 
result.( Interruptions) 

[English] 

MR. SPEAKER: Mr. Topdar, you are 
behaving properly; every time I have been 
seeing that. 

( Interruptions) 

[ Translation] 

SHRI MADAN tAL KHURANA ( South 
Delhi): If you Interrupt, it will happen. 

MR. SPEAKER: Khurana ji, if you have 
to speak then I shall go to my chamber. 

( Interruptions) 

MR. SPEAKER: You are a good orator 
and you have good vocabulary and 
arguments that we are eager to listen. You 
should say all that one by be. If all of you 
speak together, we would bein loss because 
we would not be able to hear your points. 

( Interruptions) 

SHRI ANll BASU (Arambagh): Mr. 
Speaker, Sir, they are threatening. 
( Interruptions) 

SHRI ATAl BIHARI VAJPAYEE: Mr. 
Speaker, Sir, you know that I do not give 

threat to anybody. It is not my nature to 
threaten anybody. but when a Minister 
interrupts me, tries to prevent me from 
speaking. (Interruptions) Mr. Speaker. Sir. 
we have come here to discuss issues. It is a 
platform for resolving the issues through 
discussion.(lnts"uptions) 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker. Sir, send all of them to participate 
in Kar-seva (Interruptions) 

SHRI ATAl BIHARI VAJPAYEE: Mr. 
Speaker. Sir. my colleague wants that we 
should participate in Kar seva and they 
themselves want to be here in the service of 
Ihe Government. We do not want to give 
then this chance. 

MR. SPEAKER: We all should serve the 
nation together. 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, you had rightly observed that if 
we continue to hold discussion on the basis 
of reports published in the newspapers then 
that will not help us to reach any conclusion. 

Today, I have gone through the 
newspapers. Do you want me to make 
reference to them? 

MR. SPEAKER: No, No. 

SHRI ATAl BIHARI VAJPAYEE: I had 
told the hon. Prime Minister and would also 
like to tell my friends of the Congress Party 
that news of both sides are being published 
in the newspapers. You are taking only 
negative aspect. Some news are good also. 
Some news console us that the issue can be 
resolved through negotiations and there will 
not be any confrontation. 

The statement made by Advani ji about 
the nature and place of Kar sava has also 
been published. It will be decided on 4th 
December. 

SHRI SOMNATH CHATTERJEE 
(Bolpur)' There is one line. Please read next 
you line. 

SHRI ATAl BIHARI VAJPAYEE; Now 
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he is not reading the first line. He is reading present I would like to concentrate only on 
the second line (Interruptions) one point and would not like to go into full -

In the same newspaper, It has also 
been published that Shri Vinaly Katiyar, a 
Member of our party, about whom it was said 
that he is not bound by any court order, has 
stated in luck now that Kar-seva will take 
place but courts order will not be violated. 

Mr. Speaker, Sir, it has also been 
published that the Kar-sevawill be started at 
some place Qutside the disputed area of land 
which is yet to be settled by the Court. This 
proposal is also being discussed in Ayodhya 
and you have not gone through 
that. (Interruptions) 'would like to say that we 
are ready to discuss Ayodhya issue. We are 
still in favour of resolving the issue through 
negotiations but some of our colleagues 
might be appreciating the policy of 
confrontation on this occasion. They may 
like thatthe Government of Uttar Pradesh be 
dismissed and the Central Government 
should also fall. But our party is interested in 
the construction of the temple and not in 
confrontation. If the Government is for the 
policy of confrontation we are ready to 
confront it. (Interruptions) 

[English] 

SHRI ANIL BASU (Arambagh): Sir, this 
is on open threat. 

(Interruptions) They are speaking in 
two voices.( Interruptions) 

[ Translation] 

SHRI NITISH KUMAR: (Barh): Mr. 
Speaker, Sir, you should decide 
it. (Interruptions) is this House their 
estate. (Interruptions) 

SHRI ANNA JOSrll( Pune): One way 
traffic would not be allowed.(/nterruptions) 

MR. SPEAKER: Yov please sit down. 

(Interruptions) 

SHRI VISH'NANATH PARATAP 
SINGH(Fatehpur): Mr. Speaker, Sir, at 

fledged debate. Keeping in view the feelings 
of all Members you suddenly became ready 
to hold dissuasions on this issue. TheQuestion 
is whether the Government would make a 
statement before the discussion or afterthat. 
I urge that it is better if the Government 
makes a statement prior to It. There are 
several reasons for it. Several things are 
being discussed in the debate, and various 
interpretations being made of the newspaper 
reports and some new information is being 
recei/ed. If I go into the details then you will 
say that I have started a discussion. I believe 
that the Government should make a 
statement in this regard at first and then we 
will make our comments on it. We have come 
to know a few things, but we do not know 
whether these are correct or incorrect; the 
government aone knows better their 
autheulicuty So whatever statement would 
be made by the Government, the discussion 
will be held on it and then only the discussion 
can be meaningful and it can provide a solid 
ground for a constructive discussion. 

Apart~m allthis the Government should 
have made a statement in this regard after 
the meeting ofthe N.I.C., butt he Govemment 
has nbt come forward in the House with 
authenticity and a.complete background of 
this issue. This is the privilege of the House 
thatthe issue, which has become a talk of the 
town, and which causes anxiety should be 
discussed in the House. It is therefore, 
necessary that the Government should 
discharge its responsibility. This is an elected 
Govemment. The Govemment is ~nswerable 
to this House and to the public. So, it can not 
go scot free by making a statement at the 
eleventh hour. It is also not proper that the 
Government remains a silent spectator and 
the colleagues continue to go on for Kar 
Seva. We are still engaged in the fruitless 
discussion. Now you cannot go on like ~hat. 
You can not keep mum like this. You will have 
to assess the situation there. We are worried 
about it and we want information about it. H 
not 15 days then at least 10 days have 
passed when an order was passed by the 
High Court. At that time the Executive kept 
silent like this and the House was helpless. 
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The date is approaching and no assurance 
Is being give to us. It raises doubts In our 
minds. It Is very strange that the very basis 
of our democracy is ot judiciary and the 
Executive is going on sitting helpless and 
mum. It is not a healthy tradition. When we 
think of all these things, we are worried. We 
have authorised you in the meeting of NIC. 
We have not supported the Government 
rather we have supported the Cgnstitution 
and the judgment ofthe court. If you stand by 
it, we will support you firmly. r. you change 
your stand, we will oppose you. Therefore 
you can not withdraw. We would like to ask 
you a question. Despite our massive support 
to the Government why everyone is worried? 
I will not go into its detail because you will say 
that the discussion on it had already taken 
place. When we are extending our outright 
support to you on this issue then why are we 
passing through this stage? Tell, us, where 
has your strength gone? The opposition has 
a right to know all these things. You must 
inform us in detail about the incidents that 
took place. Please make it clear as to how the 
orders of the court would be honored and in 
case the orders ar:e violated, how you will 
protect the provisions of the Constitution 
because it is your moral duty to protect the 
Constitution. You sought our support in the 
meeting of N.I.C. If you do not want our 
support, you must make it clear that you 
don't want our support but if you want our 
support, you will have to reply our quarries. 
It is your dUly. 

SHRI SOWJATH CHATTERJEE 
(Bolpur): Mr. Speaker Sir. yesterd3Y I wanted 
to raise this question but I believe anticipating 
that a statement would come from the 
Government, you were good enough to ask 
me not to raise it and I did not raise It. Sir, we 
were naturally very agitated and we are still 
very agitated. 

MR. SPEAKER: I openly thank for the 
stand you took yesterday. 

SHRI SOMNATH CHATTERJEE: But I 
do not want to say something whIch will only 
aggravate the situa!ion. We are trying to find 
out a solution. That is why, we patiently 
waited and lat ieastwaitedforMr. Vajpayee's 

statement. Not a single sentence of the 
statement which hsssppesred In the papers 
has been denied or disputed by him. He has 
selected orctJoosen ope or two sentence for 
the statement which has come Up. The most 
troublesome observations have not been 
disputed. Therefore, we can proceed on tl» 
basis that as Vajpayeejlls not In a position to 
contradict that, those things have been said 
by the leader of the Opposition who is also to 
uphold the Constitution of India and maintain 
the unity and Integrity of the 
country(lnterruptions) Vajpayeeji referred 
to Kar Seva and Sarkar Seva. Your KarSeva 
is for dividing the countryon communal lines. 
( Interruptions) 

SEVERAL 
No.( Interruptions) 

HON. MEMBERS: 

SHRI SOMNATH CHATTERJEE: And 
be said that we are doing Sarkar Seva .. 
(Interruptions) .. I did not disturb your 
Icader.( Interruptions) Sir, to us, Sarkaris the 
Constitution of India and if supporting or 
upholding the Constitution of India is a crime, 
then we have committed a crime, otherwise 
not. Sir, today the country is sitting on a 

.powder keg. The situation is most explosive. 
When attempts are being made to solve this 
pr"Diem by negotiations and settle it l1t 
negotiations, suddenly we found that one of 
the negotiating partis, viz, the VHP came out 
with a unilateral declaration, selecting the 
date of 6 December, I do not know why this 
date has been selected. I do not know under 
which almanac this auspicious date has 
been selected. It is forthemtosay as Ido not 
believe in any almanac. Suddenly 6th of 
Decemberwas fixed as the date. Now we are 
only four days away from 6th of December. 
There are three da ys in between. And we find 
that in spite of the court's definite orders, 
elaborate arrangements have been made by 
a political party which is represented here as 
the largest opposition party .. 

SHRI RAM NAIK(Bombay North): Sir, 
has the debate started? 

SHRI SOMNATH CHATTERJEE: I am 
only referring to certain most disquieting 
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Arrangements are being made by a 
political party i!'l an organised manner to 
accumulate people. When the directive of 
the Supreme Court is only to sing Kirtans, 
why do they need on lakh of people to sing 
Kritans? I am sure God will be 
disturbed (Interruptions) Now,l had referred 
to a statement which has not been 
diaputed.Therefore, I can refer to it.The 
leader of the opposition has accused that the 
judiciary has been 
pressurised .. (Interruptions) 

MR. SPEAKER: Somnathji, at this pOint 
of time, we are on the point whether we 
should discuss it or await the Government's 
statement. 

SHRI SOMNATH CHATTERJEE: I am 
coming to it. I am coming to the point as to 
why we should discuss it. It is because of the 
statements that are coming out. The leader 
of the oppositIOn has stated that Kar seva 
does not mean bhajan and kirtans. He has 
said that they would be performing Kara 
sava with &hovels and bricks on 2.77 acres 
of land.(lnterruptions) 

SHRI RAM NAIK: My point of order is 
whether a Member and that too the leader of 
the opposition can be criticised In the House 
in his absence Just on the basis of newspaper 
reports,withollt confirming the 
same (Interruptions) 

SHRI SmANATH CHATTERJEE: When 
Shri Vajpayee referred to Shri Vinay Katiyar's 
statement and 10 Shri Advan's statement, 
they have not objAcled! any any, I did not 
criticise. I have only read out.(lnterruptions) 

SHRI RAM NAIK: Has my point of order 
been overruled Sir? 

MR. SPEAKEP: You know the rulIng! 
Do you want the rultng? 

SHRISOMNATHCHATTERJEE;lthas 
been said that they would take mortar and 
bricks for the purpos£ of construction. In 
these circumstances, we would like to know 

the Government's reaction. There was a 
commitment by the Minister of Parliamentary 
Affairs that the Government would come out 
with a statement from the Home Minister. 
The Home Minister is here. We would like to 
know whatthey are going to do to enforce the 
court's order which is categorical and which 
has again been repeated by the Supreme 
Court. what is your reaction? How do you 
propose to see that the security of the 
structure is maintained at all costs and this 
country is saved from a holocaust? Will it 
depend on the good wishes of a political 
party or their cohorts like VHP and the 
Bajrang Dal who are openly threatening or 
violating the court's order? We do not know 
how many Ministers 20 to 60- are silting 
there. We do not want 60 Mauni Babas here! 
We want to hear the Government. I wonder 
whetllerthey have lost the powertothinktoo! 
They have already lost he powerto act. They 
are unable to take any action and now they 
seem to have lost the power to think even. 
This House is the highest and biggest forum 
in this country, Yet. we are not able to know 
what the Governments is doing. We are not 
discussing and nobody saying anything. After 
three days, a serious situation may occur, 
People are being brought in an organised 
manner. Even Vajpayeeji has to start another 
farewell ceremony from haipur. When the 
court has stated that except Kirtans, not!-Jing 
else should be allowed, I thought they would 
have asked the people to disperse. Now only 
for 'Kristen' they are bringing in people, with 
open threat by the Leader of the Opposition 
of violating the court's order. I want the 
Government; I demand from the 
Government...( Interruptions) 

SHRI RAM NAIK: I want a ruling, Sir. 

MR. SPEAKER: I am giving a ruling 
now. 

There are two parts of my ruling; one 
part relates to the procedure which is to be 
followed and the other part relates to the 
points which we are discussing now. As far 
as first part is concemed, if the Member of 
the House is criticised and if it is a defamatory 
statement, then he should be inf ormed about 
it first and then it may be raised. H it is not a 
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defamatory statement then he can come point may please be discussed. 
here and explain the position himself or 
through anyone else. SHRI EBRAHIM SULAIMAN SAlT: I am 

As far as the points which we are 
discussing, at this point of time we are trying 
to decide whether we should discuss it first 
and then the \3uvernment should reply or 
Government should make a statement first 
and then you !'hould discuss it. I would 
requAst Somnath ji only to restrict to that 
point. 

SHRI SOMNATH CHATIERJEE: I am 
on the last point, Sir. There can be a 
meaningful, discussion only of the 
Government comes out with a statement. 
otherwise we s;lall be stating our respective 
positions without kn'Jwing the Government's 
mind In this regard. rherefore, Sir, I demand 
that this Government must come out with a 
statement immediately. And, Sir, when the 
situation is such that the whole unity and 
integrity of our country is stake, we would 
have expected the Prime Mlnisterto be here 
and take the House in the confidence or at 
least assure the people of the countrythroug h 
this House that unity and integrity Will be 
maintained at all cost and the Central 
Government will do its duty. We would like to 
know how is the NIC resolution going to be 
implemented. 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): Mr. Speaker, Sir, everyone in thiS 
country wants settlemer,t through negotiation, 
but there are certain people who say that 
they want settlement through negotiations 
but they are not honust about it. My respected 
leader, Vajpayee ji said now, "Charcha Se 
bat Ho Sakti Hai", but let me ask him, who 
broke negotiation. First of all we should 
understand that it is the declaration of 'Kar 
Seva that led to break down ot negotiation. 

MR. SPEAKER: Mr. Sait, you please 
hear me first. Why do you take interest in 
talking to each other? If you talk through ma 
it Will be more useful. At this point of tima, I 
am repeating it, let us know whether you 
want a discussion and then reply or the 
statment first and then discussion. No other 

coming to that pOint. 

MR. SPEAKER: Pleas, no other point, 
otherwise they will ask for the time. 

SHRI ESRAHIM SULAIMAN SAlT: Sir, 
1 am coming to that point. When VHP declared 
Kar Seva, it led to breakdown of negotiations; 
when the Mahatma Sangh declared that Kar 
Seva will start on 6th, it led to break of 
negotiations. (Interruptions) 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, if a question is put before me 
then I will have to answer it. Sulaminji has 
asked me aquestion. He is raiSing aquestion 
and 1 want to reply it. 

( Interruptions) 

[English] 

MR. SPEAKER: Vajpee ji, you have 
always been helping us. Exactly for this 
reason the Government is very circumspect 
on disucssion. It is not that Ihe Government 
does not want disucsssion but it the discussion 
goes haywire and if you discuss anythin£ 
which is the uppermost in your mind; if YOL 
discuss the points which are really nol 
relevar,t, if the situat:on gets aggravated ::mc 
if the situation goes haywire then all of us 
would not have donethe service. Thisexactly 
why we shall have to be circumspect in 
discussing and if we discuss, we should 
discuss the points which will reatly help is. 
There is no point in Just making speeches. 
There is no pcint in getting the things reported 
in newspaper. The point is that all of us, as 
very responsible Citizens and representatives 
of people help in solving the problem and not 
aggravating it. 

SHRI EBRAHIM SULAIMAN SAlT: It 
was at this stage when the negotiations 
broke.( Interruptions) 

(Interruptions) 

SHRI EBRAHIM SULAIMAN SAlT: The 
Supreme Court came into pricture and the 
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face saving for the BJP Government was SHRIMATI GEETA MUKHERJEE 
that they said there will be only a symbolic (Panskura): I want to speak. 
Kar Seva(lnterrupti(1ns) 

The intentions are out. Here AdvanJI 
says that they are going to construct a 
Mandlr; that means they are going to dis covey 
the directive of the Supreme Court. It is very 
clear. 

MR. SPEAKER: But this is not the time 
when you are required to say all these pOints. 

SHRI EBRAHIM SULAIMAN SAlT: Now 
It IS for the Government to decide. A crisis is 
developing. KarSevoks are arriving. AdvanlJI 
IS In Rath Yatra. Jshiji IS also on a Rath Yatra 
They want lakhs of people to come Therelore, 
a criSIS is developing. There IS gOing to be a 
clash between the Centre and the Slate 

Therefore, thee Centre must take th£; 
responsibility and dismiSS the BJP 
Government. That IS the only one solution 
Then you toke into consideration those 

-suggestions and $ee that the matter IS 
1:ettled. (/nterruptlCns) 

MR SPEAKER' You help the Centre to 
take a deCision 

( InterruptIOns) 

SHRI EBRAHIM SULAIMAN SAlT: You 
see that the mosque is saved. Discussion 
should be there. The Government should 
come forward with astatementwhatthey are 
going to do to meet the Crisis and how they 
are gOing to save the country from anarchy 
and bloodshed. (InterruptIOns) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): In order to cut 
diSCUSSion short, in fact, I do not propose to 
enter mto any kind of controversy or reply to 
all the pOints which have seen made. I 
propose to make a statement tomorrow and 
therafter you can have a diSCUSSion; and In 
my reply again, I will clarfy what the 
Government wants to do. 

MR SPEAKER: Very good. 

MR. SPEAKER: I am not going to give 
you permission. Tomorrow you can speak. 
Please understand because tomorrow we 
will decide. 

( Inteffuptions) 

SHRIMATI GEET A MUKHERJEE: Very 
serious illformation is coming to our office. 
Unless these are taken into consideration 
very seriously ..... (lnterruptions) 

MR. SPEAKER: If I allow you, then I 
have to allOW otners also. I Will allow you 
tomorrow. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker 
Sir, the hon, Minister should give tht! 
statement today, it self. It will make your 
position convenient.( Interruptions) 

MR. SPEAKER: No, I do not want any 
convenience. I do not want your 
help. (Interruptions) 

SHRI NITISH KUMAR: Thehon. Minister 
should make the statement 
today .. ( Interruptions) 

[English] 

MR. SPEAKER: You want to have the 
pleasure of just speaking. Mr. Basudeb 
Acharia, please sit down. Mr. Sontosh Mohan 
Dev, please take pity on my throat. Now 
please sit down. I you understand the rules, 
uyou don't have to get up now and then. 

I would like to thank the hen Members 
fercocperatlng. I appreclale the stand taken 
by the Governemnt that they are gOing to 
make a statement I would like to say that the 
Government may give information on what 
has happened in NIC, what has happened 
before the court and on all relevant pnnts 
which they think can be brought to the notice 
olthe House in a manner which Will solve the 
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I would request all other hon. Members 
at whose heart the national interest is very 
uppermost t() make a statement in such a 
fashion as please to solve the problem. 
which you always ha'/e been doing; and 
nobody doubts it. You may express your 
views and again, I would like to say that don't 
speak only for the sake of speaking, 

(/nte Tuptions) 

MR. SPEAKER: I will just see to it. I will 
consult you and fix the time; I cannot fix the 
time like this. I will have to look into it. 

( Interruptions) 

MR. SPEAKER: You don't show your 
wisdom while arguing a case, How do you 
show your wisdom like this? I shall have to 
consult the papers before fixing the time. I 
cannot reply to all of your points like this, You 
please sit down. 

( Interruptions) 

MR. SPEAKER: I will consult all of you. 
I will consuft you also. I will consult Mr. 
Somnath Chatterjee and you also. 

14.44 hrs 

PAPERS LAID ON THE TABLE 

Report of the Comptroller and Auditor 
General of India, Union Government 

(No-18 of 1991) (commercial) - Oil and 
Natural Gas Commission for 1991. 

[English] 

THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. SHANKARNAD): 
I beg to lay the Table a copy of he Report 
(Hindi and English versions) of the 
Comptroller and Auditor General of India-
Union Governme:1t (No. 18 of 1991) 
(commercial) - Oil and Natural Gas 
Commission -Inventory Control under article 
151 (1) of Ihe Com titution. 

[placed in Library. See No. L T-28 03/ 
92J 

Audited Accounts and Review on 
the working and Annual Report of the 

Institute of Applied Manpower 
Research, New Delhi for 1991-92 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL 
ENERGYSOURCE (SHRI SUKH RAM): I 
beg to lay on the Table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Institute of Applied manpower 
Research, New Delhi. for the 
year 1991-92 alongwith Audited 
ACCOL':1ts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of. 
the Institute of Applied Manpower 
Research, New Delhi, for the 
year 1991-92. 

1445 hrs. 

[Placed in Library. See No. L T-
2804/92] 

[MR. DEPUTY SPEAKER in the Chaiij 

Notification under Representation of the 
P80ple Act 1950 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): I bag to lay on the Table a 
copy of the Registration of Electors 
(Amendment) Rules, 1992 (Hindi and English 
versions) Published in Notification No. B.O. 
537 (E) in Gazette of India dated the 22nd 
July, 1992 under subsection (3) of section 28 
of the Representation of the People Act, 
1950 
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92] Seventh Amendment Rules, 
1992 published in Notification No. 

NotificationunderAlllndiaServiceAct1951 G.S.A. 411 in Gazette of India 
etc. dated the 19th September, 1992 

THE MINI!3TER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): I beg to lay on the 
Table:-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) L'nder SUb-section (2) 
of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service 
(Fixation of Cadre Strength) Ninth 
Amendr.1ent Regulations, 1992 
publishEld in Notification No. 
G.S.A. 404 in Gazette of India 
dated the 12th September, 1992. 

(ii) The Indian Administrative Service 
(Pay) Eighth Amendment Rules, 
1992 published in Notification No. 
G.S .. R. 405 in Gazette of India 
dated the 12th September, 1992. 

(iii) The Indian Administrative Service 
(Fixation of Cadre Strength) 
Tenth Amendment Regulations, 
1992 published in Notification No. 
G.S.R. 406 in Gazette of India 
dated the 12th September, 1992. 

(iv) The Indian Administrative Service 
(Pay) Ninth Amendment Rules, 
1992 published in Notification No. 
G.S.R. 407 in Gazette of India 
dated the 12th September, 1992 

(v) The Indian Administrative Service 
(Pay) Tenth Amendment Rules, 
1992 published in Notification No. 
G.S.R. 413 in Gazette of India 
dated the 19th September, 1992 

(vi) The Indi"n Police Service 

(vii) The Indian Police Service (Pay) 
Forth Amendment Rules, 1992 
published in Notification No. 
G.S.A. 412 in Gazette of India 
dated the 19th September, 1992 

(viii) The Indian Administrative Service 
(fixation of Cadre Strength ) 
Eleventh a mandment 
Reguylations, 1992publiclushed 
in Notification No. G.S.R. 438 in 
Gazette of India dated the 3rd 
October, 1992. 

(ix) The Indian Administrative Service 
(Pay) Eleventh Amendment 
Rules, 1992 published in 
Notification No. G.S.A. 449 in 
Gazette of India dated the 10th 
October, 1992 

(x) The Indian Administrative Service 
(Fixation of Cadre Strength) 
Twelfth Amendment 
Regulations, 1992 published in 
Notification No. G.S.R. 450 in 
Gazette of India dated the 10th 
October, 1992 

(xi) The All India Services (Leave) 
Amendment Rules, 1992 
published in Notification No. 
G.S.A. 422 in Gazette of India 
dated the 26th September, 1992. 

{placed in Library See No LT. 
2806192] 

(2) (I) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian fnslitute of Public 
Administration, New Delhi, for 
the year 1991-92 alongwith 
Audited Accounts. 

(ii) A copy of the Revl9w (Hindi and 
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English versions) by the 
Government on the working of 
the Indian Institute of Public 
Administration, New Delhi, for 
the year 1991-92 

[Placed In Library See No l T. 
2807192] 

Annual Report, Audited Account and 
Review on the working of the Centre 
for Electronic Technology, Deihl for 

1990-91 and statement showing 
reasons for delay in laying these 

papers. 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGAlAM): I 
beg to lay on the Table:-

(1, (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Centre for Materials for 
Electronics Technology, Delhi, 
for the year 1990-91 alongwith 
audited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Govern.l1ent on the working 
of the Centre for Materials for 
Electronics Technology, Delhi, 
for the year 1990-91. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (1) above. 

[Placed in Library See No. l T 
2808/92] 

Notification under coffee Act, 1942, 
Audited Report of the caffee Board for 

1990-91 and statement showing 
reasons for delay In laying these 

papers. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMAll SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES 
(PROF.P.J. KURIEN): I beg to lay on the 
Table:-

(3) 

(1) A copy of the Coffee 
(Amendment) Rules, 1992 (Hindi 
and English versions) publish in 
Notification No.G.S.R. 317 in 
Gazette of India dated the 11 th 
July, 1992 under SUb-section (3) 
of section 48 of the Coffee Act. 
1942. 

[Placed in library See No l T -
2809/92] 

(2) A copy of the Audit Report (Hindi 
and English versions) on the 
General Fund Accounts of the 
Coffee Board for the year 1990-
91. 

A statement (Hindi and English 
versions) showang reasons for 
delay In laying the papers 
mentioned at (2) above. 

[Placed in library See No l T-
2610/92] 

Notification under Trade and Merchandise 
Marks Act 1958, 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHT): I beg to lay on 
the Table:- a copy of the Trade and 
Merchandise Marks (Amendment) Rules, 
1992 (Hindi and English versions) publi .. hed 
in Notification No. G.S.R. 770 (E) in Gazette 
of India dated the 18th September, 1992 
under section 134 of the Trade and 
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Committee Marine Products 

Export Development Authority 
Merchandise MarKs Act, 1958. 

[placed in Library See No LT 28111 
921 

Review on the wortclng of and 
Annual Report of spices Trading 

corporation Ltd New Deihl for 1991·92 
and council for Leather Export Madtras 

for 1991-92. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): I beg to lay on the 
Table:-

(1) A copy each of the following papers 
(Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 
1956:-

(i) Review by the Govemment on 
the worKing of the Spices Trading 
Corporation Limited, Bangalore, 
for the year 1991-92. 

(ii) Annual Report of the Spices 
Trading Corporation Limited, 
Banga!ore, for the year 1991-92 
alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library See No LT. 
2812/92J 

(2) (i) A copy of the Annual Report 
(Hindi and English) ver~ions) of 
the Ccuncil for Leather Exports, 
Madras. for the year 1991-92 
alongwlth Audited Accounts. 

(iI) A copy of the Review (Hinol and 
English versions) by the 
Government on the working of 
the Council for Leather Exports 
Madras, forthe year 1991-92. 

[Placed in Library See No LT. 
2813/921 

14.46 hr •• 

MESSAGE FROM RAJYA SABHA 

[English} 

SECRETARY-GENERAL: Slr,l have to 
report the following message received from 
the Secretary-Central of Rajya Sabha:-

"In accordance with the provisions 
rule 127 of the rules of Procedure anff 
Conduct of Business in the Rajya 
Sabha, I am direted to inform the Lok 
Sabha that the Rajya Sabha, at its 
sitting held on the 30th November, 
1992, agreed without any amendment 
to the Citizenship (Amendment) Bill, 
1992, which was passed by the Lok 
Sabha at its sitting held on the 24th 
November, 1992: 

ELECTION TO COMMITTEE 

Marine Products Export Development 
Authority 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES)(PROF. 
P.J. KURIEN): I beg to move: 

"That in pursuance of Section 4 (3) (c) a\ 
the Marine Products Export 
Development Authority Act, 1972, the 
members of this House do proceed to 
elect, in such manner as the Speaker 
may direct, two members from among 
themselves to sElrve as members of the 
Marine Products Export Development 
Authority. subject to other provisions of 
the said Act: 

MR. DEPUTY SPEAKER: The question is: 

"That in pursuance of Section 4 
(3) (c) of the Marine Products 
Export Development Authority 
Act, 1972 the members of this 
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~.louse do proceed to elect, in 
such manner as the Speaker 
may direct, two members from 
among themselves to serve as 
members of the Marine Products 
Export Development Authority, 
subject to other provisions of the 
said Act.' 

The Motion was adopted 

THE BUSINESS ADVISORY 
COMMITIEE 

Twenty Third Report 

I English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): , 
beg to move: 

"That this House do agree with 
the Twenty-third Report at the 
Business Advisory Committee 
presented to the House on the 1st 
December, 1992". 

MR. DEPUTY SPEAKER: The question is: 

"That this House do agree with 
the Twenty-third Report of the 
Business Advisory Committee 
present :;,d to the House on the 1st 
December. 1992." 

The Motion was adopted 

14.48 hrs. 

MATIERS UNDER RULE 377 

(I) Need for early release of 
amount due to Maharashtra 
Government from Central 
Road fund 

[Eng/ish) 

SHRI ANANTRAO DESHMUKH( 
Washim): As per the modified resolution 
adopted by the ParUament on 13.5. 1988 
regarding Central Road Fund, the amount 
accrued each year on the sale of fuel booth 
petrol and diesel is to be credited to Central 
Road Fund of that State and is to be utilised 
for road development as per the principles 
and guidelines laid down by the Central 
Government. 

Consequently, Maharashtra State is 
likely to get an annual sum of about Rs. 40 
crores every year. The State PWD ha~ 
furnished requisite information and proposal 
to the Ministry of Surface Transport in 1989. 
The matter has been constantly purssued by 
the Government ot Maharshtra with the 
Surface Transport Ministry, the Finance 
Ministry and even the Honourable Prime 
Ministerforearly release of this amount. This 
issue was also raised in the meetings of the 
National Development Councils. Therefore, 
I would urge ,he Government to release this 
amount to the Government of Maharashtra 
without any further delay. 

(II) Need to give clearance to 
the proposal of Kerala 
Government tor setting 
Natural Gas Grid, 

[ Translation] 

'SHRI V.S. VIJAYARAGHAVAN 
(Palghat): The Kerala Government has sent 
a proposal to the Central Government for 
setting up a Natural Gas Grid for the South 

"Translation' of the matter originally raised in Mayalam. 
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Indian States like Kerala, Kamataka and [Translation] 
Andhra Pradesh. If this project is 
implemented, the NaturalGas which is flared 
up in Bombay High could be transported to 
Kerala and a power plan with 1200 M.V. 
capacity could be set up in the State. The 
Kerala State Electricity Board has such a 
propcsal. If this project is set up in the 
Malabar region of Kerala, it wiU'be a great 
relief to the people of this region who are 
suffering due to low voltage. Forthis purpose 
a 1000 km. long pipeline will have to be laid. 
This can be laid parallel to the Konkan 
Railway which is underconstruction now. No 
separate survey need to be conducted for 
this purpose. I would request the Central 
Government to sanction this project which 
will benefit Kerala and the other two South 
Indian States. 

[English] 

(iii) . Need ro upgrade the 
Chandigarh airport to an 
international airport 

SHRI PAWAN KUMAR BAMSAL 
(Chandigarh): Chandigarh is an important 
city that serves as the capital of both Punjab 
and Haryana. A large number of people from 
the region are settled abriad and have to 
often visit their rolatives in India. Theirtravel 
to and from Delhi caUS9S much incenvenie. 
With Chandirgrah as an international airport 
and some international flights emanating 
from there to Middle East and Europe will be 
of great help to them besides helping the 
decision at Indian Gandhi International 
Airport. This will also encourage export of 
cuft-f1owers and other horticultural products 
from the region and attract largest number of 
tourists to Punjab, Haryana, Chandigarh and 
Himachal Pradesh. 

I urge the Governmentto take necessary 
steps to upgrade the Chandigarh Airport. 

(Iv) 

[ Translationj 

Need for early release of 
sanctioned funds to H.E.C., 
Ranchl, Bihar 

SHRI RAM TAHAL CHOUDHARY 
(Ranchi): Mr. "Deputy Speaker, Sir, the Union 
Government had sanctioned an amount of 
Rs. 63-64 erore during the Budget Session 
for improving the condition of the Heavy 
Engineering Corporation, Ranch!, but 
unfortunately the same has not been made 
available as a result of which, H.E.C. is 
facing hardship in Its normal functioning. 
This Corporation is widely known as the 
'Mother of Industries' in Asia and many small 
scale ancillary industries are attached to it. 
This industry provides livelihood to lakhs of 
families and nearly 20,000 people are directly 
employed in it. 

The H.E.C. is finding it difficult to fulfill 
even the orders it has recelved. T nese orders 
will prove beneficial in the development of 
many units. Therefore, the Government Is 
urged to make available immediately the 
funds sanctioned to H.E.C. and thus save 
this industry from ruination. 

(v) Need fo declare Darbhanga-

[ Translation] 

. ForbesganJ road In Bihar as 
National Highway 

SHRI MOHAMMED ALI ASHRAF 
FArMl (Oarbhanga): Mr. Deputy Speaker, 
Sir, the State of Bihar lags far behind, when 
Itcomes tothe question of National Highways. 
At present, Bihar has 17 kilometres of road 
for a 100 square kilometer area, while the 
Natic.nal average stands at 22 kilometers. 

The 150 kilometer Oarbhanga-
Forebesganj Road remains to be declared a 
National Highways, as result of which 
development Is not taking place In Bihar. 
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Therefore, the Ce'ltral Government is 
req.lested to immediately Decker the 
D2!bhanga-forebesganj road as a National 
Highway and allocate the necessary finances. 

(vi) Need for immediately filling 
up of vacant posts of SC/ST 
quote in Central Government 

[ Trans/ation] 

SHRi TEJ NARAYAN SINGH 
(8uxar).Mr. Deputy Speaker. Sir, while the 
Central Government always cries hoarse 
about recruiting more and more people 
belonging to the Scheduled Castes and 
Scheduled Tribes in Central Government 
jobs, even the reserved vacancies have not 
been filled up so far. As per official figures 
available for the period 1985-1990, 15 
vacancies of LP.S. officers, reserved for 
Scheduled Castes and nearly 9 vacancit!s of 
I.P .S. officers, reserved for Scheduled Tribes 
are there. Therefore, I demand from the 
Union Government to fill up all vacancies 
reserved for Scheduled Castes and 
Scheduled Tribes in Central Government 
Jobs at the earliest. 

(vii) Need to amount Motor 
Vechlmcles Act with the 
provision of more foowers 
to Regional Transport 
Authorities 

(English] 

SHRI P.C. THOMAS (Muvattupuzha): 
Sir, Mo~or Vehicles Act had earlier prOVided 
adequate pONers to regional transport 
authorities to keep In view public interest 
while giving route pormits for stage carriers. 
This enabled R.T.As to provide bus services 
In rural areas. The amended Motor Vehicles, 
Act of 1988 does not stage carriers. This 
enabled R.T.As to provide bus services In 
rural areas. The amended Motor Vehicles 
Act of 1988 does not provide such power to 
R.T.As. As a result, they are bound to sanction 
routes as demanded b'l bus operators. Due 
to this. bus services to rural areas have 

declined numerically whereas their number 
has increased in urban areas and particularly 
on profitable routes. I request the Central 
Governmentthat the Act should be amended 
and RT As should be given more powers to 
persuade operators to run buses in rural 
areas in Kerala so that the difficulties faced 
by people in rural areas are mitigated. 

14.56 hrs 

CONSTITUTION (SEVENTY·SECOND 
AMENDMENT) BIll 

(Insertion 01 new Part IX)As Report 01 the 
Join: Commitee and Joint Committee And 

CONSTITUTUJON (SERVENTY-
THIRD AMENDMENT) Bill 91NSERTION 
OF NEW PART IXA (AS REPORTED BY 
JONT COMMITTEE CONTO 

[English] 

MR. DEPUTY ·SPEAKER: Now we shall 
take up Legislative Business. Shri Ani! Basu. 

SHRI ANll BASU (Arambagh): Sir, 
yesterday I tried to impress upon my friends 
on the Treasury benches the reasons as to 
why the Panchayat institutions In ourcountry 
could not grow, could not flourish after 
independence. If you study the genesis and 
the evolution of the Panchayat Raj institutions 
in the country, you will come to a conclusion 
that It is because 01 the lack 01 political will on 
the part of the ruling Party at the Centre, 
whoare ruling this country Since 
independence, for the last 42 yeas and that 
is why the Panchayat institutions coOId not 
flourish. 

I will quote a glaring vxample. Shri Man! 
Shankar Aiyar Is h€'re. I will request him to 
see what situation Is prevailing in the Tripura 
State. When It was ruled by the Left Front 
Government, successive Panchayat 
elections were held in Tripura, and an 
Autonomous District Council fortribal people 
of Tripura was constituted. Conegress Party 
came to power In Trlpura after dislodging the 
left Front Government by all unfair means 
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and from thE;! last Assembly election to the [English] 
ensuing Assembly election. the whole 
Panchayat institution which was builet up in 
Tnpura had been dislodged, had been 
dismissed by the Congress-I Government in 
Tnpura. Four hundred Village Panchayats 
had been dislodged in Tripura by tbe 
Congress- I Government. Shri Sontoshji is 
not here. Their are people intheGovemment 
who do not believe in decentralisation of 
power, do not !Jelie\'e In giving power to the 
people and they believe in musc!epowerand 
money power. And such type of people are 
In your Party and are also in the Cabinet. 
From the Tripura experience, you will see 
that I think, those people should repent when 
this Constitution Amendment Bill is before us 
forconslderation and passing. Those people 
who believed in money power and muscle 
power those who dislodged 400 Village 
Panchayats In Tnpura and those who have 
not conducted any Pancgatat election in 
Tripura should repent. They should learn 
from the history and they should learn from 
the letters w'ritten on the wall. " theft fail to 
learn then the history will teach them in a 
proper manner. 

Sir. when we come to the other side of 
the coin, the largest Opposition Party in the 
House,that is, the BJP we see that now-a 
days there is a lot of talk regarding Ram Seva 
and the number of pseudo-Ram Sevaks has 
Increased in number. 

15.00 hrs. 

[SHRI TARA SINGH in the Chair] 

And instead of jana seva, in the name 
ot Ram seva. they want to fuHiII their own 
political desire in this country. by pursting a 
communal line, by dividing the peoRle of this 
country. by challenging the unity and integrity 
of this country. (Interruptions) 

I Translation] 

PROF RASA SINGH RAWAT: Are you 
speaking on the Panchayat Bill or on the Kar 
Seva? 

SHRI ANIL BASU: So, I see the other 
side of the coin, the iargE'Sl Opposition Party 
also does not believe in decentralisation of 
power. They does not believe in giving power 
to the paople. They have failed to understand 
the preaching of Rama. The most essence of 
the Rama Rajya was the wishes of the 
people. Instead of wishes of the people, we 
see that the wishes of. VHP and Bajrang Oat 
are prevailing upon them. 

Now. when are talking of 
decentralisation ower, when we are talking 
of giving power, 0 the people, we see that 
more centralis tion is talking place both in 
the administrative sphere and economic 
sphere of our country. With the new Economic 
Policy, Industrial Policy and Trade POlicy. all 
sorts of centralisation isgoing on. The powers 
of the State are taken away. 

Now, we are discussing he 72nd and 
73rd Amendment Bills. If we see all the 
amendmenis from 1st to 68th • the 
amendments which we have already made 
in the Constitution -we will see that more and 
more power has been taken away from the 
State Governments and the centralised power 
system has grown up over the years. 

Coming to the Bill, it may be noted that 
in terms of Entry 5 of List II. State list. of the 
Constitution, the State Govemments are 
competent to legislate on issues relating to 
local self-Government. Article 14 of the 
Constitution also makes it incumbent on the 
State Governments to take steps to organise 
panchyats village level and also intermediate 
and distict level panchayats oan be 
constituted by the respective State 
Governments and necessary powers can be 
given to them. . 

So, instead of a confrontationist outlook. 
which we saw at the time of introduction of 
the constitution (Seventy-sec(\nd 
Amendment) Bill by the hon. Mmister. Shri 
G. Venkat Swamy, State GOvernments and 
State Legislatures should be taken into 
confidence while enacting the proposed 
Constitution Amendment. 
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provided in Clause 243 B sub-clause(4) to 
I am very much surprised and I am very see thatthe offices ofthe Chairpersons in the 

myuch amused to hear the introductory Panchayats at the village level or any other 
speeches of the two Ministers of Shri P.V. shall be kept level for Scheduled Caste and 
Narasimha Rao's Government. One of the Scheduled Tribe population proportionately 
themwasShriG. Venkat Swamy, the Minister to the population of Scheduled Castes or 
of State in the Ministry of Rural Development Scheduled Tribes in the State. SimUarly, not 
(Department of Rural Development) and the less than one-third of the total number of 
other was Shrimati Sheila Kaul. the Minister offices ofthe Chairpersons in the Panchayats 
of Urban Development. Both of them took a at the village level and at each level shall be 
contradictory position. Shrimati Sheila Kaul kept reserved for women. So, the 
has said that the power of the State apprehension the agency expressed by Shrl 
Governments and the right of the State Mohiln Singh ji the is not here- and also by 
legislatures would not be infringed at any Shri Pawan Bansal jithe is also not here-that 
cost whereas Shri G. Venkat Swamy wants without direct election to the office of the 
irTl>ose something (.n the State Legislatures Chairperson. weaker sections poorer 
and State Governments in the name of sections would not be able to be elected as 
uniformity. So. there is a contradictory stand. Chairpersons at the village level panchayat, 
One Cabinet Minister while introducing the is not at all maintainable because sufficient. 
73rdAmendment Bill is ayingthatthe powers safeguards have been provided In the 
of the State Governments would not be proposed amendment of the Constitution. 
infringed and the powers of the State 
legislatures would not be taken away. while 
the other Minister, who is a Minister'of State 
of the same Council 01 Ministers, is saying 
that something would be imposed on the 
State Legislature in the name ofthe uniformity. 
That is surprising. How then is the consensus 
to be aired at. According to our view , it should 
be confined to three dis'inct outlooks, that is: 
(1) ensurinq regular elections; (2) 
reservations for Scheduled Castes, 
Scheduled Tribes and Women and (3) 
consitutional sanction fordevolution of power 
by way of providing a separate list in that 
Schedule. Besides this, State Legislatures 
should be given free hand to prescrlbe all 
other details according to the suitability, 
convenience and regional needs. 

Through clause 2431 and 243E of the 
proposed Amendment Bill, Constitution, 
duration and elections of panchayats have 
been ensured and we on behalf of our party, 
wholeheartedly support these clause. that 
is, 2438 and 243E. 

Reservations for Scheduled Castes, 
Scheduled Tribes and women, Including 
Scheduled .Caste and Scheduled Trbe 
women, have been ensured through cause 

Our party strongly objects to sub-
clause(S) of Clause 243C which provides for 
direct election of the Chairperson at the 
village level panchayat. We failto understand 
what is the rationale behind it while it in the 
case of panchayats of the intermediate and 
district level it has been proposed that the 
Chairperson shall be elected by and from 
amongst elected O'lE'mbers thereof but at the 
village level panchayat by direct election to 
the office of the Chairperson. This would 
unn6C9ssarily create problem . Instead of 
panch- the fIVe wise persons of the village -
instead of collctJve functioning. Instead of 
collective wisdom. Instead of collective 
decision one person diectly elected will 
govern everything at the grass-root level. 
The democratic function of the Panchayats 
at the village level through active participation 
of the dlre<.11y elected representatives In the 
decision making and ifTl>lementatlon of the 
decision again would be weakened. The 
democracy at the grassroot level-of which 
you are shouting so much • would not flourtsh. 

The sub-cfause 6 Is also against the 
concept of strengthening democracy Butwe 
find that by your own Government 
amendment you want to withdraw tl 
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sub-clause 5 of Clause 243 (c). It is regarding intermediate level in the hill areas of Darjeeling 
the problem of directly-elected chairperson district are to continue, Sections 31 and 32 of 
If the directly elected chairperson does not the Darjeeling Gorkhe Hill Council Act of 
enjoy the majorty support of the elected 1988 empowered the Darjeeling Gorkha Hill 
representatives, then a peculiar and Council to exercise supervision of the 
contradictory situation would prevail at the municipalities Panchayat samithis which are 
village-level Panchayats. The Village-level Panchayats at theintermediate level and 
Panchayats would be in a state of contiuous Gram Panchanyats which are Panchayats 
confrontation. Instead of flourishing at the village level, including inspection of 
democracy, instead of collocate decision their work. So, this clearly underlines the fact 
and instead of collective wisdom, if we have thatthere is no barin constituting Panchayats 
a situation where the directly-elected at the village and intermediate level, under 
Panchayat membersflourising who are not t~e Darjeeling Gorkha Hill Council Act, 1988. 
supporting the directly-elected Panchayat So we propose that in cause 243 M.2 (b) the 
members-whoarenotsupportingthedirectly- D.G. H. C. should be excluded. 
elected chairperson - are following a different 
path, then the whole concept of the vibrant 
democracy would be destroyed. So, in order 
to strengthen the grassroot level democracy 
so that the Vibrant democracy can flourish, 
we propose that sub-clause 5 of Clause 243 
Cc) be amended. 

MR. CHAiRMAN: Shri Basu, Please 
conclude. 

SHRI ANIL BA3U: Sir, I have now just 
started. 

MR.CHt..!RMAN: You spoke lor nearly 
30 imbues 13 yesterday and of 17 miues 
today.please conclude. 

SHRIANIL BASU: Sir, yesterday I spoke 
in the extended time. We sat here. Anyway, 
~ ::1m trying to compete. 

The above amendment is necessary 
because instead of directly -electe" 
chairperson, a chairperson of Panchayat at 
the village level sha'l be chosen by election 
in such a manner as the State legislature of 
the State may by law, provide. I suggest that 
for a consensus, instead of your sub-clause 
5, you can take up this amendment. 

You have deleted sub-clause 6 ana we 
support it. we fighter propose that in clues 
243 M2 (b) , th3t is where the Darjeeling 
Gorkha Hill Council has been kept. there is 
some amendment necessary. While we see 

Sir, coming to the constitution of the 
Finance Commission the as proposed in 
clauses 243-1, we have objection, we are 
supporting this. But the question now arises 
IS whether the State Governments have the 
necessary resources to support the 
activitiesof the panchayats and Nangar 
palikas in the county, Sir, the main problem 
is not the Finance Commission, the mam 
problem is the resource constraint because 
most. of the resources are pooled at the 
Centre and the State Governments are left 
with little resource 10 mange Iheirown affairs. 
So, what is required is that from the 
Consolidated Fund of India, the State 
Consolidated Fund should be augmented so 
that the State Finance Commission can 
corne to proper conclusion and the resources 
required for panchayats and municipalities 
can be arranged. So, Article 280-36 should 
be amended suitably so that the Cel'ltral 
Finance Commission can have aconnedion 
with the State Finance Commission and can 
transfer funds from the Consolidated Fund 
of India to the State Finance Commission 
and the State Governments to enable the 
grass-root level democracy to evolve. 

Sir, the main problem of the State is that 
they cannot borrow from the outside 
agencies, from the Internalional agencies 
and remittances from the N.R.ls. are also not 
available to the State Governments. They 
cannot print currency notes as you can. So, 
what can the State Gove rnments do if you do 
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ISh. Ani! SasuJ cannot grow, the mc,trket cannot be created 

not provide necessary funds? How will they 
worn? All the State Governments including 
the Congress{l) ruled State Governments 
are suffering from resource crunch. 

MR. CHAIRMAN: Please conclude. 

SHRI ANIL SASU: I am concluding within 
ene r11lnute to your s1tlsfaction. 

We also support the addition of the 
Eleventh Schedule as per Article 243G. It IS 
also welcofTle, some rrore functions, some 
more developmental actiVities should be 
tncorpor<l!Gd In the Schedu Ie ana the 
Schedule should be made an exna.;stlve 
one. We prop0se to Include In tfle Eleventh 
SCliedu''2 somi.) mponont aspects regardl'lg 
schemes for economic de\'elopmert <1r.d 
social justice. If" Seria' f'Jo I \<'vhere agriculture 
is provided, \',8 wilnt t::l add t'ortlc;.;iture, 
flouriculture and sencultu'e 1'1 S No 2, we 
want to a:ld lZ:ld rC"orms. S,T, what is 
surprising is thJt when :r,'s Government has 
preached about so ma'1Y reforms. they are 
Jery shy of laf'c refcrms. I donot understand 
what is the rat,ona:e behind It because land 
reforms is one c' the most Important 
productive me3sures of our COuntry and the 
two p:llars- p:::nc'1Clyats and land reforms· 
are the two ~trongest pii'ars tor effective 
functioning of lhe democracy at the grass-
root level. The other day I heard the Prime 
Minister lamertln1 that the foodgrains 
production crop are:l has been considerably 
reduced and the farmers are going for 
production of cash crof'js, He was lamenting 
about that. If land reforms are not 
Implemented, that would be the state of 
affairs If l.1nd ra'arms are Implemented. If 
the 3gricu!:ura! labourer and the poor peasant 
could ge: the lard, he can culfivate the land 
and for hiS survival <It least he would go in for 
the foodgra:ns crop BJt the other farmers. 
who are big f Jrmcrs. do not go in forfoodgrains 
crop. Instead of lamenting, I will tell this 
Government that land reforms should be 
Implemented LInd that should be given the 
topmost priority. Without land reforms, the 
county cannot progress , the industries 

and the purchasing power cannot be 
Improved. That is why, land reforms should 
be included in senal number- 2. 

Sir, I request that cooperatives should 
be included and welfare of the destutes and 
the aged should also be included in serial 
number-26. While concluding, I must say 
that with the genesis and evolution of 
Panchayati Raj it would certainlyf:ourish with 
the passing of the 72nd Constitution 
(Amendment ) Bill and in the towns and 
metropolitan cities. the Nagarpalikas would 
also flOUrish after the passing of 73ro 
Constitut:on(Amendment) 8:1110 thiS House 

Sir, thiS Parliament of India IS the womb 
democracy and let us hope that after 45 
yea,s to! independence it will give birth to a 
healthy baby. We all have to take care of that 
baby so tnat the baby can playa part to build 
up tre future of our country So, I appeal to 
all sections of the House cutting across the 
party hnes. to support the Bill with the 
amendments proposed by our Party. So, on 
behalf of our Party, I support this Bill with the 
proposed amendments. 

SHRI MANI SHANKAR AIYAR 
(Mayll<,dIJturai): Mr. Chairman, Sir, this is a 
red leiter day in the life of our country, a red 
letter day in the life of our Parliament and a 
red l.alter day in my life because from the 
10th of December, 1987which, almosttothis 
day, was five years ago a group of District 
Magistrates meeting the then Prime Minister 
stated unambiguously that it was impossible 
to continue the administration of this country 
on the basis of the kind of bene violent 
dictatorship of lAS officers that takes place 
at the grassroots level,l have been personally 
associated with the evolution of the ideas 
which now find concrete expression in the 
72nd and the 73rd Constitution (Amendment) 
Bills placed before this House and because 
I have been associated With this exercise in 
a variety of persons, as a CIVil servant, as a 
Member of Parliament and as Member of the 
Select Committee,l can only express, on the 
one hand, my joy at what appears to be the 
culmination of this present endeavour of jive 
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years, which in itself is the culmination of an the earlier version of the Seventy-Second 
endeavour that goes back at least 50 years and the Sevent¥-third Amendment Bills. I will 
and at the same time my regret that when we quote from his speech here, which of course, 
are at the brink of the single most important at that time, the members of the Opposition 
systemic change in our Constitution and our were unable to listen to since they had 
methodofgovernan::e, we should have such decided to strengthen our democracy by 
a thin attendance here i,n this House and an abdicating their democratic responsibilities 
even thinner attendanace in the Press and walking out of this House totally, 
Galleries, If·we, as a Parliament and the 
watchdogs of Parliament were to devote as 
much attention to constructive endeavours 
as is devoted to destructive endeavours. 
perhaps we will sooner be able to realise our 
goal of a great and prosperous India. 

However that might be, Sir, we have 
arrived at this noble, historic turning pOint, 
which even if it will n01 make headlines in 
tomorrow's newspapers, is going to constitute 
a new chapter in the history of constitutional 
India when that c'Jnstitutional history comes 
to be written. 

I, as a Member of Parliament and 
specifically as a Member of the ,Joint 
Committee, would:iketoexpress mypersonO'1 
gratitude to all my Fiends from the Oppos ition 
Parties, whether of the BJP orof tlie National 
Front orofthe Left Front or of any of the other 
parties that were represented in the Joint 
Committee for the very constructive and 
cooperative way in which discussions took 
place which enabled us, in what historians 
will ag ree wa's an exceptionally a short penod 
of trme to evolve not merely a consensus 
within the Committee but a consensus in the 
nation at large on trow to take this small step 
for Parliament and this giant step for the 
people of India. 

I was, therf:fore, a bit surprised at the 
tone adopted hy Shri Anil Basu In attempting 
to deny everything that we have done and 
attempting to pretend that it is only the West 
Bengal experience which is relevant to be 
the evlution of Pancllayati Raj in this country. 

I hope you will forgive me if through you, 
I draw the attention of my friends of the Left 
Front to a confession and an expression of 
gratitude to which Shri Rajiv Gandhi gave 
voice in this House when he was presenting 

SHRI SYED SHBUDDIN (Krishnanganj) 
I was here. 

SHRI MANI SHANKAR AIYAR: Yes, 
indeed He was the noblest Roman of them 
all. 

Shri Rajiv Gandhi said: "In preparing 
these Bills, we have drawn upon the 
experience of all- of Congress States as 
much as of non-Congress States." He said, 
We have freely and repeatedly acknowledged 
our debt to Opposition Governments like 
those in West Bengal and Andhra Pradesh 
and the earlier Janata Government in 
Karnataka who have made innovative 
contributions to the improvement of 
Panchayati Raj in our country". After paying 
this handsome compliment to our friends of 
the Left Front for having made extremely 
innovative contributions to Panchayati Raj in 
their State. ~hri Rajiv Gandhi went on to say: 
"There is no partisan politics in this. Our only 
Interest is the national interest, the interest of 
development, the interest of the poor, the 
interest of the weak.· 

Sir, in praising the role played by men 
like Shri N.T. Rama Rao, Shri Ramakrishna 
Hegde and Shri Jyoti Basu I should also add 
Shri Karpoori Thakur-to the evolution of the 
thinking of this country to the point where it 
has crystallised in the Seventy-second 
Amendment Bill and the Seventy-third 
Amedment Bill, 

Shri Rajiv Gandhi was the first to 
acknowledge it exactly in the same speech. 
"There are also negative lessons to be learnt 
from the experience of Congress 
Governments, "the Congress Prime Minister 
of India said on the floor of the House, when 
all we had by way of the Opposition was Shri 
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{Sh. Manl Shankar Aiyar] fahh that the West Bengal GovlJITIlT1IJI1f will 
have no dlfficuhy whatsOBver an making the 
few minor amendrpents In Its State law which 
will be required to bring their law in accordance 
with the new Constitution. I also have no 
doubt that there are several Congress 
Governments such as those in Maharashtra 
and Kamataka, Anohra Pradesh and Gujarat 
which too would have no dilficulty in 
acknowledging the debt that they owe to 
non-congress predecessors and 
~onsolidating the future by bringing their 
legislation in line with what we will have just 
now and I think there is a special reponsibility 
that devolves upon the BJP because the BJP 
and its earlier incarnation, its earlier avatar, 
the Bharatiya Jan Sangh, have perhaps 
been the most consistent 01 all political parties 

Syed Shahabuddin, that the Congress itself 
has made many mistakes in respect of 
Panchayati Raj while bringing forward the 
ealier Bill. I do not think we need any lesson 
in history from Shri Anil Basu although 
perhaps Shri Anil Basu needs to learn some 
fessson in gratituC:e from the Congress. 
Graciousness is :1ot always the quality which 
is assoiciated with the Left Front but 
intelligence is. I think, their experenceis 
something which we can draw upon. I will 
take the barbs that were aimed at us by Shri 
Anil Basu and his COlleagues as mererly 
paper darts which have glanced off our 
breasts and pay much more attenHon to the 
real and dynamic contribution which the 
Communist Party of India (Marxist) and the 
Communist Partyies of India with all the 
letters from 'A' to 'Z', all their little factions and 
groupuscules have made in India towards 
compensating the madnesses and murders 
that have been associated with communism 
10 most other parts of this world. 

I would also With to stress that unlike 
Shri Anil Basu, I believe that the contribution 
made to this debate by Shri Mohan Singh is 
something that should perhaps be written up 
in letters of gold in the work that is stilt to be 
undertaken. I think Shn Mohan Singh was 
completely right in pointing to the hyperbole 
:hal is involved in pretending that by two 
Constitutio~ Amendment Bills we have 
succeeded in releasing the dream of 
Mahatma Gandhi. Not at all. I think Shri 
Mohan Singh is completely right that aU we 
have done is to open the way towards the 
realisation of that dream in order to realise 
that dream, it is not Shri G. Venkat Swamy or 
any member of the Central Government who 
IS going to be abloto succeed in attaining that 
dream of Ram Rajya through Panchyati Raj 
whICh Mahatma Gandhi had in mind. That IS 
going to be a long endeavour and that is an 
endeavour that is going to succeed only if 
State Governments and State Legislatures 
Act in perfect concordance with the letter and 
the spirit of ths amendment Bills, that are 
now :~;ting moved in this House. I have full 

in Indian in asking for Panchayati Raj. I take 
my hat off ormysaffron turbanofftothemfor 
having consistantly stood for Panchayati 
Raj. But it is very easy to stand for Panchayati 
Raj when you are not in government. I am 
sure tl'e BJP was as surprised, if not as 
shockeo, as the rest of us were when 
suddenly they found themselves catapulted 
into the seats of power in no less then four 
capitals of this country. In the next few years, 
we are going to have to se whether the 
BharatiyaJanata Party Governments of Uttar 
Pradesh and Madhya Pradesh Rajasthan 
and Himachal Pradesh. 

[ Translation] 

PROF. RASA SINGH RAWAT 
(AJMER):Sir, this Bill is applicable to all the 
States, not just to the B.J.P. ruled States. 

SHRI MANI SHANKAR AIYAR: I said at 
the very outset and I am fully confiident that.. 

PROF. RASA SINGH RAW AT: Why are 
you anxIous? 

SHRI MANI SHANKAR AIYAR: I am not 
expressing any anxiety. I am praiSing you. I 
want to say .. 

SHRI KALKA DAS (Karol bagh): We 
can very well understand your praise. 
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SHRI MANI SHANKAR AIYAR: Thank SHRIMAN/SHANKARAIYAR:A1lright. 
you. , would like to make a clarification to a 
party colleague of yours. who did not seem 
to understand that I was praising the 
Bharatiya Janata Party and the Bharatiya 
Jan Sangh for supporting the twin concepts 
of decentralisation and Panchayati Raj. in 
principale. right from 1951 to 1992. Your 
party Is also in power in serveral States. and 
as Shri Mohan Singh correctly put it. this 
legislation won't serve any purpose. unless 
and unitl the State Governments sincerely 
implement the new constitutional provisions. 
I would like to make a similar appeal to the 
B.J.P. ruled State Governments that now 
thatthe time has come forthe implementation 
of the Constitutional prOVisions, they 
shouldgive concerte shape to the concept of 
Panchayat Raj, which they have supported 
, in principle, all long. Along with this,l would 
also like to say that the experience of the 
Congress ruled States have been both good 
and bad. I would like to invoke of the name 
of the late Rajiv Gandhi for the benefit of my 
party colleagues hare and the B.J.P. H was 
the dream ot late Shri Rajiv Gandhi to give a 
practical shape to the concept of Panchayati 
Raj. The Corlgress Chief Ministers should 
also implemeni the new provisions with the 
same enthusiasm. with which we have 
struggled in ths last five years to achieve it. 

[English] 

But, Sir, in saying the, I wantto draw the 
specific attention of Shri Venkat Swamy-
who I deeply regret to say does not appear 
to be here - to the official amendments 
proposed by our Government. Sir, we have 
before us the liet. 

MR. CHI'.IRMAN: Please wind up. 

SHRI MANI SHANKAR A!YAR: I have 
been dealing with this issue for years. I will be 
grateful if you please give me the opportunity 
to speak. 

MR. CHAIRMAN: Please take five 
minutes more. 

( Interruptions) 

While pleading with you to listen to my 
arguments to see whether there Is any need 
to give me a few more minutes. let me just 
continue. We have presented before us aset 
of 15 amendments. official amendments of 
the Government. I want to draw the attention 
to the amendments proposed from serial 
number 6 to. 12. that Is. seven of the 15 
amendments, officially proposed by us. All 
these seven amendments have only one 
purpose. That purpose is that? whereas the 
Bill proposes that members of the Panchayat 
at the village level be directly etected and 
members of the panchayat altha intermediate 
level be directly elected for some reasons 
that I am unable to fathom, an option created 
as to whether members of the Panchayat at 
the zilla level, at the district level will be 
directly elected by the people or indirectly 
elected somewhere along the way. I am 
unable to understand why we are diluting 
democracy at the grass-roots by opening a 
possibility of indirect election of members I 
am not talking of the Chairperson by the 
indirect election of members who to the 
Panchayat at the district level. 

Sir. I would like to draw the attention of 
theGovemment in this connection-because. 
after it is the Government that was formed on 
the basis of the manifesto written by Shri 
Rajiv Gandhi to what Shri Rajiv Gandhi 
himself had to say in regard to the direct 
election of members to all the three tiers of 
Panchayat Raj when he was speaking here 
in this House. He drew attention to "the vast 
chasm that separates the general body of 
the electorate fromsmallnumberof its elected 
representatives: He said that Ilhis gap has 
beer. occupied by the power brokers the. 
Thenee went on to say that- to end any role 
for power brokers in the system. the Bill 
provides for the direct election of members 
to Panchayats at all levels. Every voter wit 
have his own representative in the Gram 
Panchayat. the middle level Panchayat and 
the Zilla Panchayat. When its our established 
policy for the lastfive years to have the direct 
election of members to the village. 
intermediate and district-level Panchayats. 
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when ttlls view has been endorsed by 
consensus In the Select Committee, when 
Shrl AnlI Basu, speaking on behalf of the 
Communist Party of India (Marxist) has 
expressed t!"leir undiluted support to this 
concept of each level of the Panchayatl 
System having directly elected members 
and when no representative of any other 
party has exprassed any difficulty In this 
regard, I am just unable to understand 
where Is the purpose of the amendments 
from serial numbers 6 to 12 that have been 
incorporated in our official amendments. I 
would plead on banded knees with the 
Government to kindly not flout the will of the 
Select Committee, the will of the Communist 
Party of IndiaC Marxist), the will of the 
BharatiyaJanata Party,the wiUof he Congress 
Party and the should of Shri Rajiv Gandhi by 
instituting on the amendments that have 
been listed at serial numbers 6 to 12. 

I was going to object to the amendment 
that has been moved at serial number 13. 
But as I find that Shrt Ann Basu supports the 
detection of lines 18- 44 at page 3, since he 
wishes it and since I think it is more important 
to get a two-thi!'ds majority for our BUls than 
to win this amendment with half the House, 
I am ready not ~use I am convinced and 
I am sure-my friend Shri Nitish Kumarwill not 
be convinced either of omitting the right to 
recan which for tt-e first time is going to come 
Into our Constitution. But In the tactical Interest 
of securing left Front support I am wRling to 
go along with my Government with regard to 
the amendment at Serial Number 13. 

I have ~omrr.ents about the others 
amendments too but' am not going to make 
them. You have ~Iready Indicated to me that 
I have exhausted my time I wish to make my 
penultimate stat3ment again by pleading 
with Shri Venkat Swamy and the other 
Members of tho Council of Ministers of kindly 
agree to withdrawing the amendments 
proposed by the from serial numbers six to 
twelve, an of which are connected with the 
single objectiva of n'JI having aconstitutional 
provision on th91irect election of members 
to the Zilla Paris~ads. 

time, an that I wish to say In conclusion Is to 
remind this House of the very last words that 
Rajiv Gandhi ever uttered in Parliament as 
the Prime Minister of India rather than find 
my own words to explain the Importance of 
the ~llIs which are before us. On the 13th of 
October, 1989, Shrl Rajlv Gandhi uttered In 
Parliament as the Prime Minister of India 
these last in words which pertain to this Bill: 

'We are now on the threshold of the 
most significant systemic change to 
take place since the adoption of the 
Constitution forty years ago. WIth these 
two Bills we redeem our pledge to our 
people, powerto the people. The people 
are with us.· 

MR. CHAIRMAN: Since a special 
request has been made by Shrl Nitish Kumar, 
I am allowing him to speak now. 

l Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Chairman, Sir,llke Shrl Mani Shanker Alyar, 
I wen; also a Member of the Joint Setect 
Committee and the Govemment as well as 
other hon. Members should have been told 
that we had put In a lot of efforts to submit the 
report In time. It Is our misfortune that we are 
ourselves patting our back, for the same. I 
would like to draw the attention of the 
Government to certain matters. I can 
understand the difficulties faced by Shri 
Manl Shankar AJyar and he Is honest In 
some respects. He admitted that his attention 
was drawn to this Issue, only from 1987. He 
read a iot and hears about It from people 
thereafter. However, what Is most 
unfortunate Is the fact that he has had to omit 
the name of Mahatma Gandhi and Invoke 
Rajiv Gandhi'. name to convince his friends 
and party colleagues on certain points and 
to draw their applause. The debate on 
decentralisation traces its Origin to the 
freedom movement. The hon. Ministershould 
have given an oral statement yesterday, 
Instead of the written statement. this Is 
neither the United Kingdom. nor the U.S.A. 
and written statements are not mandatory. 
Rather, people pay more attention to verbal 
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statements( Interruptions) I was addressing 
the han. Minister. I regret that you are not 
giving me a patients hearing. But, 
Government shou Id not try to take full credit 
for this. He made a reference to the time of 
Rajiv Gandhi, when a furtile attempt was 
made to get !he Bill passed by the Lok 
Sabha. The Congress party is soley 
responsible fot that fiasco. Today there is, 
however, a consonsus on it. The Joint Select 
Committee has 3ubmitted its report, after 
putting in much effort. The hon. Minister 
himself has presented himself before the 
committee, with his valued opinion. His 
component officials used to be present in 
strength dUring the proceedings of the 
committee, so were hon. MembeiS from all 
political parities. Each and every point was 
thoroughly discussed and only thereafter did 
we prepare the report But, my complaint is 
that, despite &11 thiS, the Government deemed 
it appropriate to bring forward such 
amendments, which are bound to weaken 
the very spirit of the Bill. I would like to oppose 
this move because the Government did not 
put forward these amendments for 
discussion, ev::m during the all-party meeting, 
convened to d;scuss the Bill. The only note of 
dissent, was raised by a C.P.I (M) Member, 
on a particular, pOint. (The' note of dissent 
. raised by the C. P. L. was in a totally different 
issue of ' Nyay Panchayat). The C.P.I (M) 
Members had objected to the direct election 
of the Chairperson of the Gram Panchayat, 
as envisaged by:he report. Theywanted the 
issue to be left to the State Legislatures to 
decide. It was th&re note of dissent. There 
were other related issues. We did something 
revolutionary by raducing the age-limit for 
election to the post of Panchayat 
Chairperson, from the existing 25 to 21. After 
a comprehensive debate, we drove home 
the pOint that 21 :'ear-old youngsters can do 
a lot for the ccuntry and that there Is no 
reason to believes that he or she is 
incompetent or unfit to occupy the 
Chairpersons hip of village Panchayats. 
Further we also .. aid that gradually the age-
IImltforthe country's Prime Minister, we also 
said that gradually the age-limit for the 
country's Prime Ministership should also be 
reduced to twenty one. Today girls and boys 

of young age in the world have a lot of 
knowledge, which could not be there earlier 
without proper communication. Time Is 
changing, so we have reduced the age-limit. 
The Government wanted to bring an 
amendment to the effect that the age limit 
may remain 25 years. The Government 
accepted it when we disagreed. 

Shri Mani Shankar Ai"yar has raised 
another points. 

· .. HE MINISTER IN STATE OF THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G& VENKAT 
SWAMY): It has been accepted. 

SHRI NITISH KUMAR: Direct elections 
should also be held at Zila Panchayat level. 
The Government may withdraw it. I know 
there is no consensus on this issue. Members 
should also be elected direct at district level. 
Only then there will be people's representation 
in true sense. 

The second point is about the right to 
recall. It is stated in this report that if any 
memeber commits mistake, he cannot be 
recalled. I don't think that thiS should be 
deleted. These all are revolutionary 
suggestions and will give a new direction to 
the politiCS of this country in near future. 
Therefore the Government should withdraw 
its amendment. Discussion was not held on 
it. Discussion should be held on two fora. It 
was not discussed in the Joint Select 
Committee nor in the meeting of the leaders 
of political parties. The Government may 
withdraw this amendment. I think it is not 
proper. What has emerged out of consensus 
should not be spoiled. There is difference of 
opinion on only one point and that is whether 
the Chairperson should be elected at Gram 
Panchayat level directly or it should be left on 
the State Government. The Member of 
C.P.I(M) had dissented on this pOint. We are 
their COlleagues we as well as' they have 
started the discussion. They have also some 
association with Government. The 
Goverr.ment also agreed on this point th~t in 
case they agreed, the Government will also 
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[Sh. Nitish Kumar] Govemment might have held discussion 

accept it. It would like to tell them that there 
should be direct election for chairperson at 
Panchayat level. Such election is held among 
10-12 thousand people. If the Government 
will not do so, there will be no 
decentralidsalio:1. I think they are thinking 
from their own point of view. They have their 
own compulsions. They want to maintain the 
pattem of West Bengal. 

Mr. Chairman, Sir, I like to say that when 
there is direct election at Gram Panchayat 
level, then the feeling of leadership certainly 
develops among the weaker sections of 
society. It should be analysed. I have been 
given some more time on my special request. 
So, I would not like to go into detail but if ifis 
got analysed from any sociologist, it will be 
known that when there is direct election, the 
weaker sections of society get poor. If 
Member of Parliament is also elected 
indirectly persons like me cannot be elected 
an M.P. I know when direct elections are 
held, the capability of leadership reaches the 
grassroots level. Therefore, if Gram Pradhan 
orPradhan orChairperson is elected directly, 
he will also be elected from lower strata of 
society. When indirect elections are held, the 
party manipulates to ensure that only the 
person belonging to the party is elected as 
Chairperson. Whichever party other 
representatives or ward members may 
belong to and whatever may be their social 
status but wh9n party will issue directives 
they will elect Pradhan in accordance with 
such directive. Therefore, people cannot get 
power in true sense but they are adamant on 
their point. West Bengal has its own pattern. 
We have to say notning on this point. The 
Governmer)t wants to have a broad 
consensus on this issue and wants to leave 
it on the State Legislature. We don't want to 
remain adamant. I am saying so to know as 
to what was the intention to press us on this 
point? Whatever discussion took place in the 
Select Committee, we tried to evolve 
consensus but only on this pOint the note of 
dissent came because ours was a strong 
argument in sUfJport of this point. Again I-
would like to submit as also I think that the 

with the members of all the parties on other 
amendments. Therefore, I would like to 
request that we must fulfill the frame of four-
tier administrative set up dreamt -by Mahatma 
Gandhi, Loknayak Jayaprakash Narayan 
and Dr. Lohia. Even if you want to fulfill the 
dream of Late Rajiv Gandhi and if all people 
want to achieve the target of decontralisation, 
then there should be decentralisation of 
power in true sense. And for that a Member 
of our party has rightly said that we have 
given an amendment to the Bill but the four-
tier administrative set-up will be established 
only when the Govemment gives power to 
people. I would also like to reply to the false 
notion of decentralisation. Decentralisation 
does not mean giving powers to the state 
capitals. It means power percolates down 
from state capitals to districts and then to 
Gram Panchayats. This alone means a four-
tier administrative set-up. It does not mean 
that De!hi has given powers to Patna or 
Lucknow and they will decide whether they 
should give power to the district or not ana 
whether they should give power to Gram 
Panchayat or not. 

Mr. Chairman, Sir, the representatives 
of all the States are sitting here in the 
Parliament. Today we are going to amend 
the Constitution of India and we will decide as 
to what will be the sot·up in thb country. Will 
there be decentralisation only when every 
thing will be left on the State Legislatures? 
We are not in favour of reducing the powers 
of States. We are in favour of giving more 
powers to the states but at the same time we 
are in favour of giving more powers to Zila 
Panchayat and Gram Panchayats also. 
Therefore, I would like to submit that today 
an amendment has been brought on the 
basis of consensus. I think it is a great thing. 
At least the elections will be held after every 
five years. In my state Bihar elections were 
held in 1969 when non-congress 
Governments came to power and after that 
in 1978 when Late Shri Karpoori Thakur 
came to power but during the last 15 years 
elections were not held there. Now election 
will held after five years. It Is a beginlng and 
not an end. And I am satisfied with It that It is 
not an Insign'jficant thing. 



673 constitution.fseventy- 8ec.AGRAHAYANA 1 ~ 1914 (.SAKA1Constitution (8eVenr-674 
Amend.) Bil (Ins. of new part IX) Thin) Amend.) Bill (Ins. of new part IX-A 
Mr. Chairman, Sir, I have contested as SHRI KALKA DAS (Karolbagh): Mr. 

many as four elections and found that the Chairman, Sir, the hon. Members of the 
Pradhan is the same and the Gram Panchayat Communist Party have already spoken. Now 
is also the same. This should not be the it should be ours tum. 
situation. With this amendment the 
achievement is that the Panchayats have 
got constitutional status and other thing is 
that regular elections will be held for these 
bodies but we have to go beyond this and 
these bodies should be given more powers. 
Besides financial powers administrative 
powers should also be given to them. The 
Government should proceed in this direction 
andwe will fully support it inthis matter. In the 
end, I would also like to say again that we 
have been in favour of the provision of" right 
to recall ., made in it. Shri Jayaprakash 
Narayan had led the movement of 1974 on 
the basis of right to recall. Therefore I am 
requesting you that I am not raising a 
discussion on it because I have been a 
fighter in that movement but I am saying so 
because there was a broad consensus on 
this point and there was no difference of 
opinion as well. So, you should not try to raise 
any new points. And at least the report of the 
select committee may be acc~pted as it is 
because the report of th\3Joint Parliamentary 
Committee const;tuted by the Government 
should be accepted. And if the Government 
wants to leave the issue of electing the 
Chairperson of Gram Panchayaton the State 
Legislatures keeping in view the dissent 
note, then it may at least do that but the 
report of Select Committee is good. We hope 
this 72nd and 73rd Constitution Amendment 
will be written in red letters in the history of 
our Constitutional Government. Its credit 
does not go to the Govemment alone but its 
credit goes to the whole Parliament, to all the 
political parties ofthe country and not only to 
the political parties alone but also to all social 
organisations other than political parties 
which have supported it widely. Ultimately its 
credit goes to the people of India to the public 
opinion as also to the will and determination 
ofthe people. With these words I request the 
Govemment to withdraw its amendment and 
I conclude. Mr. Chairman, Sir, I would like to 
thank you for giving me time to speak. 

MR. CHAIRMAN: Shri K.M. Madhukar. 

MR. CHAIRMAN: He had a request. So 
I had given him a chance. 

SHRI KALKA DAS: But no one spoke 
from our side. So, now it is our tum. 

MR. CHAIRMAN: Now the hon. 
Members of C.P.I will speak. You will be 
called afterwards. 

SHRI KALKA DAS: The B.J.P. has its 
own strength and number in the House, on 
the basis of which the name are called, Just 
now an han. Member of the Community 
Party spoke. The hon. Membe.rs of the 
·Congress party also spoke and those of the 
Janata Dal have just taken their seats after 
speaking. As such B.J.P.'s turn should come 
now. 

MR. CHAIRMAN: Your tum will come 
after the C.P.I. Till then you may please take 
your seats. 

SHRI VISHWANATH SHASTRI 
(Gazipur): Mr. Chairman, Sir, I am thankful 
to you of giving me an opportunity to speak 
on the Constitutional Amendment Bills. 
Supporting both these Bills, I would like to 
say that it was very necessary to have a 
provision for the election of the Panchayats 
and tl')eir heads after every 5 years., It takes 
10-15 year for holding selections to these 
bodies. I know the position in regard to Uttar 
Pradesh. The Gram Pradhan is elected 
directly by the people in our Sttate. I support 
the present proposal that has qeen brought 
forward in the Constitutional Amendment 
SUI. 

Secondly. I appreciate the views of my 
hon. friend, Shrl Nltlsh Kumar. There Is a 
need to enhance the financial powers of 
these institutions. Today our Gram Sabhas 
and other bodies are not financially stable to 
undertake any public interest work. They 
have nofunds. Theirfinancial condition Is not 
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[Sh. Vlshwanath Shastrij Mr. Chairman Sir, It has also been 

that sound as it ought to be. The State 
Governments run these institutions in their 
own way and due to it people's participation 
in them is very negligible. Therefore, the 
Panchayats should be given more financial 
powers for their smooth f()nctioning. With 
these words I support this Bill. 

SHRI KALKA DAS: (Karolbagh): Mr. 
Chairman, Sir, today we are discussing the 
72and and 73rd Constitutional Amendment 
Bills, which are based on the report of the 
Joint Parliamentary Committee. Panchayats 
and Municipalit:e5 are the lowest rings in a 
democracy and the plight of both these 
institutions is the worst in the country. 

OntheonehandwetreatthePanchayats 
and the MuniCipalities as the lowest rung of 
democracy but on the other hand they always 
experience linc:ncial hardship. They have no 
definite tenure. If dissolved, they remain in 
this state for as many as 15 years. If in 
existence, they continue to function for longer 
durations even after completion of their 
tenure. They have not been given any 
statutory status. Keeping all this in view the 
hon. Minister, Smt. Sheila Kaul re·introduced 
this Constitutional AmendlTlent Bill in the Lok 
Sabha on the September, 1991. On 20th 
September, 1991 hon. Smt. Sheila Kaul 
requested ttie House to discuss this Bill in a 
Joint PartiamentC'.ry Committee. 

Mr. Chairman, Sir, keeping the above 
suggestion in view a Joint Parliamentary 
Committee ... ,as set up and it held 34 
meetings. A:I serious and important points 
were discussed i'1 them. Though I am not a 
member of this Joint Parliamentary 
Committee, yet after going through the report 
of the Commiftee. I am very much convinced 
that it has ~ad3 very good suggestion by 
putting hard lalJour. Among the main issues 
dealt with by the committee, it suggests 
measures how to constitute the Panchayats 
and Municipaliti3s.lt recommends that largely 
populated major ciLies should have separate 
Boards and oS many representatives as 
would enabls them establish contact with 
people easily. 

considered that reservation of seats should 
be made for SCs, STs Backward Classes 
and Women In Panchayats and 
Municipalities. h has been discussed at length 
and I would like to express my thanks to the 
Joint Parliamentary Committee for making 
such basic and essential suggestions to 
make reservation of seats for Scheduled 
castes, Scheduled Tribes, Backward Classes 
and women who consist of nearly half of the 
total population of the country. 

Sir, the other important issue that has 
been discussed in It In details and a solution 
that has been found out is that the 
MuniCipalities and the Panchayats become 
handicapped when they do not have sufficient 
financial resources. Therefore, the Joint 
Parliamentary Committee has made a 
suggestion that in order to mobiles resources 
for these bodies they should be allowed to 
raise municipal tax, toll tax and other taxes 
and some funds should also be allocated to 
them from the State Budget. if they are not 
provid&d funds and if their financial strength 
is reduced then the important works which 
they are supposed to do, cannot be done. 
Therefore, stress has been laid on 
arrangement of funds for them. It was also 
considered to prepare its economic schemes. 
Development of cities and villages have also 
been suggested in it on the basis of their 
basic fabric and strength. Suggestions have 
also been made for increasing theirfinancial 
strength. 

The suggestion for imposing taxes on 
Municipalities by the State Legislatures is 
also very good. The exercise done on a very 
important thing is to fix a time limit for it, As 
It has been stated just now that a Pradhan 
holds office for as many as 15 years. Where 
elections to Panchayats and Municipalities 
were not conducted, there they remain 
dissolved for 1 0 long years. The tenure fixed 
for Panchayats in Delhi is three years and for 
the Municipal Corporation it Is four years. 
Elsc'ions were held here in 1983. Since then 
the Panchayats and Municipal Corporation 
lie dissolved till date. Neitherthe Panchayats 
nor the Municipal Corporation is working 
here due to which neither the schemes for 
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the city are being made properly nor due to pauCity of funds the loCal bodies are 
development takes place in village. The into able to discharge their duties. The Joint 
amendment made in it assumes great Committee has, therefore, suggested to 
importance. The time limit fixed for it is five provide financial powers to these bodies. I 
years. It has also been suggested that if it is supportthlssuggestlon.lthasalsosuggested 
dissolved it is very necessary to hold elections mobilisation of resources through octroi and 
within six months. In case of a natural other taxes. This is essential. If these bodies 
calamity, it can be postponed for another six are not financially strong, we cannot expect, 
months. Joint Parliamentary Committee them to implement all the proposals and 
suggests that holding of elections within one schemes. They have to do many important 
year after the completion of the tenure is a things. They have to provide electricity, roads 
must. It is suitable and acceptable. Then it In cities, work for the development of 
would seem that Panchayats and the Panchayats and open hospitals in village. 
Municipalities are the lowest ring of This Is of a prime importance. The Committee 
democracy. The Joint Parliamentary has particularly asked the State Finance 
Committee has tried to give it a statutory by Commission to take necessary steps to 
giving deep through to it. improve the financial position of Municipal 

Committees. 
As I have stated that, after going through 

it, I have come to know that it held 13 
meetings and c.onstituted three sub-
committees. They visited different States of 
the country and called for their suggestions. 
In Delhi also called fro they suggestions from 
various organisations and experts. Their 
suggestions came. They were interviewed 
They drew a democratic conclusion out of 
them and prepared the same so as to 
strengthen these initial steps of democracy. 

The decision to put a ban on the rotation 
of reserved seats is very good. The 
Commhtee has rightly decided that the State 
LegislatureAssembliesshouldtakeadecision 
In this regard. If a Membercome to know that 
next time he wOlJld not be allowed to contest 
from a particular reserved constituency he 
would take little interest in the affairs of the 
Constituency. The new leadership would not 
develop. The Committee has understood 
the seriousness of the situation and has put 
a ban on rotation of reserved constituencies. 

The recommendation of the Committee 
that the age of contestant should be at least 
21 years is a welcome step. This is essential 
keeping in view the fast changing scene rio. 
I support this suggestion. 

The Municipal Committee is responsible 
for providing healthy environment by proper 
and planned Ijevelopment of slums and 
providing civic amenities everywhere. But 

My friend Shrl Alyar was speaking just 
now. I want to thank him for presenting the 
view pOint of Bharatlya Janata Party in this 
regard. The Bharatiya Janata Party has 
always been In favour of decentralisation 
and providing more powers to the panchayats 
and Municipal Committees. In BJP ruled 
states steps are being taken to amend the 
rules and. provide more powers to these 
institutions. This is the first step of democracy. 
I am sure that those who are In favour of 
providing more powers to the Panchayats 
would certainly fulfill their promise and 
discharge their duty. As there are many 
gooc things In this, I rise above party 
considerations and fully support the 
recommendations of the Committee. I would 
like to add here that some experts in different 
fields should also be made Aldermen In 
Panchayats and Municipal Commlttee_ 

I thank you for giving me an opportunity 
to speak, 

SHRI RAM NIHORE RAI (Robertsganj): 
Mr. Chairman, Sir, I thank you for giving me 
an opportunity to speak. 

India is a country of villages and 85 per 
cent of the people live in the villages. There 
have been no elections tothe Panchayatsfor 
the last 20 years irrespective ot the Party 
which was in power be It Congress, the 
Janata Dal or any other party. As a result 
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[Sh. Ram Nihore Rai] price fortheircrops sothatthey are benefited. 

there are enumerous cases pending In the 
courts throughout the country. The dream 
which Mahatma Gandhi, ChaudharyCharan 
Singh and lohia Cherished was of ' Ram 
Rajya' but it was not fl.llfilled. Elections to the 
lok Sabha and state legislative are held after 
every five years.t>uI elections 10 Panchayat3 
are not helq. These elections are not held 
because of vested interests which are 
everywhere whether this party is in per or 
that party is in power. If a seat in lok Sabha 
or State legislative falls vacant, election to it 
is held within six months but elections are not 
held if the past of Mukhiya falls vacant. 

Therefore, I welcome this revolutionary 
Bill. After the village Panchayat ne.<t in the 
ladder is Developrrent Block. Elections for 
Block ' Pramukh ' are held but I WOuld 
suggest that people should elect them. 
Similarly, the people should elect members 
and the President of District Council. ThiS 
would provide more power to the poor, and 
scheduled castes and scheduled tribes. Shri 
NitishKumarhasrightlysaidthatitisbecause 
of elections that we have been elected to the 
lok Sabha and State legislatures today,. 
Had there been no elections people like us 
would never have b3en electedtothis House. 

I would like to submit that as there is 
reservation of seats in the Municipal 
Corporation, Development Councils, State 
legislative and lok Sabha, similarly, there 
should be reservation of seats for the 
scheduled castes and backward communities 
in the Development Blocks. There is a 
provision to this effect and that is why I 
welcome it. I congratulate the hon. Minister 
and the ruling partyfortaking this revolutionary 
step. 

I want that the Panchayats and Gram 
Sabhas ShOUld be empowered to resolve 
farmers problems and provide them all 
possible faCilities. The farmers are generally 
looted in the market. I want that the 
panchayats should construct the Godowns 
themselves so that the poor farmers could 
create a abufferstock and have more 
bargaining power. They should get more 

The provision of recalling the 
representatives is totally wrong. The 
influential people would try their level best 
and conspire to recall the representatives of 
scheduled castes and scheduled tribes. I., 
say that this provision is totally wrong and 
snould be withdrawn. 

While concluding thank you for giving 
me an opportunityto speak on the Panchayati 
Raj. 

SHRI K.V. THANGKABAlU 
(Dharmapuri): Mr. Chairman today is a 
historic day in the annals of Indian 
Independence because the House is going 
to pass the historic Panchayat Raj Bill. Today, 
after four decades of independence under 
the illustrious Prime Ministership of Shri 
Narasimha Rao we brought this Bill and that 
too with a consensus. 

Sir, our late !amented Prime Minister 
Shri Rajiv Gandhi was the author of this 
Panchayat Raj Bill; though we are passing it 
today the whole credit should go to the leader 
Shri Rajive Gandhi because the dream of our 
great leader Mahatma Gandhi was taken up 
by another Gandhi, that is, Shri Rajiv Gandhi, 
who realised the importance of the v~lages, 
of the poor and the lowest ebb of the society 
people who are living in the villages. Their 
interests were taken into consiC:eration while 
trying to bring in the Panchayat Raj system. 

Though this Bill could not be passed 
when Shri Raliv Gandhi was in power, we are 
happy as Congressmen that it is being passed 
now. In the Congress Party's manifesto itself 
we have told the people of India that It is our 
prime concern that the Panchayat Raj system 
should be inducted, by passing this Bill, for 
the sake of Indian public. 

Today, through these Construction 
(Seventy-second) and (Seventy-third) 
Amendment Bills we are giving power to the 
people who are living In the villages. Some . 
political parties in this land are demanding 
autonomy to the States whereas the 
Congress Party wants ~o give autonomy to 
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villages .and village admlnlsttratlon. This IS they are going to be a part of the 
the achievement and the concern of the administration. Then, reservation to the 
Congress Party for the poor and down- Scheduled Castes andthe Scheduled Tribes 
trodden of this great nation. is another landmark. We have given 

Sir, even today certain parties are trying 
to pot:ticise some issues through Ram. We 
are not against Ram, we are not against any 
temple construction. Real Ram Rajya can 
come only when the people are given powers. 
The Congress Party is conscious of this fact 
that the Panchayat Raj system would be an 
effective instiUment to develop the people of 
the villages. This system is going to help the 
majority section of the society. 

One great Tamil had said that the 
construction of thousands of hundred of 
choultries, and ths contraction of tens of 
thousands of temples and so on will not help 
the poor m3n in this country. But the 
construction of one school will help and 
render justice to the common man. 

In Tamil, they said: 

• ANNI\CHATHIRAM AAYIRAM 
VAITHTHAL 

AALAYAM PATHINAYIRAM NATTAL 

PINNAYAVINUM PUNNIYAM KODI 

AANGOR 
EZHUTHARIVITHTHAL" 

EZHAIKKU 

Through the first two stanza, that the 
real Ram Raj will come only when we build an 
effective society, when we build an instrument 
forthe weaker and the power sections of the 
society through Panchayat Raj. That 
Panchayat Raj system can eliminate the real 
problem of this great nation. 

• InthisBiII, ws have given avery important 
assignment,. that is, reservation for women. 
Their population in this country are more 
than men and it is 51 percent. We must still 
confess that this is men's world. We have to 
salute and honour the womenfolk of our 
great motherla!1d, India. Through this Bill, 
women will get a statue and aguarantee that 

reservation in the Legislatures, in the 
Parliarr,e"t and proportionate to that levsl in 
the villages also, they are going to get 
reservation through this Bill, and that too by 
rotation. Now we have problems in the 
Legislature, even in the Parliament. 
Continuously for 15 or 25 years.. one 
particular community or one particularperson 
is representing one area. And by this 
legislation, we are removing the stigma 01 
allowing one person or one particular 
community to represent one particular area. 
And through reservation by rotation, all the 
communities and persons belonging to the 
Schedu led Castes and Scheduled tribes can 
also partiCipate in other area than the one 
particular area. 

Sir, Clause 243 (d) Sub-section (6) says: 

• Nothing in this Bill shall prevent 
the Legislature of a State from 
making anyprovision for reservation 
of seats in any Panchayat or Office 
of Chairman, Chairpersons in the 
Panchayat at any level in favour of 
backward classes of citizens." 

In this regard, let me state that the 
backward classes constitute 60% of the total 
population. If there is a clear statutory 
provision for compulsory reservation to the 
backward classes, then that would have 
been salutary To vest in the State legislatures 
the enabling and optional powers to provide 
for such reservation may a lead in some 
State legislatures providing forthe reservation 
and some not providing far the same. 
Therefore, the reservation for backward 
classes In Panchayat Institutions must be 
enshrined in the Bill and thereby in the 
Constitution. 

We are concerned about the backward 
class communities and the majority section 
should be protected. And if this backward 
class community is also given a constitution 
right to be a 'part of this legislation, then It 
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would nave tjeen much tter and proper. witn these words, I reques, all the 
political parties and Members to support this 

16.29 hrs Bill unanimously. 

[SHRI. PETER G. MARBANIANG- in the 
Chaiij. 

Sir, I do not want to deal with much of 
these issues. 

Sir, the Scheduled Castes, the 
Scheduled Tribes and the backward class, 
the socially pppressed people, cannot face 
today's elections because without money 
without financial soundness it is impossible 
to contest against the landlords, against the 
big money power people. At this juncture. I 
would urge upon the Govemment and also 
all other political ;:>arties arid friends one 
thing. I submit that we should bring a 
legislation for providing funds forthe elections 
by the control State Governments. This may 
be brought, if not in this Session, at least in 
the next Session. It will avoid corruption and 
so many ether things. Today, as you know, 
in the elections, we have to spend more 
money. According to the rules, Members of 
either State Legislatures or Parliament have 
to give a false certificate. Butt, it is true that 
H the State is funding for tho elections, 
irrespective ofthe political parties, irrespective 
ofthecandidates, it will be good forthe nation 
and also the money power cannot come in 
the way of elect;ng a right people, whi~hever 
party he or she may belong. 

Today, though this Bill, when we give 
power to the villagers, the villagers by their 
elected representatives can decide the 
priorities in the Villages that are needed for 
the immediate benefit of the village like 
health, agric~ltlJre etc. The present position 
is gOing to be changed through this Bill and 
the real "am Rajya wi!1 come, the real 
Gandhian dream wi'l be translated into act by 
making this great endeavour. 

The Cong~f!ss Party is always with the 
poor people of this gret land. Our great 
leader late Shri Gandhi's vision of 
implementing Mahatma Gandhi's dream into 
action is coming into reality by this august 
Bill. 

SHRI P.G. NARAYANAN 
(Gobichettipalayam): Sir, while we welcome 
any attempts at decentralisation of powers 
and strengthening of the Panchayatl Raj 
institutions, we oppose certain provisions of 
the Seventy· second Constitution 
Amendment Bill because we firmly believe 
that these are encroachments upon the 
powers of the State and not strengthening of 
the Panchayati Raj Institutions. 

Among the constitutional grounds on 
which I object to this Bill are, apart from the 
encroachment upon the powers of the State, 
this will go against the spirit of the federalism 
itself and against the division of powers 
between the Centre and the State. Let me 
make it clear that we welcome any genuine 
move to decentralise the administration, 
strengthen the Panchayati Raj and give more 
power to the people, but the present 
Constitutional amendment is not the correct 
way of going about it. We are also committed 
to holding elections within the Panchayati 
Raj institutions regularly. 

The 64th and 72nd amendments draw 
their sanction from the Directive principles of 
State Policy (Article 40) which enjoins upon 
the State to establish Panchayats as ' units 
of self-government. By itself, the 72nd 
Amendment is primarily as enabling 
enactment for the establishment of 
Panchayats. It has little to offer to the 
panchayats byway off unctions, powers and 
resources to shape them as ' units of self-
government' This task is left to each State 
legislature to determine. On the enabling 
plane, the amendment requires the State to: 

(1) establish at the very base a Gram 
Sabha Comprising all eligible voters 
in the village, to which "he 
Panchayat will be accountable. The 
64th amendment had no such 
provision; 

(2) mandatory periodic elections every 
five years and where superseded 
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in. m!1-t~rm, a mid- term election with full-fledged local self-government also 
within SIX months; and at the District level, administered by elected 

(3) reservation to ensure 
representation of women in 
panchayats and representation of 
Scheduled Castes and Scheduled 
Tribes in proportion of their local 
porulation. 

No I would like to briefly recapitulate 
the few points which form the basis of my 
objection to this Constitution Amendment 
Bill. 

Administration of Panchayati Raj bodies 
is totally within the powers of the State 
Legislature as it falls within the scope of 
Entry 5 of the State List. Any attempt to 
provide for Constitutional provision in the 
Panchayati Raj bodies will be an indirect 
intrusion into the powers of the State 
legislature. It W2.S also suggested by the 
Government cf Tamil Nadu that the Centre 
may have some guidelines evolved and 
communicate the same to the States for 
being followed with such modifications as 
are suited to the respective States. 

Firstly, as far as Gram Sabhas are 
concerned, it is proposed to be created 
below the level of the existing Panchayats. 
These Sabhas comprise of all voters of the 
villages and they have to perform the 
functions and duties that are entrusted to 
them. As such, Gram Sabhawill comprise of 
all voters, they v/iII be very unwidely in size, 
andtransactio;1 of business and the process 
of reaching decision would be very difficult. 
Sensitive issues like removal of Chairperson 
of Panchayats could even create law and 
order problems. In my State, Tamil Nadu 
with a population of 500 and above. There 
will, thereof, be no need to have such a 
massive size body, more or less at the same 
level once again. 

Secondly, as regards the Constitution 
of Panchayats at village, intermediate and 
district levels, at present we have practically 
two-tier system, in Tamil Nadu, that is, 
Panchayats and Panchayats Unions. But 
the Bill seeks to have a three-tier system, 

members and Chairpersons. As far as our 
State, Tamil Nadu, is concerned, they are 
not in favour of forming such elected local 
bodies at District level. In Tamil Nadu, the 
District Development Councils are in 
existence elected M.Ps. MLAs, Panchayat 
Union Chairman and District level officials as 
Members under the Chairmanship of 
Collector, serving the purpose well. 

Next I come to the composition of 
Panchayats. Underthe provisions ofthe Bill, 
thecompos~ion of Panchayats would warrant 
holding of elections to the officers of the 
Members of Panchayat Union Councils and 
Members 01 the District lev'el Panchayats. In 
my State, Tamil Nadu, the elected Presidents 
of village Panchayats are Members of 
Panchayat Union CouncilS. At District level, 
all the Members of District Development 
Councils are nominated and not elected 
directly. 

As regards elections to constitute 
Panchayats, the Bill provides that at all levels 
elections have to be completed belore the 
expiry of the term. But, at the same time, the 
State Legislatures have not been vested 
with any power to extend the terms of 
panchayats to cope upwith any extraordinary 
circumstances under which the State 
Government is unable to conduct elections. 
This is an important thing which should be 
incorporated in the Bill. 

As regards powers and functions of the 
Panchayats, in my State, Tamil Nadu, areas 
like agriculture, elementary education, public 
health etc. which were originally entrusted to 
the Panchayats had to be withdrawn for 
various practical reaoss. These items find 
placE' in the Eleventh Schedule. Transferal 
such powers and functions in these spheres 
would adversely affect the smooth functioning 
under the various departments of the 
Government. 

Sir, the present amendment Bill retains 
the provision for the establishment of a 
statutory State Finance Commission whose 
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basic Clod federal character of the Constitution 
scope is to be determined by the State by converting it into a unitary one. This is 
Legislature. dangerous to the unity and integrity of our 

Wisely, the present amendment Bill 
takes the sting out of the 64 the amendment 
by leaving supervision of Panchayat elections 
and accounts to be provided for by the State 
Legislatures. This, as may be recalied, had 
sown the seeds of suspicion that the centre 
is attempting to subvert the constitutional 
personality and authority of the States. 

While it is senSible for the Centre not to 
legislate on the functions of the Panchayats 
to lend them substance as units of self-
govemment, it is reasonable to presume that 
such adminis~rative and financial powers as 
lie with the Centre will be so exercised 
hereafter also the enable the States to vest 
autonomy and resources to the neW-born 
Panchayats. But the very first step of the 
centre does not inspire such confidence. 
The recent retrograde decision ofthe Planning 
Commission is to withhold the transfer of the 
major centrally-sponsored schemes to the 
States which are particularly apt for the 
Panchayats. 

The hon. Prime Minister, as Chairman 
of the Plannin£ commission, has wittingly or 
unwittingly become party to stabbing the 
Panchayats in the back by denying them the 
core and bulk of the resources, the latter 
must have been to plan local development 
unfettered by the Centre. 

Finally, another questionable action of 
the Centre is the provision in the proposed 
amendment' relating to the time limit. The 
64th Amendment had allowed a maximum 
period of one year, but the present 
Amendment is so worded as to allow as 
much as fivA years for 'the writ of the 
amendment to b3come fully operative. 

I WOUld, therefore, say that some 
provisions in the present Bill will definitely 
deprive the States making Panchayati Raj 
and Municipal Raj unworkable and inefficient 
with a huge Central bureaucracy. This Bill 

country. We cannot be a party to the 
destruction of the basic structure of the 
Constitution. 

So, my demand to the Government is 
that my amendments may be allowed in 
order to strengthen the Panchayati Raj 
institutions. 

[ Translation] 

SHRI RAJESH KUMAR (Gaya): Mr. 
Chairman, Sir, I support and welcome the Bill 
which has been introduced here because it 
is the first step in realising the dream of 
Mahatma Gandhi who said that " village 
should be ruled by the village itseH ". 

I thank the han. Members who were 
associated with the Select Committee which 
finalised the amendments after lot of 
deliberations. They all deserve 
congratulations. 

I would like to give a few suggestions I 
welcome the provision of reservation in the 
Panchayati Raj Bill. Reservation has been 
made on the basic of number. In this regard 
my submission is that in 1987 when Shri 
Bindeshwari Dubey was the Chief Minister of 
Bihar he had made the provision of reservation 
in Panchayati election. The reservation was 
done at the district level and it was decided 
that district would be a unit. But while 
implementing it there was some hurdle and 
what happened was that In some blocks 
where there were 20 Panchayats, most of 
the Panchayats were reserved ~hereas in 
sorno blocks there was not even a single 
Panchayat which was reserved. Therefore, 
my suggestion is that instead of district, 
block should be considered as a unit so that 
the scheduled castes and scheduled tribe 
people get proper representation at block 
level. 

Besides, there is provision for direct 
elections to the Panchayats in this Bill. I fully 
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suppo~ it. I would lik~ t~ .make a small ofthisconcept and he wanted the panchayats 
co:rectl~n to wh~t. Shn Nltlsh .K~mar has to playa mait)rrole inourpolitical system and 
said while .deveiling .upon c:~aln.,ss~es .in wanted thel-:J ;.., be the very foundations of 
regard to direct electIOn provIsion In thiS Bill. our democratic structure. Difference of 
He supported the provision of right to recall opinion within the villages should be sorted 
but I ~m against the rig~t to recall which is in outbythevillagqfolkthemselves. Water and 
the Bill. I would like to cite an example here. electricity should be adequately available In 
I won the election from my constituency with the villages and the ,villagers should be 
about 4 lakh votes. There are about ten lakh provided with a means of livelihood within the 
voters in the constituency, of whom eight village itself. Now, I would like to place before 
lakhs are against me. As long as the rural you some suggestions with regard to the 
populace, the poor, t'"le Harijans, the Adivasis objectives to be achieved through t~e 
and the backward classes lack self- Panchayats and the Panchayati Raj. By 
confidence, self"fespect, courage and Panchayati Raj, we mean the actual 
education, I will continue to oppose this development of villages. The disputes and 
concept of ' Right to recall '. This concept of conflicts in the villages should be sorted out, 
, Right to recall' i3 nothing, but Humbuggery within the villages itself. Therefore, I feel that 
and deceit. It is a very convenient ways to it is necessary for the Panchayats to have 
deprive the Mer"bership of poor people with more financial powers and more funds at 
a rural background like me, who somehow their disposal so that the development work 
get elected to the Lok Sabha. Therefore I in the villages can be accelerated. 
vehemently oppose this suggestion. 

As of now. the ' Mukhiyas ' and 
Surpanches ' are directly elected to the 
Panchayats. This Bill has bestowed powers 
on the' Nyay Panchayats' also. It is my 
suggestion that Panchayats and Nyay 
Panchayat should be given more powers, as 
the existing powers are too inadequate. Not 
only the Panchayats, but all the elected 
bodies ;ncluding corporations, MuniCipalities 
etc., should be conferred with more powers, 
so that they can do something concrete for 
the welfare of the masses. 

Now, I ','Iill conclude after making a 
couple of suggestions. So far as the 
development of Panchayats is concerned, 
we are thinking of developing the villages 
!nd decentrallstion of power through these 
Bills. When der.entral;sation is the issue, 
there should not be any compromise with the 
powers and ~ig hts of the State Governments. 
The States should have all their due powers 
and I support it whole-heartedly, 

While we would lika the local bodies like 
Gram Panchayats, Corporations and 
Municipalities to get more powers, Gram 
Swaraj has been our dream for long. 
Mahatma Gandhi was an ardent supporter 

Mr. Chairman, Sir, lastly with regara to 
the Panchayati Raj system, envisaged in the 
Bull, I would like to say that as long as 
adequate funds are not made available, the 
idea of decentralistion of power holds no 
meaning. 

Mr. Chairman, Sir, Panchayat election 
are not held, sometimes, even upto 15 years 
at a stretch and at many places, the same 
Mukhiyas is occupying the Chair for 15-16 
years and misusing his position. This should 
not happen. Similarly, a Mukhiya should not 
be allowed to decide all alone about the 
funds allocated for the Jawahar Rozgar 
Yojana (JRY) and other programmes. Such 
drawbacks and lacunae can be checked, if 
elections are held regularly and in time. 

Mr. Chairman, Sir, I would also like to 
suggest here that elected bodies like 
Nagarpalikas, Corp.orations, Municipalities 
and Panchayats should not be dissolved at 
random. As of now, they are dissolved without 
of any rhyme or reason. ~herefore it is my 
suggestion that unless and until the 
involvement of elected Representative of 
Corporations, Nagarpalikas or Panchayats 
in anti-national activities, corruption and 
bung lings are proved, thase local bodies 
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should not be disc;olved. It is very much 
necessary to check the misuse of the provision 
to dissolve elected bodies. 

Mr. Chairman. Sir, with these words, I 
whole heartedly welcome and support this 
Bill, because I sincerely hope that this Bill 
would herald the advent of Gramswaraj, and 
provision of polable water and electricity in 
the rural areas. I am grateful to you for 
providing me an opportunity to speak. 

[English] 

DR. DEBI PROSAD PAL (Calcutta North 
West): Mr. Chairman, Sir, I rise to support 
the 72nd and the 73rd Constitution 
(Amendment) Bills which mark a milestone 
in the development of democracy in this 
country. Since the very inception of out 
Constitution and even earlier our national 
leaders and the father of the Nation Mahatma 
Gandhi had always advocated that if 
democracy is to be firmly established in this 
country, it has to reach the grassroots of the 
people. Article 40 of the Constitution has 
given a mandate to the States and to the 
Central Government also to establish the 
Panchayati Raj so that !hese institutions can 
function with eificiency and effectiveness. 
There had been various Committees which 
had been appointed for the institution of 
these self-governing, village institutions. It 
was, late Shri Rajiv Gandhi introduced the 
Panchayati Raj 3111 in this House, because of 
certain OppOSition tacties that Bill could not 
be passed. It has been the primary concern 
of our Prime Minister that the pledge which 
the Congress Party had given in its Election 
manifesto,. ha~ to be redeemed althe earliest 
opportunity andtha, his Bill has been sentto 
the Joint Parliamentary Committee. Although 
I was a Member of that Committee, not 
because I wa5 a Memberof that Committee. 
but otherwise also, the contribution which 
the Joint Committee had made and the 
recommendation which had been given there 
are of great importance I am not, at the 
present momenr, examining all the different 
aspects of the two Bills. 

which are sought to be introduced are: There 
shall be direct elections to self-governing 
institution like the Panchayats and also the 
Municipalities, municipal corporations. Now 
I find that one of the amendments which has 
been Introduced Is that election to the ZlIIa 
Parishad or district councils may not be 
direct election. AHhough the recommendation 
of the Joint Committee was that at all stages, 
there will be direct elections, I do not know 
why there has been a departure from the 
recommendation at the stage of Zilla 
Parish ad. It has always been ourconstitutional 
goal, namely that at all these level of the self-
governing institution, the elections should be 
direct so that people's participation, peoples 
involvement in the self-governing institutions 
can be direct and they can have a dynamic 
and creative role to play in the development 
of these institutions. I should have thought 
that the same principle on which direct 
eiectlons have been advocated should have 
been also at the district level. 

The other thing is, these institutions are 
very often superseded at some stage or 
other by the State Governments and 
therefore, many of these institutions like 
Panchayats, . municipal corporation are not 
functioning democratically for many years. 
In order to remove that type of deficient:y in 
the administration of self-governing 
institutions, the Bill seeks to ensure that the 
tenure of the institution will be fixed for five 
years but if there is any suppression at an 
earlier stage a time limit has been fixed for six 
months within which there shall be a free 
election top the self-governing bodies, That 
is a welcome feature and I think, there is 
almost a consensus on this point by the 
different political parities. 

If these institutions are to function 
effectively and efficiently, two important things 
are to be considered. One is. they should be 
vested with powers so that they can play 
certain creative and constructive role in the 
implementation of the different economic 
programmes concerning village Panchayat, 
concerning municipality or municipal 
corporation. These powers have baen given 
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underthe Bill ~hich is a welcome feature. But and out of these, the State GQvemment has 
~t the .same time, ~ne ha;> to consider ~he. to give the finance to the seH-governinsl 
financial powers with whICh these bodies bodies by way of financial assistance. In 
should be vested with. Otherwlsetheycannot such cases, the recommendation of the 
function effectively. If they are to depend Joint Committee wasthatthe Central Finanoe 
upon the grants which are to be given at the Commission should have the power to give 
State level or by the State Government and recommendations on the basis of the States 
they have no independent source of raising , scheme for giving grants-In-aid. According 
the revenues on their own, the result will be, to my opinion, the Central Finance 
even n they have to function, they have Commission should have been given the 
ultimately to depend upon the State power as recommended by the Joint 
Government. Committee because ultimately the grant-in-

Now it is true that the Central 
Government does not propose to interfere 
with the fu nction i ng of the State Govern ment 
vis a visthe functioning ofthe self-governing 
institutions. But at the same time, the Bill 
provides that in certain cases, they will be 
given the powers of raising the revenues in 
matters of different tolls, duties, and taxes. 
There, they will have independent power of 
raiSing the sources of revenue. 

17.00 hrs. 

In certain other spheres, they will have 
to share the revenues which will be levied 
and collected by the State Government. 

Lastly, they will have to depend upon the 
grantS-in-aid which the State Government 
might give for the functioning of these self-
governing institutions. The establishment of 
a State Finance Commission has been 
provided for. 

MR. CHAIRMAN: Please conclude. 

DR. DEBI PRaSAD PAL: I am trying to 
minimise and shorten my time. 

MR. CHAIRMAN: Seventeen members 
are to speak. 

DR. DEBI PRaSAD PAL: I shall be very 
brief. The commission should be given the 
power to determine the distribution of tax~s, 
doles and duti~s .• One thing I want to pOint 
out before this House is that the Central 
Government also has to give certain amount 
of grantS-in-aid to the State Governm~nts 

aid which is to be given by the State 
Governmentto the village municipalities and 
village self-governing institutions. will depend 
upon what is the total quantum of the grants-
in-aid which the Finance Commission may 
recommend for the different States. In such 
a cause, if the State Government will depend 
upon the finances which the Finance 
Commission has to allocate, it is but 
reaso nable that Central Finance Commission 
also should have been given the power to 
m. recommendations on the basis of the 
schemes which the State Government might 
be making. 

I request the Government to consider 
whether the recommendations of the Joint 
Committee should not have been 
implemented in this Bill. In the t3ill, 
undoubtedly many majorfeatures are there. 
Because of the shortage of time,l do not like 
to development them. But it is significant that 
both 72 and 73 Amendment Bills will introduce 
a Vital and basic change regarding 
decentralistion of democratic institutions in 
our country., It is forthis reason that I would 
recommend, the two Bills, should be approved 
by all the Members of the House. 

[ Translation) 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Chairman., Sir I support the 72nd and 
73rd Constitution Amendment Bills. My 
friends from the Congress Party were 
repeatedly invoking the name of the late 
Rajiv Gandhi, in their speeches. I would like 
to remind them here that while Rajiv Gandhi 
wanted to introduce this Bill, he was particular 
about one point, which he made clear at the 



695 constitutiont'Seventy- Sec. DECEMBER 2. 1992 Con~titution (Seventy- Third 696 
Arne d.) Bil 'Ins of new part IX) Amend.) Bill (Ins. of (lew part IX-A. 

[Prof. Ras~ Sing 'Rawal] The ~Iales are 101 being given their due 
autonomy and even their limited autonomy is 

PanchayaliRajSammelan.heldonJanuary, being interfered into. Exhibiting Its 
27, 1989. He said that' The Paper tigers arbitrariness the Central Government is 
sitting in the capital are the least concerned despatching many companies of Para Milit~ 
about the common man. It Is essential to forces to the large and thickly populated 
eliminate power brokers from the system. State of Uttar Pradesh, without the prior 
The Eighth plan will be drawn at the district permissiolJ of and \!Vithout any request from 
level'. the opposition B.J.P. ruled St~te Govemment 

Everything will become clear if we pay 
our attention to Ihese two-three points raised 
by him. The treatment meted out to the local 
Governments, since indepenqence proves 
that whenever power passed into the hands 
of authoritarian Congress regimes, they have 
oonstantly endeavoured to downgrade the 
importance and prestige of local elected 
bodies like GramPanchayats,. Municipalities. 
Corporation etc., which constitute the very 
foundations of our democratic structure and 
there should not be hesitation in accepting 
this fact. 

Mr. Chairr:nan, Sir, through you,,1 would 
like to draw your attention towards and 
observation made by Gandhiji. It is indeed 
welcome that all political parties welcome 
these two Constitutional Amendments and 
lavish praises have been showered on them. 
I also appreciate and welcome tha 
Amendments, but mere rehetories or hopes 
that they will herald the strengthening of the 
village economy or provide social justice to 
the rural folk or make the villagers feel that it 
is their Government and that they are 
contributing their mite towards the 
development of the villages etc. and the 
feeling that we want to inculcate in the 
villagers about self-reliance and self-
determination, in the name of democratic 
decentralisation, should be viewed in the 
context of Gandhiji's observation in the' Hind 
swaraj , in 1908 that 'the adoption of a 
western styled centralised administrative set 
up and industrial policy would spell disaster 
for this country'. 

Even after, 45 years 01 independence 
we find that the tendency towards 
centralisation is on the rise, Delhi has 
concel1trated all temporal powers in its hands. 

and thus aggravating tension in Ayodhya. 
When the Central Government, 
concentrating and centralising a" powers, 
arbitrarily, imposes its decision onthe States 
and threatens to misuse Article 356, Ihen 
where does the poor Municipal Corporation, 
Metropolitan councils and Gram Panchayats 
stand? So, I vehemently oppose the Union 
Government's growing tendency towards 
centralisation. 

Today, one has to run from pillar to post 
at District headquarters, State capitals and 
the national capital, to get a thing done. The 
poor village Sarpanches, along with their 
man are force to make the rounds of these 
power centres and the Ministers not want to 
decrease their powers, centres and the 
Ministers not want to decrease their powers, 
even by an iota, so is the case with I.A.~. 
olTicers. Under the circumstances, we wll 
have to change out approach and outlook 
towards the panchayats and the responsibility 
tofulfill ourdreams of making the Panchayats 
self-relient, providing them with autonomy 
and financial resources, upgradingtheirfiscal 
powers, deliberating their duties and 
responsibilities, providing them with 
Constitutional Status, etc., rests on our 
shoulders. 

17.07 hrs 

[MR. DEPUTY SPEAKER in the Chaiij 

Myfriends in the Congress Party should 
not take it otherwise but it is also a fact that 
while they invoke the name of the late Rajiv 
Gandhi, they tend to forget that .he never 
bothered to introduce these Bills, during his 
five yeartenure as Prime Minister. When the 
1989 elections were on he horizon, he felt 
that no strengthen the rural vote bank, there 
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was no remeay exQept Introdu!?n9 the 72nd that if villages arJ ruined, the~ntire co ntry 
and 73rd Amendments to confer Statutory would be ruined. Therefore, it is very essential 
Stat.u~ ~~ the Gram Pa~chayats, to make villages self-reliant and to implement 
MUOlclpalitles etc., where was his concern PanchayatiRajfortheirallrounddevelopment 
for grassroots ~emocracy when ,he ~as at in the real sense. Now, the present 72nd 
the halm of affairs? Then, he never paid any Amendment Bill is in consonance with the 
attention towards it. basic spirit of the Panchayatl Raj. Pandit 

The Panchayat at system in our country 
is very old and the concept of ' Panch 
Parameshwar' has been in vogue, for ages. 
I can quote a numberof instances of several 
States where the ruling Congress party did 
not hold Panchayat elections for 20 to 25 
years. It was only in 1977 when the Janata 
Party Government with the alliance of the 
then Jana Sangh came to power, elections 
were held in several states. Today, these 
people are shedding tears and giving 
impressive speeches to welcome it. I would 
submit to them that they should do 
introspection and try to remove difference in 
their profession and practice. Indeed in 
democratic set up, the local self Government 
means the administration by the elected 
body whether it is in a village, town orcity and 
whether it is a village Panchayat, Municipal 
committee or District Board. It is not at all 
proper to dissolve these bodies with the 
chan:]e olthe Governments into the State as 
the tendency is going on at present. Now I 
think that the constitutional status is being 
giventothem and I amglad thattheirtermwill 
be of five years. 

Mr. Deputy Speaker. Sir. the bell being 
rung is not only an indication of the time limit 
but it also cautions the Members sitting in the 
House 72nd 73rd Constitution Amendment 
Bills are being passed virtually to implement 
Panchayali Raj and to realise the dream of 
Gandhiji who propagated human value.s, 
and had laid emphasis on the development 
of rural areas as well as urban areas. On 
Dec. 6, 1944. Gandhi ji had said that there is 
a vast difference between the culture of rural 
aMa$ and the culture of urban areas. I am a 
..... and belong 10 • f~a family. I 
know the prob1emfaced Panohayats,l know 
how Panchayats are exploited. Politicians 
make misuse of Panchayats to fulfill their 
pOlitical motives, Gandhiji had also warned 

Jawaharlal Nehru had pointed out that 
freedom should start from the lower level. 
Real democracy or Panchayati Raj would 
exist In villages only If they have complete 
power, and attain self-reliance. He also 
suggestedthatthe Sarpanch of every village 
should be the Prime Minister of the area. 
However, no efforts were made thereafter to 
honour his sentiments. 

Sir. I will conclude in two minutes. In 
1957, Balwant Rai Mehta Committee 
recommended three tier Panchayats Gram 
Panchayat at village ~evel, Panchayat 
committee at block level and thereafter Zilla 
Parishad. The Committee had also made a 
number of suggestions in this respect. LatQ( 
on, Ashok Mehta Committee was constituted 
in 1977 and it als" gave some suggestions 
with regard to three tier Panchayat system. 
Then GKV Rao and Singhvi Committee were 
formed and they also gave certain 
recommendations. Now. 72nd and 73rd 
Amendment Bills are before the House. All 
these factors prove that the efforts made 
with regard to the implementation of 
panchayatl Raj or Self-rule have been very 
slow and how much conscious we are towards 
the rural system. It can be easily judged from 
the above factors that our consciousness 
was nothing more an outward than show. 

The total number of MLAs and MPs III 
• the States in about 6000" and the number of 
Panchayats for six lakh villages is only two 
lakh and twenty thousand and the number of. 
blocks Is only five thousand. If elections are\ 
held regularly in those areas too, it would 
enable the elected representatives to be 
more and more efficient towards theirdutle8 
and re$pOll$lbHitles . 

In the end, I would like to give you-a 1ew-
suggestions. There is a wide-spread 
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(prof. Rasa Sing!) Rawat] There are five main characteristics of this 

corruption at Pc'!l"Chayat level. The sarpanchs 
of villages beir.g illiterate get the whole work 
done through the Gram Sewaks who work as 
the secretary of sarpachs and get things of 
their own choice (ione buy the sarpanchs. 
So, the Gram Panchayats should be made 
obligatory forthe Gram Panchayats to provide 
detailed information to the villages about 
their earnings ;:.s well as the grants received 
from the Government and the details of the 
items on whi~h the expenditure has been 
incurred during the last six months. A system 
should also bE' evolvod to have a check on all 
these thing s andlO maintain a proper axount 
In this regard, is thatthe villagers maybe able 
to know was to how much amount was spent 
on their development. 

Through you, I would like to submit to 
the Central Gov~rn ment that the Govern ment 
of Rajasthan has done a very good wor1< by 
formulating a scheme' Apna gaon apna kam 
• When a persen does his own wor1<, he ties 
to do as much as possible with the la"r 
expenditure and remains completely vigilant. 
But when he is employed in a Government 
job, he is ~ast bothered about the work 
because the investment is made by the 
Government. LInder the above mentioned 
scheme 70 percent of the investment is 
made by the Government and 30 percent by 
the villagers. In this way the villagersdevelop 
a feeling of ir.terest in the development 
works. Thus, tnsy have a sense of faith that 
their village ;s developing; electrification is 
being done in tl)eir villages; roads are being 
constructed and o.herfacilkies like education, 
water etc. are t-"eing provide there. 

Every prec3ution should be taken while 
setting up the jl:dicial system in the villages. 
For Instance if ~ Panchayat area Is formed 
and a politicai party deliberately merges it 

. .with some other areas, which Is quite distant, 
the Panchayat should have a right to go to 
court for seeking justice. 

Sir, there should be no interference in 
the autonomy of States through this Bill. The 
Central Government is framing a model. 

Bill. These characteristics are that these 
panchayats should be given a constitutional 
sautes; they should have financial powers; 
elections should be beld after every five 
years. But it should be the right of the states 
as how the reservations would be made to 
which Sarpanch the reservation would be 
provided, in which condition it would be 
proVided and which area is to be reserved. 

With these words I conclude and I am 
grateful to you for the opportunity you have 
given to me to speak. 

[English} 

17.17 hrs 

. SHRI SYEO SHAHABUOOIN 
(Kishanganj): Mr. Deputy Speaker, Sir, the 
Bill before us Is Indeed a historic Bill, bUilt is 
not the last word,on the subject nor is it a 
perfect or an Ideal Bill. It takes us a step 
forward towards the structural reorganisation 
of our polity in line with our nationally accepted 
concept of decentralisation of admlnislrati~e 
power. It may also be said that it constitutes 
a step forward towards the realisation of 
Gram Raj which was Gandhiji's dream; and 
towards the implementation of the spirit of 
Article 40 of the Constitution. 

I would like to place before you a very 
apt quotation from Mahatma Gandhi: 

·'ndia lives In ourviUages, not in our 
cities. Whon I succeed in ridding 
the villages of their poverty, I have 
won Swarar. 

Gandhi equated Swarajwith the freedom 
and power to be vasted In the people of the 
village. 

Mr. Deputy Speaker, Sir, I generally 
support the Bill. with all the lacunae and all 
the faults and all the omissions that I find 
therein. But., I would like to place a few points 
before you. When we speak of the Gram 
Sabha in Article a243 A, our experience in 
the Implementation of the J.R. Y. progrmme 
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has ~en rather unfortunate. There are still When we come to clause relating to 
powers who cafl manipulate the GramSabha reservation, I must express my regret that 
because of the lack of consciousness and minorities have been left out of the scheme 
the result is thc:t the vested interests grab all of reservation and also the other backward 
the money th::t is r,leant for the villages. I classes, although there is a consolation 
think, the State legislations that we are going clause put in at the end of that section Ithink, 
to have must ttake into account that the there should be a vef')l. clear element of 
Gram Sa/:lha must be protected and reservation in favour of both the minorities 
immunised cgainst such usurpation of and other backward classes. 
authority by th3 vested interests. 

In the propo.!:ed Article 243 (e), the Bill 
lays down d;lI€1 ent proportion for the rate of 
representation of the people in the 
Panchayats. I would have felt that the Bill 
should have laid ciown a uniform pattern of 
representation 01 the people in the Gram 
Panchayats say one representativeforevery 
500 people or one representative for'every 
thousand people, so tllat the disparity that 
we see today into Ile representation of our 
people in the Lok Sabha and In the Assemblies 
will r at arise. These are all single member 
constituencies 'lnd the bill envisages a direct 
elect:C'n. I would have thought that was time 
that we start exp:arimenting with the idea of 
Groportional rep~esentation at least at this 
)ase level, and perhaps, if not that, at least 
... :.th tile system of a run-off election so that 
the person who is chosen by this electorate 
at'lp(:;st enjoys the confidence of a majority of 
the people of trat constituency. 

The mernb.onship I)f the chairperson in 
the next higher echeion of the system is not 
guaranteAd. A(jain it was been left to the 
mercies of the State legislature. I think, the 
Bill should hov3 laid down a uniform pattern 
that all chair?"rsons shall be ex-officio 
members of the P3nchayat at the next higher 
level. 

There is als·j a distinction in this very 
article in part 7where I saythatthechalrperson 
of a Pancyahat 31 the village level or at the 
intermediate level shall be chosen by pirect 
election while ti lat at the district level again is 
leftto.the legislature. I do not see any rational 
lor this. J believe th.)t all chairpersons at all 
the three lovel shuuld be chosen by direct 
election. 

With due respect to the hon. Minister, I 
made this point last time also when I had 
spoken in,t"lis debate. I do not regard the 
wol'11(jn either as a separate community or as 
a class or as a caste or even as a social 
group. In fact, our historical experience is 
that reservation for women has been used 
by the vested interests in order to augment 
their power within the elected bodies because 
of the disparity in thA level of education and 
consciousness among women belonging to 
different strata of society. Therefore, in 
principle, when all the general seats - two-
third of the seats - are left aside, there is a 
possibility that the very elements who are 
today dominating the village life shall find 
their way back ridding on the strength of the 
women members who will be elected largely 
from their group . 

243A lays down the duration of the 
Panchayat. I feel that five yeals is too long 
a period. Ithink, at the Panchayat leyel, we 
should have introduced a three- year period 
as exists in some States. 

243A lays down a very peculiar clause 
for disqualification. It is absolutely correct to 
say that a perGon is disqualified from being 
a member of the Panchayat if he is citizen of 
India orvoluntarily acquires the citizenship of 
a 10rE!ign State. But this phase under any 
acknowledgment of allegiance oradherence 
to a foreign State ' is rather vague and 
unnecessary. Who is going to determine 
who is loyal to was an agent of foreign State? 

Therefore, this gives a loophole for Ihe 
authorities to disqualify people on a political 
basis. I think, this was totally unnecessary 
and should withdrawn. 
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ISh. Syed Shahal:juddinj the development of the villages but no a word 
appears about their control on the personnel 
which would be employed by the panchayats 
to implement those schemes. Panchayats 
are going to be cheated of all authority and 
all the power that we are vesting in them 
under this Bill, if they have no control or 
powertodiscipline, to appoint, tohire and fire 
the personnel that t-hey require for 
implementing their schemes at their level. 
We know the States are very reluctant to part 
with the real substance of power. I think that 
should have been brought into thiS Bill. 

243A lays down that the power, authority 
and responsibility of the Panchayat. If you 
rsad part (ii), it says with respect to the 
implementation of schemes for economic 
development and social justice' Good as far 
as it goes. Then, it qualifies by saying, ' as 
may be entrusted to them, including those in 
relation to matters listed in the Eleventh 
Schedule '. I t11ink, Eleventh Schedule is 
already there. Who will entrust what to them? 
Do we accept any other authority which will 
take away from the Eleventh Schedule. Why 
limit; why qualify? The villages should be 
totally autonomous in preparing their plans 
foreconom.icdevelopment and SOCIZ.'! Justice 
and authorised in implementing their schemes 

• for economic development and social justice 
within the confines of Schedule 11. There 
should be no other external authonty to put 
a limit on the exercise of this basic power that 
we are vesting in the panchayats. 

Under 243-1, there is no mention about 
the distribution of central allocation. Every 
State today receives a substantial allocation 
from the Centre. How is the State going to 
divide that? What part of that or what 
percentage of that is going to go down to the 
villages? This is the real question. We are not 
talking merely of the taxes leVied by the 
State. We should also mention that any 
central allocation shouid be subject to this 
division between the State and the Panchayat 
this is not clearly laid down. 

I come to the Eleventh Schedule. I find 
two very serious omissions., One relates to 
thecooperatives.llmagme that the Panchayat 
itself should act as a cooperative and should 
breed lots of primary cooperatives In vanous 
fields of actiVity. Sir, the second element 

• which is left out is the marketing when the 
price is high and then finance back the profit 
to the grower. That should be one of the 
functions of the Panchayat. Marketing of 
agricultural produc:s is totally left out. 

I find that the panchayats have been 
given some financial resorJrces some 
administrative authority and also some 
authority to choose what they want to do for 

There IS another omission. The 
relationship between the gram Panchayat, 
intermediate Panchayat and ZlliaPanchayat 
IS not defined. In wtlat way th~ power on the 
subjects Included In the Elevenltl Schedule 
shall be divided among these three levels IS 
not laid down anywhere in thiS BI~. 

Finally, I make one very humble POIn!. I 
have s~en the list of Government 
amendments. With all this lacu'nae that I 
spoke about, I stili support this Bill because 
thiS Bill represents the national consensus. 
ThiS Bill. has come out of the Select 
Committee. I may have differences or my 
'personnel opinion about it. But I support the 
Bill. But I certainly cannot bring myself to 
support the Government amendments which 
are unilateral and which tiav-e been brought 
on the floor of the House without due 
consul~atJon with other parties. These II is a 
dilution of the Bill and therefore, Sir, many of 
us Will be very much diSinclined to support 
the Government amendments. I do hope 
that the Government will find ItS way to 
Withdraw those amendments as they go a 
long way to dilute the Impact of the r;3111 and 
which have been objected to by very senior 
colleagues from the treasury benches 
themselves. With these 'worqs, I generally 
support the Bill but I request the hon. Minister 
to consider some of the suggestions that I 

have made. 

SHRI D.K. NAIKAR (Dharwad North): 
Sir, I thank, you for giving me an opportunity 
to speak on this Bill. I fully support this Bill. 
t3ut I make some suggestions in relation to 
reservation of seats. In Clau$e 2438, 
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reservation is made in respect 01 SCs, STs concerned. Thanl{ you. 
and women. Sub-clauses 1.2.3 nd 4 off the 
clause is in respect of SCs, STs and women. 
These are the specific directions given in the 
Bill itself. Under-sub-clause 6 of the same 
clause, reservation is provided in relation to 
backward classes. It is very va~ue and not 
specific. I do not know what prevented the 
Government is not spelling out the same 
provision of what has been done in relation 
to'SCs, STs and women to backward classes 
also. 1 expected that atleast afterthe decision 
of the Supreme Court on Mandai 
Commission, Government would think twice 
and bring certain ameodments as official 
amendments to the saame provision also. 
Even now, though not late .. I request the 
hon. Minister that with his official 
amendments, this should also be brought as 
official amendment so as to do justice in 
relation to the backward classes. 

Another suggestion is regarding Clause 
343 Band C where provision is provided in 
respec! of composition of the panchayats. 

I may tell our experience in Karnataka. During 
the time of.Janata Government, the Zilla 
Parishads. Bili was passed in which a single-
member constituency was provided. At the 
time of delimitaticn, "the density of the 
population of one particular community was' 
very thick. This 'provision of one-member 
constituency was encouraging. the election 
of members belonging to a particular 
community alone. There is no justice for 
backward and weaker sections and they do 
not have any opportunity to come up in any. 
ofthevillageorcities. Therefore, if aprovision 
for multi-membership is given here in this Bill 
as a directiv~, then the States will follow it 

.and even the backward and minority 
community people or weaker s.ections will 

. get a chance for r~presentation along with 
the other caste people. There will be an 
opportunityforthem to get elected al~lng with 
the other caste people. Therefore 1 suggest 
that the hon. Minister may think again on this 
aspect and bring forward an amendment to 
provide a direction at the Central level itself 
not leaving the entire matter to the sweet will 
of the State Government, as far as this 
provision for multi-member constituency is 

SHRI S.B. SIDNAL (8elgaum): Thank 
you very much for giving me an opportunity 
to speak. I rise to support this Bill. This is one 
of the historical Bills and it will bring social 
change in this country. I congratulate the 
c:lovernment and the· Prime Minister for 
brining this Bill. Today is really a day of 
celebration in the history of Parliament I say 
this because democracy should be the replica 
of society and today in this Bill we find the 
culmination of de mocr~cy. With the 
implementation of the prOVisions contained 
in this 8111, the village units will become selt-
relient and they wilt be able to organise their 
won economy. All these days, villagesl1ave 
been treated in a different way. They have 
to go and beg the Slate Legislatures and the 
Parliament· to bestow some worth to them. 
Today, with this Bill, they can have thei~plans 
and their own economic achievements. It 

. was not there all these days. 

Sir, in this country, the effect 01 
urbanisation are very bad. Urbanisation has 
been creating so many problems and there 
is a wide gap between urban and rural India. 
Actually there are two countries Within one, 
viz. India and Bhara!. In Bharai 80 per cent 
of the total population lives and they are 
backward. In any opinion, it is not only those 
who are identified by the Mandai Commission 
are backward, but the whole rural population 
are backward. According to the whole of 
rural society is' backward. This Bill is the 
dream of late Shri Rajiv Gandhi and it was his 
idea to take India to the 21st Century. As 
conceived by him, this Bill is the real stepping 
stoneforthe all round progress of this country. 

Secondly, the term of the local bodies is 
prescribed as five years. This is good. Shri 
Syed Shahabuddin has said that it should be 
three years. I do not agree with the hen 
Member and 1 do not appreciate his point. 
Holding elections every now and then will be 
very expensive. We have to see this aspect 
from that point of view also. Moreover, people 
should have time to implement plans and 
progrmme as devised by them. Therefore 
the time-frame. of five years is completely 
justified. 
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ISh. S.B. Sidnall election should be there: I do not agree with 

. As far as developmental aspects are 
concerned., I feel one or two points have 
been leflout. One ofthemis the cooperatives. 
Cooperatives are now in a very pobrcondition 
and the public sector is not reaching out to 
villages. It has been the experience of 
Maharashtra that if there is a cooperative 
instifutions, we could generate rural 
economy. In addition to that, if we have 
cooperative institutions like the sugarfactory . 
or spinning mills, it will generate employment 
fort the rural poor. This is an important 
aspect. I would request the hon. Minister to 
include this cooperative sector in the 11 th 
Schedule of the Bill. 

Anotherthing which is missing in the Bill 
is the Horticulture. It is more important today 
when the Government and the whole world 
is thinking of deriving the environmental 
benefits. I requestthe hon. Minsterto include 
horticulture as one of its programmes for 
economic development. In rural areas, 
activities like the fishery, forestry and so on 
can generate a good amount of rural 
eco~omy. 

I will now talk about the threiHiersystem. 
I have some doubts about the intermediate 
institution at the Taluka level. I do not know 
how the State Government will create this 
institution. I do not know what exactly is the 
thinking of the Government in brining this 
point in the Bill. I am not clear about the 
perception of the Bill, as to what it means by 
second intermediate provision. When the 
State Government gives certain powers, 
with regard to tax collection or administration, 
it may (lot be become only a political 
institution. The three tiers should be 

.distributed in such a way that is even 
distribution of rights and dutie which are 
suitabletothe local conditions and resources. 
I some indifference isshownwniledistributing 
the powers to the local units, it will totally 
h3f1l>9rallthe developmental activities. There 
is no clear direction with regard to this. 

The Government has proposed an 
amendment that at the district level indirect 

it because indirect elections can easily be 
managed and manipulated by powerful 
people who have vested interest in the rural 
areas. I think there should be no harm in 
going forthe dltect election. It has been done 
in KarnataWso. Independent elections for 
all the ChallfJ(3rsons should be held as it was 
conceived earlitH and the Goverr.:nent 
a~ndment need not be taken up. 

fsupport both these Bills as they propose 
to bring back a healthy rural economy, as 
conceived by Mahatma Gandhi. 

[ Translation] 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad): Mr. Deputy Speaker, Sir,l am 
grateful to you that you gave me an 
opportunity to speak. First 01 all the proposed 
72nd and 73rd Amendment in the constitution 
is a historic step. The reason being that 
Mahatma Gandhi expressed his desire for 
setting up of • Ram-Rajya'. Moreover, wh.en 
I was no more a Member 01 this House since 
I resigned on July 27 the then Prime Minister 
late Shri Rajiv Gandhi had expressed his 
views in the month 01 October and I quote 
that only 15 per cent of the total funds 
sanctioned under the Jawahar Rozgar Yojana 
and mean for gram Panchayats reaches 
rural areas and the remaining 85 percent is 
eaten up by middlemen. Since then. it has 
been a part of our thinking and in vie'!V of. all 
ther~ things the Conslltution Amendment Bill 
has been brought. 

Mr. Deputy Speaker, Sir, secondly, 
Panchayat system had become just a 
mockery in several states if not in all the 
states in the country. Though we get 
information through newspapers that regular 
Panchayat elections are held in some states 
like West Bengal, Maharashtra and Gujarat 
etc., but most of the states treat Panchayats 
as their legacy and have giv~n the complete 
charge in the hands of a single person. That 
is why no reformation could take place in 
rural areas so far. Everybody is aware of this 
situation and keeping in view these 
circumsfances, we have raised the voice of 
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a common man here. I would like to submit 
that the Government deserves to be 
appreciated that the te.rm of Panchayats has 
been restricted. Though, there is nothing 
new in it. Wnen our country was under 
subjugation. the people ofthis country fought 
against the Britishers and succeeded in 
achieving a few things- they succeeded in 
getting a limited power, under which we set 
up Zila Parishads. local Boards and Union 
Boards., Since then , direct elections to 
these bodies were held and they were the 
medium through which work in the fields of 
education and health was accomplished. 
But there was deterioration as soon as we 
attained independence and got power in our 
own hands and a single party formed the 
Government. That single party Government 
ruled for a long time. When it become weak .. 
the elections to district boards and local 
bodies were as stopped and thesa bodies 
were placed in charge of officers. 

Mr. Deputy Speaker, Sir, it is a matter of 
concem that we struggled for long to attain 
these things and the Congress set all these 

• thing at naught. Rather this Government did 
not bother to protect these systems. Now 
Panchayati Raj has been implemented in 
states under Article 40 of the Constitution. as 
a result of which State Governments 
constituted Panchayats. Today amendment 
has been brought to restrict its term. It makes 
it evidentthatthe amendment is appreciating. 
However, there are certain factors- for 
instance states have been given the right to 
constitute Panchayats under Article 40 and 
an amendment has been brought to protect 
that right. But the Govemment has ignored 
Article 243 under which legislative council 
shall make provision by law. This Article has 
been ignored because the right of the state 
Government over Panchayat may continue. 

Another point raised by the hon. 
Members of the House is that the PradhCVl 
should be elected directly. I support this 
view. The Chief Minister from legislative 
Assembly is not elected directly nor the 
Prime Minister from lok Sabha is elected 
directly. But the Pradhan should be elected 
directly because Panchayat is a very small 

unit representing 5 to 10 thousand people 
and it is the backbone of democracy. The 
Pradhan may not break. 

I have been reiterating in this House if 
there is no reservation in Panchayat, 
candidates from Scheduled Castes and 
Scheduled Tnbes would never get opportunity 
to rise. It is good that women have been 
given representation. 

There are some shortcomings in it which 
should be removed I support thb proposal of 
recall. It is a very essential to strengthen 
democracy. We may have to go if we do not 
perform well and Qn the other hand, if we 
perlorm well, ouropponents'WiI! be defeated. 
It is a long process., It will become more 
effective if it is implemented in a lawful 
manner. 

Since time is short, I conclude. 

SHRI PIYUS TlRKEY (Alipurduars): Mr. 
Deputy Speaker, Sir, I support this Bill as a 
whole but I would like to raise some very 
important POints which none of the Members 
has raised. The tribals have their own.system 
in tnbal areas and it has been existing for a 
long time. Panchayat system is disturbing 
that system, particularly Mankimunda 
system. Mankimunda has got the complete 
authority to decide, all the land disputes. 
They posses even police powers from the 
days of British regime. Police officers cannot 
Iile a false case without taking the consent of 
Mankimunda. They possess administrati~ 
as well as police powers. They do not have 
powers only in murder cases. Police is free 
to interlere in such cases. But they have 
complete authority to decide matters in all 
other respects including all types of disputes. 
In the prevailing circumstances it is difficult to 
get justice, poor people and tribals are being 
deprived of their rights, they are being 
displaced. there is none to hear them. They 
had right to catch fish in rivers etc. and 
Panchayat is disturbing them even in this 
field. They may enjoy these rights at least in 
their own state such as Nagaland. 

Tribals are being distributed in some 
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[Sh. Piyus Tirkey] of Mahatma Gandhi and now it is being 

states, particularly in Andhra Pradesh, 
Madhya Pradesh, Bihar, Orissa etc. where 
they are in large number. Without giving any 
prior information to them they are displaced 
and industries are set up at those places. 
They have no right to raise. their voice. 
Thousands of acres of land has been 
snatched_trom the tribals in Rourkela, Bokaro 
and Ranchi. This has been thecause of wide 
spread resentment among the tribals. No 
proposals are taken up for their upliftment 
even in our Parliament. They are being 
harassed from all sides. Reservation will 
have to be provided to them at places where 
they are in majority. Tribals, who never 
beg,ged, are forced to do so. The Governme nt 
will have to improve theireconomlc condition. 

Only those candidates are elected In 
Panchayats who dance to the 'tune of 
influential people. Mankimunda system 
should be restored In tribal areas, only then 
Panchayati Raj would function smoothly 
otherwise it will be an utter failure. Today, 
Adivasis are being deprived of their rights 
and being displaced from their native places. 
All of you are already aware that Shri Sharma 
was paraded naked in the entire market in 
Madhya Pradesh. The situation has 
deteriorated to this extellt. 

It is my submission to the Government 
that Mankimunda system should be restored 
in all those areas where the tribals are in 
majority This is my only submission. 

SHRI BHUPINDER SINGH IiOODA 
(Rohtak): Mr. Deputy Speaker, Sir, I rise to 
support this Bill. This Bill should have been 
brought 45 years ago, but now it is going to 
realise the dream of Gandhiji. I don't think 
that the form in which this Bill has been 
presented, would be effective to implement 
Panchayatl Raj or Gram Swarajya 
completely. However,lt is a first step towards 
that dir~ion. 

It was after the period of 40 years that 
Shri Rajlv Gandhi thought of bringing about 

Gram Swarajya • and to realise the dream 

realised. How to form Panchayats and what 
should be its term have been included in this 
Bill. 

When the Constituent Assembly was 
considering the Draft Constitution, it did not 
even make a reference to it. When I read the 
proceedings of Drafting Committee, I found 
that only a single Member Shri Munshl who 
had got the opportunity to live in rural areas, 
was there in the Constituent Assembly. When 
the Draft Constitution was introduced in the 
Constituent Assembly, a number of senior 
hon. Member were there in the Constituent 
Assembly, a numberof senior hon. Members 
were there in the Constituent Assembly 
Including Shn H. V. Kamath, Ranga jl, Shlbban 
Lal Saxena and my father Ch. Ranblr Singh. 
All olthem including hon. Narayan Singh and 
Ranbir Singh expressed thelf reactions to it. 
And only after that, it was included in the 
Directive Principles. I have been the Chairman 
of Panchayat samiti in Rohtak. As per my 
experience as suer., I may say that it was the 
only system existed at intermediate level in 
Haryana though the Bill is beillg presented 
today. The Chairman has no supervisory 
powers. So, merely having an institution is of 
no meaning unless the work accomplished 
there is supervised by Chairman. As Shri 
Mani Shankar Aiyar has.already pointed out 
that of all levels direct election is a must 
whether it is Panchayat Samiti. Panchayat or 
Zila Parish ad. Good polices have been 
formulated in ourcountry and the contribution 
of Shri Rajiv Gandhi too has been considered 
in this respect. But he also admitted that 'only 
15 percent of the total funds reaches the 
rural areas. What is the reason? Complete 
hold of bureaucracy in these matters is the 
reasons. The situation cannot be changed 
unless the intelierence of buroacracy in the 
development works at village level is 
removed. An lAS officer is not the only 
person to be considered as bureaucrat, rather 
the functionary like Gram Sewak orsecretary, 
who looks after the entire work of Panchayat 
is also bureaucrat. The Pradhan of Gram 
Sabha or the gram Panchayat has got no 
control over them. He does not put up any 
appraisal throughout the year nor any elected 
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person is the reviewing authority of such are Co-operative revenue, irrigation, 
appraisals. The Chairman of the Panchayat education etc. Now, there has been 
Samiti, which is called as intermediate level, nationalisation of education. When the S.S. 
has got no power as he does not write his BoardseJectsasteacherandappointshimin 
report nor BOO has any reviewing authority a village, the Pancyahat Samiti or any person 
in Zila Parishad. I narrate, an incidence from of that village has got absolutely no control 
my own experience. First day, when I wentto on the teacher· even when 'the teacher 
join the meeting of Panchayat Samiti, I was neglects his dutyby notteaching the students. 
well in time and he office time was from 9.00 During the British period all such powers 
a.m. There were Some employees including were with the district council. As a matter of 
accountants etc. who were also supposed to fact, the Sarpanch of a village and the 
be represent there in time. But I found 5-6 Panchayat should be vested with the 
employees absent. When I marked them responsibility to watch as to which teacher is 
absent, the BOO objected to it. I told him that teaching the students and which one is not 
since I was supervisor, I could do it, he said doing so. And their remarks should have 
that I had no authority to do that. How is it significanceandweightageevenifthematter 
possibte to get work done by the employees concerns financial power. 
if the supervisor has no authority to check 
them? How will it be possible to utilize funds 
for development works allocated by the 
Government for the purpose. 

[ Translation] 

The second ameodment brought about 
the financial power is that the Panchayat 
Samiti will pass the resolution regarding 
financial power and it is to be entrusted one 
person, that is the B.D.O .. It should not be 
like that and the financial power rest with the 
financial Committee whether it is at the block 
committee level or at the level of District 
Council. 

We have to ponder as to what other 
things besides panchayats are necessary 
for villages. Co-of:erative Society is one 
such thing; after the nationalisation 01 the 
Co-operative Societies, what is required is 
thatthe elections should be made mandatory. 
Secondly. waterways and several other 
things have been included in the 11 th 
SchedlJred. Waterways department deals 
with the affairs of canals. Waterways 
department deals with the affairs of canals. 
Patwari is not responsible to the Sapranch of 
a Gram Panchayat. A Patwari deals with 
revenue matters. The Sarpunch of the gram 
Panchayat cannot interfere in his work. This 
is not a supervisoryful1ction. Things in villages 
will not improve unless the Gram Panchayat 
is given the supervisory function wand these 

Gram Panchayat has no check even 
over the police. Following any incident, ~e 
police goes to the village and arrests 20 
persons in any arbitrary manner without any 
consultation with the Panchayat ofthevillage. 
The dream of Gram Swaraj may be made 
possible in the real sense only when the 
villages are made integrated units giving all 
such powars to gram Panchayat. 

There was also a discussion regarding 
d;strict planning committees. The district 
planning committees should come underthe 
District Council. If the District Planning 
Committee has an independent existence, 
then there will hardly be any co-ordination 
between the Planning and implementation 
and this will ultimately result into non-
competition of the scheme. The power of 

18.00 hrs 

appraisal being enjoyed by the B.D.Os 
at present should be terms ferred to the 
chairman of the Panchayat Samiti and 
similarly the reviewing power should be 
transferred to the Chairman of the District 
Council. Mr. Nltish Kumar had, a little while 
ago, pleaded for a direct election but out 
colleagues belonging lothe Communist party 
objected to this proposal and therefore this 
proposal was put to an end. Well, the same 
issue was raised in the Constituent Assembly 
45 years back. The question was -
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[Sh. Bhupinder Singh Hooda] do something and I welcome it. I welcome 

[English] 

Whetherthe individual is forthe State or 
the State if for the Individual. 

[ Translation] 

As a result Mahatma Gandhi introduced 
Panchayati Raj 

[English] 

the Bill with the core of my heart for the hon. 
Prime Minister Shri Naraslmha Rao has 
brought forward this Bill to realise the dream 
of Mahatma Gandhi and Rajiv Gandhi. Now 
is the time to give a patient thought to all 
these points because this Is not the question 
of India alone ratherthe communities of the 
world that desire peace and prosperity will 
have or really: 

[EngliSh] 

, Village republic is the only answer for 
Panchayat is the balancing institution of thatl 

this which makes the State exist for individual 
rather than the Individual for the State. [Translation] 

[Translation] Unless there is Gram Swaraj throughout 

The canfrontation that -

[English] 

State itsel1 has no power. It is for the 
people. 

C Translation] 

Probably, the Government claims to 
have attained that State and It is afraid lest 
there be some disturbances and perhaps 
that is why it did not prefer the provision of 
a direct election. But it is a fact that corruption 
has now polluted the Indian politics. Suppose. 
twenty members are eJected through indirect 
election. then· it that case they may be 
purchased by the big guns. No defection bill 
is applicable there and eJections may not 
!lecessarily be fought on party symbols. 

AN. HONOURABLE MEMBER: This 
may be in this state. 

SHRI BHUPINDER SINGH HOODA: I 
am talking of the whole of India. I am not 
talking of any particular slate. Direct election 
is the only solution to contain corruption. 
Otherwise, corruption will spread to lower 
levels to on the extent Imagination. Then the 
Government may again thinkaftertwo, three. 
four or ten years to Introduce something like 
this to face the situation. Now Is the time to 

the world, peace and progress cannot prevaii. 

With these words I thank you for providing 
me an opportunity to speak. I had many 
more things to say but as the time is Iimite~ 
I conclude. 

SHRI RAMESHWAR PATIDAR 
(Khargona): Mr. Deputy Speaker. Sir, I rise 
to support the 72nd Constitutional 
Amendment. Our colleag~e Shri Nitish 
Kumar .. who was also a member of the 
Select Committee, was telling during his 
speech that there should be a direct election 
to a Panchayats. As his Comm.Jnist 
colleagues have suggestion not to hold a 
direct election at a Panchayat level, so again 
a suggestion came that it should be left to the 
states to decide. Mr. Deputy Speaker, Sir, I 
oppose this view too. It is an open secret and 
It has also Deen the experience of the forty 
years of democracy as how money and 
muscle power are used In the lower level 
elections. Election is influenced by monty 
and muscle power. Lesser the number of 
members, easier it Is to Influence them 
Therefore, the candidate for Sarpanch Is 
influenced and at times even abducted and 
terroristed and that way the election is won. 
The right method Is that there should be a 
direct election. I therefore, also oppose the 
Idea that this issue should be left to the 
States. This decision cannot be left to the 
State Governments because today we 6re 
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~olng to. amend the.90nstitut!o~ which Is In the four state& ruled by the Bhartlya Janata 
itself an unpottanWWTg and this Issu~hould party. In this context I would like to tell our 
be included in ttits Bill. colleague Mr. Aiyarthatthe BharatiyaJanata 

Han. Member ~hri Mani Shankar Aiyar 
has praised everything that this Bill continue 
I say, there is a difference between what is 
said and what is done in the Congress 
Government. There was a Janata Party 
Government in Madhya Pradesh in 1977 of 
which the Bhartiya Janata party was a 
constituent and during thattimethe provision 
was made to hold a direct election to 
panchayats, Districts councils, Chairman 01 
District counCils Sarpanch of panchayats, 
etc. This was same as has been laid down in 
the present Bill. But as soon as the Congress 
Government came to power in Madhya 
Prad~sh in 1980, it change those provisions 
and conducted the election for Sarpanch 
though indirect method by making a new law. 
So long the Congress Government remained 
in power it kept conducting the election 
~hrough indirect process and kept getting its 
own candidates elected. The Congress Party 
played the policy of winning election for 
assemblies with the help of Sarpanchs and 
with the help Members of Legislative 
Assemblies the election of Sarpanchs. In 
this way such a circle was mJde by the 
Congress Party that it has been maintaining 
a grip at village-level. I welcome the present 
Bill forthe simple fact that it has the provision 
for direct election and It is also a very healthy 
thing for a democracy. I would like to say that 
when we conclude that the pressure may be 
mounted on Panch with the aid of money and 
muscle power, is it then not possible to 
influence the representatives of district and 
intermediate levels in the same manner. The 
present Bill provides four indirect election at 
district and intermediate level. Mr. Deputy 
Speaker, Sir, I would like to suggest that 
there should be a direct election at 
intermediate level which is otherwise also 
called block level and at district level. Shri 
Man! Shankar Aiyarwas stating a little while 
ago that ever since the time of Jan Sangh, 
the Bhartiya Janata Party has been 
advocating strengthening of the Panchayat 
system and democratic system; why then 
these provisions have not been introduced in 

party came to power in Madhya Pradesh in 
April 1990 andwithintheshortperiodofthree 
months that is in July 1990 it introduced a 
new Panchayat rule and implemented it. All 
the provisions proposal now are already 
there in practice in the Panchayat rule of 
Madhya Pradesh. Moreover, our party has 
gone to the extent of making f>rovision of 
direct election at district level which otherwise 
also known as block level or intermediate 
level. Besides, I would also like to pose a 
question- as to why election for four differeRt 
bodies is not possible at one and the same 
time. I propose that casting vote for the 
election of Panchayat, Sarpanch, Janpad 
chairman and district Chairman should be' at 
one and the same time. Forthis purpose the 

. voters may be provided a ballot-papers and 
in this way all the elections in a district may 
be over in a single stretch., The Government 
can do this experiment and that will be a very 
nice thing for a democracy. I would therefore 
like, to suggest that elections on every level 
should be on direct election basis and that all 
the elections should be conducted on the 
same and single day (Interruptions) 

Sir, there is one more point which I 
would like to suggest. It is common knowledge 
that whenever a particular political party 
comes to powerit tampers with the equations 
of all the Panchayats to suit its own interest 
Even the boundaries of Panchayats are 
changed. At times, a village is annexed to a 
different Panchayat and there by the village 
is easily brought underthe hold of a particular 
poiillcal party. There should therefore be1i 
definite defined line of demacration. 

AN. HONOURABLE MEMBER: This is 
what is done by the Bhartiya Janata Party. 

SHRI RAMESHWAR PATIDAR: The 
hOIl. Member has perhaps forgotten that it Is 
the Congress Government that has been 
doing it for the first 40 years. History bears 
testimony that the equation of Panchayats 
has been tempered and boundaries of 
Panchayat have been changed whenever 
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[Sh. Rameshwar Patldarl word can be used. If you talk of democracy, 

the Congress Party has formed a 
Government. This fact cannot be belied by 
the misrepresentation by a handful of 
persons. I would therefore, like to suggest 
thatthe boundaries of Panchayats should be 
demarcated on permanent basis. A palwari 
is a man of the revenue department working 
at the grassroots level and it is through him 
the people deposit many taxes The problem 
of demarcating the area of a Panchayat may 
be solved by restricting it to the area of 
jurisdictio;, :>f a Patwari, In this way changes 
of political motives and leveling allegatioQs 
may also be stoppel. I would, therefore, 
repeat that this suggestion should be 
accepted so that frequent changes being 
brought about in the boundaries of 
Panchayats are avoided .. 

Sir, the word' Pradeshi ' in Hindi. has 
been used in this Bill, • Panchayat Kshetra 
men Panchayat ca pradeshik kshetra abhipret 
haiw. the English word used forthis word is' 
territorial '. Therefore, the use of the ~ord • 
Pradeshik U is not proper here. " Panchayat 
ka sammilit kshetra • should be used for it. 

Similalry the word' striyon ' is used for 
women in section 243 (d) of this Bill which 
relates to reservation for women. SincG the 
word' striyon 'does not appeal to the s&nse 
of hearing, the word' Mahila' should be used 
for it. 

I would like to give one more suggestion. 
We talk of unity and integrity of the country 
andforthe sake of it we are incorporating this 
provision in the Constitution today. So, I 
would like to suggest that the Chairperson of 
the Panchayat who is known by the name of 
Sarp<lnch should be known by this nlme 
throughout the country. It is essential lor 
unity and emotional integrity of the country 
that the Pradhan of remote villages should 
be addressed by this name: 

SHRI MANI SHANKAR AIYAR: Then 
you should use Tamil word for it because 
Hindi word cannot be used in my state. 

SHRI RAMESHWAR PATIDAR. Any 

then wc:d of the language spoken by majority 
of people should bEl used. This suggestion 
should be acceptedforthe sake of emotional 
integ rity of the co u ntry. The word Panchayat 
should be used for village Panchayat and '. 
Janpad ' for district. Si.milarly it would be 
better if the Block Development Committee 
is called by a single name. 

All the elections for municipal committees 
are contested on party lines. Similarly, why 
should nolthe elections be held at Panchayat 
level and district level on party Iines;Charges 
of corruptions are levelled against the 
Sarpanch at several places. The Sarpanch is 
not at all separate from any party. No matter 
whether elections are contested without 
parties but they are contested on party lines. 
Tr.ereiore, why shquld not the elections be 
held forthese bodies on party lines. Elections 
should be held on party lines from Panchayat 
level to district level so that political parties 
are directly responsible forthem. Today th -< 

party cannot be held responsible whereas 
charges and counter charges are levelled 
against the particurar person who contests 
the election. The political party and its 
members should be held responsible for it. It 
will prove more useful if responsibilities are 
fixed at village level. 

Mr. Deputy Speaker, Sir, as reservation 
has been made for the people belonging to 
Scheduled Castes and Scheduled tribes, 
reservationshouldalsobemadeforbackward 
classes at village level because we find that 
affluent people easily win Panchayat elections 
Indemocracywilh money power anti build up 

. muscle powerwith money power. Thus, they 
win elections and people belonging to 
backward classes cannot win 
elections. Therefore as there is reservation 
for SCs, STs and women. a provision of 
reservation for backward classes shou~ 
also be made. 

Provision of appointing a financial 
commission has been made in Madhya 
Pradesh. As I have said that a provision has 
been made for a slate financial commission 
right from 1990, such slate financial 
commiSSion will help remove financial 
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difficulties being faced by Pancliayats.1 shall audit report goes(against the~ and they will 
go beyond this and s<1.ythat a certain amount continue to remain in offices for five years. 
of fund should be given to the panchayats on The responsibility of taking such action 
the basis of population. Then, the ruling party against them should be given to the district 
will not succeed in exercising partially at a collector and district magistrate. Lastly, the 
place where opposition party is having its people of the ruling party do not take actiol, 
Panchayat. I would like to give one more so long as they care in power. I wish a lotus 
sugg~st!on with regard to the 73r? may blossom in the reserviorof democracy 
ConstItutIOn Amendment BIll that the antl- in which filth has accumulated over the past 
defection law should also be applic:rj to the forty years since independence so that each 
Municipalcommittees. All the pol,tical parties and every village may prosper. 
feel that some undisciplined councilors or 
councilors of other ideology win eleetions. 
With the support of any political party and 
after that they crsate d.f: ,cullies. Therefore 
anti-defection bw should be applied to the 
municipal committees as well. 

Mr. Deputy Speal(er. Sir. a list has been 
submitted with regard to tasks entrusted to 
Panchayat. It is a long list. One more thing 
mClY be included in it th"t the new industry 
tobe set up should be set up in rural areas. 
Industrial estates should be developed in' 
vilbges. This suggestion should be accepted 
in view of the increasing pollution, populution 
and dGter,oratin::J situa:.on of low and order 
in urban areas. The dGvclcpment of rural 
areas will n'ot take plo.ce unless the 
Government does not make provision for 
setting upon of industrial units in rural areas. 
There is a shortcoming in this Bill that there 
is no provi:;ion of conci!i3tion cpurts In it. 
Madhya Pradesh has enacted its Panch3Y3t 
Act and provision of Conciliation B03rd is 
also·there. ~.linor disputes of villJgers can be 
settle mutuo.l!y. You m3Y term It ' nY2.y" 
Panchayat" or conciliation court but this 
provision should also be made in the Bill. In 
such court Panch (arbitrator) can be 
nominated with the consent of the parties 
and Sarpo.nch can be its Deputy-Chairman 
orthe Chairman. In this way the d:sputcs of 
villages can be settled in the village itself. 
Therefore, this provision should also be 
made_ No provision of audit of the accounts 
should be fixed directly on the district 
magistrates or the district coliectors. 

... If a pmticular party is in power in a 
particular state and if the Sarpanchas of the 
particular party. are there then no action will 
be.taken ac;ninst the Sarpanches in case the 

[English] 

t.m. DEPUTY SPEAKER: Now. Mr. 
Suryanarayan Yadav. Mr. Mumtaz Ansari 
also has to go somewhere. There should be 
some understanding between you. Mr. 
Sury2narayan Yc.dQv·s serial number comes 
now and Mr. Ansari's Serial number is 22. If 
both of you .were to ~djust, we have no 
object.on. 

SHRI MUMTAZ ANSARI (Kpdarma): 
Yes, I halte already adjusted. 

SHRI V. DHANANJAYA KUMAR 
(Mancalore): The Janata Dal has got only 30 
Memb3rs and four of them have already 
spoken today. The B.J.P. which was got 12"" 
Members here, you are not giving the 
opportunity to them. There should be some 
proccc!:;re. (Interruptions) 

We are also in a hurry today. Why not 
give us the opportunity? . (Interruptions) 

MR. DEPUTY SPEAKER: It is a matter 
of accommodation. 

( Interruptions) 

MR DEPUTY SPEAKER: We can send 
Mr. Dh::lnanjaya Kumar also much earlier. Is 
~ Okay? 

(Interruptions) 

Mfl. DEPUTY SPEAKER: It is a matter 
of accommodation among our own 
colleagues in the House .. 

(Interruptions) 
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18.17 hrs - theMembercankindJyyield,lwould~that 

SHRJ MUMTAZ ANSARI (Kodarma): 
Mr. Deputy Speaker, Sir, I am very muCh 
thankful that you, for you have allotted the 
time to me. 

I rise to support this Bill because the 
Seventy-third Amendment Bill is a historic 
Bill which put forward various provisions in 
the Panchayati Raj system and this 
Panchayatl Raj System is a long cherished 
desire of the founding fathers of our 
Constitution and now this Bill is going to fulfill 
the dreams and desires of the founding 
fathers of the Constitution. 

At the same time I would like to say that 
for the last many years this Panchayati Raj 
system was in existence for a long t;me, but 
th:s could not acquire the status, dignity, 
viability and stability due to various reasons 
besause in rr.any of the .states elections 
were not held, ;., many of the States Zila 
Parishads, Panchayats and all these 
corporations are dissolved at the whims of 
the State Governments. So, there are certain 
obstacles which will be removed by this 
Panchayati Raj Bill and I hope that wha~ever 
provisions have been m3de in the Seventy-
third Amendment Bill Will be implemented 
with sincerity and honesty. 

Sir, much has been spokon on this 
hbtor;c 01:1., nothing has been left, but I 
would like to rend0r some sort of valuable 
suggestions because on fllmsygrounds these 
Panchayati Raj institutions have been 
dissolved by certain State Govcrnmonts. 
For example, in Karnataka all zila.Parishads 
were dissolved by the State Government on 

.flimsy groundS -and when this C3se was 
brought to the notice of the High Court, the 
High CO'Jrt delivered a historic judgment and 
dlrccteo the State Government to hold 
election by December, 31, 1992. and the 
State Government i0st on one pretext orthe 
otherwent in appeal to the Supreme Court in 
order to delay the process of election. S9, 
such type of flimsy grounds should not be 
there. 

SHRI OSCAR FE¥3NANDES (Udupi): H 

thetelTl1softhepanchayatsandzllaparfshads 
are over. Secondly, we were to pass the Bill 
and since we were to pass the Bill in 
Parliament, we thought we can accept what 
the Parliament has adopted. It is only for this 
reason that we had to do this. 

SHRI MUMTAZ ANSARI: Sir, I citing 
just an example that in Kamataka on flimsy 
grounds, all these elections were not held. 

So, I am citing this only as an example. 

MR. DEPUTY SPEAKER: It is not a 
allegation; it is only an exal'T'ple. 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): There is another example of 
the BJP Government in Madhya Pradesh 
that they have been dealing with the 
Panchayati Raj in such a way that the High 
Court said" • stop it 

SHRI MUMTAZ ANSARI: I was citing 
this example of how the State Governments 
are dissolving the Panchayati Raj institutions 
on flimsy grounds. So, this power should not 
go to the State Governments for the 
dissolution ofthe Panchayati Raj institutions. 
Rather, this power must be vested in the 
hands of the Panhayati Raj institutions 
themselves, because all these institutions 
are dostroyed of flimsy grounds by the State 
Governments and this power should be 
snatched from ttle State Governments. 

Sir II would like to render some valuable 
• suggestions. Now, there is some sort of 

reservation faCilities which has been 
extended to the Scheduled Castes, the 
Scheduled, Tribos and women folk'. This is a 
historic proviSion in this Bill. I welcome the 
reservation policy. byt at t~.same time, I 
would like to render a suggestion that there 
must be a prov;sion for the reservation of 
minorities and b3ckward classes also. OnJy 
a few days ago, a historical Judgement has 
be~n delivered by the Supreme Court of our 
country and so" there must be some sort of 
reservation for the Backward Classes and 
Mandalitie91 So, I would like to suggest that 
this sort of reservation policy be inoluded inn 
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the provisions of the 73rd Constitution With all these humble suggestions I 
(Amendment) Bill. conclude my speech. ' 

Similarly, the age must be reduced from 
25 years to 21 years, because unless it is 
reduced young and energetic persons cannot 
be included in the election process for 
Panchayati Raj institutions. Then, some of 
my friends have suggested that there must 
qe a right to recall the ele<!ted persons. I 
fehemently OppOSB this provision, because 
the fued-.l ell'lments in the villages in the 
village~.Qp are very strong will misuse this 
provision an"'recall the elected persons on 
flimsy grounds. So, this ngtiffol"eeall should 
not be incorporated in the Panchayat Raj Bill. 
Then, uptill now, only the baliable sections 
have been given to the Panchayati Raj 
institutions. I would like to suggest that the 
judicial powers of Panchayati Raj institutions 
must be widened. Then, there must be a 
system of direct elections and we should not 
think of an indirect elections system. The 
direct election system will strengthen the 
roots of democracy and that is why, there 
must be only be a direct election sy~tem. 

Then, for the personnel who are 
apPOinted in the PanchaYJti Raj institutions 
they must be appointed by all these 
institutions themselves because if they are 
not appointed by the Panchayoti Raj 
institutIOns, then they will not be under the 
control and supeNision of these Panchayati 
Raj institutions. So, they must have the 
power to hire and fire. Then, there must be 
a cloar-cutdivision of resources between the 
State Governments, the Central Government 
and the Panchayati Raj institutions so that 
there will be coordination and there will be an 
enhancement of the resources and revenue 
of all Panchayati Raj instltutiolls. 

My next suggestion is that some sort of 
emolument or salaries and allowances like 
those payable to the Members of parliament 
and the Members of the Legislative 
Assemblies, must be provided to all the 
heads and chiefs of these Panchayati Raj 
instttutionsso that they can work with sincerity, 
honesty and integrity in call these Panchayatl 
Raj institutions. 

SHRI SHARAD DIGHE (Bombliy North 
Central): Mr. Deputy Speaker .. Sir, I rise to 
support the Constitution (Seventy-second 
Amendment) Bill and the Constitution 
(Seventy·third Amendment) Bill asthey have 

,emerged from the JOint Committees. 

Of Course. being a Member from 
Bombay, I would confine myself only to the 
Constitution (Seventy-third Amendment) Bill 
which doals With the urban cities. We are 
discussing practically both these Bills forthe 
second time. During the days of .late Shri 
RajivG8ndhi, both these Bills more or less on 
the samo Ii nes we re discussed by this House 
but could not be passed because the requisite 
two-thirds majority were not there in the 
Rajya Sabha. At that time also we had 
welcomod these Bills firstly and main.l¥ 
becauselhey relerlo the devolution of power 
to the peop:e and [he democracy is taken to 
the gr<:lssroots love I as far as the people are 
concArI1ed. From these main principles, there 
is nobody now to oppose the~e Bills. 

There may be Some differences as far 
as the dotails are concerned. But as I have 
seen, all the political parties who are 
represented in this House have been 
wholor.oJrtedly supporting the Bill and at the 
same t:me, some suggestions have been 
made.' 

As far as the first point is concerned, this 
Bill m"nlyestabl :;hes NagarPanchayat in a 
translt.snJI area, t.1unicipal Council forsmaller 
urban amas and Municipal Corporation for 
larger urban areas. Which are the" transitional 
areas" " smaller urban areas" and" larger 
urban areas" are to be decided by the State 
Government. The guidelines have also been 
given in article 243 (q). 

As far as the'se Municipalities ar:e 
concerned, for the first time in the civic 
bodies, MPs from both the Houses of 
Parliament, MLAs and MLCs are involved 
and they are supposed to participate as jar 
as municipalil!es are concerned. It is In a way 
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[Sh. Sharad Dighe] - Syed Shahabuddin that instead of simple 

a welcome proposition. But it my also create 
problems as far as big cities are concemed 
because the persons who represent people 
in Parliament and State legislatures have 
different functions to do whereas the civic 
bodies have got also a different role to play. 
Any-way, it is a good experiment to be done 
so that all the elected representatives are 
involved and are connected with the 
grassroots "bodies which are being formed 
under this Bill. 

It IS not only these three bodies to be 
established namely Nagar Panchayat, 
Munidpal Council and Municipal Corporations 
but the democracy is taken furtherto the last 
miln of this country through the forum of 
Ward Committee. These Ward Committeos 
will be either two or more than two. That is to 
be left also to the State Governments. Of 
course, this Ward Committee will be formed 
only in the Municipality having population of 
three lakhs or more., As I see here, the 
composition, the territorial areas of ward 
committee and the manner in which seats in 
ward Committee shall be filled are to be 
decided by the State Government. It is not 
made compulsory that these bodies will be 
know also elected bodies. I do not what view 
the State Governments will take in different 
States and it may be that these Ward 
Committee may be ultimately decided as 
not-elected bodies. Buttheywillbe nominated 
Bodies. For these ward Committee, if they 
areto be not elected by the people, then from 
that point of view and, to that extent 
democratic principles are eroded. In the 
Municipalities, of course, all Members are to 
be elected. As far as they are concerned, the 
Wards are to be formed and the guidelines 
are to be given by the State Governments. 

I would have liked if some guidelines are 
given tn this Bill also as far as as the population 
is concerned. If there Is, say, a population of 
50,000 or35,000, there should be one Ward. 
If sarno such provision had been made in this 
Bill, that would have been useful. 

I do not agree with the suggestion of Shrl 

election, there should be proportional 
representation. In this country, it is not 
possible to accept the principle of proportional 
representation and not at all in these 
L1unicipalities which are going to be formed. 

As far as the reservation are concerned, 
very good provisions have been made 
According to the population, reservation is 
given to SC & ST and from them, one-third 
reservation is given to women. From the 
general Members also, one-third 
membership is reservedforwomen:including 
the reservation for SCST. 

As far as the Bombay Municipal 
Corporation is concerned,. we have already 
introduced this principle. Already there a~ 
Wards reserved for ladies, forSCSTandthat 
principle has already been accepted as far 
as Bombay Is concerned. 

As far as the duration is concerned, H 
lays down five years duration. It is a very 
welcome prOVision because, as many hon. 
Members have said, there are cases where 
elections are not held for years together and 
then the ruling party, whoever it might be, 
declde the elections whenever it is suitable to 
that party. This provision will give proper 
democratic content as far as these local 
Bodies are concerned. If they are dissolved 
earlier, then the elections will be held within 
six months or, at the most, within one year. 

But nothing is mentioned as to under 
... circumstances these Bodie.s will be 
suspended ordissolved. I would have liked 
I these provisions are aIeo made and some 
guidelines wem given, as farthe suspension 
• .dissolution Is concerned. 

n is also provided here 1het~, 

• Reasonable opportunity doe given 
tothe Municipalities at the time of suspension 
or dissolution-

I do not understand how it will practicable 
to give opportunity to a collective Body. It Is 
not an individual. How will you give a hearing 
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to the Municlpal.ities? Wh~ will ~ heard ~s anew~ngl~,ltisanewf.spectandsomenew 
far as suspension and dissolution part IS power IS given to the civic bodies. The civic 
concerned? Therefore. some more guidelines bodies are generally concerned with the civic 
will have to be given hereafter. development of that city. But here we are 

As far as disqualification is concerned, 
it is provided that if the member is disqualified 
for the purpose of election to the legislature 
of the State, then he will be also disqualified 
for this purpose. I do not know whether it will 
also attract the Anti-defection law. As far as 
Anti-defection law is concerned, a membeJ" 
is also disqualified to become a member of 
the State legislature and also Parliament. If 
this is attracted, then there will be different 
problems as far as these local Bodies are 
concerned. Of course, in Maharasiltra, the 
Anti-defection law has been introduced in 
the local bodies also. But I do not know 
whetherthat is the intention of the farmers of 
this Bill. Moreover, it has been provided 
further that if there is any dispute as far as the 
disqualification is concerned; then the 
authority is to be appointed by law to decide 
those disputes. I do not know whot kind of 
disputes can be referred to this authority. If 
a Member is disqualified for being ebctcd as 
a Member, then at the stage of the filling of 
the nomination itself that will have to be 
decided and it is decided by the returning 
Officer. Afterwards, if anybody disputes after 
the election saying that a particulor Member 
was not qualified to be a Member under a 
particular provision, then generally there are 
election petitions and some court is to hear 
those eleclion petitions. So. I·think, this 
provision is red!Jndant. What authority has to 
be established lor what purpose? If at the 
time of nomination it is to be decided, it wi:1 be 
dociced by the Returning Officer. If aftor.I,Jrcs 
it is to be doc:ded, it will naturally be dec;cod 
by the judicial authority which wi:1 hear the 
election petition because it can be dec:C.:Jod 
only by way of an election pet:tion. So. 
second thought may be given as far 8S this 
provision is cOl1cerned. 

Now, powers and authority are 
mentioned under Article 243 VJ. It is a new 
thing that the plan foreconomic development 
of that area has beer. left to tilC:se 
rnunicipal.\ies. It is a very new proVision, it is 

giving powers as far as the economic 
development plans are concerned and 
schemes which may be entrusted too them. 
Now, if that is to be looked after, then,lthink, 
funds will have to be provided not merely Q¥ 
the State but even the Centre also will have 
to provide these funds. Particularly, If there 
are schemes of the Central Government 
which are entrusted to these municipalities. 
then, the funds for these schemes should go 
from the centre also. 

As far as the powers impose taxes etc. 
are concerned, I would suggest that there 
should be some provision whereby even the 
Central Government can also contribute to 
the funds of these municipalities. 

As far as the Bombay Municipal 
Corporation is concerned or the Bombaycity 
is concorned, I must mention here that at the 
time of late Shri RajivGandhi. Rs. 1oocrores 
were given to Bombay. Some Membermade 
an aliogationthClt announcements are made 
and monies are not given. That is nottrue. As 
far as Bombay is concerned. announcement 
was made saying that Rs. 100 crares forthe 
city for Bombay would be given Rs. 100 
crares were actually given. Out of that. Rs. 
37 crores were spent in my constituency f3f 
the improvement of the; slums of Dharavi. 
The whole amount has been given. The is 
substance is saying that mere 
announcements are made and moneis are 
not given. But even then, there is a case. 

SHRI DATTATRAYA BANDARU 
(Secunderabad): Sir I am on a point of order. 

SHRI SHARAD DIGHE: 
yielding. 

I am not 

MRR. DE PUTY SPEAKER: What is your 
point of order. 

SHRI DATTATRAYA BANDARU: On 
the OCC:.1Slon of the Platinum Jubilee 
Celehr,,\,on of the Bombay r.1unicipal 
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[Sh. Dattatraya Bandaru] will not only be a very good proposition but it 

Corporation, Shri Rajiv Gandhi had given 
this allocation as a part of a gift and like that. 
There is no provision forthat.. (Interruptions) 

SHRI SHARAD DIGHE: The point is 
that somebody said that announcements 
are made but actually funds are not given; 
announcements are merely made. But that 
is not correct. He mentioned about the 
announcement made at Bombay that the 
late Shri Rajiv Gandhi had announced at the 
time of the AICC. Session to give Rs. 100 
crores to Bombay and nothing was given. 
That is not correct. To make the record 
straight, I would like to submit that Rs. 100 
crores were given and Rs. 37 crores out of 
that were spent forthe Oharavi slums in my 
constituency. But I can further say that as far 
as Bombay is concerned, again and again, 
provision of funds will have to be made. It is 
such a big city of having nearly one crore 
population. There is so much of pressure of 
population as far as the city is concerned, for 
people from, all over the country come for 
employment there. Thenthere IS pressure of 
all the ciVIC problems of thiS city. Now the 
Finance Commission suggested only Rs. 50 
crare as far as Bombay is concernod. But as 
I see, for Delhi, Rs. 1,075 crare were given. 
When compared to this, Bombay city does 
not get anything, even though it contributes 
the highest to the income of this country, by 
way of sales-tax, income-tax and all these 
things. Bombpy city deserves to get more 
funds as far as these are concerned. 

Therefore, my suggestion is that there 
should be a provis;on. The Slale Finance 
Commission will only recommend as far as 
the State IS concerned. But some prOVIsion 
wi:! have to made for the central assistance, 
at least to the cities where there are 
corporations. That also may have to be 
conSidered. 

I am glad that State Finance 
Commissions will be established under this 
Bill. II Will make recommendations to the 
State Governments 10r the sharing of the 
funds from the Consolidated Funds also., It 

will solve m!lny problems of imbalances in 
every State. 

As far as Maharashtra Is concemed, our 
Vidarbha region always complain about the 
imbalances and they say that they are 
neglected. But if this State Finance 
Commission comes, then Ithink theirdemand 
for the Board also will go away. That will 
satisfy and solve those problems also. So, 
the imbalance within the State will be solved 
by appointing the State Finance 
Commissions,. I welcome this very much as 
far as this Bill is concerned. 

With these word,' I whole-heatedly 
support these Bills and welcome them. 

SHRI V. OHANANJAYA KUMAR 
(Mangalore): Mr. Deputy Speaker, Sir, I am 
happy that at least after 45 years of 
independence, good senses have pre~ailed 
over the law-makers to give constitutional 
status to the local self-governments like the 
panchayats, municipalities and municipal 
corporotions. 

Many of the friends from the treasury 
benches including my esteemed friend. Shri 
Mani Shankar Aiyar have been taking credit, 
glorifying Shri Rajiv Gandhi. I would like to 
remind those people about the fate of the 
then Janata and the new Janata Oal 
Government in Karnataka. They took the 
credit for implementing such a law in 
Kamataka" No sooner people of the State 
rejected that party. Please do not try too take 
too much credit. Otherwise, if you also want 
to go the same way, I have no objection. ' 

Sir, much is talked about the 
decentralist ion of democratic power. In fact 
what is required is decentralisation of the 
administration. It is not enough if we just vest 
the power in the hands of the people. They 
must be allowed to exercise that power. 
They must be allowed to have self-rule., 
They ;)Iso be made self -sufficient. They must 
be made self-rei lent also. For the overall 
development, wee must have integral 
humanism approach. Pandit Deen Dayal 



733 Constitution fSeventy- Sec.AGRAHA YANA 1!, 1914 (SAKA)Constitution (Seventn34 
Amend.) Bit (Ins. of ne~ part I{<) Thira Am.end.) .Bill (Ins of new art lX-A) . 

Upadhyaa. had been propagating thiS Integral agree if Stin Mani ShankalAiyar himself 
humanism approach to each individual soul, takes the credit. Why do you try to take 
to try to develop each individual. That is why indirect credit? You try to take direct credit .. 
we are welcoming this Bill. Our fond hope is (Interruptions) 
that by having Gram Raj, we will have Ram 
Raj. Much is talked about the constitution of 
the Panchayats, the Municipalities and the 
Municipal Corporations; and also about the 
manner In which the Members and the 
Chairperson should be elected. J would not 
like to add much to that. My main stress is 
with regard to making provisiot\'forfinances. 
For providing finances, the Bill says that the 
Governors should constitute State Finance 
Commissions and the State Finance 
Commissions will decide as to how much 
taxes will be levied, how much duties will be 
levied, how much money will be shared witt-. 
the States' Consolidated Fund and also how 
much will be taken from the consolidated 
Fund of Intiia, if any money is available. 

Senior Member Shri Sharad Dighe was 
also trying to take credit on behalf of Shri 
RajivGandhi, for having given Rs. 100 crares 
to the Bombay Municipality. We know that. 
the Congress people will never look upon the 
smc:1I people; they will never look at the small 
villages; the will only look above and look 
upon cities like Bombay. 

SHRI A. CHARLES (Trivandrum): How 
many lakhs of rupees are given under JRY? 
Is it not to the credit of Shri Rajiv Gandhi? 
This is very unfortunate. At least now, you 
should recognise .. (Interruptions) 

SHRI MANI SHANKAR AIYAR 
(Mo.y:l3duturai): Sir,l hava no objection in his 
blind love of Deen Dayal Up::ldhy;:\y. But I 
want him to reduce the blind ho.tred of Rajiv 
Gandhiji. What he Is saying Is jtJst not 
obtained. We have had the highest 
exponditure on anti-poverty proarpmmes 
under Rajivji; we have had the JRY under 
Rajivji; and the genesis of this Bill also lias 
with Rajivji. So, why do you not get away from 
the Deen Dayal Upadhyaya-Rajiv Gandhi 
syndrome and get down to discussing the Bill 
that is bofore us? (Interruptions) 

SHRI V DHANANJAYA KUMAR: I would 

, SHRI A. CHARLES: There is someth~.£1 
wrong somewhere. (Interruptions) 

SHRI V. DHANANJAYA KUMAR: That 
is. apparent. You can look around and see .. 
(Interruptions) I am making sugg~stions; it is 
upto you to accept it .. (Interruptions) 

SHRI A. CHARLES: We will reject It .. 
(Interruptions) 

SHRI \). DHANANJAYA KUMAR: Sir,l 
was talking about the State Finance 
Commissions, My submission Is that by 
giving such powers to the individual States 
concerned to constitute Finance 
Commissions at the State level, we will be 
loslP9 uniformity because some State 
Finance Commission may make some other 
suggestion. When we are thi!lking of 
distributing the funds from the Consolidated 
Fund of India, we should have a common 
Finance Commission, as we have a Finance 
Commission at the GoVernment of India 
level. So, why not the Finance Commission 
at the Central level be entrusted with th.il 
responsibility of deciding It once and for aU? 

They have also said that every five 
years, they can appoint a new Finance 
Commission. Here, what may happen is this. 
Before you implement the suggestion made 
by the earlier Finance Commission, you will 
be appointing a new Finance commission 
andthoy may come up with new suggestions,. 
Every time, where does the money come 
from? Ultimately the burden will be thrown on 
the individual citizens of this country. How 
much can we squeeze him? So, a fresh 
thinking will have to be made on this. A 
uniform finanCial direction should be given so . 
that the gram panchayats and the 
municipalities are assured of certain tinances, 
eve though you implement programmes like 
JRY, etc., etc. 

Abcutthe powersthatwouldbeconferred 
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[Sh. V. Dhananjaya Kumar] be vested with the municipalities and 

and the responsibilities that are to be 
discharged by the panchayats and the 
municipalities a long list is given. The provision 
of !he Bill says: the State Governments may 
pass enactments to confer these powers 
and fix upthe responsibility on the panchayats 
and the municipalities and municipal 
corporations. Iwould submitthatit should be 
made mandatory. If you put' may', there is 
every likelihood of the State Governments 
trying to take back the po~ers. It ~as 
happened in Karnataka. We have got a very 
bad experience. The present Chief Minister. 
who was the then Education Minister, made 
an announcement 01 opening many 
educational institutions - many primary and 
higher secondary schools 0 under the 
provisions 01 the existing Zila Parish ads Act. 
But the then Chief Ministersaid: "No, no;the 
Zila Parishads have no such powers. We are 
taking back those powers". 

There is a situation in Karnataka where 
a number of schools were opened by the Z;la 
Parishads. Even teachers were appointed. 
For the last two years; those schools are 
functioning The students are studying. Every 
year, a special permission isgrantedlothem 
tor appearing in the examinations. But no 
pay is given to the teachers. No suitable 
building Is made available. Nofurniture items 
are provided. There is such a peculiar 
situation. 

After vesting certain powers with the 
Zila Parish ads and Mandai Panchayats, the 
Government wanted, in the middle to take 
away certain powers and keep it for 
themselves. So, I would submit that it s!;ould 
made a mandatory provision wherein once 
and for all the position should be settled. 
What right and authority is vested with the 
panchayats and what are the other rights 
which should vest at the State Government 
level? 

Regarding the municipal areas.. it is 
said that the right of planning the right of 
issuing licences for building construction, the 
right of laying roads, sanitation, etc., are to 

municipal corporations, But as of now, ~ 
find in many of the municipalities, we have 
got two or three departments which are 
dwelling upon the same SUbject. There Is no 
cot>rdination between these departments. 
We have got separate planning authorities. 
We have got separate development 
authorities. We have got separate water 
supply and sewerage boards. Delhi is also 
having the same experience. In many places 
in Karnataka also, we ha)le got the same 
problem. 

For a commencement certificate. you 
haveto approach the development authority. 
Then for licence to construct a building, you 
will have to go to the corporation and to get 
the,electricity connection, you have to go 
before the electricity authority. Forwater and 
sewerage, you will have to go somewhere 
else. So, there should be a coordination 
among all these agencies., All these powers 
should be vesteo in one authority. .. 

Again, a caution will have to be taken 
that there should be uniform development all 
along at least within one State. You cannot 
give the powers to each individual municipality 
and municipal corporation to issue building 
licence as well as to lay roads and have other 
developmental programmes totheir individual 
liking. Instead of that, you must have one 
agency, At least in this regard, you must 
have a centralised authority which would 
keep in a view the uniform development of 
the entire State. 

I would not like to take much time of th~ 
House. The other measures, as proposed, 
are welcome, So much of deliberation has 
been by the Joint Select Committees. 
Separate Joint Select committees have gone 
deep into the matter. let us leave it to the 
consensus of the State administration to 
implement these provisions so that after 
experience, we can corne back and think of 
making further amendments properly. I 
support the provisions made in these Bills 
with the fond hope that these will bP 
Implemented as early as possible. 
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was making a mention and a~ain.~o not t~ village level and Intermediate level, If any, 
to blame me for that. Late Shn Rajlv Gandhi shall be filled by persons chosen by dire~ 
was dreaming of the 21st century. But we elections·. 
would like to get the provisions implemented 
in the 20th century itself so that It will become 19.00 hrs 
true at the earliest time. 

SHRI SOBH~ADREESWARA RAO 
VADDE (Vijayawada): Sir, I r;se to support 
the Constitution (Seventy-second) and 
(Seventy-third Amendment) Bills. I would 
like to make some suggestions. I agree with 
the proposal of five year terms of the local 
sell-Government bodies like the panchayats 
and municipalities. This is veryveryessentlal. 
The main reason forthe ineffective functioning 
of the panchayats which was initiated earlier 
as far back as in 1959 was that in many 
cases, they were superseded and elections 
were not held in some States even for 
decades. as Mr. Sharad Dighe was telling. 
So, this continued and definite time frame of 
five years is essential and it is a welcome 
measure. Aut my suggestion is, If for any 
reason elections cannot be held before the 
expiory of five years or if elections ;:)re to be 
held within six months from the last date for 
some reasons, then let the elected bodies 
which were there for the five years period 
who came into oHice with the support of the 
people continue for the six month period 
instead of the officials who are appo\nted by 
the Government to discharge the duties of 
those local bodies. 

I also agree broadly with the sU:CJostion 
of a three-tier set-up. This set-up is there in 
several States. In some States, all tile three 
levels are effective whereas in som3 States. 
the main facilities and Zila Parishad whereas 
taluka Panchayat Samiti is almost a 
supe,visory organisation clOd a coordinating 
organisation where the MLA is the Chairman 
of the samiti. We agree broadly with this 
three-tier set-up. 

Regarding elections to the bod;es, I do 
not understand why there is some 
contradictory statement both in the Gill that 
has been placed here and in tho Select 
committee report. At one place, they say: 

In another place' on page 3. it was 
stated: 

• The Chairperson of a Panchayat 
at the district level. if any shall be 
chosen by election in such manner 
as the Legis\ature oftha State may, 
by law, provide:' 

and 

• a Panchayat at the village level or 
intermediate level, If any, shall be 
chosen by direct election.". 

Somehow, I feel there is some rethinking 
on this. Our experience Is that direct alectlons 
are desirable. We have direct elections In 
Andhra Pradesh for Gram Panchayat wards .. 
sarpan..;hes of the village, Chairman of thjl 
Mandai Praja Parishad, Chairman of the Zila 
Praja Parishads and so on, Of course, the 
Sarpaches of the Village Panchayats are 
members of the Mandai Praia Parishads. 

"-N. HaN. MEMBERS: \s the Chairman 
of Zila Parishad also elected directly? 

SHRI SOBHANADREESWARA RAO 
VADDE: Nearly seven lakh people have 
voted to elect the Zila Praja Parish ad's 
Chairman., Similarly, in the municipalities., 
municipal chairman and the councellers are 
elected directly by the people. 

AN. HaN. MEMBER: It is two minutes 
past seven o'clock Sir. Are we extending the 
time of the House? 

MR. DEPUTY SPEAKER: Shouldwestt 
for another20 or30 minutes so that some of 
the han Members can express their views? 

• Othervllise. tomorrow, there.will not be much 
time and it is notfairto expectthat a Member 
should express all his views and suggestio~ 
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THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIGHULAM NABIAZAD): Let 
the Member continue and finish his speech. 
We have no objection. 

SHRI SOBHANADREESWARA RAO 
VADDE: We have to speak on both the Bills 
and I have to make many points. I will 
continue tomorrow. I am the only Member 
from my party to speak on these Bills. 

SHRI SAIFUDDIN CHOUDHURY 

SHRI SRIKANTA JENA (Cunack): Let 
him be the night-watchman. 

MR. DEPUTY SPEAKER: So, the 
Members are not in a moodto sit any longer. 
The House stands adjoumed to reassemble 
tomorrow at 11 o'clock. 

19.04 hr. 

The Lok Sabha then adjourned tiff Eleven 
of the Clock on Thursday, December 3, 
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